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RAJYA SABHA
Friday, the 4th March, 2011/13th Phalguna, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE. CONDOLENCES TO FAMILIES OF VICTIMS OF EARTHQUAKE
IN CHRISTCHURCH, NEW ZEALAND

MR. CHAIRMAN: Hon"ble Members, as you are aware, a massive earthquake
measuring 6.3 on the Richter scale devastated Christchurch in New Zealand
on the 22nd of February, 2011, causing extensive loss of lives and
widespread damage to property and infrastructure. More than 160 people

are reported to have been killed and several hundreds are still missing.

I am sure, the whole House will join me in sending our heartfelt
sympathy and deepest condolences to the people of Christchurch in New
Zealand, who have lost their near and dear ones in the earthquake, and,

pray for the early recovery of those who were injured.

1 request Members to rise in their places and observe silence as a
mark of respect to the memory of those who lost their lives in this

tragedy.
(Hon. Members then stood in silence for one minute)
RESCHEDULING OF THE QUESTION HOUR

MR. CHAIRMAN: Hon. Members, it has been observed that Members tend to
raise matters of concern during and at the expense of the Question Hour.
I have, therefore, decided, after consultation and in terms of Rule 38 of
the Rules of Procedure and Conduct of Business in the Council of States,
that with effect from March 7, 2011, the period from 2.00 p.M. to 3.00
p.Mm. of every sitting, and, from 2.30 p.M. to 3.30 p.M. on Fridays shall

be available for the asking and answering of questions.

M . A A¥Z (FAeH) : W, AT FAS H AL 3AT| We have not been
able to understand. ...(Interruptions)... It means that the Question Hour
will be shifted.

MR. CHAIRMAN: Question Hour will be from 2.00 p.Mm. to 3.00 p.m. oOF
every sitting, and, on Fridays, from 2.30 pP.M. to 3.30 P.M.

---(Interruptions). ..

SHRI M. VENKAIAH NAIDU: What will be taken up in the morning?



MR. CHAIRMAN: In the morning, we will start with "Matters Raised with
Permission of the Chair®. Thank you. ...(Interruptions)... Now, Question
No. 121.



ORAL ANSWERS TO QUESTIONS
National Testing Agency for IITs

*121. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up a National Testing Agency
as recommended by the Committee on IIT-JEE reforms headed by Damodar

Acharya;

(b) whether the NIIT exam is likely to go online in the coming

years;

(c) whether Government proposes any other national level tests for

admission to other higher educational institutions; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) A Statement is laid on the Table

of the House.
Statement

(a) The Damodar Acharya Committee has, inter alia, recommended the
setting up of a National Testing Agency to the 11T Council, which in its
41st meeting held on 10.09.2010 referred the interim vreport to a
Committee headed by Dr. Ramasami, Secretary, Department of Science and

Technology which is yet to submit its report.

(b) The Joint Admission Board (JAB) which is the body to conduct
Indian Institute of Technology - Joint Entrance Examination (11T-JEE) and
includes among others, Directors of all I1ITs as its member, has informed
that although there is a plan for the IIT-JEE to go on line in future,

there is no specific time limit set for this purpose.

(c) and (d) A Committee of Vice-Chancellors has recommended Common
Entrance Test for admission to Central Universities in a phased manner
with a view to avoid multiplicity of entrance tests resulting in wastage
of time and resources. Central Universities are autonomous bodies
governed by their own Acts and Statutes. A decision on Common Entrance
Test has to be taken by the relevant statutory bodies of these

Universities.



SHRI N.K. SINGH: Sir, let me ask my first supplementary to the hon.
Minister. Sir, the CAT examination went online in 2009. Has the
Government conducted any study on whether the online format has brought
in uniformity of standards, greater transparency and diversified its

intake, particularly, from the rural areas?

SHRIMATI D. PURANDESWARI: Sir, according to the convener of CAT,
2009, the traditional format of conducting CAT in the "Pencil and Paper”
format was becoming untenable in terms of the increasing numbers, and,
therefore, CAT examination went online. We did have teething problems
when CAT did go online initially. But the last CAT examination went on
very smoothly, and, there were no issues at that point of time. Sir,
these exams are conducted online, and, on the issue whether the rural
children have been able to take the CAT exam successfully, these exams
are not internet-based but rather centers are identified, and, children
are notified about the centers where they will need to go and take the

examination.

Since, it is not internet-based and children come to the centers and
take the exam, in the last CAT exam which was conducted, there were no
issues raised, and, so far, no children have come forward and complained

to us on their inability to take the examination.

SHRI N_K. SINGH: Sir, my second supplementary is that in March, 2010,
there were announcements that students who wish to take the examination
would need to have 80 per cent pre-qualifying marks in Class-XIl1. A

committee under Prof. Damodar Acharya was also appointed.

Subsequently, in December 2010, there was another announcement made
that for the |IITs also, the Government propose to go for online
examination. Another Committee under T. Ramaswamy had been appointed.
Will the Government come out with a coherent policy to end the
uncertainty and to clearly bring out the kind of changes they propose to

bring in the examination system for effecting intake for 11Ts?

SHRIMATI D. PURANDESWARI: Sir, the students taking examination into
engineering, pharmacy, architectural and so on need to have (@) good
command over the subject, science subject, for that matter and (b)
reasonable levels of analytical skills, intelligence, general awareness
and also communication skills. Whereas the Common Entrance Examination
usually tests the child only on the command over the subject and does not

really test the child on analytical skills is the reason it was believed



that we need to have a Common Entrance Examination which would address



both the analytical skills as well as the command of the child over the
subject. Damodar Acharya Committee was constituted to look and recommend
or suggest ways in which we could come up with a Common Entrance
Examination for the 11Ts. The Interim Report has been submitted. But
since there has been no consensus on the Interim Report, it has now been
submitted to the Ramaswamy Committee which will be looking into the

recommendations and suggesting ways of implementation.

SHRI N.K. SINGH: When are you expecting the Ramaswamy Committee
Report?

SHRIMATI D. PURANDESWARI: At the earliest possible.

SHRI K_.N. BALAGOPAL: Sir, there is a heavy demand for 11Ts and higher
education courses but the students from the rural areas are not getting
admission in those courses. While revamping the entrance examination
system, will the Government consider starting new IITs? There has been a
commitment by the hon. Prime Minister to start a new IIT in Kerala. Will

it also be considered?
MR. CHAIRMAN: Does it relate to the question? ...(Interruptions)...
SHRI K_.N. BALAGOPAL: Yes, Sir, it is related to the question.
MR. CHAIRMAN: How?

SHRI K.N. BALAGOPAL: Sir, heavy demand 1is there but the rural

students are not getting admission. ...(Interruptions)...
MR. CHAIRMAN: But, does this relate to this question?

SHRI  K.N. BALAGOPAL: It 1is related to this question, Sir.
---(Interruptions)... Genuine demands are related to the students from

rural areas. ...(Interruptions)...

SHRIMATI D. PURANDESWARI: It does not arise out of this question,

Sir. ...(Interruptions)...
MR. CHAIRMAN: Thank you.

DR. BHARATKUMAR RAUT: Thank you, Sir. Sir, education brings equality.
That is what Dr. Ambedkar had said. With this type of examinations,
particularly in the 1ITs, which is the high-end engineering course, my
observation is that more and more students from urban areas, more so, who
have taken education in English medium, tend to get admitted in the II1Ts.

The answer which has



been given talks about analytical and communication skill. When you say
communication skills, which language do you believe iIn? Do you believe
that only English language communication skills are skills, otherwise

there are no skills?
MR. CHAIRMAN: Question please.

DR. BHARATKUMAR RAUT: I would ask the hon. Minister, is there any
method by which children from the rural areas, those who take education

in the regional languages can also pass these examinations?

SHRIMATI D. PURANDESWARI: Sir, it is here that we need the support of
the State Governments. We are looking at whether we can introduce a core
curriculum in subjects like Science and Mathematics which would enable
the children right across the country, be it in urban areas or rural
areas, to have equal chances in the common entrance examinations.
Definitely, Sir, unless the State Governments come on board and
strengthen the elementary education, can not a child in the rural area
have the same opportunity as a child in the urban areas. | am sure, all
Members in the House will agree with me that today English is the global

language. ...(Interruptions)...
BT, THA YHIT : W, Fad ¢ 5 F1 ... (STIYUA). ..

o gamafy - s1. A YA, 3T supplementary 9f8U, 36 & ¥ interfere =gl
Hfa

SHRIMATI D. PURANDESWARI: Sir, we respect all regional languages and
many State Governments in their own elementary schools have actually
introduced elementary education in the regional languages where English
is a subject and when the child transits into class six, English becomes
the medium of instruction. These have been the steps that have been taken
by various State Governments. This, we hope, would definitely give the
child advantage of the English in taking the entrance examinations as

well.

MR. CHAIRMAN: Dr. Ram Prakash, please. Please observe the Rule. Ask

for supplementaries, you will get it. Thank you.

3. T YER : Yegdle @HAET S, AT WA Wer g eyl e @ I
TET Haer A ST T o W@ &, S@fh T uedl o 39l wRen st i st @
UG IRFEH F AT &1 3R ATeud @ e e gpd F 9ol & d 9 RE ¥
IO gl OFT A AQIGAT AE IRAMA &N R I G AW F 3eax ded AR
giPaee & T AT gl



SHRIMATI D. PURANDESWARI: Sir, we have never imposed it. Elementary
education is with the State Government. And as | have mentioned earlier,
some of the State Governments have introduced English as a subject in the
elementary classes and transition to English as a medium of instruction
takes place when it comes to upper elementary classes. These have been
conscientious decisions taken by some State Governments. No language has
been imposed from the Central Government on the State Schools. Whatever
reforms we can bring in, they are restricted only to those schools
affiliated to the CBSE Board. Out of twelve lakh schools that we have in

our country. ..._.(Interruptions)...

ST. IT WHA : T, 9T & WU SarT SgT 3 @T & ... (SHAUTT) . .

MR. CHAIRMAN: No. ...(Interruptions)... Please. ...(Interruptions)...
AET, T 3 W T SABW A HET ... (FFAUR)... Y P GhGT A4 &
N CCL )

ST, TH WS : O, T 9T T AT oA oA6f & W & ... (FFqUwT) . . .

mmTWW:W,WEEHWQQH%...(W)._

At gafy - MY S HT 6 AT ... (FIUR) ... Tolol ... (HAUR) ... SEY
FAT BIIST G ... (SAUT) ... BS K H ad G GA W E ... (AU . ..

SHRIMATI D. PURANDESWARI : English is a global language.
.. .(Interruptions). ..

MR. CHAIRMAN: Please hear the answer. 39 SRT 86 SSU ... (S¥aU). ..
TF Bele, 39 Ugel 96 SST ... (SHaU)... o6 ST &, ool ... (SUaud). ..

SHRIMATI D. PURANDESWARI: Sir, if 1 may be allowed to complete my
answer. ...(Interruptions)...

oM Fegga aqddr @ W, 39 &Y A yvg AT R ¥ L. (FwEuE) L

AN gHAfa : Tcgad S, Tl 86 SBU .. . (SgaunT) . . .

M Fegad aqddr - W, AU & AAH @ WO RBedr B Ase #WT w0 ogei fear
g, ofthel M9 3PS A A T Tl S W § ... (FWIUR) ... Tg WoFd Ied &
... (cTaEUR). ..

st gamafa : MU, N9 FaT YB W@ &, HAA H SFdE A E & AN AFR & W@ &
... (ZgEY). . .



SHRIMATI D. PURANDESWARI: Sir, English is a ...(Interruptions)...

MR. CHAIRMAN: Please one minute. 39 SRT 86 BT ... (S¥@uA)... Ugo
3T F#N S B AT G NAT L (FFAUE) ... T ST S SIS ... (FFAUT) . ..

M gIad agdd ;- W, Regede & TS Bl 8. .. (SFEUR) ... 80 HrwEr
AT Begeae & Redr g@gd € ... (AU ..

st . goHa W@ W, Tg Redr AN H AT § ... (STAUR). ..

Mt gad 9qdd : g7 YO Ted § T Regraifaat & I sEeh #&t ey SR
8?7 ... (cHaue). ..

SHRI TIRUCHI SIVA: it is an official language. ...(Interruptions)...

A gemafd @ Fogad S, ST A9 SF @ g4 ST L. (FEaue). ..
MR. CHAIRMAN: Please one minute ...(Interruptions)...

SHRI KAPIL SIBAL: Mr. Chairman Sir, 1 respect the sentiments of the
distinguished. ..._(Interruptions)...

A AEAR Heard aFdl : ool F A ST ... (sgaum). . .

st FRT Reaer : 377 Jgr 3PN 7 F Sold §2 ... (SFIAURA) ... 396 =T A6
IR 3PS 7 diod § g ... (cuaun). ..

. UH YHIRT : Had el 7 fFr &, O O o Rer & & R e
L0 ) T

A TH.ww. gqataar o w1 S L (SHAue). ..

ot womafa - srgcarforar SN, Tl ... (sFauE). ..

A FRT Rsgad : 3T AN AE o & S &F Ry & O

.. (FEAU) . . .

SHRI TIRUCHI SIVA: How can they compel him to speak in a particular
language? ...(Interruptions)... We are all permitted to speak in English.

---(Interruptions)...

MR. CHAIRMAN: Let us not start a totally different debate. Please

listen to the hon. Minister. ...(Interruptions)...

SHRI KAPIL SIBAL: 1| agree with you. ...(Interruptions)... They must
tell the Leader of the Opposition to always speak in Hindi.

---(Interruptions)...



MR. CHAIRMAN: Let us not get into this. ..._.(Interruptions)...
SHRI D. RAJA: Sir, this is. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, let it not be a convention.

--.-(Interruptions)...

MR. CHAIRMAN: Mr. Siva, Mr. Raja, please. ...(Interruptions)...
Please. ...(Interruptions)... #RY i, 3T &5 BT ... (SYAURT)... Tollel, NI

3 o Y5 ST, 1 GoA NAC ... (FAURT) ... TSl ... (SFAUE). . .

Nt wRe Reaer : A=AT Tewd § S a9 &, 9§ T gq ab WE N &, Al
AR SIS STamAeR fRedt # & gla § ...(Waum)... W S 9T FAG §, ofhel
.. (gAY . . .

ot gamfy o, woieT, wolier ... (SuaUeT). ..

Nt *RT Reaar : I35 TP Ry & ot gia & 3t 3deh & o @ &, o=
dafoe # IS svonfaeee @ € ... (cuauE) ... gEd a1d, SRl aF HSHSE F Hare

%, 1 just want to mention ...(Interruptions)... The point is that the IIT
system is an autonomous system. The Government does not impose decision
making on the I1ITs system. Now it is for the 1IT Council to decide how
they are to conduct examinations; in which language they are to conduct
examinations; whether the course material is available in those languages
or not. ...(Interruptions)...

A woggd I - W, ... (W) ... F 1T Council U & IR g2

..(FAU) ... FT 1T Council TRAUS & &Y 3W &2 ... (SWIUHA). ..

Nt FT Rsaar : TS T AL Fgar F ... (c¥au=) . ..

At ww.ww. Eqafadm @ W, ... (FWAUR)... H FE S Gear § &
.. (gaURT) . . .

st wmafy - AU, I 919 TOd TET W ST W OBl ... (SHIAURT) ... FHH 3TN
HAJ deisU ... (cgaymel)... Please. ...(Interruptions)... One minute please.
...(Interruptions)...

A ggga aqddr - gwmld S, ... (s@EuE)... @1 ¥F U @ o IW g2
.. (SFEUTT) . . .

MR. CHAIRMAN: One minute please. ...(Interruptions)... One minute
please. ...(Interruptions)... Ahluwaliaji, just one minute please.
...(Interruptions)... 39 S & B ... (S¥aUE)... 33T ST I3

BT . . (AU . . .

M faaw AR - W, ... (cFauE). ..

10



st wmafy - F, a8, W9 do STl ... (FEww)... A a9 FgA A
.. (FHaYUT) . .. 3R E3H H Ig 3ToT ¢ [ 3@ W faee @1, o sa% fav aifcw dfaw,
AR A R A Be Aq AfFw . (cFauE) ..

M wEgd WP W, ... (FAUE)... I§ HEAUEA F IR A g
.. (STauET) . ..

MR. CHAIRMAN: The Question has been answered. ...(Interruptions)...
Question No.122. ...(Interruptions)...

M Fegaa I W, 3 WA & A AT ARU| ... (SFEUA) . . .
MS. MABEL REBELLO: Sir, My question? ...(Interruptions)...

At womafy ;- ag ST @Y W B, 9% FAT §? ...(SWAUW)... WgH & o & W !
.. (cEaue). . .

A TH.TH. IEAAAAT @ W, IE F@HHAGT H ST gl ... (SFAYURT) ... TE ISCH
& HFAT H T §l - .. (CHIUR) - . .

f gamfy - WU, il ... (gauw)... IE AT IE.IES.E. & e @
g1 3T 37 W AT ... (cFAYUT) . .. IASCHNT T 1T 78T g T &1 .. . (TG . . .

A T TH. IEAfAAT 1 TSEHY FQIFAT @ fav g1 ... (sgEE) ...

o Raeeg e : =, dffe, sieen, 3nfe @9 #mww & .. . (cgaum). . .
SHRI TIRUCHI SIVA: In regional languages also. ...(Interruptions)...
MR. CHAIRMAN: Can we go on to Question No.122? ...(Interruptions)...

Can we go on to Question No.122? ..._(Interruptions)...

AN wwww. Jegafem W, wRwE F N ad @ ¥, s
.. (cgaum) . ..

M AEAX Heard hdl @ W, ... (FAUM). ..

SHRI  TIRUCHI SIVA: You cannot confine it to one language.

.. (Interruptions)...

MS. MABEL REBELLO: Sir, My question? ...(Interruptions)...

M Feggd aqdy © 11T Council Ry & IR €t § 3R dfau= & R =t
TSCHTST T coll AT 1T &1 .. (S¥auwT) . . .

At gHfT - 3T 95 ABT| AT FAT W T 82 ... (SFaUR). ..

11



ot Fegga aqdd : 11T Council 38 98T =t FX @T 2 ... (SFAUW). ..

MS. MABEL REBELLO: Sir, My question? ...(Interruptions)...
A gafy - 3T ST d6 FEU| .. (SWEUWT) ... SRl S, coiel ... (SgEuwE). ..
T RT 96 BT ... (SgIUWT) . . .
A TH.TH. He@fAAT 1 W, USCHIYT FNHA H fAvT gl ... (FAURT) ... THH
fow e =@l g1ar ... (sgaume) ... g6 ToT gd g gl ... (SFaUwT). . .
Mt waafa : Fae IE.ME.A. F AR FO§, ISCHINT H AL R
.. (SgaUR) . ..
A goggd agdd - @wHld S, ... (SEAUR)... W, & MUHT GEOT @R
.. (g . . .
ft guafy : 319 9 SEU| ... (s¥EUE) ... Please. ...(Interruptions)...

SHRI TIRUCHI SIVA: Civil Services examination can be conducted in

regional languages also. ...(Interruptions)... How can we write it?
...(Interruptions)...
MR. CHAIRMAN: Let us go on to Question No. 122. ..._(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we want official status for our regional
language. Till that time, we have to rely upon English only.
---(Interruptions)... All the regional languages need official status.

Till that time, we have to rely upon English. ...(Interruptions)...

St TH.TH. gSafedr : §H GRT & a3 § Feen dwnd § f6 & gw dffe faueR
g 3R T Ao A §, sfow g e A &1 .. . (sgaue). ..

MR. CHAIRMAN: 1 request all hon. Members to please allow the Question

Hour to proceed. ...(Interruptions)...

A FOT USF : A TE dea ¥ AN wwiw o @iy F Wl ... (SFAUE). ..
st A% 9vg 39EE ;. §HOlT ARG, ... (SHAUR) ...

At Raeeg faaly @ W, ... (GEauR). ..

ot gafa © 9 AT, WSl .. (SgEuR) - ..

M vw.ww. IgaEtadr @ @y Hglew, ... (SgaUE). ..

N gamfa ;- HAF Fr FwEe L (CEIUR) ... Ha I FE F os@ Haa H
..(c¥aYT) ... Don"t attribute remarks. It is wrong. ...(Interruptions)...

Just one minute please. Please resume your

12



places. ...(Interruptions)... The question was about the language in a
particular examination. The hon. Minister®"s answer was about that. Now,
some hon. Members had different views on it, and | said, if you want to
discuss that matter relating to the basic question whether that
examination should be conducted in this language or that language, please

give a notice. ..._(Interruptions)...

AN wH.ww. IEQEfadr . W, ... (FEAUW)... 14 HWT AR TS )
.. (ZHaU) - . .

MR. CHAIRMAN: The House is adjourned for Ffifteen minutes.

The House then adjourned at twenty three minutes past eleven of the

clock.
The House reassembled at thirty-eight minutes past eleven of the clock.
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Q.No.122.

ST, A THI : GHUTT S, Ugor U TEAT 121 &7 3ol AT S| UFT oferar & &
.. (FFauE) . . .

A gHfT - 3T d5 BT ... (SWIYE) ... Question 122.

At T Tog JAGT . AEAT FHTT ST, Hoy 9gd specific question JgT T
(T . . .

sft gaafd : 3T Question Hour & 9T ITd & SIS . . . (SATERT). . .

N WU Tog JTAT - UG S, Ig Bear & TFAT $r a9 g1 T H 2 T
3T Sl dTel 3R S AT .. . (YY) . .

Nt #R Rsaar : g7 /e & QU TFAT I § ... (SFIUR) . ..

AN Aa FRAR - T8 KA o F71 Ry 767 &1 Tard I8 § F 9 e & s
FI ... (cHIUR). ..

At gemafy - 39 et vk @y S W@ 8, # fRER aid gor ... (sFaue) ... 3T
AT TolieT S5 SBU ... (SgauUT) . . .

ANt Bag sfAR : oer i st A 9lem ¢ §h, FT SHEA dls cgaEAT 3T
FET? ... (cHAURT). . .

At oy : 3T ol d SABU ... (SgAUR). . .

13



Mt Ao FRAT : TR aF F T & Tem @ § TR &R & @ #5 dee
FafaR § ... (cuaueT). . .

At gomafd : 3T ol §% SBU ... (SAU). . .

A WY Tow AT : AHA, 3T W e F F, W Iew gew & o §
.. (SgEUTT) . . .

st gamafa : Mer S, wolier, §8 STl Question No. 122.
Telephone towers in tribal areas

*122. MS. MABEL REBELLO: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that a large number of telephone towers
have been installed in tribal areas of Jharkhand, Chhattisgarh, Orissa,

etc., which have not been activated;
(b) if so, the reasons therefor; and

(c) by when Government would prevail upon the telephone operators to
activate these towers and provide communication Tfacilities to the

inhabitants there?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): (a) to (c) A Statement is laid

on the Table of the House.
Statement

(a) All the 604 telephone towers installed by Bharat Sanchar Nigam
Limited (BSNL) in the tribal areas of Orissa have been activated. Some of
the towers installed by BSNL 1in tribal areas of Jharkhand and
Chhattisgarh are still to be activated. 977 telephone towers in Jharkhand
and 652 telephone towers 1in Chhattisgarh are activated and only 46
telephone towers in Jharkhand and 107 telephone towers in Chhattisgarh

are still to be activated.

(b) The reasons for delay in activating these mobile towers in the

States of Jharkhand and Chhattisgarh are given below:
(i) Extreme remote areas

(ii) Tough terrain

14



(i) Naxalites/insurgency affected areas

(iv) Difficulties in land acquisition

(v) Irregular power supply

(c) These towers are likely to be activated by BSNL by June, 2011.

MS. MABEL REBELLO: Sir, the reply given by the hon. Minister,
especially parts (a)&(b), if you go through it, Sir, only shows that the
Minister has no idea of LW Districts of Jharkhand, Chhattisgarh and

Orissa. Sir, | am surely disappointed with the answer.
MR. CHAIRMAN: Question, please.

MS. MABEL REBELLO: That is what 1 am asking. It says that only 107
telephone towers in Jharkhand and 46 telephone towers in Chhattisgarh are
still to be activated. The block headquarters of Jharkhand do not have
telephone towers. He is giving a reply as to why the telephone towers are

not activated.
MR. CHAIRMAN: Question, please.

MS. MABEL REBELLO: The USO Fund of the Government of India is given

to activate these telephone towers so that the people can make use of it.
MR. CHAIRMAN: What is the supplementary?

MS. MABEL REBELLO: That is the question, giving connectivity to the
people, especially, in LWE-affected districts. 1 would like to know from

the hon. Minister...
MR. CHAIRMAN: You could have said this straightaway.

MS. MABEL REBELLO: ... whether he is justifying the answer or whether
he is going to pull up his machinery and see to the connectivity of the
telephone towers which are installed and all of them are activated; and
installation of telephone towers wherever necessary and connectivity to
the people should be ensured. How will it be ensured? What is the time

frame?
MR. CHAIRMAN: Is your question over?
MS. MABEL REBELLO: What is the time frame that he has?

SHRI SACHIN PILOT: Sir, 1 respect the passion and the sentiments

expressed by the hon.
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Member. It shows her deep concern for not only the State that she
represents but also the entire population that lives in tribal areas and
far-off areas. | wish to draw her attention, through you, Sir, to the
fact that the State of Jharkhand, there area total of 29,354 revenue
villages. As of today, 28,700 of them are being given village public
telephones. That is 98 per cent of the villages in Jharkhand is given

either landline connection. ...(Interruptions)...
MS. MABEL REBELLO: No, Sir.
MR. CHAIRMAN: Please.

SHRI SACHIN PILOT: I would like to explain to the hon. Member, Sir.
She is mentioning only about the cell phones and mobile towers. We have a
scheme in the Government of India to give landline connections to each
village under the Bharat Nirman Yojana. The object of the UPA Government,
as the hon. Member will agree, is to reach out cities and areas in towns
and villages which are in far-off areas. She did bring up the question of
Left Wing Extremist areas. 1 want to inform her, through you, Sir, that
the Government has given satellite phones wherever there is no mobile
tower for connectivity. We have given a total of 1,958 satellite phones,
including 18 in Jharkhand and 243 in Chhattisgarh. ...(Interruptions)...
I also want to inform her, through you, Sir, that our efforts through the
USO Fund of the Government of India is to make sure that there is proper
connectivity in the hilly regions, tribal regions and North-Eastern
Regions and those parts of Jharkhand, Chhattisgarh and Orissa. Wherever
there is naxlite movement or LW extremism we will put more
infrastructure, more resources and deploy more funds to make sure that
there is proper connectivity in all villages of these four States which 1

have mentioned.

MS. MABEL REBELLO: Sir, | am quite happy with the answer of the

Minister.
MR. CHAIRMAN: Please, supplementary question.

MS. MABEL REBELLO: This is my second supplementary. The main problem
of connectivity is lack of electricity, in Jharkhand particularly. | want
to know from the hon. Minister, since the villages in Jharkhand will not
have electricity for another 5-10 years, whether he will use solar energy
to activate these telephone towers. A Clean Energy Fund is created in
this year®s Budget. 1 would like to know from the hon. Minister whether

he will use that Clean Energy Fund to activate all these telephone towers
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in Jharkhand. This is what 1 want to know from the hon. Minister.
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SHRI SACHIN PILOT: Sir, the hon. Minister is absolutely correct that
in some of the States there is severe deficiency of power supply which
impedes the implementation of towers getting established because they
have to rely on generator. As the hon. Member will agree, and | expect
also that the House will agree, putting generators and using diesel is
not only expensive but also pollutes the environment and causes a lot of
emissions. We are looking at areas where we can cooperate with the
Ministry of Renewable Energy and State Governments, get the private
people to invest money and also use the USO Fund to have PVs and solar
panels on the towers all over the country. This will have to be done in a
phased manner. But the Government and the Department is very alive to the
challenge that we have to solarise a lot of our towers. There are about
half-a-million mobile towers in the country. They guzzle up a lot of
diesel. So, the suggestion is well taken and we will actively work in

this direction.

st afdamer I @e - W, WS AN Slad # UH IEH REA a7 g g1 AT
S RAT zarh &, S8 AGSd 39 ol & clak A Felde @dl &, A9 38 <l d ITH
connectivity &cH & I §, a9 Jg7 & AlNGed AT oF gAY FCH & AR § Foac
ﬁmﬁ%wmmwaﬁa’rmélag?r@ramﬁﬁa“r.w.u?r.w.%:H’Iméar
FAgel FHIfAU disconnect & GU & 3 signals @ a&l e @ & 39 ar
remote areas & &d &d &, I ¥ T H Jgl W...

A gamafy : @ara il

st sfgemer o e - g8 AFT A 93, O R F@ o & wRar # dass
FE? RN HE, dF & g AR fhded Faaesd d@ F 39 g 36 FROT § Hearw §, Tg
# St = gl

SHRI SACHIN PILOT: Sir, 1 don"t think the supplementary relates to
the basic question. But 1 take the point that the hon. Member has raised.
We have, in India, 22 telecom circles, and we give licences for each
circle for operators to operate. There are technologies now in place that
limit signals from radiating beyond a certain range. But it is a
technicality that has to be implemented by the operators. If there is any
specific block, region or a village, that you know of, where we can
intervene and make sure that the private operators can put up the
technology in place, if he brings it to my notice, | will, certainly,

take action on this.
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SHRI KUMAR DEEPAK DAS: Sir, | come from the North Eastern area. The
main service provider in the North-Eastern areas is the MTNL/BSNL. But
some of the towers of the BSNL, which have been installed there, have not
been activated till now. And, we all know that telephone services are not
available in remote areas. So, will the Ministry take Iinitiative to
activate those towers and give preference to those areas which are far
away from towns, or, areas where tribals reside. 1 would request the hon.

Minister to take necessary action in this regard.

SHRI SACHIN PILOT: Sir, it is a fact that the North-Eastern parts of
our country are not as well-connected as some of the other parts of our
country. And, the hon. Member will appreciate that in the North-Eastern
regions, because of terrains, hilly regions, non-motorable roads, etc.
inaccessibility, sometimes, pose constraints in mobile operations to be
conducted satisfactorily. It is also a fact that some of the private
operators are hesitant in going into the North-Eastern parts of the
country, or, going into tribal areas or far-flung areas. That is why the
BSNL has been asked to give special attention and focus to Jammu and
Kashmir, the North-East and the far-off areas. Recently, two months ago,
I had a meeting with the North-East Telecom Circles of all the seven
North-Eastern States, at Aizawl, Itanagar and Guwahati, and, | asked the
BSNL to take strong action to make sure that in respect of those blocks
in villages, which do not have landline and mobile connections, we
install the Digital Satellite Phone Terminals or the WLL. All the modes
of communication, that are there with us, will be deployed to ensure that
the North-Eastern parts of the country are as well-connected, if not

better connected, with metros and other parts of the country.

M A FUS AT : FA FE a1 T ¢ & oS $o awt A Asemsd lw Feme
arell T TEAT FA B W §, 3Tk Ui IJTHYUT FA g @ 82 PR Ig TT & ar HH FAT
e

SHRI SACHIN PILOT: Sir, it is a fact that the number of landlines in
the country 1is declining slowly. That has happened because of mobile
telephony now becoming quite accessible. And, I would like to share with
the House that as of today, the tele-density in India is 66.6 per cent.
As far back as 2004, it was only 7 per cent. So, the maximum number of
people, who are using mobile services, or, having access to telephones at
some of the cheapest call rates, in the world is in India. That is
because of increased competition. People, who had not ever seen or talked

on phone earlier, have access to handsets and are able to make use of the
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cheap call rates that we have been able to
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provide through this competition. Of course, the landline business is on
the decline. But it is more than made up by the number, quantum and the
volume of people using mobile services. Sir, | would also like to mention
that the focus now would also be to have other aspects of value added
services. And, we are hopeful that those sections of our society which
are still uncovered, which still do not have phones, will be able to get
a lot more services through hand-held devices. So, the decline in
landlines is more than compensated with the abundant availability of

mobile phones.
MR. CHAIRMAN : Question No. 123.
R AFant N dvfeas Jom
*123. Ay T o F YT FA TG IAA R HAT HET

F) Fa 75 w9 ¢ & BT tod Feler i3 cRow sianes @ 3w @ & @)
A TS, 2010 H TR A A Hir w3 oA

@) 3 g, ar dcaeey sEkr #Fr §;

@) FT WHR & 57 d1d H AP g b 39 Afd & FRor v & [(ffea e
TG U F37 TEAT H FIH Fa dTer fashdl SR g 1T §; 3Rk

(@ IR &, O WHR ZGRT 54 Aharsft A Ihfoqd IR Jeid el & fow 3
dh FlA-Fled T FHEH 38T T §?

W AR (FEE FAFAr ) 0 (F) F (@) T AROT GO Ged W @ ;T 94w B
faavor

@) 3R (@) SN, 7 Weg ¥ AT J 21.07.2010 N TH 7 AT i H
aror # g

@ S, AN dRT B sdauREl g@RT A U adl 3R REwEt woeemar
STar g1 ersdEuRal ganr fged 95U & @ Yod & A o ggd W A @ adAT H FS
fdeerd @Y g1 e 3Telal, Wede aAifd, 2010 & @R, O ghgal & aefr Hliser
aRErfard @ ArgdEl B 3% daveles fAvaea 3R @Il ah oI AR A oAad
W AGROT H AT & S B, S 0 a3 & el v wwaTor g

(F) I AGT 3o
Alternative employment to joblesss vendors

t*123. SHRI PRABHAT JHA: Will the Minister of RAILWAYS be pleased to

state:

tOoriginal notice of the question was received in Hindi
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(a) whether it is a fact that Indian Railway Catering and Tourism

Corporation (IRCTC) had introduced a new policy in July, 2010;
(b) if so, the details thereof;

(c) whether Government is aware of the fact that this policy has
rendered a large number of vendors at different railway stations in the

country, jobless; and

(d) if so, the steps taken, so far, by Government to provide

alternative employment to these vendors?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) A
Statement is laid on the Table of the Sabha.

Statement

(a) and (b) No, Sir. But Ministry of Railways has announced a new
Catering Policy on 21.07.2010.

(c) No, Sir. Vendors are engaged by the licensee on their own terms
and conditions. Railways do not have any contractual relations with the
vendors appointed by the licensees, both erstwhile and present. Further,
as per Catering Policy 2010 all existing operationalised catering
licenses for minor units have been permitted renewal, subject to
satisfactory performance and payment to all dues, which will take care of

interests of such vendors.

(d) Does not arise.

St 9T FT : WG A, 25 ARG H ¥ Tl GEAA AT I AR Sgd S
& @y gl A F 1 od@ 75 gAR el # AR R@r smwem aeh g & A s,
2010 # YoId Fr A% FeRer AfT 315 &1 30 ded S AT YT AT, ITH el b F 7AgT
AT A Fgell T6 § 5 T RE AsWIR ¥ & 30y Arsranr ey @ gefr, ot qudr
HR A9 ST A5 HeRer A S §, 396 ded T W S 60,000 I8 FH FdJ &,
3o §30 f el @A & 31 715 &, 399 IRGR FH Jom? AU U Ig § F R g
Indian Railway Catering and Tourism Corporation ¥ ¥ O« el ST ofd § df &ar
WHR AN HIS Jhfods ogaedqT a @I g7 3R o6l X W o 54 60,000 @i &
UHR Bl HT AR 3T F §2

st el Wed : FHOf FAEeT, WEATd W8T o St WRe IoT €, 3HE 3k
Y 39T a1 H & aarr g % “"Vendors are engaged by the licensee on their

own terms and conditions and
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Railways do not have any contractual relations with the vendors appointed
by the licensees, both erstwhile and present. Further, as per the
Catering Policy 2010, all existing operationalised catering licenses for
minor units have been permitted vrenewal, subject to satisfactory

performance and payment of all dues, which will take care of interests of

such vendors." &ga & dicqy g & & 3T oY afdd 1 T | &, 958 7 = W@
g, 3% licensees & osdd 1 Reg forar awem| @8 5@ a0 W 3meiRa gem & 9
FY FaIfdd & FH & W/ &, ST H &F F @ 3 §, IFH Faiad SF g,
Regarer B 8 @ & &1 39 @ 9§ #1, T licensees U U W Fhd §, sl
e & S TR A §| AT FeET A S @l Fdr s@Fd @1 g & IRCTC & S
Faarr §, 930 &, T licensees & c@rT & €, AT 3JF AFEn SMUM? W, FHFgA H
dead a5 § & licensee #1, @l & @i, AfheT o A, Regardl A F1 Wawe fopar
T § 3H A AT F A F FRUT A§ @ [ SAdT P IS FAIAET FT TR A,
3EhT grsE Sk g1 3R HATHT fHU 9T Ig @ TRAT SC| AT A F NS FART 38T TET
o7, 3T I3 A FH F AP F R F A = H 5 TR 48 B

A g @ - @eUfa S, Yo FAT ST A ¥\ 2008 F Indian Railway Catering
and Tourism Corporation &I "HOR" mem%ﬁ@mmaﬁ
g1 # STete TrEaT § R YA A HROT AT R HOA IA 98 Sl IO FAerw 7 o fom
3R R 60,000 d5¢ & IR - Ielh! GURA & ol 3ol el I a1 FAT 8 Q82
3T Fg W E F AN ITF S TEU A &1 3R v@r § v 3ok Y6 TRAAT W T g
asf & Ft Alge 82 UHT T FEAT § 6 3R FART P W FAG ¢, FAN HIS Hidar
3% WY AE §, IE 9gd & IN-TEERET 3R Bl W, T 9RaR # gaw & v
AT F fhcell AgAd G TS ¥ S 60,000 ISE I SUSHIN lel & T HIS
IFR 6T g1 TR TISC IdEm AT fF. ..

o gamafa - 3T Hare gfovl

At gHTT ST : ST TS IR d5H & IO T IS IH HIs ol AT Hs dfhods
SYIEAT § ;T AE? GERT. - .

A gamafy : v waer giovl

Y wHIE ST : W, FH @ ST G 9 ¢

it gamafa - 39 fRaer esA o

ot 9T T ;IS S AR R 3w fadr, 3@ 3 & A w82
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o saflie Aedr : FEUS AT, S Yod FH FeRor cygrar &, ag d® IRCTC
AT g1 I Y0 e Tl g, 3o ogdw oA Sr & 3R S licensee 8T &, %
39 d3¥ A HYAT terms and conditions W contract W (WAl g1 ARSI HSET Y
60,000 d58 & 919 W W &, 38 F U.a.#d. category & 41,000 39 § 3 5,600
F T N.3.UF. category & JoId TAT H FIH I &1 AT THSET FT Fgal & &
FIT §H 3oTh! fAehier W@ €2 gl ol ¥ed A1 IRCTC JE H1H e wlgi il ¢, licensees
358 & @A §1 AR IR TH ASEH T gaT ¢ Al qEd Ssdd Jar §, dg o 3w &9
A HH odl &, Fih g TFAUIRUES § sAfv 39 & Bl Sar g1 safov o9 33y
W Fefer afddsr & A § O 3% a1y AU asdl B FOeg Fe o Jwd g
39 3ol S R caed & 6 O T RERR & & a1G hraRkerT & Yord A w form,
SHAT Tg dole W 3R ufceds waCe TE 3 el afdder & @y s s ¥,
mﬁ,%ﬁﬁﬁﬁwﬁﬁ#ﬁ%m@y%wﬁﬁm%ﬁ%,m
8F ¥ Adar a6 § AR ke saer ysd & 497 odr §, Sefe 38 89 A 3o @
el wehe &1 36 R & T #H FeM$, 2010 # Ig dF fhar amm & S gAR Siefer
MRS &, § Sietel MRS 50 91d & dF N F &% @er @, 3 cgaear aur
aws & Ty Fer 3R 3udhr usg o FH g, Se-orh &, Ig IF Rar

ot A g YA : SET dh IeT! AR B AT §, FH W FS AL qdGT IR g
. . (SFFURT) . . .

AN gumfad - AU S, IR 3T W AT H AW A 5§ Rg F o
.. (ZTAYUT). . .

N A Tog AT © W, 3R T AFAT HETAT HT TIGTT 7187 &31 ar g F4T
FLT|
A gemafa - 39 G o AfST)

AN MY Tog JYAT : 399 A dl T ART| .. . (SFAUTT) . . .

SHRI TAPAN KUMAR SEN: Sir, it is curious to note that some people are
operating on the railway properties and the Railways is withdrawing its
responsibilities saying that gf®l F& & & =8 g1 The fact remains that
in the catering policy, after the pressure was mounted, thousands of
vendors lost their livelihood. Now, the catering is to be done by the
licensee. Am 1 to believe that the Railways is appointing the licensee
and the licensee 1is appointing vendors and the Railways has got no

responsibility? _.._(Interruptions)...
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MR. CHAIRMAN: What is your question? Please come to the question.

SHRI TAPAN KUMAR SEN: Sir, that is my question. What the questioner
has asked has been evaded. The Railways is washing its hands off saying
that it has no responsibility. The fact remains that thousands of small
vendors lost their jobs because big private licensees are put in place,

in different railway stations.

They established IRCTC and now they are dislodging it and the power
is being taken over by the zonal offices of the Railways. Why, Sir? What
is the reason? That is my question. You have established an institution

and thereafter you are throwing the baby out with the bath water.
MR. CHAIRMAN: Do you wish to have an answer for this?

SHRI TAPAN KUMAR SEN: This is my question, Sir. ...(Interruptions)...
You are taking over the powers to vest with the zonal offices. You have

been inconsistent and the Minister®™s response is inconsistent.

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, the licensees and vendors
relations are that they are engaged by the licensees on their own terms
and conditions. Now, the hon. Member is concerned with what would happen
to those vendors. The point is, the new policy does not ask the licensee
to remove them. Even though the licensee may change, the vendors are
always working with the new licensees. They were neither directly

connected with the Railways. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: [In appointing new licensees, you are not

guiding them with new rules and regulations. ...(Interruptions)...

MR. CHAIRMAN: Shri Rajeev Shukla now.

st welita g @ Yo A, 56 AW H T ThAT I ¢ FR @ e e
THN T g ColehE W YR "iedT Wil fAeRT, W 39 Sl W " Sevl #F A S
¥ T AT A § B & F ey WX R\ W S wew o ¥, gt o I § a8 @
RRdlr o voiell & qor @, TR A e @, H q§ e dqear § B oF 3w #g
FAITIEY Shelel Toldll S5 & Sl AT-TAT W T H 9% A, I8 SheR s dl,
AR FE &Y, 3T g Adelw AG &2

ANt Rafe Wead : GHEfd AT ... (AUR)... THANQ FRET, TFAMAT
Terd F W qoT § 6 g A% dfowl F of @ §2 gAR A% ofoRl o @ AE wRor
g F 9 @a & SR H HOT FFdeicH Hall, 3T Fdlfelel & IR H HFdeicd fHall. .. |

MR. CHAIRMAN: Question Hour is over.

25



WRITTEN ANSWERS TO STARRED QUESTIONS
Rail projects in Punjab

*124. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of RAILWAYS

be pleased to state:

(a) the number and the details of rail infrastructure projects for
the expansion/upgradation of railway network in Punjab, undertaken during

the last three years and to be implemented during the next year; and

(b) the amount of funds sanctioned and released for this purpose,

year-wise and project-wise?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b)
Details of rail infrastructure projects for expansion/upgradation for
rail network falling fully/partly in State of Punjab undertaken during
the last three years are as under. All the projects are being progressed

as per availability of resources.

Project Latest Funds (Rs.in cr.)
available sanctioned
cost

(Rs. in Cr.) 2008-09 2009-10 2010-11

1 2 3 4 5
New Lines

Chandigarh-Ludhiana (112 km) 721.00 30.00 30.00 70.00
Abohar-Fazilka (42.72 km) 209.57 25.00 7.70 15.00
Taran Taran-Goindwal (21.5 km) 101.33 10.00 7.00 40.00
Chandigarh-Baddi (33.23 km) 328.14 5.00 1.91 0.13
Doubling

Jal landhar-Pathankot- 759.3 50.00 50.00 30.00

Jammu Tawi (203 km)
Jakhal-Mansa (45.22 km) 109.12 4.00 23.00 25.00

Mansa-Bhatinda (52 km) 149.89 - 1.00 20.00
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1 2 3 4 5

Ambala Cantt. -Dhappar (22.71 km) 99.98 - - 4.00
Jallandhar Cantt-Suchipind (3.5 km)13.01 - - 4.00
Chakki Bank - Bharoli (3.5 km) 12.55 - - 4.00
Kathua-Madhopur Punjab (8 km) 84.02 - - 4.00

Out of the above, Chandigarh-Morinda and Ludhiana-Sahnewal sections
of Chandigarh-Ludhiana new line, Abohar-Fazilka new line, Taran Taran -
Goindwal new line and Jallandhar-Pathankot-Jammu Tawi (except Budhi-Chhan

Arorian section) doubling projects have been completed.

Duping of Indian students by fake universities in the

United States of America

t*125. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that there are a large number of
fake universities iIn the United States of America which dupe Indian

students on the pretext of admission;

(b) whether it is also a fact that incidents of radio-tagging of

such students occurred recently in the US;

(c) if so, the steps being taken by Government to save students from

fraud by American universities; and

(d) whether Government would thoroughly vet the foreign universities

before allowing them into the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) The Government is aware of the closure of Tri Valley University
in California, USA on 19th January 2011 for alleged fraudulent practices.
The University had approximately 1500 Indian students enrolled. Following
the closure of Tri Valley University, a number of Indian students were
questioned and 18 of them were initially detained and subsequently
released with radio-monitoring devices on their ankles, pending
completion of investigations into their possible links with the
irregularities. As on 26th February 2011, radio tags on 12 of the 18

students have been removed.

tOriginal notice of the question was received in Hindi
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(c) The Government has conveyed to the US Government that the
students, who are themselves victims of fraud, should be given adequate
time and opportunity to transfer to other universities or adjust their
status and, iIf they desire, return to India honourably. Our Mission and
the Consulates in the United States are regularly meeting a large number
of the affected students and providing all possible assistance to them,
including by organising a free legal aid camp and by issuing appropriate
guidance and advisories. The Minister of External Affairs personally
raised this issue with the US Secretary of State. Foreign Secretary also
conveyed our expectation of an expeditious resolution of this issue to
the US officials during her official visit to Washington D.C on 14th
February 2011. US Secretary of State has conveyed that the Department of
State is working with the Department of Homeland Security to ensure fair
and appropriate treatment of the students and has assured us that their
interests will be fully considered. Government expects the US Government
to take steps to prevent such universities from being set up and exploit

foreign students.

(d) A legislative proposal, namely, The Foreign Educational
Institutions (Regulation for Entry and Operations) Bill, 2010 has already
been introduced in Parliament on 3rd May 2010 and has been referred to
the department related Parliamentary Standing Committee on Human Resource
Development. The proposed law seeks to put in place a mechanism to

regulate the entry and operation of foreign educational institutions in

India.
National initiative on climate resilient agriculture

*126. SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government proposes to implement National Initiative on
Climate Resilient Agriculture; a new plan scheme, to address impact of

climate change on agriculture and allied sector in the country;

(b) if so, the details thereof along with salient

features/objectives of the said scheme;

(c) the details of the funds so far allocated and invested under the

said scheme; and

(d) the number of farmers likely to benefit directly/indirectly

under the said scheme in the country?
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THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) Yes, Sir. The
Government has launched a new scheme “National Initiative on Climate
Resilient Agriculture® for capacity building to study the impact of

climate change on agriculture and allied sectors in the country.

(b) The scheme aims at evolving cost effective adaptation and
mitigation strategies against climate change through (i) strategic
research on natural resources, major food crops, livestock, marine and
freshwater fisheries for adaptation and mitigation; (ii) demonstration of
available climate resilient practices on farmers®™ Tfields in 100 most
vulnerable districts of the country (iii) strengthen research
infrastructure and capacity building of scientists for undertaking long
term research on climate change adaptation; and (iv) sponsored research.
The salient features of the scheme include (i) use of state of the art
phenomics system for rapid screening of a large number of elite germplasm
for multiple abiotic stress tolerance; (ii) participatory testing of
climate resilient practices; and (iii) vulnerability assessment of the
different production zones including crops, natural resources and socio-

economic component.

(c) The total budget outlay of the scheme is Rs. 350 crore for XI
Plan i.e. Rs. 200 crore for 2010-11 and Rs. 150 crore for 2011-12. So

far, Rs. 142.115 crore has been released to partner institutions.

(d) The demonstrations of available climate resilient technologies
are planned in 100 districts of 27 States covering 1000 farmers in each
district which will cover one lakh farmers. These demonstrations will
impact other farmers as well as help in refining the results of the work

done under the project.
Funds for Integrated Education Scheme for Disabled Children

t*127. SHRI [1SHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the funds allocated during the last three years
and in the current year for Integrated Education Scheme for Disabled

Children, State-wise;
(b) whether the funds have been utilized;
(c) if so, the details thereof, State-wise and Union Territory-wise;

(d) if not, the reasons therefor;
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tOriginal notice of the question was received in Hindi
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(e) the details of proposals received by Government from Non-
Governmental Organizations (NGOs) working for the welfare of disabled

persons, State-wise;

() whether proposals coming from most of the States are pending;

and
(g) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHR1 KAPIL SIBAL): (a) to
(d) State-wise details of funds released and utilized under Centrally
Sponsored Scheme of Integrated Education for Disabled Children (IEDC) for
the years 2007-08 and 2008-09 and under the Scheme of Inclusive Education
for the Disabled at the Secondary Stage (1EDSS) for the years 2009-10 and

2010-11 are given in the Statements-1 and Il respectively (See below).

(e) Since 2006-07, funds are being released only to the State
Governments for implementation of the Scheme, except for reimbursement of
expenditure by NGOs pertaining to previous years. Under IEDSS, no fund is
being released directly to the NGOs by the Central Government. Proposals
for the year 2010-11 were received from 27 States/UTs for implementation

by the States directly as well as through 149 NGOs.

() and (g) No, Sir. Out of the proposals for 2010-11 received from
27 States/UTs, proposals from 23 States/UTs have been cleared. Proposals
from the States of Chhattisgarh, Maharashtra and Tripura were found to be
not in accordance with the guidelines of the Scheme. The proposal from
the State of Manipur was not considered as the State representatives did

not attend the meetings of the Project Monitoring and Evaluation Group.
Statement-1

Details of funds released and utilized under Integrated Education
for Disabled Children (1EDC) - State-wise

(Rupees in lakhs)

S_No. Name of State 2007-08 2008-09
Amount Amount Amount Amount
released utilized released utilized

1 2 3 4 5 6

1. Andhra Pradesh 134.85 134.85 403.17 351.85
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2.

Arunachal

Pradesh

17.19

e
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1 2 3 4 5 6

3. Assam 15.42 15.42 71.64 71.64
4. Gujarat 1439.67 1439.67 1700.62 1700.62
5. Goa - - 0.54 *k
6. Haryana 627.49 627.49 472.69 472.69
7. Jammu & Kashmir 6.5 *x -
8. Karnataka 861.72 766.94 188.67 188.67
9. Kerala 796.33 796.33 1446.12 1446.12
10. Madhya Pradesh 821.97 821.97 710.74 710.74
11. Maharashtra 633.67 633.67 169.25 169.25
12. Manipur 122.5 122.50 144 .43 106.10
13. Meghalaya 1.65 *x - -
14. Mizoram 41.76 41.76 133.44 133.44
15. Orissa 782.43 782.43 95.00 95.00
16. Punjab 4.73 4.73 9.72 Amount
refunded
17. Rajasthan 193.25 193.25 116.65 116.65
18. Tamil Nadu 340.42 340.42 294.15 294.15
19. Tripura - - 4.53 4.52
20. Uttar Pradesh - - 25.79 25.79
21. West Bengal 606.47 606.47 515.74 515.74
22. A&N Islands 23.74 23.74 9.68 9.68
23. Delhi 127.34 127.34 - -
24. Puducherry 11.69 11.69 - -
ToTAL 7610.79 7455.88 6512.57 6408.13
1 Includes release of Rs 131.18 lakhs to NGOs for years prior to 2006-07.
2 Includes release of Rs 25.79 lakhs to NGOs for years prior to 2006-07.

** Utilization Certificate not received from the State
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Statement-11

Details of funds released and utilized under Inclusive Education for
Disabled at Secondary Stage (IEDSS) - State-wise.

(Rupees in lakhs)

S.No. Name of State 2009-10 2010-11 (as on 28.2.2011)
State State
Amount Amount Amount Amount
Released! utilized Released? utilized
1 2 3 4 5 6
1. Andhra Pradesh 7.06 7.06 70.31 70.31
2. Assam 104.43 104.43 - -
3. Bihar 360 00 360.00 - -
4. Gujarat 713.66 713.66 3444.00 2299.00
5. Haryana 218.24 218.24 320.63 Released in
Nov 2010
6. Karnataka 702.11 702.11 15.47 15.47
7. Kerala 733.32 733.32 617.45 617.45
8. Madhya Pradesh 4.85 4.85 383.72 Released in
Dec 2010
9. Maharashtra 1083.44 834.49 - -
10. Mizoram - - 29.80 Released in
Nov 2010
11 Orissa 491.84 491.84 70.80 70.80
12. Punjab 433.67 433.67 764 .00 Released in
Feb 2011
13. Rajasthan 43.41 43.41 113.56 Released in
Nov 2010
14. Tamil Nadu 400.48 214.25 - -
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1 2 3 4 5 6

15. A&N lIsland 2.85 2.72 - -
Rs.0.13 lakh
refunded

16. Delhi 167.47 167.47 -
17. Puducherry 46.30 12.88 - -

TOTAL 5513.13 5044 .40 5829.74 -
1 includes release of Rs 15.13 lakhs to NGOs for years prior to 2006-07.
2 Includes release of Rs 8.69 lakhs to NGOs for years prior to 2006-07.

OBC teachers in Central Universities

1t*128. SHRI UPENDRA KUSHWAHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the total number of teachers working

under Central Universities is 8852.

(b) whether it is also a fact that the number of OBC teachers among
the above said teachers is only 245 whereas, as per the provisions of

reservation, the representation of OBCs must be at least 27 per cent; and

(c) if so, the reasons for such a low number, the person responsible
for this and action being taken by Government to increase the ratio of

OBC teachers?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)

Yes Sir.

(b) According to the information furnished by the University Grants
Commission, out of 8852 teachers working in Central Universities, as on
31.3.2010, there are 2327 Assistant Professors out of which 233 Assistant

Professors are from OBC category.

(c) Following a decision taken by the Commission in its meeting held
on 27th December, 2006, the OBC reservation has been introduced with
effect from 24th January, 2007 for filling up of teaching positions at
the entry level of Assistant Professors. To increase the representation
of OBC teachers, the UGC has been reminding Central Universities to fill
up vacant reserved posts as well as the backlog of vacancies at the

earliest, in a time bound manner.
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Introduction of bullet trains

*129. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government proposes to introduce bullet trains/fast

trains in the country;
(b) whether any survey has been conducted in the matter;
(c) the details of the survey report, if any; and

(d) by when such bullet trains/fast trains would start running on

Indian Railway tracks?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) No, Sir.
Ministry of Railways had decided only to conduct pre-feasibility studies
for construction of high speed passenger corridors. The selected

corridors are as below:
(i) Pune-Mumbai-Ahmedabad
(ii1) Delhi-Agra-Lucknow-Varanasi-Patna
(iin) Howrah-Haldia
(iv) Delhi-Chandigarh-Amritsar
(v) Hyderabad-Dornakal-Vijaywada-Chennai
(vi) Chennai-Bangalore-Coimbatore-Ernakulam

(b) and (c) Yes, Sir. A prefeasibility study for High Speed Rail
Corridor between Pune-Mumbai-Ahmedabad has been conducted. The Report is
under examination by Railways and the State Governments of Gujarat and

Maharashtra.

(d) At this stage it is not possible to give any commitment for time
schedule regarding introduction of High Speed trains on Indian Railway
track. However, the proposal will be considered further, on receipt of

reports.
Rail projects in North Gujarat

*130. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:
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(a) the details of progress made in various projects of new lines,

broad-gauge conversion etc. in the North Gujarat area; and

(b) the status of projects connecting Patan-Bhiladi, Turanga-Ambaji

and Ambaji to Palanpur, etc.?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) and (b) The
status of the projects falling fully/partly in North Gujarat is as under:

S.No. Name of Length
Projects in Km.

Status

New Lines

1 Patan-Bhiladi 51.03
completed

been

80,000

supply,

Gauge conversion

2 Bhuj-Naliya 126
progress.
with extension
to Vayor
Doubling
3 Gandhidham- 8
Adipur
4 Gandhidham- 12
for

Kandla Port

5 Viramgam- 65.26
Preliminary

Surendranagar
6 Sarotra Road- 23.59
Preliminary

Karjoda
7 Abu Road- 23.12

Preliminary

Final Location Survey has been
and the land acquisition work has been
taken up. Earthwrok, Minor and Major
bridges works, ballasting, etc. has
taken up where Jland 1is available.
cum  earthwork. 6000 cum ballast

8

minor bridges and 3 major bridges have
been completed

Preliminary activities are in

Completed in 2010-11.

Work in advance stages and targeted

completion in 2010-11.
Work sanctioned in 2010-11.

activities are in progress.

Work sanctioned in 2010-11.

activities are in progress

Work sanctioned in 2010-11.
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Sarotra Road activities are in progress

8 Viramgam- 182.23 Work proposed for sanction in Budget
Samakhialia 2011-12.

Surveys for new line from Taranga-Abu Road via Ambaji and Palanpur-

Ambaji-Abu Road have been proposed in the Railway Budget 2011-12.
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Farmer-based markets

*131. DR. K.P. RAMALINGAM: Will the Minister of AGRICULTURE be
pleaded to state:

(a) whether some State Governments have suggested to the Central
Government to come forward for setting up farmer-based markets in metro

cities; and

(b) if so, the details thereof and the action taken by Government in
this regard so that the farmers get adequate remuneration for their

products?

TEH MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) In order
to provide Tfarmers with a choice of alternative marketing channels
including direct sales to consumers, the Government of India has
circulated a model Agricultural Produce Marketing (Development and
Regulation) Act, (APMC Act) 1in 2003 to all the States and Union
Territories for its adoption. The Model Act provides for setting up of
farmers/consumers market, direct marketing, contract farming etc. The
present status of market reform in various States 1is given in the

Statement (See below).

As per reports received from the concerned State Governments, only
the State Government of Tamil Nadu has taken steps to establish farmer®s
markets in Chennai metropolitan area. However, no State Government has
forwarded any proposal for setting up farmer-based markets in

metropolitan cities.
Statement

Present status of Market in various States

SI. No. Stage of Reforms Name of States/ Union Territories

1 2 3

1. States/UTs where reforms Andhra Pradesh, Arunachal Pradesh,
to APMC Act has been Assam, Chattisgarh, Goa, Gujarat,

done for Direct Marketing; Himachal Pradesh, Jharkhand,
Karnataka,

Contract Farming and Markets Maharashtra, Mizoram, Nagaland,
Orissa,

in Private/Coop Sectors Rajasthan, Sikkim and Tripura.
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States/UTs where reforms a) Direct Marketing:
to APMC Act has been NCT of Delhi and Madhya Pradesh
done partially b) Contract Farming:

Haryana, Punjab, Madhya

Pradesh and Chandigarh.

c) Private MarketsPunjab and

Chandigarh
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1 2 3

3. States/UTs where there is no Bihar*, Kerala, Manipur, Andaman &
APMC Act and hence not Nicobar Islands, Dadra & Nagar
Haveli,
requiring reforms Daman & Diu and Lakshadweep.
4. States/UTs where APMC Tamil Nadu

Act already provides for

the reforms

5. States/UTs where Meghalaya, Haryana, J&K, Uttrakhand,
administrative action is West Bengal, Puducherry, NCT of
Delhi
initiated for the reforms and Uttar Pradesh.

* APMC Act is repealed w.e.f. 1.9.2006.
Stepping up of cyber security efforts by Government office

*132. SHRI MOHD ALI KHAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Ministry has asked all Government offices to step up

their cyber security efforts to avert any kind of hacking or attacks;
(b) if so, the details thereof; and
(c) the present position thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) to (c) Government has taken following actions to step up

cyber security efforts:

i) Cyber Security Policy, Standard Operating Procedures and guidelines

were Tormulated and circulated to all Ministries/Departments for

implementation.

ii) AIl Central Government Ministries/Departments and State/Union
Territory Governments have been advised to conduct security auditing
of entire Information Technology infrastructure including websites
periodically to discover gaps with respect to security practices and
take appropriate corrective actions.

iii) National Informatics Centre (NIC) has been directed not to host web

sites which are not audited with respect to cyber security.
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iv) |Indian Computer Emergency Response Team (CERT-In) has empanelled
Information Security auditors through a stringent mechanism of

selection.

v) The "Crisis Management Plan for countering cyber attacks and cyber
terrorism™ was prepared and circulated for implementation by all
Ministries/ Departments of Central Government, State Governments and

their organizations and critical sectors.

vi) The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on

regular basis.
Changes in policy for allocation of spectrum

*133. SHRI M V. MYSURA REDDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the details of changes that Government proposes to bring about

in allocation of spectrum;

(b) whether Government is thinking of de-linking allocation of

spectrum from licence;

(c) how the proposed shift in policy would ensure transparency and

accountability, and

(d) whether the above changes are a part of proposed new telecom

policy or they are separate from the proposed new telecom policy?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (&) to (c) The allocation of 2G spectrum is made continuously as
per the existing policy in force and keeping in view the recommendations
of Telecom Regulatory Authority of |India (TRAI). TRAl in its
recommendations dated 11th May 2010, has mentioned the methodology for
allocation of spectrum. TRAl has also recommended that no more Unified

Access Services (UAS) licence linked with spectrum should be awarded.
These recommendations are under consideration of the Government.

(d) A Committee in DoT has been constituted in February, 2011 to
make recommendations on the formulation of proposed National Telecom
Policy - 2011 (NTP-2011). Details of items to be covered under NTP-2011

are yet to be worked out.
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Model railway stations

*134. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of model railway stations in Uttar Pradesh, zone-

wise;

(b) whether it is a fact that North-Eastern Railway 1is being

neglected in the matter of model stations; and

(c) the steps being taken to declare more railway stations in North-

Eastern Railway as model stations?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) The model
station scheme was in vogue between June, 1999 and November, 2008. A list
indicating zone-wise details of the eighty two model railway stations in
Uttar Pradesh notified in this period is given in the Statement-1 (See
below). The concept of Adarsh Stations has since been introduced in place
of Model Station and the thirty five stations of Uttar Pradesh, notified
as Adarsh Stations in 2009-10 and 2010-11, are given in the Statement-11
(See below).

(b) No, Sir.
(c) Does not arise.
Statement-1|

Zone-wise details of 82 model railway stations in Uttar Pradesh

Rai lway Name of the stations

1 2

East Central (3) Mughalsarai, Renukot and Chopan.

Northern (32) Ayodhya, Bareilly, Baraut, Baghpat Road, Faizabad,

Garhmukteshwar, Ghaziabad, Lucknow, Meerut City,
Moradabad, Prayag, Rae-Bareli Jn., Saharanpur,
Varanasi, Meerut Cantt., Jaunpur, Pratapgarh,
Sultanpur, Bhadohi, Akbarpur, Shahjahanpur,
Muzaffarnagar, Barabanki, Shahganj, Unnao,
Janghai, Naj ibabad, Rampur, Hardoi, Hapur,

Chandausi and Deoband.
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2

North Central (18)

North Eastern (29)

Agra Cantt, Agra Fort, Aligarh, Allahabad, Etawah,
Jhansi, Kanpur Central, Mathura Jn., Tundla,
Mirzapur, Banda, Raja Ki Mandi, Fatehpur,
Firozabad, Naini, Chitrakut Dham Karvi, Lalitpur

and Orai.

Badshah Nagar, Ballia, Basti, Deoria Sadar, Gonda
Jn., Gorakhpur, Ilzzatnagar Jn., Katra, Lucknow,
Mau Jn., Manduadih, Pilibhit, Rawatpur, Lucknow
City, Allahabad City, Azamgarh, Bahraich, Barhani,
Belthra Road, Bhatni Jn., Farrukhabad, Ghazipur
City, Kasganj, Khalilabad, Lakhimpur, Salempur,

Sitapur, Varanasi City and Kaimganj .

Statement-11

Zone-wise details of 35 railway stations in Uttar Pradesh

notified as Adarsh Stations in 2009-10

Rai lway

Name of Stations

East Central (2)

Northern (10)

North Central (13)

North Eastern (10)

Chandauli Majhwar and Mughalasarai .

Amethi, Barabanki, Chandausi Jn., Hardoi, Meerut
Cantt., Partap Garh Jn., Partapur, Prayag, Sandila

and Sultanpur.

Aligarh,Atarra, Banda, Dapsaura, Firozabad, Kalpi,
Lalitpur, Mirzapur, Moth, Orai, Pokhrayan,
Shikohabad Jn. and Tundla.

Azamgarh, Ballia, Balrampur, Basti, Gonda Jn., Mau
Jn., Naugarh (Siddharth Nagar), Pilibhit Jn._,

Salempur Jn. and Sitapur.

Experience of players in telecom sector

*135. SHRI

PRAKASH NARAYAN SINGH: Will the Minister of

COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that telecom is regarded as infrastructure

sector;

(b) whether it is also a fact that telecom is a business with high
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gestation period and it takes more than four to five years to break even
by rolling out an all India network, if spectrum for the entire country

is priced at Rs. 1,651 crore;
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(c) whether incumbents like Bharti, Essar, BPL, ldea, Reliance, Tata
did not have any experience in telecom when they first entered the

sector; and
(d) if so, the details in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) The Empowered Sub-Committee of the Committee on
Infrastructure in Planning Commission in 1its meeting held on 11th
January, 2008 and 2nd April, 2008 approved inclusion of

Telecommunications as an Infrastructure Sector.

(b) Telecom sector is capital intensive sector. The break even
period of a company may vary depending upon a number of factors like
operating environment, structure of the industry, technology adopted and
associated risk, potential Tfor growth, state of the available
infrastructure, investment by licensee, service area, brand image and

services proposed to be provided by the licensee.

(c) and (d) The selection/eligibility criteria for award of Basic,
Cellular and Unified Access Service (UAS) licenses prior to UAS License
guidelines of year 2005 had one of the criteria as experience of the
bidder company in the telecom sector. All the incumbents named had first

entered the sector prior to 2005.
Separate compartments for students and elderly persons

*136. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government is considering a demand for two separate
compartments for students and elderly persons in suburban trains in

metros across the country;
(b) if so, by when it will be started; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) to (©)
Accommodation is being earmarked in suburban trains for senior citizens
on Central & Western Railways during specified non-peak hours.
Accommodation is also earmarked in suburban trains for ladies, vendors
and physically handicapped. Suburban trains are already running with
dense crush load during peak rush hours. Earmarking of accommodation in

these trains exclusively for other categories of
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passengers will curtail the availability of accommodation for general
public. However, earmarking of accommodation for different categories of
passengers in suburban trains 1is a continuous process subject to

increased availability of Suburban coaches/infrastructure.
Protection to coconut growers

*137. SHRI M.P. ACHUTHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether in the background of new challenges posed by ASEAN
treaty with massive duty-free import of palm oil, Government would
consider to announce a special package with adequate funds allocated with
plans to diversify the products, value addition, better farming with
introduction of new technology and machines for making coconut farming

competitive;
(b) if so, the details thereof; and

(c) if not, the reasons therefor and other alternative steps

proposed to be taken to protect the coconut cultivation and growers?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (c) There has
been no reduction in duty applicable to Crude Palm Oil (CPO) and Refined
Palm Oil (RPO) after entering into Agreement on Trade with the ASEAN
which came into force on 1st January, 2010. As such, there has been no
impact of the aforesaid agreement on imports of edible oil on account of

India being deficient in edible oil domestically.

Government of India is implementing various schemes/programmes for
coconut development in the country through Coconut Development Board
(CDB), Kochi, such as (a) Integrated Development of Coconut; (b)
Technology Mission on Coconut; (c) Pilot Project for Replanting and
Rejuvenation of Coconut Gardens in three districts of Kerala and Andaman

& Nicobar Islands; (d) Coconut Palm Insurance Scheme (CPIS).

Apart from the above schemes, to protect the interest of coconut
growers, Minimum Support Price (MSP) of de-husked coconut and Copra is
announced by the Government every year. |In addition to the MSP,
procurement of Copra is also taken up through NAFED in major coconut

growing States.
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Gauge conversion work for Udaipur-Ahmedabad rail line

t*138. SHRI ASHK ALI TAK: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that the work of conversion, from meter
gauge to broad gauge, of Udaipur to Ahmedabad rail line has been started

by Government;

(b) if not, the reasons therefor and by when the work will be

started; and

(c) whether Government has fixed a time-frame for conversion of the

said rail line and if so, the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (c) Yes,
Sir. Gauge conversion of Ahmedabad-Himmatangar-Udaipur (299.20 km) with
extension of Modasa-Shamlaji (22.53 km) has been taken up. On Ahmedabad-
Himmatnagar section, preliminary activities of Final Location Survey,
Geotechnical investigation etc. are iIn advance stage of completion and
physical works will be taken up after completion of preliminary
activities and sanction of detailed estimate. On Himmatnagar-Udaipur
section, tenders for execution of earthwork and bridges are under
finalization. Time frame for completion of the project will depend upon

availability of resources.
2G Spectrum allocation

*139. SHRI RAJIV PRATAP RUDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is considering fresh auction of 2G spectrum;

(b) the plans of Government to retrieve the loss due to the scam
during the 2G spectrum allocation during the Tfirst tenure of UPA

Government;

(c) whether Government would return back the licence fee to the

ineligible players who got the licences for 2G spectrum; and
(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (@) The Telecom Regulatory Authority of India (TRAI) in its
recommendation made on 8th February 2011 on spectrum pricing mentioned

the possibility of auction of the surplus spectrum. These recommendations

49



are under consideration of the Government.

tOoriginal notice of the question was received in Hindi
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(b) On allegation of irregularities in the award of Unified Access
Services (UAS) Licenses to private companies, CBl registered a case on
21.10.2009 against unknown officials of DoT, unknown  private
persons/companies and others under section 120-B IPC and Section 13 (2)
r/w 13 (1) (d) of Prevention of Corruption Act. CBI conducted a search on
22.10.2009 in some offices of DoT and has taken custody of certain files
relating to policy, issuance of UAS licenses and spectrum. The matter is

presently being investigated by CBI.

(c) and (d) Department of Telecom on 14.12.2010 has issued Show Cause
Notices for termination of the 85 Unified Access Services (UAS) licences
issued in year 2008 to the companies stated to be ineligible in the CAG
report on "lIssue of Licences and allocation of 2G Spectrum by the
Department of Telecommunications'. At the time of submission of their
respective application for grant of UAS licences, these companies have,
inter-alia, submitted an undertaking the "l understand that if at any
time, any averments made or information furnished for obtaining the
licence is found incorrect, then my application and the licence if
granted thereto on the basis of such application, shall be cancelled".
Further as per the Guidelines dated 14.12.2005 for Unified Access

Services Licence, the entry fee paid is non-refundable.
Investigations into 2G spectrum allocation scam

*140. SHRI RAMDAS AGARWAL: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that 2G spectrum is a nvega telecom scam in

the country as per CAG Report;

(b) if so, the present stage of ongoing investigations by various

agencies and the time likely to be taken to complete the same; and

(c) how many officials/companies were involved in this scam along

with the details thereof, Department-wise and company-wise?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (@) Sir, the Report of Comptroller & Auditor General of India
(CAG) on "lIssue of Licences and Allocation of 2G Spectrum by the
Department of Telecommunications'” which was laid on the Table of the
House on 16.11.2010, on the values determined through various indicators,
has indicated a presumptive value of loss on account of grant of 122 new

Unified Access Services (UAS) licences and 35 Dual Technology permissions
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in 2007-08 and allocation of 2G spectrum beyond contracted quantity of
6.2 MHz, in the range of Rs.57,666 crores to Rs. 176645 crores.
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(b) and (c) CBI has registered 3 cases/preliminary enquiries viz (i)
RC 45 (A)/2009-ACB Delhi dated 21.10.2009 U/s 120-B IPC & Sec. 13(2) r/w
13(1)(d) of Prevention of Corruption Act, 1988, (ii) PE. 1/2011-ACB Delhi
dated 04.01.2011 and (iii) PE.2 (E)/2010-BS&FC Delhi dated 23.12.2010,
against officials of Department of Telecommunications and private
persons/companies pertaining to grant of UAS licenses causing wrongful
loss to the Government. In RC.45 (A)/2009-ACB Delhi, first charge sheet
will be filed before 31st March, 2011 keeping the investigation open
under 173(8) Cr. PC. The enquiry in PE.1/2011-ACB Delhi is likely to be
completed by 31st May 2011. In PE.2(E)/2010-BS&FC Delhi Prima facie
findings have been arrived at and communicated to the Hon"ble Supreme
Court. So far, Sh. A. Raja, then Minister of Communications & Information
Technology (MOC&IT), Sh. Siddhartha Behura, the then Secretary (Telecom),
Sh. R.K. Chandolia, PS to then MOC&IT and Sh. Shahid Usman Balwa,
Director of M/s Swan Telecom Pvt. Ltd (now M/s Etisalat DB Telecom Pvt.
Ltd.), have been arrested by CBl. Further, the records pertaining to the
following 10 allottees of UAS Licences in the year 2008 have been

collected by CBI for investigation:

1. M/s Unitech Wireless Group concerns (8 companies).
2. M/s Sistema Shyam Teleservices.

3. M/s Datacom Solution Pvt. Ltd.

4. M/s Loop Telecom Pvt. Ltd.

5. M/s S.Tel Ltd.

6. M/s Etisalat DB Telecom Pvt. Ltd. (earlier known as M/s Swan Telecom
Pvt. Ltd.).

7. M/s Allianz Infratech Pvt. Ltd.
8. M/s Tata Teleservices Ltd.

9. M/s ldea Cellular Ltd.

10. M/s Spice Telecommunication Ltd.

Further, the Directorate of Enforcement (ED) is investigating the
matter under Prevention of Money Laundering Act (PMLA) and Foreign
Exchange Management Act (FEMA) where the investigations are at an initial

stage.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

1t931. SHRI SHREEGOPAL VYAS: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether any special efforts have been made in the last two years

for development of Indigenous seeds;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (c) Yes, Sir. In last two years (2009 and 2010), various
institutes of Indian Council of Agricultural Research and State
Agricultural Universities have released several new varieties: in rice
54, wheat 15, barley 8, maize 14, sorghum 8, pearl millet 15, small
millet 15, cotton 16, pulses 45, oilseeds 57, sugarcane 7, Jute and Mesta

10, forages 20 and horticultural crops 50.
Non-payment of claims by insurance companies

932. MS. MABEL REBELLO: Will the Minister of AGRICULTURE be pleased

to state:

(a) the reasons for not paying the claims of small and marginal
farmers by the insurance companies despite collecting premium for the

last two years, particularly in Jharkhand;

(b) the details of total insurance claims paid to the farmers of

Jharkhand during 2008-09 to 2010-11, district-wise and yearwise;

(c) whether farmers have been cheated by taking premium from them

and not paying claims for the crop failure; and

(d) the total premium collected year-wise and district-wise during

the said period?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) Details of admissible claims paid to farmers including small
and marginal farmers of Jharkhand State during last two years are as

under:

toriginal notice of the question was received in Hindi.
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(Rs. in crores)

Scheme Name 2008-09 2009-10
NAIS 32.29 204 .56
WBCIS 0.48 1.45

Claims of Rs. 17.00 crore (loanee farmers) are pending under National
Agricultural Insurance Scheme (NAIS) for 2009-10 due to non-availability
of State share. Claims of non-loanee farmers in two districts may be paid
immediately after receipt of Investigation Report from the State
Government.

(b) Details are given in the Statement-1 and 11 (See below).
(c) No, Sir.

(d) Details of district-wise and year-wise premium collected during
2008-09 and 2009-10 are given in the statement-1 and II.

Statement-1

District-wise year-wise details of premium and claims paid for last
two years (As on 23.02.2011) to the farmers in Jharkhand by the
Insurance companies under NAIS

Amount (In Rs. Lakhs)

S_No. District 2008-09 2009-10
Premium*  Claims paid Premium Claims paid

1 2 3 4 5 6

1 Bokaro 12.22 0.40 89.91 504.64
2 Chatra 51.41 623.64 167.02 4040.26
3 Deoghar 39.07 20.66 190.57 2557.00
4 Dhanbad 4.90 0.00 72.86 1436.85
5 Dumka 18.60 57.42 142.61 500.28
6 East Singhbhum 17.76 103.99 164.91 78.16
7 Garhwa 64.30 223.62 56.77 802.99
8 Giridih 36.12 104.88 144 .14 2328.33
9 Godda 11.87 5.80 17.04 12.57
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1 2 3 4 5 6

10 Gumla 4.76 5.24 98.91 776.61
11 Hazaribag 75.98 407.93 157.10 1621.66
12 Jamtara 9.56 6.80 45.42 585.11
13 Koderma 7.92 46.15 29.58 131.51
14 Latehar 13.75 52.02 120.02 830.79
15 Lohardagga 10.55 4.47 87.31 506.64
16 Pakur 8.54 0.00 11.85 72 .36
17 Palamau 78.02 475.86 91.06 1285.13
18 Ranchi 39.06 119.37 482.42 108.29
19 Sahebganj 23.79 19.87 50.44 119.80
20 Saraikela-Khareawan 7.99 0.00 93.48 760.67
21 Simdega 71.83 900.64 161.77 309.14
22 West Singhbhum 19.38 49.79 229.29 1087.15

Grand Total 627.38 3228.56 2704.46 20455.93

Note: Claims for Kharif 2010 season are yet to be reported as the cut-off date for
reciept of yield data from State Govt is 31.03.2011 onwards.

Rabi 2010-11 season has just started and is under progress.
Statement-11

Details of district-wise, year-wise premium and claim of
farmers in Jharkhand under WBCIS

(Amount in Rs.)

S.No. District Year 2008-09 Year 2009-10
Year 2010-11

Premium Claim Premium Claim Premium Claim
1 2 3 4 5 6 7 8
1 Chatra Not Notified Not Notified1485300.00
2 Dhanbad 7360.00
3 Dumka 150084 .00 0.00 Not Notified

Not Notified

4 E.Singhbhum9108.00 7089.06 442760.00 129982.64 121.60.00
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1 2 3 4 5 6 7 8

5 Garhwa Not Notified 211280.00 137767.53 198920.00
6 Gumla 2733648.00 326871.54 436380.00 0.00 285600.00

7 Hazaribag 11558844 .00 4461059.38 5902772.00 11845282.9917208894.00

8 Lohardagga Not Notified 87460.00 85025.56
102156.00

9 Palamau 1793500.00 1406470.68 405280.00

10 Ranchi 180606 .00 143304.72 11076.00

11 W. Singhbhum 194080.00 8945.16 Not Notified

12 Latehar 1300320.00 711649.86 491280.00

13 Saraikela-Kh127680.00 0.00 Not Notified 6420.00

14 Simdega Not Notified763034.00 17711.04 52448.00
ToTAL 14579364 .00 4795019.9811312192.00 14486140.1820266894 .00

Note: 1. Kharif 2010 claims are under process.

2. Rabi 2010-11 season is in progress.
National agriculture research project

933. SHRI MOHD. ALl KHAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government is taking up at least 15 National Agriculture

Research Project (NARP) zones every year;

(b) if so, the details thereof, State-wise especially in Andhra

Pradesh; and

(c) the objectives of such efforts and how it would be helpful to

the farmers ultimately?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) The National Agriculture Research Project (NARP) was launched

in 1979, and was concluded a decade later.
(b) Does not arise.

(c) Does not arise.
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Houses for fishermen in Madhya Pradesh

1934. MISS ANUSUIYA UIKEY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that Central Government has received a
proposal for revalidation of sanction of centre®s share for construction
of houses for fishermen in Madhya Pradesh under the Fishermen Welfare

Fund from centrally sponsored scheme;

(b) if so, the time when the proposal has been received by Central

Government and the action so far taken thereon; and

(c) the time by which the funds as per the proposal, would be
sanctioned and released?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (c) A sum of Rs. 22.48 lakh that was released to the
Government of Madhya Pradesh during 2009-10 for construction of houses
for fishermen under the Centrally Sponsored "National Scheme of Welfare
of Fishermen® was revalidated on 5th May 2010. A fresh proposal for
construction of houses was received from the State Government in the 2nd
quarter of the current financial year with the request for revalidation
of unspent balance of Rs. 50,000/- to be adjusted against the fresh
proposal. The proposal could not be considered as it was incomplete and

was not submitted as per the requirements of the scheme.
Dairy development in Madhya Pradesh

1t935. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be
pleased to State:

(a) whether it is a fact that the Madhya Pradesh was allocated Rs.
3,268.95 Ilakh for the year 2008-09 for animal husbandry and dairy
development under national Agriculture Development Scheme which was later
reduced to Rs.1,737.66 lakh in the year 2009-10;

(b) if so, the reasons therefor along with the details thereof; and

(c) the details of the amount allocated and the amount released so
far to Madhya Pradesh for Animal Husbandry and Dairy Development for the
year 2010-117?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) Rashtriya Krishi Vikas Yojana (RKVY) is a State Plan
scheme launched in August 2007, which provides additional central
assistance to the State Governments to rejuvenate agriculture sector in
order to achieve 4% annual growth during the Xlth Five year Plan. Under
the Scheme, funds are released to the State Governments as 100% grants-
in-aid. The funds are released to the State Governments on the basis of
projects approved in the State Level Sanctioning Committee (SLSC) headed
by Chief Secretary of the State. As the Scheme provides flexibility to
the State Governments in formulating and implementing action plan for the
development of their agricultural sector as per their needs and
priorities, it is for the state Governments to further implement the same
in the State on areas of priority from the normal share of RKVY
allocation to the States. Government of India does not make any

sector/sub-sector wise allocation for any State.

Status of allocation, release and projects approved by the State of
Madhya Pradesh for animal husbandry & fisheries sub-sector is given in

the Statement.
Statement

Details of allocation, release and projects approved for animal

husbandry and fisheries in Madhya Pradesh

(Rs in lakh)

Year Allocation Release Funds approved by SLSC
Animal Fisheries Dairy Total
Husbandry Development AH& Allied
Sector
2008-09 14605.00 14605.00 3322.95 688.20 - 4011.15
2009-10  24744.00 24744 .00 3104.59 106.40 - 3210.99
2010-11 58909.00 55918.00 8996.31 2619.11 - 11615.42

Decline in number of domestic animals

1936. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of

AGRICULTURE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether there has been a steep decline in the number of domestic
animals in rural areas of northern parts of Maharashtra like Dhule,
Jalgaon, Nandurbar and Nasik districts;

(b) whether Government conducts any survey/assessment of such
animals in all States of the country;

(c) if so, the State-wise and animal-wise details thereof;

(d) whether the milk production has fallen sharply due to declining
numbers of cows and buffaloes;

(e) if so, whether Government proposes to launch a drive to
encourage dairy farming; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) The number of livestock in rural areas of Dhule, Jalgaon,
Nandurbar and Nasik districts of Maharashtra has declined from 56.1 lakh
in 2003 to 53.1 lakh in 2007. The district-wise details of number of
livestock as per Livestock Censuses 2003 & 2007 are given in the
Statement-1 (See below).

(b) The Government conducts Livestock Census quinquennially in all
States of the country.

(c) The State wise and animal wise details as per 18th Livestock
Census (2007) are given in the Statement-11 (See below).

(d) No Sir. The estimates of milk production from 2001-02 to 2009-10
are given in the Statement-I111 (See below).

(e) and (F) Does not arise.
Statement-1|
The details of livestock population in Maharashtra district-wise

Livestock Population (in number)

District 2003 2007 ($)
Nandurbar 918648 830283

Dhule 1041379 1058860
Jalgoan 1459443 1252597
Nashik 2190300 2165432
ToTAL 5609770 5307172

$ Provisional derived from village level totals
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Total number of livestock (in thousand) —-2007%

Statement-11

The animal-wise and State-wise details of livestock in the country

S.N States/UTs Cattle Buffaloes Sheep Goats Pigs Horses & Mules Donkeys Camel Yaks Mithun Total
ponies Livestock
2 3 4 5 6 7 8 9 10 11 12 13 14
Andhra Pradesh 11223 13272 25539 9626 439 26 - 50 .12 - - 60175
Arunachal Pradesh 503 3 20 292 356 6 0.01 - .01 14 219 1413
Assam 10041 500 354 4320 2000 11 0.01 0.06 - - - 17227
Bihar 12559 6690 218 10167 632 51 - 24 .22 - - 30342
Chhattisgarh 9491 1604 140 2768 413 1 - 0.15 - - - 14418
Goa 71 37 0.12 11 58 0.01 - - - - - 177
Gujarat 7976 8774 2002 4640 22 14 0.02 50 38 - - 23515
Haryana 1552 5953 601 538 134 26 11 5 39 - - 8859
Himachal Pradesh 2269 762 901 1241 2 13 19 7 .06 2 0.01 5217
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

10 Jammu & Kashmir 3443 1050 4127 2068 1 167 42 24 2 62 0.02 10987
11 Jharkhand 8781 1506 483 6592 732 5 0.02 1 =" - - 18100
12 Karnataka 10503 4327 9558 6153 281 11 0.14 26 0.20 - - 30859
13 Kerala 1740 58 1 1729 59 0.05 - 0.03 - - - 3587
14 Madhya Pradesh 21915 9129 390 9014 193 27 3 20 4 - - 40696
15 Maharashtra 16184 6073 2909 10391 327 38 0.05 32 0.13 - - 35954
16 Manipur 342 62 9 51 314 1 - - - - 10 789
17 Meghalaya 887 23 21 365 524 2 - - - - - 1823
18 Mizoram 35 6 1 16 267 1 - - - - 2 328
19 Nagaland 470 35 4 178 698 1 - - - - 33 1419
20 Orissa 12310 1190 1818 7127 612 0.20 0.14 0.41 - - 23057 -
21 Punjab 1777 5062 208 290 26 33 6 5 2 - - 7408
22 Rajasthan 12120 11092 11190 21503 209 25 1 102 422 - - 56663
23 Sikkim 135 0.24 3 92 35 0.003 - - - 5 - 270



24 Tamil Nadu 11189 2009 7991 9275 284 7 - 5 0.01 - - 30759
25 Tripura 954 14 4 633 264 0.00 - - - - - 1869
26 Uttar Pradesh 18883 23812 1188 14793 1350 122 31 84 9 - - 60272
27 Uttarakhand 2235 1220 290 1335 20 15 24 1 0.001 0.05 - 5141
28 West Bengal 19188 764 1577 15069 815 6 0.08 0.02 - 0.03 - 37419
29 Andaman & Nicobar 49 10 - 67 48 - - 0.003 - - - 174
30 Chandigarh 7 20 0.05 1 0.27 0.44 0.10 - 0.01 - - 28
31 Dadra & Nagar Haveli 57 4 0.20 25 0.18 0.02 - - - - - 87
32 Daman & Diu 3 1 - 3 0.17 0.01 - - 0.001 - - 7
33 Delhi 92 278 6 21 20 1 0.04 0.38 0.003 - - 418
34 Lakshadweep 7 - - 76 - - - - - - - 82
35 Puducherry 84 3 4 69 1 0.01 - 0.05 - - - 162
All India 199075 105343 71558 140537 11134 611 137 438 517 83 264 529698
Note: Totals may not tally due to rounding up of figures
$ provisional, derived from village level totals
Source: 18th Livestock Census, Department of Animal Husbandry, Dairying & Fisheries, M/o Agriculture
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Statement-111

Estimates of Milk production from 2000-01 to 2009-10 on All India basis

Year Milk Production
(March to February) (million tonnes)
2000-01 80.6
2001-02 84.4
2002-03 86.2
2003-04 88.1
2004-05 92.5
2005-06 97.1
2006-07 100.9
2007-08 104.8
2008-09 108.6
2009-10 112.5

Source: State/UT Animal Husbandry Departments
Increase in agricultural production

1937. SHRI RAM JETHMALANI :
SHR1 RAMCHANDRA PRASAD SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that in comparison to the set target higher
projection of agricultural production is being made in the country in the
year 2010-2011;

(b) if so, the quantums of targeted and actual production;

(c) the names of such produces that have had more production with

comparison to the same, last year; and

(d) the guantum of increase in the production growth rate of these

produces?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) Although it is too early to predict the Tfinal

production of the crops, as per the second
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advance estimates of 2010-11, the projected production of crops
especially of pulses, cotton, sugarcane is estimated to be more than the
set targets. The targets vs. estimated production of major foodgrains and

commercial crops is as follows:

(in lakh tons)

Crop Target Production estimates
Rice 102.0 94.01

Wheat 82 81.47

Pulses 16.5 16.51

Total foodgrains 2445 232.07

Cotton (lakh bales) 260 339.27
Sugarcane (cane) 3150 3366.98

Source: DES. second advance estimate. 2010-11

(c) and (d) The production of total foodgrains including rice, wheat,
total coarse cereals, pulses and Oilseed crops have shown significant
increase in production during 2010-11 compared to 2009-10. Crop-wise
details of higher production recorded during 2010-11 over 2009-10 vis-a-

vis percent increase is given here under:

Crop Final Production 2nd advance Percent
Estimates estimate increase over
2009-10 2010-11 2009-10
(Million tons) (Million tons)
Rice 89.09 94 .01 5.522
Wheat 80.80 81.47 0.829
Total cereals 203.45 215.56 5.952
Total coarse cereals 33.55 40.08 19.46
Total Pulses 14.66 16.51 12.6
Total Foodgrains 218.11 232.07 6.40
Total oilseed 24.88 27.85 12.00
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Availability of quality seeds of coconut

938. SHRI K.E. ISMAIL:
SHRI M.P. ACHUTHAN:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has any plan to make available quality seeds
and saplings of hybrid, disease resistant, dwarf and other varieties to

coconut at subsidized rates; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The Coconut Development Board (CDB) has been
implementing scheme for the production and distribution of quality
planting materials since VIlIth five year plan. The main objective of
this scheme is to enhance the production and supply of quality planting
material in both government and private sector to ensure the availability

of quality seedlings for planting and replanting.

Major components of the aforesaid scheme are:

a) Establishment of Demonstration-cum-Seed Production Farms for coconut
b) Setting up of coconut nurseries attached to DSP farms

c) Establishment of regional coconut nurseries

d) Aid to registered/approved/private Coconut nurseries and seed gardens

and
e) Production and distribution of hybrids/other local tall seedlings.

Since its inception, more than 195 lakhs seedlings, including hybrids
and dwarf varieties were produced and distributed by the Board. Besides
this, about 28 lakhs quality seedlings were also procured and supplied to

various agencies in different states by it.
Protection to coconut growers

939. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government 1is aware that the coconut growers often
suffer destruction of coconut trees due to crop diseases, pest attack and

natural calamity;
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(b) if so, whether Government has any plan to introduce a peasant-

friendly crop insurance to protect the coconut growers;

(c) whether Government will consider a proposal to declare
remunerative price for coconut and create adequate marketing mechanism to

ensure this price to the coconut growers; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) To protect the coconut growers, Coconut Palm
Insurance Scheme (CPIS) 1is under implementation since December, 2009.
This scheme is being implemented on pilot basis in selected districts in
the states of Kerala, Karnataka, Tamil Nadu, Andhra Pradesh, Orissa, Goa,

Maharashtra and West Bengal.

This scheme is applicable to all healthy nut-bearing coconut palms,
grown as mono or intercropped, on bunds farms or homestead and to all
varieties of coconut, having age of 4-60 years (tall variety age range 7-
60 years), excluding unhealthy and senile palms, to be insured through
Agriculture Insurance Company of India Ltd (AIC). Insured sum vary from
Rs.600 per palm (for 4th -15th year age group) to Rs.1150 per palm (for
16th to 60th year age group). Fifty percent of premium subsidy amount is
borne by CDB (Central Government), 25% by participating state and 25% by

the beneficiary.

(c) and (d) Government of India regularly announces Minimum Support
Price (MSP) for both milling and edible grade ball copra and also for de-
husked coconut sufficiently in advance to the procurement season. For the
year 2011, the Govt. of India has fixed MSP at Rs.4525/ - per quintal for
FAQ grade milling copra and Rs.4775/- per quintal for edible ball copra.
The MSP for raw coconut is fixed at Rs.12/- per Kg.

National Agricultural Cooperative Marketing Federation (NAFED) is the
Central Nodal Agency for undertaking procurement of oilseeds, including
milling/ball copra & de-husked coconut under Price Support Scheme (PSS)
at the MSP declared by the Government of India. Procurement is also
undertaken through State Government agencies notified by the respective

State Governments.
Production techniques for small land holdings

1940. SHRI RAVI SHANKAR PRASAD:
SHRI RAMCHANDRA PRASAD SINGH:
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Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that most of the land in agriculture sector

have small holdings;

toriginal notice of the question was received in Hindi.
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(b) if so, the percentage of small holdings in the total

agricultural lands in the country;

(c) whether it is a fact that due to small land holdings we have to

develop our own separate production techniques; and
(d) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) As per the latest Agriculture Census 2005-06, small
holdings (operated area below 2.0 hectares) constitute 83.29 percent of

total holding with 41.14 percent of operated area.

(c) and (d) A large number of equipment and technologies including
hand tools, animal drawn equipment and power operated implements and
machinery have been developed by Agricultural Engineering Research
Institutes under the Indian Council of Agricultural Research (ICAR),

keeping in view the predominance of small farm holdings in the country.
Suicide by farmers
t941. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that farmers still commit suicide due to

the fact that agriculture is non-profitable;
(b) if so, the reaction of Government in this regard;

(c) whether it is also a fact that the news of those incidents are

coming from such States which are considered advanced in agriculture; and

(d) if so, the reasons for such steps being taken by farmers and

speedy redressal measures being taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) Incidents of suicide by farmers due to agrarian
reasons were reported during 2009 and 2010 by Governments of Andhra

Pradesh, Karnataka, Maharashtra, Kerala and Punjab.

tOriginal notice of the question was received in Hindi.
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Reasons for suicides by farmers are manifold which, inter-alia,
include crop failure, indebtedness, drought, socio-economic and personal

reasons.

With a view to ensure that farming activity becomes more viable and
the economic condition of farmers is improved on a sustainable basis

Government has approved the National Policy for Farmers, 2007.

In order to revitalize agriculture various measures have been taken
by the Government which, inter-alia, include significant increase in
public investment in agriculture sector through various schemes such as
Rashtriya Krishi Vikas Yojana, National Food Security Mission, National
Horticulture Mission, Mission on Micro Irrigation, Integrated development
of 60,000 pulses villages in rain-fed areas, scheme for extending Green

Revolution to Eastern India, watershed Management and soil health etc.

Additional measures announced for agriculture sector in the Budget
2011-12, inter-alia, 1include bringing 60,000 hectares under oil palm
plantation, initiative on vegetable clusters, promotion of higher
production of nutri cereals, and launching of National Mission for

Protein Supplements.

The Minimum Support Prices of major cereals have been increased

substantially during the last 5 years to benefit the farmers.

The Government of India approved a Rehabilitation Package in 2006
covering 31 districts in 4 States viz., Andhra Pradesh, Karnataka, Kerala
and Maharashtra initially for a period of 3 years to address the problem
of agrarian distress. The period for implementation of the non-credit
components of the package was extended by 2 more years i.e. up to
September 30, 2011.

The interest subvention for timely repayment of crop loans up to Rs.3
lakh was enhanced from 1% to 2% for the year 2010-11, thereby reducing
the effective rate of interest for such farmers who repay their crop loan
on time to 5% per annum. The Union Budget 2011-12 has proposed further
enhancement in interest subvention from 2% to 3%, which Would lower the
effective rate of interest for such farmers who repay their crop loan on

time to 4% per annum.

The Government also implemented the Agricultural Debt Waiver and Debt
Relief Scheme, 2008 benefitting about 3.69 crore Tfarmers involving an

estimated amount of Rs.65,318.33 crore, as per provisional figures.

73



Commission on DMS booth operators and private suppliers

1942. SHRIMATI MAYA SINGH:
SHR1 BRIJLAL KHABRI:
Will the Minister of AGRICULTURE be pleased to state:

(a) the commission given to the authorized booth operators of Delhi

Milk Scheme (DMS) on one litre of milk;

(b) the dates on which the commission was hiked during last five

years and the extent of hike made in the commission;

(c) whether DMS makes milk available for sale even to the milk
suppliers of private sector in addition to providing it to the authorized

booth operators;

(d) if so, the number of such authorized private suppliers along

with the quality of milk supplied by them per day; and

(e) the commission given to the private suppliers on one litre of

milk?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (&) DMS gives a discount of Rs.0.70 per litre of milk delivered

at booth to booth operators.
(b) No commission/ discount was hiked during the last five years.
(c) VYes, Sir.

(d) and (e) The number of such authorized private suppliers is 11 and
discount given to them varies from Rs.1.39 to Rs.1.65 per litre of milk.

The quality of milk supplied to them is as follows:

Type of milk Minimum Fat Minimum Solid Not Fat (SNF)
Toned Milk 3.0% 8.5%
Double Toned milk 1.5% 9.0%
Full Cream Milk 6.0% 9.0%

Financial assistance to buy cows

1943. SHRI UPENDRA KUSHWAHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that in order to promote animal husbandry

and dairy industry farmers are given financial assistance to buy cows;
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(b) whether it is a fact that the said assistance is not given for

cows of indigenous breed; and

(c) if so, the reasons for the said discrimination and other schemes

with Government to promote cows of indigenous breed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) Yes, Sir. Government is implementing schemes namely,
Intensive Dairy Development Programme (IDDP), Dairy Entrepreneurship
Development Scheme (DEDS) and Special Livestock and Fisheries Package
(SLFP) under which assistance is given to the farmers for induction of
dairy animals. Under these schemes there is no restriction on induction
of high yielding dairy animals of indigenous breeds. Details of these
schemes is given in the Statement-l1 (See below). Details of the other
schemes being implemented by the Department to promote cows of indigenous

breeds is given in the Statement-I1.
Statement-1|

Details of Schemes being implemented by the Government having

component for induction of high yielding dairy animals

SI.No. Name of the scheme Details of

the scheme

1 2 3

1. Intensive Dairy Development Under the scheme subsidy on
Programme (I1DDP) induction of dairy animals is

restricted

to 50% of the cost of animal to
SC/ST

and BPL families subject to overall

ceiling of 10% of the total project

cost. There is no restriction on

induction of high yielding dairy

animals of indigenous breeds

2. Dairy Entrepreneurship Under the scheme financial
assistance
Development Scheme (DEDS) is provided as back ended subsidy
capital subsidy (25% for general
category and 33.33% for SC/ST) for
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purchase of crossbred
cows/indigenous

descript milch cows/graded
buffaloes

upto 10 animals, which is routed

through NABARD to Commercial Bank.
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1 2

3

3. Special Livestock and Fisheries Implementation of the scheme is
limited
Package to 31 suicide prone districts of

Andhra

Pradesh, Kerala, Karnataka and

Maharashtra. Under the scheme
farmers

are provided subsidy to the extent
of

50% of the cost of purchase of high

yielding milch animals. Scheme has
the

provision for induction of 1000
animals

per district per year.

Statement-11

Details of Schemes being implemented by the Government to promote

cows of indigenous breeds

SI.No. Name of the scheme

Objectives

1 2

3

Centrally Sponsored Schemes

1 National Project for Cattle
and Buffalo Breeding (NPCBB)

breeds.

Central

1 Central Cattle Breeding Farms

Alamadhi
(CCBFs)

(Rajasthan).

The project envisages genetic
upgradation of bovine population
on priority basis and also has
focus on development and
conservation of indigenous

All recognized indigenous bovine
breeds are covered under the
project.

Sector Schemes

There are 7 CCBFs located at
(Tamil Nadu), Andeshnagar (UP),
Chiplima (Orissa), Sunabeda (Orissa)
Dhamrod (Gujarat), Hessarghata
(Karnataka) and Suratgarh
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and

important

States

These farms are producing high
pedigree bull calves of indigenous

exotic breeds of cattle and

buffalo breeds for distribution to

for use in the cattle and buffalo
development programmes.
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3

2. Central Frozen Semen
Production and Training
Institute (CFSP&TI)

in

programme

3 Central Herd Registration
Scheme (CHRS)

superior

stock,

facilitating

and

indigenous

country.

The institute is producing quality
semen straws of indigenous, exotic,
crossbred and Murrah bulls for use

artificial insemination (Al)

being implemented by the States.

CHRS 1is being implemented with the

objective of identification of

germplasm of cattle and buffaloes,

propagation of superior genetic

regulating sale and purchase,

formation of Breeders® Associations

meeting the requirement of

bulls in different parts of the

Ban on Endosulfan

1944 .

pleased to state:

(a) names of the countries where the Endosulfan liquid

is banned;

MISS ANUSUIYA UIKEY: Will the Minister of AGRICULTURE be

insecticide

(b) the reasons for banning this liquid insecticide in the said

countries of the World;

(c) whether the production of this

has legal

permitted; and

(d) the advantages and disadvantages of this liquid insecticide,

its production in the country is allowed,

duly informed of the same?

sanction and the duration

liquid insecticide in the country

for which production has been

it

and whether the consumers are

80



THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) List of countries where Endosulfan is banned is given in the
Statement (See below).

(b) Some countries have banned Endosulfan after re-assessing Iits
risks and benefits.

tOriginal notice of the question was received in Hindi.
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(c) Yes, Sir. Endosulfan is registered under the Insecticides Act,
1968 for wuse in the country and 1its production, sale, transport,

distribution etc. is legally permitted.

(d) Endosulfan is a broad spectrum insecticide approved for use on
several crops. Information on control of insects of various crops,
dosage, dilution, waiting period (pre-harvest interval), directions for
use, symptoms of poisoning, Ffirst-aid measures etc. are included in the
label and leaflet which are mandatory with each pack as per the
provisions of the Act for the benefits of consumers 1i.e. farmers.
Training is also imparted to farmers, dealers, distributors, workers on
safe and judicious use of insecticides, including Endosulfan, by

extension functionaries of Central and State Governments.
Statement

Details of countries,which have banned use of Endosulfan

SI.No. Name SI.No. Name

1 Austria 14 Cyprus

2 Bahrain 15 Czech Republic
3 Belgium 16 Denmark

4 Belize 17 Egypt

5 Benin 18 Estonia

6 Bulgaria 19 Finland

7 Burkina Faso 20 France

8 Cambodia 21 Gambia

9 Cape Verde 22 Germany

10 Chad 23 Greece

11 Cote d"lvoire 24 Guinea Bissau
12 Croatia 25 Hungary

13 Croatia 26 Indonesia
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SI.No. Name SI1.No. Name

27 Ireland 43 Oman

28 Italy 44 Poland

29 Jordan 45 Portugal

30 Kuwait 46 Qatar

31 Latvia 47 Romania

32 Lithuania 48 Saudi Arabia

33 Luxembourg 49 Senegal

34 Malaysia 50 Singapore

35 Mali 51 Slovakia

36 Mauritania 52 Slovenia

37 Mauritius 53 Spain

38 Netherlands 54 Sri Lanka

39 New Zealand 55 St. Lucia

40 Niger 56 Sweden

41 Nigeria 57 Syria

42 Norway 58 United Arab Emirates
59 United Kingdom

Note:

1. Australia is reported to have decided in October®10 to end use of Endosulfan in

two years.

2. US Environmental Protection Agency is reported to have taken action in 2010 to
end use of Endosulfan. Most currently approved Endosulfan crop uses will end in
two years. About 12 other crop uses will end over the following four years. OFf
these 12, the last 4 Endosulfan uses will end on July 31, 2016.

(Source: Adapted from UNEP/POPS/POPRC.5/3)

Second White Revolution

945. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether National Dairy Development Board (NDDB) is launching

country®s second White Revolution through a National Dairy Plan aiming to
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double milk production of the country;
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(b) if so, will this Rs.17,300 crore plan with assistance largely
from World Bank, also cover economically backward districts in phase-I,

scheduled to commence from April, 2011; and

(c) whether intensive R&D based inputs the gradually adopted to
increase annual average incremental production to 5 million tonnes from
the existing 2.5 million tonnes so as to meet projected demand of 180
million tonnes by 2020-217

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) National Dairy Plan (NDP) to be implemented through
National Dairy Development Board (NDDB), is a focused scientifically
planned multi state initiative to increase the productivity of milch
animals with the aim of increasing milk production to meet the rapidly
growing milk demand and to achieve annual milk production of 180 million
tonnes by 2021-22. The Planning Commission has conveyed that
International Development Association (IDA) loan for Phase-1 of NDP
amounting to Rs.1584 Crores may when finalised be made available to NDDB
as grant-in-aid. It is envisaged that Phase-1 of NDP, to be implemented
in selected states, would also cover some economically backward districts
that have potential for dairy development. NDP also envisages the

adoption of R&D based inputs to increase milk production.
Encouragement to coconut based enterprises

946. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that Coconut Development Board extends
loans for setting up, expansion and modernisation of coconut based

enterprises in the coconut growing States of the country;
(b) if so, the details thereof;

(c) the loans provided by the Board for setting up, expansion of
existing units and for modernization of units in the State of Tamil Nadu

during the last three years, year-wise; and

(d) the other measures undertaken by the Board to encourage coconut

based enterprises in Tamil Nadu?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Coconut Development Board provides back ended subsidy
to entrepreneurs for setting up/modernization/expansion of integrated
coconut processing units for production of value added coconut products
under the scheme Technology Mission on Coconut (TMOC). Financial
assistance @25% of the cost of setting up of the unit limited to a

maximum of Rs.50 lakhs is given under the scheme.

So far, financial assistance has been extended to 136 coconut
processing units with total investment of Rs. 127.537 crores, out of

which Board has extended back ended subsidy of Rs.22.956 crores.
(c) As per details given in the Statement (See below).

(d) Apart from (c) above, the Board has sanctioned a project under
TMOC in the year 2006-07 to the Govt. of Tamil Nadu for the establishment
of Field Training Centres. The project envisages establishment of product
diversification training centres by strengthening the existing Farmers
Training Centres for manufacture of chips, vinegar, convenient food, etc.

Full cost of the project is Rs.41.35 lakhs and shall be met by the Board.
Statement

Details of coconut processing units in Tamil Nadu assisted under TMOC

Year Number of Subsidy sanctioned Subsidy Released
units assisted (Rs. in Lakhs) (Rs. in Lakhs)
2007-08 1 33.05 33.05
2008-09 6 142 .96 130.09
2009-10 11 246.16 214.74
2010-11 5 102.82 54.28
TOTAL 23 524 .99 432.16

MSP for coconut

947. SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government has revised the Minimum Support Price (MSP)

for both "Milling and Ball Copra® for 2011 season in the country;
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(b) if so, the details thereof;
(c) whether farmers have demanded for revision of MSP for coconut;
(d) if so, the details thereof;

(e) the extent to which the farmers are satisfied with the new MSP;

and

() the details of the target fixed by NAFED for procurement of

coconut during the current season?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Government of India has announced the Minimum Support
Prices for Fair Average Quality (FAQ) variety of Milling Copra at Rs.4525
per quintal and for the Ball Copra at Rs.4775 per quintal for the 2011

season.

(c) to (e) Government has not received any representation from the
farmers for revision of MSP of Copra. Presently, the market prices of
both Milling and Ball Copra are ruling above their MSPs. The farmers are
free to sell their produce in the open market, if the market offers

higher price than the MSP.

() No such target for procurement is fixed under the Price Support
Scheme (PSS). NAFED procures coconut till the market prices rule below

the Minimum Support Price.
Cold storage facilities for agricultural produce

948. DR. BHALCHANDRA MUNGEKAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) the total farm production of vegetables and fruits in our

country during 2009-10 and 2010-11;

(b) whether there is any increase or otherwise iIn comparison to the

total production in the previous year;

(c) the percentage of such product exported and consumed in the

country;

(d) whether Government has provided cold storage facilities for

preventing large scale wastage of agricultural produce; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) The estimated production figures of vegetables and
fruits for the year 2010-11 when compared to the production in 2009-10

shows an increase, as evident from the table below:

Hort. Commodity Production ("000 MT)

2009-10 2010-11 (Estimated)
Vegetables 133545 141350
Fruits 72282 75770

Source: NHB, DAC

(c) During 2008-09, 0.69% of total, production of fruits and 1.69%

of total vegetable production was exported.

(d) and (e) Yes, Sir. The Department of Agriculture & Cooperation is
implementing two Centrally Sponsored Schemes, viz., (i) Horticulture
Mission for North-East and Himalayan States (HMNEH) and (ii) National
Horticulture Mission (NHM) for the holistic development of horticulture
crops. Under HMNEH, cold storages are established in the beneficiary
States by National Horticulture Board (NHB).

However, under NHM, for post harvest management component including
construction of cold storage units, credit linked back ended subsidy @
40% of the capital cost of projects in general areas and 55% in case of
hilly and scheduled areas for individual entrepreneurs is available. The
NHM has provided an assistance of Rs. 17796.97 lakh for establishment of
367 cold storages in various States with the capacity of 26,19,223 MT.

National Horticulture Board under the scheme ™"Capital Investment
Subsidy for Construction/ Expansion/ Modernization of Cold Storages and
Storages for Horticulture Produce" provides credit linked back-ended
capital investment subsidy to the eligible organizations for
creation/modernization/expansion of cold storage/ CA storage @ 40% of the
capital project cost in general areas and 55% in case of Hilly &
scheduled areas for a maximum storage capacity of 5000 MT per project.
The Board has provided subsidy of Rs. 64307.58 lakh for establishment of
2316 no. of cold storages in various States with capacity of 97,21,791
MT.
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Suicide by farmers

949._ SHRIMATI KUSUM RAIL: Will the Minister of AGRICULTURE be pleased

to state:

(a) the number of farmers who committed suicide in the country

during last five years;

(b) the number of farmers who committed suicide in the country

during last one year, State-wise;

(c) whether Government is aware that during the month of December,
2010 and January, 2011, 8 farmers in Madhya Pradesh and 4 farmers in

Orissa have committed suicide;
(d) if so, the details thereof;
(e) the reasons for suicide by farmers; and

() the details of fresh steps taken by Government to check the

rising trend of suicide by farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Number of suicides by farmers due to agrarian reasons
during last five years, as reported by the respective State Government,

is given in the Statement (See below).

(c) and (d) Government of Madhya Pradesh has informed that cases of
suicide by TfTarmers were reported in Damoh district in the months of
December, 2010 and January, 2011. However, none of these was on account
of crop failure. As per the information available from Government of
Orissa up to November 15, 2010 none of the cases of alleged suicide by
farmers reported in the media during 2009-10 and 2010-11 can be

attributed to agrarian reasons.

(e) Reasons for suicides by farmers are manifold which, inter-alia,
include crop failure, indebtedness, drought, socio-economic and personal

reasons.

() The Government of India had approved a Rehabilitation Package in
2006 covering 31 districts in 4 States viz., Andhra Pradesh, Karnataka,
Kerala and Maharashtra initially for a period of 3 years to address the
problem of agrarian distress. The period for implementation of the non-
credit components of the package was extended by 2 more years i.e. up to
September 30, 2011. With the implementation of the Rehabilitation
Package, the trend of suicides has declined.
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The interest subvention for timely repayment of crop loans up to Rs.3
lakh was enhanced from 1% to 2% for the year 2010-11, thereby reducing
the effective rate of interest for such farmers who repay their crop loan
on time to 5% per annum. The Union Budget 2011-12 has proposed further
enhancement in interest subvention from 2% to 3%, which would lower the
effective rate of interest for such farmers who repay their crop loan on

time to 4% per annum.

The Government has also implemented the Agricultural Debt Waiver and
Debt Relief Scheme, 2008 benefitting about 3.69 crore farmers involving

an estimated amount of Rs.65,318.33 crore, as per provisional figures.

In order to revitalize agriculture and improve the condition of
farmers on a sustainable basis various measures have been taken by the
Government which, inter-alia, iInclude significant increase 1in public
investment 1in agriculture sector through various schemes such as
Rashtriya Krishi Vikas Yojana, National Food Security Mission, National
Horticulture Mission, Mission on Micro Irrigation, Integrated development
of 60,000 pulses villages in rain-fed areas, scheme for extending Green
Revolution to Eastern India, watershed management and soil health &
fertility etc. The Guidelines of the Mahatma Gandhi National Rural
Employment Guarantee Scheme were amended by the Government in July, 2009
to allow provision of irrigation facility, horticultural plantation and
land development works on land belonging to small and marginal farmers

under the Scheme.

The Minimum Support Prices of major cereals have also been increased

substantially during the last 5 years for benefit of farmers.
Statement

Details of suicide by farmers due to agrarian reasons

during 2006 to 2010 in the country

SI. No. Name of State Period (Date of report) No. of suicides by
farmers due to
agrarian reasons as
reported by State

Government

1 2 3 4

1. Andhra Pradesh 2006 530
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2007 507

2008 439
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1 2 3 4

2009 248

2010 (19.11.2010) 18 (31.10.2010)
2. Karnataka 2006-07 176

2007-08 182

2008-09 156

2009-10 128

2010-11 (13.01.2011) 22 (30.10.2010)
3. Maharashtra 2006 1028

2007 590

2008 627

2009 503

2010 (10.11. 2010) 234 (31.08.2010)
4. Kerala 2006 112

2007 68

2008 22

2009 03

2010 (25.11. 2010) Nil
5 Tamil Nadu 2006 01

2007 01

2008 Nil

2009 Nil

2010 (10.11.2010) Nil
6. Punjab 2006 19

2007 24

92



1 2 3 4
2008 12
2009 15
2010 (20.09. 2010) 04 (31.07.2010)
7. Gujarat 22.02.2011 Nil
8. Assam 15.12.2010 Nil
9. Arunachal Pradesh 28.09.2010 Nil
10. Bihar 03.12.2010 Nil
11. Chhattisgarh 06.01.2011 Nil
12. Goa 06.12.2010 Nil
13. Haryana 01.03.2011 Nil
14. Himachal Pradesh 25.11.2010 Nil
15. J&K 24.12.2010 Nil
16.  Jharkhand 18.06.2010 - Nil
17. Manipur 02.12.2010 Nil
18. Meghalaya 05.08.2010 Nil
19. Madhya Pradesh 19.08.2010 Nil
20. Mizoram 2009 (07.10.2010) Nil
2010 NA
21. Nagaland 18.08.2010 Nil
22. Orissa 26.11.2010 Nil
23. Rajasthan 23.11.2010 Nil
24. Sikkim 16.10.2010 Nil
25. Tripura 01.03.2011 Nil
26. Uttar Pradesh 03.05.2010 Nil
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1 2 3 4

27. Uttarakhand 03.12.2010 Nil
28. West Bengal 13.12.2010 Nil
29. Andaman & Nicobar 10.02.2011 Nil
30. Govt. of NCT of Delhi 25.11 2010 Nil
31. Daman and Diu 19.11.2010 Nil
32. Dadra & Nagar Haveli 15.12.2010 Nil
33. Lakshadweep 04.12.2010 Nil
34.  Puducherry 2009 (24.03.2010) Nil

2010 NA
35. Chandigarh 14.02.2011 Nil

Scheme to save arable land

1t950. SHRI  NARESH CHANDRA AGRAWAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the arable land area In hectare in the country at present and

the annual production of foodgrains on that land;

(b) the demand of foodgrains In comparison to the production and the

quantum of foodgrains imported to meet the demand;

(c) whether it is a fact that 10 per cent of current arable land is
being used annually in industry, establishment and urbanization, if so,
whether Government is working upon any scheme to save the arable land in

view of this serious situation; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) As per available estimates (2008-09), the total area
of arable/agricultural land 1is 182.385 million hectare across the

country. As per the second advance estimates of Directorate of Economics

toriginal notice of the question was received in Hindi.
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& Statistics, the annual production of foodgrains is 232.07 million tones
in the year 2010-11 against the corresponding demand of 229.12 million
tones in the country. Import of rice and wheat on Government account was

not undertaken during last two years and current year.

(c) and (d) Government of India, Ministry of Agriculture do not
maintain data on diversion of agricultural land for non-agricultural
purposes such as urbanization, roads, industries, housing etc. With a
view to prevent land degradation and to maintain balance in various types
of land uses, Government of India is implementing various Watershed
Development Programmes namely; National Watershed Development Project for
Rainfed Areas (NWDPRA), Soil Conservation in the Catchments of River
Valley Project and Flood Prone River (RVP & FPR), Reclamation and
Development of Alkali & Acid Soils (RADAS), Watershed Development Project
in Shifting Cultivation Areas (WDPSCA), Integrated Watershed Management

Programme (IWMP) etc. across the country.
Protection of fertile land

951. SHRI T.M. SELVAGANAPATHI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the Minimum Support Price (MSP) for
farm commodities should be 50 per cent higher than well calculated input

costs to enable farm families to earn out a decent living;
(b) if so, the steps taken by Government in this regard;

(c) whether it is also a fact that farmers®™ organizations had

demanded a new Act to protect the fertile land; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The National Commission on Farmers under the
Chairmanship of Prof. M.S. Swaminathan had recommended that the Minimum
Support Price (MSP) should be atleast 50% more than the weighed average
cost of production. This recommendation, however, has not been accepted
by the Government because MSP is recommended by the Commission for
Agricultural Cost and Prices (CACP) based on objective criteria and
considering variety of relevant factors. Hence, prescribing an increasing
of at least 50% on cost may distort market. A mechanical linkage between

MSP and cost of production may be counter-productive in some cases.
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The Government fixes the MSPs for agricultural produce, inter-alia,
taking iInto account the recommendations of the Commission for
Agricultural Costs and Prices (CACP), the views of concerned State
Governments and Central Ministries. The CACP, while formulating its
recommendations on price policy considers, inter-alia, a number of
factors which include cost of production, changes in input prices,
input/output price parity, trends in market prices, demand and supply
situation, inter-crop price parity, effect on industrial cost structure,
effect on general price level, effect on cost of living, suggestions

received from farmers/others etc.

The Government®"s Price policy (MSP) for agricultural commodities
seeks to ensure remunerative prices to the growers for their produce with
a view to encourage higher investment and production, and to safeguard
the interest of consumers by making available supplies at reasonable

prices.

(c) Representations have been received from various organizations

from time to time regarding protection of fertile land etc.

(d) Government has notified the National Rehabilitation and
Resettlement Policy-2007 on 31st October, 2007. This policy provides that
as far as possible, projects may be set up on wasteland, degraded land or
un-irrigated land. Acquisition of agricultural land for non-agricultural
use in the project may be kept to the minimum; multi-cropped land may be
avoided to the extent possible for such purposes, and acquisition of

irrigated land, if unavoidable, may be kept to the minimum.
Horticulture Mission in Himachal Pradesh

1952. SHRIMATI BIMLA KASHYAP  SOOD: will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that with a view to boost horticulture in

the country, Government has set up National Horticulture Mission;
(b) if so, the details thereof;

(c) the names of the States which are to be given priority in the

mission;

(d) whether considering the geographical and environmental
conditions of Himachal Pradesh, any special project has been developed or

proposed to be developed there under this mission; and
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tOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Yes, Sir. The Department of Agriculture & Cooperation
launched a Centrally Sponsored Scheme on National Horticulture Mission
(NHM) during 2005-06 for the holistic development of horticulture sector
duly ensuring forward and backward linkages by adopting an area based
regionally differentiated cluster approach. The Mission envisages an end-
to-end approach covering production, post harvest management, processing
and marketing to assure appropriate returns to growers/producers. The
scheme was implemented during X Plan period with 100% assistance from
Government of India. From the X1 Plan (2007-08) onwards, the scheme is
being implemented with the financial assistance of Central Government and

State Government in the ratio of 85 : 15.

(c) All the States and three Union Territories of Andaman Nicobar
Islands, Lakshadweep and Puducherry are covered under the Mission except
the eight North Eastern States including Sikkim and the States of Jammu &
Kashmir, Himachal Pradesh and Uttarakhand, which are covered under the

Horticulture Mission for North East & Himalayan States (HMNEH).

(d) and (e) The State of Himachal Pradesh has been covered under the
HMNEH since 2003-04. Under the scheme, from 2003-04 to 2010-11, an amount
of 19132.31 lakhs has been released to Himachal Pradesh for taking up
various activities for the overall development of horticulture in the
State covering Research, Production & Productivity programmes, creation
of infrastructures for Post Harvest Management & Marketing and
Processing. One rural primary market, one cold storage and thirteen
processing units have been established in Himachal Pradesh under HMNEH.
As a special intervention measure, an anti-hail control system was
sanctioned to the State during 2008-09.

Scheme for popularisation of dairying in rural areas

953. SHRI S.S AHLUWALIA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it 1is a fact that under the “Operation Flood *

programme, States are provided assistance to increase milk production;
(b) if so, the salient details of the programme;

(c) whether Jharkhand State has been covered under it;
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(d) if not, the reason therefor;

(e) whether Government initiated any scheme for popularisation of
dairying among the rural population with a view to boost milk production

and income generation;
() if so, the details thereof;
(g) if not, the reason therefor;
(h) whether any proposal has been received from the State; and
(i) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Operation Flood programme was implemented between
1970 and 1996. Loans and grants were provided for establishing and
expanding dairy cooperatives, delivery of technical Inputs, increasing

processing capacities and strengthening milk marketing.

(c) Under Operation Flood, NDDB had disbursed funds for expansion of
Bokaro dairy and Jamshedpur dairy and for setting up Ranchi Dairy. These
dairies were in Bihar State when they were funded under Operation Flood

and are now a part of Jharkhand State.
(d) Does not arise.

(e) and (F) Government of India is implementing the following two
schemes for popularisation of dairying, increasing the milk production

and income generation:

1. Intensive Dairy Development Programme (IDDP): The scheme "Integrated
Dairy Development Programme (IDDP) 1in Non-Operation Flood Areas,
Hilly and Backward Areas® on 100 per cent grant-in-aid basis. Subsidy
for cattle induction will be restricted to 50% of the cost of cattle,

as per norms by NABARD.

2. Dairy Entrepreneurships Development scheme (DEDS): The scheme
provides financial assistance as back ended capital subsidy (25% of
the outlay for general category and 33.33% for SC/ST) to Farmers,
Self Help Groups, Non-Government  Organizations, Cooperative
societies, Companies etc. 1in Operation Flood and Non Operational
Flood districts for financing components eligible as per the

guidelines of the scheme.
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(g) Does not arise

(h) and (i) Two project proposals have been received from the State
of Jharkhand under Intensive Dairy Development Programme (IDDP) scheme,
one each for Godda and Dhanbad district. Project for Godda District has

been approved at a total cost of Rs. 279.91 lakh.
Subsidy to apple growers

954. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether subsidy to apple growers in the country is low as

compared to other farmers;
(b) if so, the details thereof along with the reasons therefor;

(c) whether Government has decreased the subsidy to apple growers in

the country during the last three years and the current year;
(d) if so, the details thereof along with the reasons therefor; and

(e) the steps taken by Government for awareness campaign about

subsidies provided and for its more effective implementation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) No, Sir. Under Centrally Sponsored Scheme
"Horticulture Mission for North East and Himalayan States', subsidy is
provided to apple growers for area expansion. The details of subsidy
provided for area expansion of fruits including apple is given in the
Statement (See below).

(c) and (d) No, Sir. The subsidy provided to apple growers in the
country during the current year has been increased under the revised cost

norms of the Mission.

(e) Department of Agriculture and Cooperation undertakes awareness
campaigns of its schemes through its Extension Division. The State
Governments also undertake awareness campaigns of schemes by organizing
State level and District level seminars, conferences, exhibitions, Kisan
mela and horticulture exhibitions. In addition, farmers® trainings and
exposure visits within States and outsides the States also provide

information on various features of schemes including subsidy.
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Statement

Details of subsidy to Apple Growers

in the country

SI. No Item Max imum

Assistance

permissible cost

East

Pattern of

under Horticulture

Mission for North

& Himalayan States

Area Expansion under horticultural Crops

Fruits (for a maximum area of 4 ha. per beneficiary)

(i) High density planting Rs.80,000/ha.
(apple, pear, peach,
including

mango, guava, litchi,

ber, etc.)
and
60:20:20
rate

(i) Fruit crops other than Rs.40,000/ha

i.e.
cost intensive crops

including

using normal spacing

and

60:20:20
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75% of cost, i.e.

Rs.60000/ha.

the expenditure on

planting material
cost of material for
INMZIPM, in 3
instalments of

subject to survival

of 75% in 2nd year
and 90% in 3rd year.

75% of the cost,

Rs.30000/ha.

expenditure on

planting material
cost of material for
INMZIPM, in 3

instalments of

subject to survival



rate
of 75% in 2nd year &
90% in 3rd year.

Conversion of agricultural land for commercial use

955. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the area under cultivation is showing

a decreasing trend;
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(b) if so, the details of the total cultivated area in the country;

(c) whether shrinkage of cultivable land is due to the transfer of

agricultural land for commercial purposes;

(d) the details of the agricultural land converted for commercial

purposes in the country during the last three years, Statewise;

(e) whether measures have been taken to curb the conversion of

agricultural land for commercial use; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (c) On account of shift in area for non-agricultural
purposes*, the agricultural/cultivable land in the country has marginally
declined during the last five years. As compared to 183.19 million
hectares during 2003-04, the agricultural land in the country has come
down to 182.39 million hectares during 2008-09. (*this includes all land
occupied by buildings, roads, railways, under water and land put to uses

other than agriculture)

(d) The details of area under agricultural land and area under non-
agricultural uses in the country during the last three years, State-wise

is given in the Statement (See below).

(e) and (F) With a view to prevent conversion of agricultural land
for non agricultural purposes, Government of India has taken several

steps, viz.

National Policy on Farmers 2007, inter-alia lays emphasis on the fact
that prime Tfarmland must be conserved for agriculture except under
exceptional circumstances, provided that the agencies that are provided
with agricultural land for non-agricultural projects should compensate
for treatment and full development of equivalent degraded wastelands

elsewhere.

The National Rehabilitation and Resettlement Policy 2007 which came
into effect on 31st October, 2007; envisages that as far as possible,
projects may be set up on waste land, degraded land or un-irrigated land.
Acquisition of agricultural land for non agricultural use in the project
may be kept to the minimum; multi-cropped land may be avoided to the
extent possible for such purposes, and acquisition of irrigated land, if

unavoidable, may be kept to the minimum.
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In order to increase the agricultural land area in the country and
for maintaining balance in different types of uses, the Government is
implementing various Programmes/Schemes, such as, (i) National Watershed
Development Project for Rainfed Areas (NWDPRA), (ii) Soil Conservation in
the Catchments of River Valley Projects and Flood Prone Rivers (RVP &
FPR), (iii) Reclamation & Development of Alkali and Acid Soils (RADAS)
and (iv) Watershed Development Project in Shifting Cultivation Areas
(WDPSCA) .

Statement

The details of area under agricultural land and area under non-

agricultural uses in the country during the last three years, State-wise

(in thousand hectares)

Name of the Area put to Non- Area under
State/UT Agricultural Uses Agricultural land
1 2 3

Andhra Pradesh

2006-07 2683 15911
2007-08 2725 15939
2008-09 2742 15928

Arunachal Pradesh

2006-07 23 422
2007-08 25 423
2008-09 25 422
Assam

2006-07 1065 3224
2007-08 1218 3211
2008-09 1218 3211
Bihar

2006-07 1647 6638
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2007-08 1653 6637
2008-09 1653 6637
Chhattisgarh

2006-07 683 5581
2007-08 687 5585
2008-09 696 5581
Goa

2006-07 37 197
2007-08 37 197
2008-09 37 197
Gujarat

2006-07 1163 12422
2007-08 1163 12422
2008-09 1163 12422
Haryana

2006-07 421 3782
2007-08 457 3746
2008-09 470 3728

Himachal Pradesh

2006-07 473 821
2007-08 473 822
2008-09 473 822
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1 2 3
Jammu & Kashmir

2006-07 293 1048
2007-08 302 1040
2008-09 297 1044
Jharkhand

2006-07 757 4299
2007-08 754 4302
2008-09 764 4289
Karnataka

2006-07 1363 12894
2007-08 1369 12891
2008-09 1375 12892
Kerala

2006-07 449 2329
2007-08 463 2316
2008-09 475 2305
Madhya Pradesh

2006-07 1992 17312
2007-08 2012 17310
2008-09 2050 17322
Maharashtra

2006-07 1412 21162
2007-08 1428 21151
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2008-09 1433 21148
Manipur

2006-07 26 232
2007-08 26 242
2008-09 26 243
Meghalaya

2006-07 91 1057
2007-08 91 1056
2008-09 91 1053
Mizoram

2006-07 125 373
2007-08 125 379
2008-09 124 377
Nagaland

2006-07 75 657
2007-08 74 677
2008-09 95 659
Orissa

2006-07 1298 7126
2007-08 1298 7126
2008-09 1298 7126
Punjab

2006-07 a77 4229
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1 2 3
2007-08 483 4236
2008-09 492 4215
Rajasthan

2006-07 1835 25600
2007-08 1847 25576
2008-09 1970 25578
Sikkim

2006-07 143 155
2007-08 143 150
2008-09 143 150
Tamil Nadu

2006-07 2160 8148
2007-08 2169 8149
2008-09 2173 8146
Tripura

2006-07 131 310
2007-08 131 310
2008-09 131 310
Uttarakhand

2006-07 161 1509
2007-08 217 1549
2008-09 217 1547
Uttar Pradesh

2006-07 2729 19213
2007-08 2761 19179
2008-09 2761 19179
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1 2 3
West Bengal

2006-07 1733 5751
2007-08 1762 5721
2008-09 1793 5689
A&N Islands

2006-07 22 a7
2007-08 22 47
2008-09 22 a7
Chandigarh

2006-07 5 2
2007-08 5 2
2008-09 5 2
D & N Haveli

2006-07 4 24
2007-08 4 24
2008-09 4 24
Daman & Diu

2006-07 0 3
2007-08 0 3
2008-09 0 5
Delhi

2006-07 76 54
2007-08 76 54
2008-09 76 54
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Lakshadweep

2006-07 0 3
2007-08 0 3
2008-09 0 3
Pondicherry

2006-07 18 31
2007-08 18 30
2008-09 18 30
All India

2006-07 25568 182565
2007-08 26017 182505
2008-09 26308 182385

Source: DES, Ministry of Agriculture.

Benefit of debt waiver scheme to tribal farmers

956. SHRIMATI BRINDA KARAT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that the majority of tribal farmers
have not been able to benefit from the present design of the debt waiver

scheme;

(b) whether Government will create a special package to address the

debt burden of tribal farmers; and

(c) whether delay in addressing this issue makes the present debt

waiver scheme discriminatory against a section of farmers who are tribal?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) The Government of India®s Agricultural Debt Waiver and
Debt Relief Scheme (ADWDRS), 2008 is aimed at de-clogging the lines of
credit that were clogged due to the debt burden on the farmers and to
entitle these farmers for fresh credit. All agricultural loans disbursed

by Scheduled Commercial
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Banks (SCBs), Regional Rural Banks (RRBs), Cooperative Banks (including
Urban Cooperative Banks) and Local Area Banks (LABs) up to 31st March,
2007, overdue as on 31st December, 2007 and that remained unpaid until
29.02.2008 were covered under the Scheme. The Scheme was applicable to
all farmers including tribal farmers eligible under the Scheme and there
was no discrimination against a section of farmers who are tribal. There
is no proposal under consideration of the Government for creation of a

special package to address the debt burden of tribal farmers.
Area under natural calamities

t957. SHRI RAVI SHANKAR PRASAD:
SHR1 RAM JETHMALANI :
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that a huge agricultural area of the

country can be estimated as affected by natural calamities;
(b) if so, Government®s reaction thereto;

(c) whether Government has identified the said affected agricultural

land; and

(d) if so, the States having such land along with the percentage of

such land of total geographical area?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Yes, Sir. India is susceptible to different types of
disasters owing to its unique topographic and climatic characteristics.
Agriculture and Disaster Management are subject matters of the State
Governments. The Government of India coordinates and supplements the
efforts of the State Governments for providing relief assistance to the
people affected by natural calamities including damages sustained in the
agricultural sector. In the wake of natural calamity, the State
Government(s) concerned has ready available of fund under the State
Disaster Response Fund (SDRF) to provide necessary assistance to the
victims of natural calamities. In the event of the requirements of
additional financial assistance to provide relief over and above SDRF,
the Government of India supplements the efforts of the State Government
from the National Disaster Response Fund (NDRF) in accordance with the
procedure in vogue. A "Diesel Subsidy Scheme"™ was also introduced in
2009-10 and 2010-11 to provide supplementary irrigation to sustain the

crops
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tOriginal notice of the question was received in Hindi.
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during drought in the Kharif season. Further, in case of damage to
agricultural areas due to the natural calamities, a pro-active approach
is maintained where by farmers are advised on the basis of inputs from
Indian Council of Agricultural Research (ICAR) institutes, SAUs etc., to
take alternate crop programme in affected areas to minimize the loss. If
required seeds for alternate crops and supply of fertilizer is made
available to sustain alternate crop programme. Also, the Government of
India provides Central assistance to the State Governments for sustenance
of 4% agricultural growth through various Centrally Sponsored Schemes
like Rashtriya Krishi Vikas Yojana (RKVY), National Food Security Mission
(NFSM) and National Horticulture Mission (NHM), Macro Management of
Agriculture (MMA), Integrated Scheme for Oilseeds, Pulses, Oil Palm and
Maize (ISOPOM) etc. Under the Centrally Sponsored Scheme of Macro
Management in Agriculture (MMA) the programme of River Valley Project and
Flood Prone River for Soil Conservation in the Catchments of Flood Prone
Rivers is implemented in 27 States through State Governments to minimize
soil erosion, land degradation and to reduce flood peaks and volume of
runoff. In the 11th Plan, the Ministry of Water Resources has provisioned
an amount of Rs.8000 crores under '"Flood Management Programme'™ to provide

financial assistance to the State Governments.

(c) and (d) The cropped area affected by natural calamities is
estimated by the State Governments. The State-wise details of cropped
area affected due to cyclonic storms/floods/landslides/cloudburst and
Drought as estimated by the State Governments during 2010-11 is given in

the Statement.
Statement

Estimated cropped area affected due to natural calamities

during 2010-11 in the country

(In lakh Hectares)

SI. States Total Total Estimated Estimated
No. Geographical Agricultural cropped area Cropped
Area land area affected by area

cyclonic storms/ affected
floods/landslide/ by
cloudburst drought

1 2 3 4 5 6
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1 Andhra Pradesh 275.07 159.39 12.07

2 Arunachal Pradesh 83.74 4.23 1.64
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1 2 3 4 5 6
3  Assam 78.44 32.11 1.87 -
4 Bihar 94.16 66.38 0.32 19.09
5 Chhattisgarh 135.19 55.85 - -
6 Gujarat 196.02 124.10 0.67 -
7 Goa 3.70 1.97 - -
8 Haryana 44.21 37.46 1.31 -
9 Himachal Pradesh 55.67 8.13 0.26 -
10 Jammu & Kashmir 222.24 10.40 0.14 -
11 Jharkhand 79.72 43.02 0.0014 7.40
12 Karnataka 191.79 128.91 0.1 -
13 Kerala 38.86 23.16 0.03 -
14 Madhya Pradesh 308.25 173.10 - -
15 Maharashtra 307.71 211.51 - -
16 Mizoram 21.08 3.76 0.02 -
17 Orissa 155.71 71.26 0.3 8.48
18 Punjab 50.36 42.36 0.84 -
19 Rajasthan 342.24 255.76 - -
20 Sikkim 7.10 1.50 - -
21 Tamil Nadu 130.06 81.49 4.17 -
22 Tripura 10.49 3.10 - -
23 Uttar Pradesh 240.93 191.79 8.15 -
24 Uttarakhand 53.48 15.09 5.02 -
25 West Bengal 88.75 57.21 0.3 15.95
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Production and consumption of pulses and oilseeds

958. SHRI MAHENDRA MOHAN: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether the production of pulses and oilseeds have come to

standstill and as a result thereof their prices have gone up;

(b) if so, the details of production and consumption of pulses and

oilseeds in the country during each of the last three years;

(c) the steps taken to increase the production of pulses and

oilseeds and the incentives provided to the growers; and

(d) the time by which the country is likely to attain self
sufficiency in these items?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The details of production of pulses and oilseeds in
the country during the last three years, i.e., 2007-08 to 2009-10 are as

under:
(Million tones)
Year Estimated production
Pulses Oilseeds
2007-08 14.76 29.76
2008-09 14 .57 27.72
2009-10 14.66 24.88

The item-wise details of consumption by households are collected
through quinquennial rounds of Consumer Expenditure Surveys conducted by
the National Sample Survey Office (NSSO) and as per the above Survey for
2004-05 (latest available), the details of per capita monthly quantity of
consumption of Pulses and pulses products and Edible oil in the country

are as under:

Item Monthly per capita quantity of

consumption - all India (in Kgs.)

Rural Urban
Edible Oil 0.484 0.663
Pulses and pulses products 0.705 0.824
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As per Wholesale Price Indices (WPI) released by Ministry of Commerce
and Industry for the week ended 12th February, 2011, the overall
inflation in pulses has been (-) 5.62%, indicating fall in prices. In

case of oilseeds, the inflation has been 7.44%.

117



(c) and (d) To increase production and productivity of pulses and
oilseeds in the country, the Government of India is implementing various
Crop Development Schemes such as National Food Security Mission-Pulses,
Integrated Scheme of Oilseeds, Pulses, Maize and Oil Palm (1SOPOM) and
Rashtriya Krishi Vikas Yojana through State Governments. In addition to
above schemes, during 2010-11, two new programmes for bringing Green
Revolution to Eastern India and Integrated Development of 60,000 Pulses
and Oilseeds Villages in rainfed areas have been initiated under RKVY.
The National Food Security Mission has been strengthened from 1.4.2010
with the merger of pulses component of ISOPOM and inclusion of two new
potential States namely; Assam and Jharkhand for pulses production. A new
programme "Accelerated Pulses Production Programme (A3P)" in the form of
block demonstrations has been started in 16 pulse growing States of the
country. Further, in order to incentivise farmers for cultivation of
pulses and oilseeds, their Minimum Support Prices (MSPs) for 2010-11 have

also been iIncreased.

Despite various efforts made by the Government, the production of
pulses and oilseeds is lower than their requirements and in the near

future the gap between demand and supply has to be met through imports.
Soil erosion

959. SHRI MAHENDRA MOHAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government has made any assessment with regard to the

extent of soil erosion caused by floods in the country;
(b) if so, the details thereof, State-wise;
(c) the steps taken by Government to check soil erosion;
(d) whether Government has assessed the loss caused therefrom; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (e) Yes, Sir. As per the study conducted by Indian Council
of Agricultural Research (ICAR), about 1 millimeter of top soil is being
lost every year due to soil erosion including erosion due to water.
Ministry of Agriculture does not maintain separate data on erosion due to
floods. The State-wise details of various kind of land degradation are

given in the Statement (See below).
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With a view to prevent soil erosion and land degradation, the
Government of India 1is implementing various Watershed Development
Programmes, namely; National Watershed Development Project for Rainfed
Areas (NWDPRA), Soil Conservation in the Catchments of River Valley
Project and Flood Prone River (RVP & FPR), Reclamation and Development of
Alkali & Acid Soils (RADAS), Watershed Development Project in Shifting
Cultivation Areas (WDPSCA) and Integrated Watershed Management Programme
(IWMP) across the country.
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Statement
State-wise area affected by Soil Erosion and Land Degradation in India

(Area in thousand hectares)

SI.No. Name of States/ Water Wind Water Salinity/ Soil Complex Degraded Geographical
Union Territories Erosion Erosion Logging Alkalinity Acidity Problem Area Area
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 11518 0 1896 517 905 156 14992 27507
2. Arunachal Pradesh 2372 0 176 0 1955 0 4503 8374
3. Assam 688 0 37 0 612 876 2213 7844
4_+5. Bihar + Jharkhand 3024 0 2001 229 1029 0 6283 17387
6. Goa 60 0 76 0 2 24 162 370
7. Gujarat 5207 443 523 296 0 1666 8133 19602
8. Haryana 315 536 146 256 0 214 1467 4421
9. Himachal Pradesh 2718 0 1303 0 157 0 4178 5567
10. Jammu & Kashmir 5460 1360 200 0 0 0 7020 22224
11. Karnataka 5810 0 941 110 58 712 7631 19179
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12.

13.+14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.+27.

Kerala 76

Madhya Pradesh + 17883
Chhattisgarh

Maharashtra 11179
Manipur 133
Mizoram 137
Meghalaya 137
Nagaland 390
Orissa 5028
Punjab 372
Rajasthan 3137
Sikkim 158
Tamil Nadu 4926
Tripura 121
Uttar Pradesh + 11392
Uttarakhand

282

6650

212

2098

359

111

681

338

53

96

191

2350

46

1056

75

288

1418

96

1370

138

6796

517

481

1050

1030

127

263

76

78

203

296

1126

303

227

694

34

478

75

110

138

113

2608

26210

13055

952

1881

1208

995

6122

1280

11368

234

5334

628

15324

3886

44344

30771

2233

2108

2243

1658

15571

5036

34224

710

13006

1049

29441
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28. West Bengal 1197 0 710 170 556 119 2752 8875
29. Delhi 55 0 6 10 0 11 82 148
30. A & N Islands 187 0 0 9 0 9 205 825
31. Chandigarh* 11
32. D&N Haveli* 49
33. Daman & Diu* 11
34. Lakshadweep* 3
35. Pondicherry* 48

Grand Total 93680 9483 14299 5946 16033 7381 146820 328725

Grand Total (Million ha)93.68 9.48 14.30 5.95 16.03 7.38 146.82 328.73

* Degradation details are not available.
Source: National Bureau of Soil Survey and Land Use Planning (NBSS&LUP-2005) - Indian Council of Agricultural Research (ICAR) Regional

Centre, Nagpur, Maharashtra
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Assistance to farmers of Assam

960. SHRI KUMAR DEEPAK DAS: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that Indian Council of Agricultural
Research (ICAR) has warned that the country is likely to face acute

shortage of foodgrains by 2020;

(b) if so, the steps taken to be self sufficient in production of

pulses and oilseeds; and

(c) whether Government will consider of Central assistance to
farmers of Assam in line with the encouragement given to farmers of

Punjab and Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) As per the Food Security and Nutrition: Vision 2020 document
of Planning Commission, the house hold food grain demand is projected to
be 240.64 million by 2020. As per the 2nd advance estimates released by
the E&S, the total food grain production in the country during 2010-11 is
about 232.07 million tons.

(b) For attaining self sufficiency in the production of pulses and
Oilseeds in the country, the Government of India is implementing National
Food Security Mission-pulses in 16 States and ISOPOM in 14 States for
increasing the production and productivity of pulses and oilseeds

respectively .

Besides, Accelerated Pulses Production Programme (A3P) was launched
under NFSM-Pulses from Kharif, 2010 for demonstration of Production and
Protection Technologies as Village Level Compact Blocks for enhanced
production of pulses as well as motivating Farmers. Assistance are also
being provided to the farmers Tfor increasing the production and
productivity of pulses and oilseeds under 60,000 villages of pulses and
oilseeds programme, RKVY, MMA & a new initiative of "Bringing Green
Revolution to Eastern India"™ in seven states is also focused towards

enhancing agricultural production including production of pulses.

(c) Government of India has given due priority for enhancing the
Production and productivity of food grains and oilseed crops in Assam.
Several ongoing Centrally sponsored schemes viz., National Food Security
Mission on Rice and Pulses, Rashtriya Krishi Vikas Yojana (RKVY), Macro

Management of Agriculture and Bringing Green Revolution to Eastern India
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are also under implementation in Assam with a view to enhance the

productivity of the region significantly.
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Suicide by farmers

961. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the suicides committed by farmers due to crop

failure/indebtedness during last five years, State-wise and year-wise;
(b) how does it compare with total suicides; and
(c) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Number of suicides by farmers due to agrarian
reasons, as reported by the respective State Government, and number of
total suicides by persons in farming/agriculture profession, as compiled
by National Crime Records Bureau, during last five years is given in the

Statement (See below).

(c) Government of India is implementing a Rehabilitation Package
covering 31 districts in 4 States viz., Andhra Pradesh, Karnataka, Kerala
and Maharashtra since 2006 to address the problem of agrarian distress.
The period for implementation of the non-credit components of the package

has been extended by 2 more years i.e. up to September 30, 2011.

The interest subvention for timely repayment of crop loans up to Rs.3
lakh was enhanced from 1% to 2% for the year 2010-11, thereby reducing
the effective rate of interest for such farmers who repay their crop loan
on time to 5% per annum. The Union Budget 2011-12 has proposed further
enhancement in interest subvention from 2% to 3%, which would lower the
effective rate of interest for such farmers who repay their crop loan on

time to 4% per annum.

The Government has also implemented the Agricultural Debt Waiver and
Debt Relief Scheme, 2008 benefiting about 3.69 crore farmers involving

estimated amount of Rs.65,318.33 crore, as per provisional figures.

In order to revitalize agriculture and improve the condition of
farmers on a sustainable basis various measures have been taken by the
Government which, inter-alia, include significant increase in public
investment in agriculture sector through various schemes such as
Rashtriya Krishi Vikas Yojana, National Food Security Mission, National
Horticulture Mission, Mission on Micro Irrigation, Integrated development

of 60,000 pulses villages in rain-fed areas, scheme for extending Green
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Revolution to Eastern India, watershed management and soil health and
fertility etc. The Guidelines of the Mahatma Gandhi National Rural
Employment Guarantee Scheme were amended by the Government in July, 2009
to allow provision of irrigation facility, horticultural plantation and
land development works on land belonging to small and marginal farmers

under the Scheme.

The Minimum Support Prices of major cereals have been Iincreased

substantially during the last 5 years for benefit of farmers.
Statement

Suicide by farmers due to agrarian reasons during 2006 to 2010 as
reported by State Governments and total suicides by persons in
farming/agriculture profession as per National Crime Records Bureau
(NCRB)

SI.No.
No. of total

Name of State

Period (Date

No. of

of report) suicides by suicides by
farmers due persons in
to agrarian farming/
reasons as agriculture
reported by profession as
State per NCRB
Government
1 2 3 4 5
1. Andhra Pradesh 2006 530 2607
2007 507 1797
2008 439 2105
2009 248 2414
2010(19.11.2010) 18(31.10.2010) NA
2. Karnataka 2006-07 176 1720
2007-08 182 2135
2008-09 156 1737
2009-10 128 2282
2010-11 (13.01.2011) 22(30.10.2010) NA
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1 2 3 4 5
3. Maharashtra 2006 1028 4453
2007 590 4238

2008 627 3802

2009 503 2872

2010(10.11.2010)234(31.08.2010) NA
4. Kerala 2006 112 1124
2007 68 1232

2008 22 820

2009 03 896

2010(25.11.2010) Nil NA

5 Tamil Nadu 2006 01 426
2007 01 484

2008 Nil 512

2009 Nil 1060

2010(10.11.2010) Nil NA

6. Punjab 2006 19 85
2007 24 88

2008 12 66

2009 15 97

2010(20.09.2010)04(31.07.2010) NA

7. Gujarat 2006 Nil 487
2007 Nil 317

2008 Nil 526
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2009 Nil 588
2010(22.02.2011) Nil NA
8. Assam 2006 Nil 322
2007 Nil 278
2008 Nil 197
2009 Nil 341
2010(15.12.2010) Nil NA
9. Arunachal Pradesh 2006 Nil 4
2007 Nil 15
2008 Nil 12
2009 Nil 12
2010(28.09.2010) Nil NA
10. Bihar 2006 Nil 46
2007 Nil 86
2008 Nil 67
2009 Nil 112
2010(03.12.2010) Nil NA
11. Chhattisgarh 2006 Nil 1483
2007 Nil 1593
2008 Nil 1773
2009 Nil 1802
2010(06.01.2011) Nil NA
12. Goa 2006 Nil 5
2007 Nil 0
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2008 Nil 6
2009 Nil 4
2010(06.12.2010) Nil NA
13. Haryana 2006 Nil 190
2007 Nil 179
2008 Nil 150
2009 Nil 230
2010(01.03.2011) Nil NA
14. Himachal Pradesh 2006 Nil 22
2007 Nil 15
2008 Nil 188
2009 Nil 24
2010(25.11.2010) Nil NA
15,  J&K 2006 Nil 34
2007 Nil 33
2008 Nil 6
2009 Nil 8
2010(24.12.2010) Nil NA
16.  Jharkhand 2006 Nil 103
2007 Nil 113
2008 Nil 71
2009 Nil 164
2010(18.06.2010) Nil NA
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17. Manipur 2006 Nil 00
2007 Nil 00
2008 Nil 2
2009 Nil 1
2010(02.12.2010) Nil NA
18. Meghalaya 2006 Nil 3
2007 Nil 18
2008 Nil 9
2009 Nil 21
2010(05.08.2010) Nil NA
19. Madhya Pradesh 2006 Nil 1375
2007 Nil 1263
2008 Nil 1379
2009 Nil 1395
2010(19.08.2010) Nil NA
20. Mizoram 2006 Nil 1
2007 Nil 0
2008 Nil 0
2009 Nil 38
2010 (07.10.2010) NA NA
21. Nagaland 2006 Nil 2
2007 Nil 0
2008 Nil 2
2009 Nil 1
2010(18.08.2010) Nil NA
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22. Orissa 2006 Nil 283
2007 Nil 240

2008 Nil 260

2009 Nil 154

2010(26.11.2010) Nil NA

23. Rajasthan 2006 Nil 395
2007 Nil 618

2008 Nil 796

2009 Nil 851

2010(23-11.2010) Nil NA

24.  Sikkim 2006 Nil 35
2007 Nil 21

2008 Nil 60

2009 Nil 23

2010(16-10.2010) Nil NA

25. Tripura 2006 Nil 7
2007 Nil 0

2008 Nil 50

2009 Nil 45

2010(01.03.2011) Nil NA

26. Uttar Pradesh 2006 Nil 411
2007 Nil 486

2008 Nil 745

2009 Nil 656

2010 (03.05.2010) Nil NA
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27. Uttarakhand 2006 Nil 51
2007 Nil 28
2008 Nil 28
2009 Nil 30
2010(03.12.2010) Nil NA
28. West Bengal 2006 Nil 1189
2007 Nil 1102
2008 Nil 759
2009 Nil 1054
2010(13.12.2010) Nil NA
29. Andaman & Nicobar 2006 Nil 6
2007 Nil 16
2008 Nil 23
2009 Nil 19
2010(10.02.2011) Nil NA
30. Govt. of NCT of Delhi 2006 Nil 3
2007 Nil 23
2008 Nil 16
2009 Nil 5
2010(25.11 2010) Nil NA
31. Daman & Diu 2006 Nil 0
2007 Nil 0
2008 Nil 0
2009 Nil 0
2010(19.11.2010) Nil NA
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32. Dadra & Nagar Haveli 2006 Nil 12
2007 Nil 17
2008 Nil 12
2009 Nil 15
2010(15.12.2010) Nil NA
33. Lakshadweep 2006 Nil 0
2007 Nil 0
2008 Nil 0
2009 Nil 0
2010(04.12.2010) Nil NA
34. Puducherry 2006 Nil 175
2007 Nil 197
2008 Nil 17
2009 (24.03.2010) Nil 154
2010 NA NA
35. Chandigarh 2006 Nil 1
2007 Nil 0
2008 Nil 0
2009 Nil 0
2010(14.02.2011) Nil NA

Cultivable land area in the country

962. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the cultivable land area of coarse-grain, rice, wheat, oilseeds,
pulses and sugar-cane, during the last five years, year-wise and crop-

wise;

(b) the increase/decrease in area, reasons thereof;
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(c) the production of above commodities during above period;

(d) the increase/decrease in total/per hectare production, reasons

thereof;
(e) the farmer®s price of production of above commodities;

() the farmer®s sale price and whether profit that accrued, if any,

could be termed remunerative; and

(g) the steps taken by Government to enhance production and the

results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) The cultivated land area, production and per hectare
production, during the last five years, year-wise and crop-wise for
coarse-grain, rice, wheat, oilseeds, pulses and sugarcane is given in the
Statement-1 (See below). It can be seen from the data, that area,
production and per hectare production for individual crops is showing a
fluctuating trend during the last five years. The reason for the same is
that area, production and per hectare production of a crop depends on a
number of factors such as farmers preferences, profitability of other
competing crops based on the minimum support prices, input requirements,
risks involved due to pests, diseases and weather conditions, rainfall

pattern, soil fertility, use of fertilizers etc.

(e) Based on the cost of cultivation studies conducted by the M/o
Agriculture, the latest available estimates of farmer"s price of
production i.e. cost of production of above crops 1is given in the
Statement-11 (See below).

() To ensure remunerative farmer"s sale prices vis-a-vis farmer®s
price of production/cost of production; Government announces, Minimum
Support Price (MSP) for major Agricultural commodities. If the market
offers higher price than the MSP, the farmers are free to sell at that

price. Latest MSP Statement is given in the Statement-I111.

(g) In order to enhance agricultural production in the country,
various Crop Development Schemes and Programmes, namely; National Food
Security Mission (NFSM), Integrated Scheme of Oil seeds, Pulses, Oil Palm
and Maize (ISOPOM), [Integrated Cereals Development Programme for
Rice/Wheat/Coarse Cereals under Macro Management of Agriculture and
Rashtriya Krishi Vikas Yojana (RKVY) are being implemented by the

Ministry of Agriculture through State Governments. As a result of the
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steps taken by the Government, Production of foodgrains has increased
over the last several years and it has reached 234.47 million tonnes in
2008-09. Similarly, production of oilseeds has increased over the last

several years and it has reached 27.72 million tonnes in 2008-09.
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All

Statement-1

India Estimates of Area, Production and Yield of Major Crops during 2005-06 to 2009-10

Crop
production in Kg

Area (000 Hectares)

Production ("000 Tonnes)

per Hectare

2005- 2006- 2007- 2008- 2009- 2005- 2006- 2007- 2008- 2009- 2005- 2006- 2007- 2008-2009-
06 07 08 09 10 06 07 08 09 10 06 07 08, 09 10

Rice 43659.8 43813.6 .43914.4 45537.4 41918.3 91793.4 93355.3 96692.9 99182.4 89093.0 2102 2131 2202 2178 2125
Wheat 26483.6 27994.5 28038.6 27752.4 28457.4 69354.5 75806.7 78570.2 80679.4 80803.6 2619 2708 2802 2907 2839
Coarse 29064.9 28708.2 28481.5 27449.5 27675.3 34069.3 33922.6 40750.4 40037.9 33549.2 1172 1182 1431 1459 1212
Cereals
Pulses 22391.3 23191.7 23633.0 22093.1 23282.3 13384.4 14197.5 14761.5 14566.7 14661.9 598 612 625 659 630
Foodgrains121599.6123708.0124067.5122832.4121333.4 208601.6217282.1230775.0234466.4218107.7 1715 1756 1860 1909 1798
Oilseeds 27862.8 26512.7 26692.6 27557.8 25958.9 27977.9 24289.4 29755.3 27719.0 24881.7 1004 916 1115 1006 959

Sugarcane 4201.7 5150.8 5055.2

4415.4 4174.6 281171.8355519.7348187.9285029.3292301.666919 69022 68877 64553 70020

Source: DES, Ministry of Agriculture, Govt. of India.
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State-wise Cost of Production for different Crops during 2008-09 Rs per Quintal

Statement-11

SI. Name of the Andhra Assam Bihar Chhattisgarh Haryana Gujarat Himachal Jharkhand Madhya Karnataka
No. Crop Pradesh Pradesh Pradesh

1 2 3 4 5 6 7 8 9 10 11 12

1 Arhar 3670.54 1408.75 1898.30 1873.83  2172.46
2 Bajra 769.59 615.04 975.04
3 Cotton 2509.99 2127.35 2179.26 1708.32  2233.26
4 Coconut (Rs/nut)

5 Groundnut 2554 .91 1918.92 3484.01
6 Jowar 1102.37 1123.22 1007.52
7 Maize 840.58 404.43 651.33 593.48 796.56 975.69 581.69
8 Moong 2228.97 5777.48
9 Nigerseed

10 Paddy 789.90 731.41 584.82 761.74 1021.90 624.37 634.08 865.26 745.22 737.44
11 Ragi 1005.02
12 Sessamum 4445.77

13 Soyabean 1343.92

14 Sunflower 2572.84 2825.24
15 Urad 1914.90 2297 .44 1833.65

16 Barley
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1 2 3 4 5 6 7 8 9 10 11 12

17 Gram 1559.04 1042.52 1417.82 1967.71 1635.06 1551.94 1619.93

18 Lentil 1441.61 1213.78 1980.66

19 Peas 1511.37

20 Rapeseed & Mustard 2478.94 2009.42 1251.12 1610.40 1279.60

21 Safflower 1437.14

22 Wheat 673.44 1039.66 716.55 717.70 1217.08 1390.97 810.25

23 Sugarcane 119.72 92.39 86.53

Source: DES, Ministry of Agriculture.

S.No. Name of the Crop Kerala Maharashtra Orissa Punjab Rajasthan Tamil Uttar Uttarakhand West
Nadu Pradesh Bengal

1 2 3 4 5 6 7 8 9 10 11

1 Arhar 2775.80 2147.67 4154.22  1941.55

2 Bajra 1063.65 668.23 731.21

3 Cotton 2539.47 2433.65 2003.76 1915.73 2015.38

4 Coconut (Rs/nut) 3.9

5 Groundnut 3207.35 1973.47 2358.00

6 Jowar 927.53 756.72 694 .87

7 Maize 658.77 668.32 1387.36

8 Moong 2261.24 2614.14 2068.67

9 Nigerseed 2802.99
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1 2 3 4 5 6 7 8 9 10 11
10 Paddy 792.61 1413.59 715.04 669.86 894.99 732.62 674.05 731.25
11 Ragi 1963.49 822.00

12 Sessamum 2867.14 3440.82 4020.87 1994.03
13 Soyabean 1763.43 1609.30

14 Sunflower 2059.11

15 Urad 3342.29 2111.87 3579.51 2625.29  2564.97

16 Barley 580.46 663.54

17 Gram 2277.68 1691.66 1882.68

18 Lentil 2121.35 2322.51
19 Peas 1806.45

20 Rapeseed & Mustard 1341.29 1595.56 2733.76
21 Safflower 1865.36

22 Wheat 1275.77 804.80 683.58 769.84 632.98 1204.73
23 Sugarcane 107.56 85.79 93.64 84.62

Source: DES, Ministry of Agriculture.
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Statement-111
Minimum Support Prices for major crops
(According to Crop Year)(As on 10.06.2010)

(Rs. per quintal)

SI. Commodity Variety 2006-07 2007-08 2008-09 2009-10 (#) increase in 2010-11 (#) iIncrease in
No. MSP 2009-10 MSP 2010-11

over 2008-09 over 2009-10
1 2 3 4 5 6 7 8 9 10

Kharif Crops

1 Paddy Common 580"  645$$/850~ 850% 950& 100(11.8) 1000 50(5.3)
Grade "A" 610"  675$$/880~ 880% 980& 100(11.4) 1030 50(5.1)
2 Jowar Hybrid 540 600 840 840 0.0 880 40(4.8)
Maldandi 555 620 860 860 0.0 900 40(4.7)
3 Bajra 540 600 840 840 0.0 880 40(4.8)
4  Maize 540 620 840 840 0.0 880 40(4.8)
5  Ragi 540 600 915 915 0.0 965 50(5.5)
6 Arhar (Tur) 1410 1550~ 2000 2300 300(15) 30007 700(30.4)
7 Moong 1520 17007 2520 2760 240(9.5) 31709 410(14.9)
8 Urad 1520 1700~ 2520 2520 0.0 29001 380(15.1)
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9 Cotton

10 Groundnut in Shell
11  Sunflower seed

12 Soyabeen

13 Sesamum

14 Nigerseed

Rabi Crops

15 Wheat

16 Barley

17 Gram

18 Masur (Lentil)
19 Rapeseed/Mustard
20 sSafflower

21 Toria

Other crops

22 Copra

(Calender Year)

Medium Staple

Long Staple

Black

Yellow

Milling
Ball

1770
1990
1520
1500
900
1020
1560
1220

750$%
565
1445
1545
1715
1565
1680

3590
3840

1800
2030
1550
1510
910
1050
1580
1240

1000
650
1600
1700
1800
1650
1735

3620

3870

2500a
3000aa
2100
2215
1350
1390
2750
2405

1080
680
1730
1870,
1830
1650
1735

3660
3910

2500a
3000aa
2100
2215
1350
1390
2850
2405

1100
750
1760
1870
1830
1680
1735

4450

4700

o O o o o
o O o o o

0.0
100(3.6)
0.0

20(1.85)
70(10.29)
30(1.73)
0
0
30(1.82)

0(0)

790(21.6)
790(20.2)

2500a
3000aa
2300
2350
1400
1440
2900
2450

4450

4700

0(0.0)
0(0.0)
200(9.5)
135(6.1)
50(3.7)
50(3.6)
50(1.8)
45(1.9)

0(0.0)
0(0.0)
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1 2 3 4 5 6 7 8 9 10
23 De-husked Coconut - - 988 1200 212(21.5) 1200 0(0.0)
(Calendar Year)
24  Jute 1000 1055 1250 1375 125(10.0) 1575 200(14.5)
25 Sugarcane 80.25 81.18 81.18 129.84a 48.66(59.9) 139.120* 9.28(7.1)
26 Tobacco (VFC) Black Soil (F2 Gr) 32.00 3200
(Rs. per kg.) Light Soil (L2 Gr) 34.00 34.00
# Figures in brackets indicate percentage increase.
$ An additional incentive bonus of Rs. 50 per quintal was payable over the Minimum Support Price(MSP).
$$ An additional incentive bonus of Rs. 100 per quintal was payable over the Minimum Support Price(MSP).
~  An additional incentive bonus of Rs. 40 per quintal was payable on procurement between 1.10.2006 to 31.03.2007. In case of Bihar and
Kerala additional incentive bonus extended upto 31.5.2007 and in case of Andhra Pradesh, Chhattisgarh, Orissa, Tamil Nadu and West
Bengal additional incentive bonus extended upto 30.9.2007.
AN A bonus of Rs. 40 per quintal was payble over & above the MSP.
~ From 12.06.2008
a Staple length (mm) of 24.5 - 25.5 and Micronaire value of 4.3 - 5.1
aa Staple length (mm) of 29.5 - 30.5 and Micronaire value of 3.5 - 4.3
An additional incentive bonus of Rs. 50 per quintal is payble over the Minimum Support Price (MSP).
o Fair and remunerative price.
At 9.5 percent recovery, subject to a premium of Rs. 1.46 for every 0.1 percent increase in the recovery above 9.5 percent.
9 Additional incentive at the rate of Rs. 5 per kg of tur, uradand moong sold to procurement agencies 1is payable during the

harvest/arrival period of two months.
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Import of onion and vegetables

1963. SHRI PARVEZ HASHMI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether 11t 1is a Tfact that onion has been iImported from

neighbouring countries to control its rising prices;

(b) if so, the quantity of onion imported from other countries

alongwith their names separately;
(c) by when this onion will be available in the country; and

(d) whether apart from onion, other vegetables have also been

imported; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) Sir, import of onions has been permissible under Open
General License (OGL) at 5% duty. The duty was reduced to zero with
effect from 21.12.2010.

As per country-wise import data available from Directorate General of
Commercial Intelligence and Statistics (DGCI&S), 12800 Kgs and 102400 Kgs
of onion has been imported during April-September, 2010 from Australia

and Spain, respectively.

PEC Ltd imported approximately 1000 MTs of Onion from Pakistan to
increase its availability in the country during last two months. Onion

prices have come down substantially in the country.

(d) A statement showing import details of vegetables for the period
April - September, 2010 (provisional figures) as per DGCI&S data is given

in the statement.
Statement

Details of India"s Import of Vegetables for the period from
April, 2010 - September, 2010

ITCHS Description Qty. (KGS) Value (INR)
1 2 3 4
0702 Tomatoes, Fresh or Chilled 43974 1326744
0703 Onions, Shallots, Garlic, Leeks and 122200 6194866

Other Alliaceous Vegetables, Fresh
or Chilled
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toriginal notice of the question was received in Hindi.
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1 2 3 4

0704 Cabbages, Cauliflowers, Kohlrabi, 1265000 4012448
Kale and Similar Edible Brassicas,
Fresh or Chilled

0705 Lettuce (Lactucasativa) and Chicoy 716 10248
(Cichorium Spp.), Fresh or Chilled
Lettuce:

0706 Carrots, Turnips, Salad Beetroot, 13590 1072291

Salsify, Celeriac, Radishes and
Similar Edible Roots, Fresh or Chilled

0709 Other Vegetables, Fresh or Chilled 172429 16571531

0710 Vegetables (Uncooked or Cooked by 31050 2234485

steaming or boiling in water), Frozen

0711 Vegetables Provisionally Preserved 359256 25866765
(For Example, By Sulphur Dioxide
Gas, in Brine, in sulphur water or

in other preservative

0712 Dried Vegetables, Whole, Cut, 787914 121209493
Sliced, Broken or in Powder,

but not further prepared

Research and development in agriculture sector

964. DR. T. SUBBARAMI REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether the Indian Council of Agricultural Research (ICAR)
proposes to re-orient its research and development in agriculture and

bridge critical gaps;
(b) if so, the details thereof;
(c) the steps taken by Government in this regard;

(d) whether there is also a need to revise the course curriculum of

agricultural education to make it more relevant; and

(e) if so, the details thereof and the steps taken by Government in

this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (c) ICAR makes regular and continuous efforts to reorient
and evolve its R & D activities in light of changed circumstances and
demands. During the X1 Plan, several new initiatives have been pursued to
meet the emerging challenges in agriculture. In this endeavour, the
National Institute of Abiotic Stress Management has been established at
Baramati, Maharashtra. New tools of science, such as market assisted
selection, gene prospecting and allele mining, gene knock down
technology, bioremediation, nanotechnology, etc. have been incorporated
in research, with due capacity building of scientists through national

and international training programmes.

(d) and (e) Revision of PG course curricula and syllabi was
undertaken in 2009 and extant 95 PG courses were revised and reorganized
into 83 courses. The agricultural universities have agreed to adopt the
revised course curricula and syllabi. In accordance with Deans Committee
Report, Agriculture Universities have adopted the revised syllabi for UG

courses in Agriculture and Allied Sciences.
Development of fishing harbours in Maharashtra

965. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it 1is a fact that Government provides financial
assistance to State Governments for development of fishing harbours, fish

landing centres etc.;
(b) if so, the details thereof;

(c) the Tfinancial assistance provided to State Government for

Maharashtra during the last three years for the purpose, year-wise; and

(d) the number of fishing harbours, fish landing centres developed
and existing ones modernized and expanded during the said period with

Central assistance in the State?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Yes, Sir. The Ministry of Agriculture under a
Centrally Sponsored Scheme (CSS) provides financial assistance to the
coastal State Governments and others for development of fishing harbours
and Tfish Ulanding centres including modernization of existing ones.

Details of financial assistance provided are as below:
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(i) 75% to Coastal States; Port Trusts, Fishermen Cooperative
Societies/Organi-sations/Associations and 100% to Union Territories
(UTs) for (@) construction of new Minor Fishing Harbours and Fish
Landing Centres and (b) Upgradation/expansion/repair/renovation of

existing minor Fishing harbours and fish landing Centres.

(ii) 100% assistance to States, UTs & Port Trusts and Fishermen
Cooperative Societies/Associations/Organization for construction of
major fishing harbours including expansion/modernization of existing

major fishing harbours.

(iii) 50% assistance to Private Entrepreneurs for construction of
major/minor Tfishing harbours and fish landing centres on Build,
Operate & Transfer (BOT) basis.

Besides, the National Fisheries Development Board (NFDB) also
provides need based financial support to  the coastal State
Governments/UTs for modernization and up-gradation of fishing harbours

and fish landing centres.

(c) and (d) The Ministry of Agriculture had in February, 2008
accorded approval to the proposal of Government of Maharashtra for
construction of a Tfishing harbour in Deogad (Anandwadi) in Sindhudurg
District at a cost of Rs. 3589 lakh with 50% Central assistance under the
CSS. Besides, the Project Sanctioning Committee in its meeting held on
25th February, 2011 has accorded approval to the proposals of Government
of Maharashtra for development of two more new fishing harbours with 75%

Central assistance under the CSS and the details are as below:

SI. No. Name of the Fishing District Total project cost
Harbour location (Rs. in lakh)

1. Karanja Raigad 6802.00

2. Arnala Thane 6156.00
Total 12,958.00

However, no Central financial assistance has been provided till date
in respect of these three harbours. The Government of Maharashtra has not
sought assistance for modernization of the existing fishing harbours and

fish landing centres during the last three financial years.
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Discovery of new variety of paddy

966. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether discovery of a new variety of paddy named Rajarajan 1000
has proved to be a great success in Tamil Nadu, almost doubling the

average yield;

(b) whether the new method of cultivation was earlier known as

system of rice intensification;
(c) if so, the details thereof;

(d) whether farmers received good yield of about 8 tonnes of paddy
per hectare against 4 tonnes from other technique and also the yield

comes about 15 days ahead of the usual period; and

(e) if so, the steps taken by Government to adopt this new variety

of paddy in other parts of the country to meet the growing demand?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) "Rajarajan 1000" is not a paddy variety, rather this is a
system of paddy cultivation. In Tamil Nadu, this system of cultivation
gives paddy yields between 6 t and 13 t per hectare as against an average
yield of 4 t per hectare using conventional practices. However, this
depends on several other factors such as variety of seed material,

climate, soil type and source of irrigation.

(b) and (c) Yes, Sir. This method of paddy cultivation was earlier
known as System of Rice Intensification (SRl1). On 26.09.2010, Hon"ble
Chief Minister of Tamil Nadu named this system as "Rajarajan 1000" to
commemorate 1000 years celebration of Tanjore Temple constructed by Chola

King Rajarajan. Components of this technology are:

- Adoption of 7.5 Kg seed rate per ha.

- Nursery area, 100 m2 for 1 ha.

- Seedling age, 14 to 16 days.

- Transplanting single seedling at 25 cm x 25 cm spacing.

- Four times mechanical weeding at 10, 20, 30 & 40 days after

transplanting.
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- Alternate wetting and drying up to panicle initiation stage. It is
recommended to irrigate the field to 2.5 cm after the previously

irrigated water disappears and hairline cracks develop.
- Nutrient application based on soil testing.

(d) Farmers are getting increased yields under this system as
compared to the conventional system. Nearly 30 percent of total System of
Rice Intensification farmers are getting on an average yield of 8 tonnes
per ha. Against 4 tonnes under normal system. There is no evidence about

early maturity of paddy in this System of Rice Intensification.

(e) Government is providing subsidy to the farmers for organizing
System of Rice Intensification demonstrations. The system is gaining
popularity in several states of the country particularly Andhra Pradesh

and Tripura.
Use of Endosulfan

967. SHRI D. RAJA: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government has any data on the adverse health-effects of

the use of Endosulfan pesticide;
(b) if so, the details thereof; and

(c) the steps Government has taken to regulate and check the use of

Endosulfan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (c) Several Committees have reviewed effect of Endosulfan
on human health and environment in Kasargod district of Kerala against
the backdrop of its aerial spraying on cashew plantations. The National
Institute of Occupational Health (NIOH), Ahmedabad submitted a report to
the National Human Rights Commission in 2002 on epidemiological study of
school children in Padre village of Kasargod district. The report
concluded that there was a significantly higher prevalence of neuro-
behavioral disorders, congenital malformation in female subjects and
abnormalities related to male reproductive system in the study group and
identified relatively high and continued exposure to Endosulfan as the
most probable cause of health problems. 1t also concluded that
physiography of Padre village had been a major factor responsible for

continued exposure of the population.
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Various reports on Endosulfan, including NIOH report, were subsequently

examined by two expert
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committees, namely, Dr. O.P. Dubey Committee (2003) and Dr. CD. Mayee
Committee (2004) which found no link between use of Endosulfan and health
problems reported. Taking into consideration the recommendations of these
committees, use of Endosulfan has been continued in the country as per
provisions of the Insecticides Act, 1968 except in Kerala where its use

has been put on hold vide notification dated 31.10.2006.

Government is promoting Integrated Pest Management (IPM) approach for
control of various insect-pests, diseases and weeds of various crops
which envisages use of non-chemical methods of pest control such as
cultural, mechanical, biological, use of biopesticides, and need based

judicious use of chemical pesticides, including Endosulfan.
Protection under NAIS

968. SHRIMATI GUNDU SUDHARANI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of farmers protected under National Agriculture
Insurance Scheme (NAIS) since 2000 in Andhra Pradesh, year-wise and

district-wise;

(b) the number of farmers protected under NAIS since 2000 in the

country, State-wise and year-wise;

(c) the premium paid by Central and State Governments as
contribution of their premium under NAIS since 2000; State-wise, year-

wise, crop-wise, acre-wise and farmer-wise; and

(d) the amount disbursed by insurance company since 2000 to farmers;
year-wise, district-wise, crop-wise, with a particular reference to

Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV) : (@) Details are given in the Statement-1 (See below).

(b) Details are given in the Statement-11 (See below).

(c) Details are given in the Statements-111 and IV (See below).

Acre-wise and farmer-wise details are not maintained.

(d) Details are given in the Statement-V.
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Statement-1

District-wise, year-wise farmers insured under NAIS from 2000-01

to 2009-10 (As on 01.03.2011) in Andhra Pradesh

SI.No. District Farmers Insured
Farmers Insured
KH 2000 RB YR KH RB YR KH RB YR KH RB YR KH RB YR

2000-01 2000-01 2001 2001-02 2001-02 2002 2002-03 2002-03 2003 2003-04 2003-04 2004 2004-05 2004-05
1 Adi labad 67573 87 67660 52184 389 52573 42472 214 42686 39711 777 40488 74243 314 74557
2 Anantapur 171217 3244 174461 176773 2767 179540 213224 3408 216632 228340 5075 233415 353616 1939 355555
3 Chittoor 73483 3512 76995 64309 4276 68585 73893 2112 76005 62577 3734 66311 102994 5472 108466
4 Cuddapah 76522 6378 82900 84529 9306 93835 84482 5647 90129 97627 8257 105884 156549 3750 160299
S East Godavari 168734 5043 173777 133782 4879 138661 151935 3144 155079 138887 4980 143867 134389 5566 139955
6 Guntur 41929 1630 43559 42965 3147 46112 44041 2104 46145 37040 2156 39196 87044 2683 89727
7 Karimnagar 42005 6577 48582 41183 7632 48815 51091 5392 56483 31975 8450 40425 64329 8670 72999
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10

11

12

13

14

16

16

17

18

19

Khammam

Krishna

Kurnool

Mahbubnagar

Medak

Nalgonda

Nellore

Nizamabad

Prakasam

Rangareddy

Srikakulam

24604

128017

96165

105355

74488

130486

35864

65232

37417

47073

63015

Visakhapatnam 71616

818

4013

5383

55545

14769

21297

28660

11742

19527

4569

3075

2141

25422

132030

101548

160900

89257

151783

64524

76974

56944

51642

66090

73757

25468

109755

75723

109966

70227

65846

20119

76026

26507

46701

48952

71545

1627

4111

7045

38284

14256

28485

25948

9798

13009

3634

6054

1029

27095

113866

82768

148250

84483

94331

46067

85824

39516

50335

55006

72574

28343

114623

75065

86640

61990

73330

22828

78819

22913

39294

73979

83177

1166

638

3930

33287

6390

9247

28575

6149

10650

2983

3512

952

29509

115261

78995

119927

68380

82577

51403

84968

33563

42277

77491

84129

24027

72669

54099

87040

47702

39148

23932

63145

20826

8586

73254

99908

3817

4302

6601

49807

17832

23708

30216

12080

16004

3129

4735

1824

27844

76971

60700

136847

65534

62856

54148

75225

36830

11715

77989

101732

56927

104650

99416

145906

108959

70818

20966

136440

38345

30861

112598

120827

1946

2212

4837

47984

15797

25575

49337

9375

15690

4688

3669

2024

58873

106862

104253

193890

124756

96393

70303

145815

54035

35549

116267

122851

153



20 Vizianagaram 39030 4774 43804 26159 5965 32124 59054 4007 63061 62946 7615 70561 101345 6062 107407
21 Warangal 42235 4422 46657 39925 5873 45798 42189 4654 46843 33572 11721 45293 80345 6738 87083
22 West Godavari 169258 7842 177100 157267 12307 169574 161171 7219 168390 152911 10328 163239 155113 11613 166726
Total 1771318 215048 1986366 1565911 209821 1775732 1684553 145380 1829933 1499922 237148 1737070 2356680 235941 2592621
KH - Kharif RB - Rabi YR - Year
SI.No. District Farmers Insured
Farmers Insured
KH RB YR KH RB YR KH RB YR KH RB YR KH RB YR
2005 2005-06 2005-06 2006 2006-07 2006-07 2007 2007-08 2007-08 2008 2008-09 2008-09 2009 2009-10 2009-10
1 Adilabad 70257 1055 71312 82323 488 82811 81344 963 82307 69846 987 70833 116442 2159 118601
2 Anantapur 289560 2081 291641 361048 7324 368372 430660 3169 433829 464786 5634 470420 539611 1816 541427
3 Chittoor 62063 3875 65938 39212 1719 40931 28817 1341 30158 70687 5045 75732 129805 3348 133153
4 Cuddapah 149020 7825 156845 170761 38727 209488 182922 10049 192971 157711 94645 252356 199647 18357 218004
5 East Godavari 139993 8408 148401 136844 12800 149644 165214 9624 174838 77048 12759 89807 173962 8834 182796
6 Guntur 57867 3714 61581 48031 4090 52121 44191 6788 50979 39798 8719 48517 43034 9680 52714
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10

11

12

13

14

15

16

17

Karimnagar

Khammam

Krishna

Kurnool

Mahbubnagar

Medak

Nalgonda

Nellore

Nizamabad

Prakasam

Rangareddy

39090

64058

125343

65355

93260

62384

69239

15198

95209

24980

27794

13258

3219

2465

6616

55758

21380

23686

33091

19079

13907

2137

52348

67277

127808

71971

149018

83764

92925

48289

114288

38887

29931

51739

52230

132039

65865

93722

60365

58727

20444

84669

18811

29285

14798

3041

4542

12399

48071

14127

22465

26378

14932

12256

2896

66537

55271

136581

78264

141793

74492

81192

46822

99601

31067

32181

53934

52453

129944

60274

113676

57708

56310

17907

116412

19025

16103

11040

3300

3502

10286

41553

12471

20056

17688

11009

13416

1744

155

64974

55753

133446

70560

155229

70179

76366

35595

127421

32441

17847

39584

42880

71249

42348

112272

75382

51652

6175

60640

11861

20324

11774

10743

3930

26648

57261

40122

27977

36808

19426

15589

3714

51358

53623

75179

68996

169533

115504

79629

42983

80066

27450

24038

110706

151561

134816

132824

170436

135892

112989

15025

211861

22862

63025

13788

7128

6164

13422

37632

23641

24418

19339

26385

12700

5537

124494

158689

140980

146246

208068

159533

137407

34364

238246

35562

68562



18 Srikakulam 96553 4436 100989 97628 9431 107059 102679 6384 109063 62567 8882 71449 117407 5302 122709
19 Visakhapatnam 113608 5593 119201 83113 2950 86063 60404 806 61210 11073 1009 12082 70057 1639 71696
20 Vizianagaram 84030 12377 96407 72581 13090 85671 86977 5648 92625 34799 7784 42583 115534 6887 122421
21 Warangal 64909 8549 73458 44260 8864 53124 50747 9949 60696 38101 25706 63807 84771 17937 102708
22 West Godavari 170268 14988 185256 168441 22748 191189 182952 22263 205215 145987 20631 166618 197312 30937 228249
Total 1980038 267497 2247535 1972138 298136 2270274 2110653 223049 2333702 1706770 445793 2152563 3049579 297050 3346629

Note: Year 2010-11 statistics is not available as Kharif 2010 season is yet to be finalised and

Rabi 2010-11 season has just started & is under progress.

KH - Kharif RB - Rabi YR - Year
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Statement-11
State-wise and year-wise farmers insured under NAIS from 2000-01 to 2009-10 (As on 01-03-2011) in the country

Farmers Insured

S1.No. State/UT YR YR YR YR YR YR YR YR YR YR
2000-01 2001-02 2002-03 2003-04 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10

1 Andhra Pradesh1986366 1775732 1829933 1737070 2592621 2247535 2270274 2333702 2152563 3346629

2 Assam 2179 4790 5440 12358 21241 22535 14618 19609 35817 51907
3 A & N Islands 193 99 68 86 118 208 78 176 198 170
4 Bihar 208201 80462 102105 150340 411576 409946 684435 913018 769896 1062014

5 Chhattisgarh 478367 391865 712548 502927 738704 665750 729320 708590 828297 910515

6 Goa 1206 696 1232 793 643 565 544 513 393 237
7 Gujarat 1150690 1280543 1195467 1038430 1068284 891075 877882 839253 841690 948419
8 Haryana 168583 121400 98743 140741 1788 54931
9 Himachal Pradesh1425 4744 68515 3871 25529 9499 19272 13228 22293 45332
10 Jammu & Kashmir 4486 4501 5770 6012 1764 4333
11 Jharkhand 1741 12569 7187 26127 123313 828225 1262681 742089 742837 1330955
12 Karnataka 367474 677472 1014549 1864476 963418 970767 1340337 636976 1341946 1102064
13 Kerala 37023 31329 29978 40213 32549 31776 30212 33961 27945 32810
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14 Madhya Pradesh1250252 1345702 1778257 1521371 2132923 2176304 1859108 2215524 1845126 2557165

15 Maharashtra 2950299 2752981 2041006 2761657 2210168 2555440 1676064 1984301 3504113 3184348

16 Manipur 10930
17 Meghalaya 2474 1904 1455 1381 1504 1969 3102 1319 3225 5059
18 Mizoram 0 121
19 Orissa 806614 839777 1347720 841002 1083404 1130061 1080217 973145 773197 1203359
20 Puducherry 1591 1244 2610 2927 3682 4831 2824 2670 1572 4210
21 Rajasthan 61200 1943030 2336993 2619180 2834649 2250722 3012900
22 Sikkim 399 251 316 167 237 38 23 314 40

23 Tamil Nadu 110208 163722 87815 65964 145639 119967 315447 557200 857459 909974
24 Tripura 131 1188 1005 1772 2651 2472 1889 4118 588

25 Uttar pradesh 948442 591313 1130405 999699 1733429 1277156 1998002 2397911 2183557 2967896
26 Uttrakhand 5589 10731 2882 15575 20135 33293 53741 93174

27 West bengal 196362 694544 732204 748173 808484 897391 1001321 1052765 957052 1052942

ToTAL 10501107 10652018 12095522 12392117 16218149 16722357 17912076 18442557 19201623 23893022

Note: 2000-01 indicates Year 2000-01 which consists of Kharif 2000 & Rabi 2000-01 seasons statistics cumulatively.
Year 2010-11 statistics is not available as Kharif 2010 season is yet to be finalised and Rabi 2010-11 season has just started & is under progress.

Blank cells indicate that scheme was not implemented in that particular state during that particular season/year.
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Statement-111

State-wise, season-wise Central Government share in premium subsidy under NAIS from 2000-01 to 2009-10 (As on 25.02.2011)

S.No.District

Central Govt. share in premium subsidy (in Lacs)

Central Govt. share in premium subsidy (in Lacs)

KH 2000 RB YR KH RB YR KH RB YR KH RB YR KH RB YR

2000-01 2000-01 2001 2001-02 2001-02 2002 2002-03 2002-03 2003 2003-04 2003-04 2004 2004-05 2004-05

1 Andhra 859.37 58.33 917.70 686.35 51.84 738.19 571.63 35.58 607.21 350.91 40.09 390.99 317.10 24.08 341.18
Pradesh

2 Assam 0.35 0.74 1.09 1.02 1.50 2.52 0.50 1.33 1.83 0.64 1.32 1.96 0.64 1.11 1.75
3 A & N Islands 0.11 0.00 0.11 0.05 0.00 0.05 0.02 0.00 0.02 0.03 0.00 0.03 0.02 0.00 0.02
4 Bihar 73.95 10.80 84.75 23.12 7.03 30.15 26.06 4,42 30.48 16.64 11.04 27.68 38.18 10.16 48.33
5 Chhattisgarh 42.51 0.16 42 .67 29.44 0.18 29.62 58.83 0.18 59.00 26.13 0.09 26.22 25.66 0.19 25.85
6 Goa 0.09 0.03 0.12 0.05 0.00 0.05 0.19 0.07 0.25 0.03 0.03 0.06 0.02 0.00 0.02
7 Gujarat 427 .61 5.29 432.89 414 .81 3.21 418.01 386.97 3.83 390.79 293.30 2.35 295.65 164 .05 0.00 164 .05
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10

11

12

13

14

15

16

Haryana

Himachal 0.07

Pradesh

Jammu &

Kashmir

Jharkhand

Karnataka 91.72

Kerala 8.47

Madhya 149.55

Pradesh

Maharashtra 414 .92

Manipur

0.27

0.50

7.13

19.57

54.21

0.33

98.85

16.86

169.12

469.13

0.27

139.84

5.72

138.33

634.70

0.57

7.80

22.78

0.84

147.64

11.98

161.11

640.41

8.10

147.66

305.32

0.68

7.56

22.69

18.81

8.78

230.39

170.35

324.13

0.26

3.44

89.91

72.82

151.40

0.21

0.20

17.55

16.93

37.79

0.47

107.46

89.75

189.19

1.28

0.03

60.05

92.23

0.16

0.15

10.02

4.35

1.44

0.17

70.07

96.58
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17 Meghalaya 0.17 3.03 3.20 0.13 2.19 2.32 0.11 1.41 1.52 0.08 0.34 0.42 0.05 0.47 0.52
18 Mizoram
19 Orissa 227.83 39.86 267.69 174.20 57.23 231.42 352.08 32.34 384.41 114.94 28.79 143.73 93.01 21.18 114.19
20 Puducherry 0.09 0.56 0.64 0.07 0.40 0.47 0.18 0.63 0.81 0.16 0.60 075 0.10 0.41 0.51
21 Rajasthan 1.54 0.67 2.21 52.62 8.99 61.61
22 Sikkim 0.07 0.07 0.01 0.03 0.04 0.02 0.03 0.04 0.99 0.01 1.00
23 Tami Inadu 3.74 24.33 28.06 5.99 33.96 39.95 3.21 14.94 18.14 1.24 9.10 10.34 0.04 14.87 14.90
24 Tripura 0.03 0.03 0.21 9.14 0.34 0.06 0.12 0.17 56.94 0.30 57.24
25 Uttar Pradesh 69.44 113.91 183.35 49.46 85.69 135.15 85.59 92.36 177.95 45.20 63.49 108.69 0.07 46.01 46.07
26 Uttrakhand 0.72 0.72 0.99 0.27 1.25 0.00 0.07 0.07
27 West Bengal 64.69 64.69 73.52 102.25 175.77 68.51 92.50 161.01 47 .54 76.22 123.76 24.27 58.70 82.96
Total 2369.96 411.77 2781.73 2381.07 388.90 2769.97 2243.19 336.41 2579.6c 1222.29 312.09 1534.38 1004.61 206.18 1210.79
Note: Blank cells indicate that scheme was not implemented in that particular

State during that particular season/year,

KH - Kharif RB - Rabi

YR - Year
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S.No.District Central Govt. share in premium subsidy (In Lacs) Central Govt. share in premium subsidy (In Lacs)

KH RB YR KH RB YR KH RB YR KH RB YR KH RB YR
2005 2005-06 2005-06 2006 2006-07 2006-07 2007 2007-08 2007-08 2008 2008-09 2008-09 2009 2009-10 2009-10

1 Andhra Pradesh319.07 30.20 349.27 335.62 33.51 369.12 414.22 33.13 447.34  348.43 64.74 413.18 700.35 57.31 757 .66

2 Assam 0.78 1.98 2.76 0.79 1.23 2.02 1.01 2.53 3.54 0.85 6.16 7.01 4.65 8.76 13.41
3 A & N Islands 0.04 0.00 0.04 0.01 0.00 0.01 0.03 0.00 0.03 0.03 0.00 0.03 0.03 0.00 0.03
4 Bihar 36.73 17.42 54.15 59.12 41.91 101.03 119.75 42.23 161.98 86.28 80.87 167.15 195.29 131.00 326.29
5 Chhattisgarh 22.98 0.21 23.19 33.89 0.30 34.19 33.37 0.22 33.59 51.81 0.94 52.75 60.83 0.95 61.78
6 Goa 0.01 0.00 0.01 0.01 0.00 0.01 0.01 0.00 0.01 0.01 0.00 0.01 0.00 0.00 0.00
7 Gujarat 135.26 0.57 135.83 128.33 1.05 129.38 125.49 0.93 126.42 121.54 2.23 123.77 156.03 3.02 159.05
8 Haryana 0.97 3.84 4.81 3.07 2.14 5.21 0.23 6.66 6.89 0.04 0.03 0.06 8.10 0.43 8.53
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10

11

12

13

14

15

16

17

18

19

Himachal Pradesh0.35

Jammu & Kashmir0.18

Jharkhand 20.13
Karnataka 92.50
Kerala 2.26

Madhya Pradesh 62.42

Maharashtra 102.45

Manipur

Meghalaya 0.07
Mizoram

Orissa 100.27

0.02

1.27

2.25

2.40

12.05

4.24

23.72

0.20

21.40

94.75

4.65

74.47

106.69

0.55

123.98

0.23

12.57

62.49

2.34

71.23

353.95

0.10

111.70

0.39

15.11

66.14

5.01

81.59

354.63

132.88

0.24

11.73

77.34

3.74

83.58

140.96

0.07

114.99

163

0.15

2.42

1.88

3,39

16.32

1.22

0.67

14.68

0.39

14.15

79.22

7.13

99.90

142.17

0.74

129.68

1.67

0.07

4.19

6.01

3.51

19.49

1.75

19.98

0.11

21.05

80.32

5.79

93.36

188.43

1.31

0.00

103.56

0.29

59.63

62.38

2.76

121.87

258.40

0.03

166.80

0.21

2.30

3.10

4.18

28.31

4.18

2.27

0.00

18.40

0.50

61.94

65.49

6.94

150.18

262.58

2.73

0.03

185.20



20 Puducherry 0.29 0.43 0.72 0.10 0.28 0.38 0.00 0.31 0.31 0.01 0.29 0.30 0.08 0.82 0.90
21 Rajasthan 53.90 15.71 69.61 31.83 17.57 49.40 39.19 21.87 61.06 22.74 23.44 46.18 69.24 9.51 78.75
22 Sikkim 0.00 0.02 0.02 0.00 0.01 0.01 0.00 0.00 0.00 0.00 0.04 0.04 0.00 0.00 0.00
23 Tamil Nadu 1.68 11.72 13.40 7.11 29.40 36.51 3.64 64.22 67.87 7.93 190.34 198.27 164.09 168.07 332.16
24 Tripura 0.10 0.34 0.44 0.03 0.48 0.51 0.03 0.31 0.34 0.11 0.87 0.99 0.03 0.17 0.20
25 Uttar Pradesh 38.05 69.30 107.34 76.47 106.17 182.64 91.19 118.17 209.36 66.06 132.33 198.39 164.84 128.23 293.07
26 Uttarakhand 0.43 0.68 1.11 0.63 1.70 2.33 2.01 1.74 3.76 5.48 4.81 10.28 14.34 5.85 20.19
27 West Bengal 30.89 62.50 93.39 35.11 89.32 124.43 41.72 120.74 162.46 29.12 378.87  407.99 43.60 374.11  417.70
ToTAL 1021.77 261.56 1283.33 1327.42 . 368.27 1695.69 1305.64 458.64 1764.28 1179.45 943.75 2123.20 2263.68 952.73 3216.41

Note: Blank cells indicate that scheme was not implemented in that particular

State during that particular season/year.

Year 2010-11 Statistics is not available as Kharif 2010 season is yet to be finalised
and Rabi 2010-11 season has just started and is under progress.

KH - Kharif RB - Rabi YR - Year
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Statement-1V

State-wise, Season-wise State Government share in premium subsidy

under NAIS from 2000-01 to 2009-10 (As on 25.02.2011)

State Govt. share in premium subsidy (In Lacs)

State Govt. share in premium subsidy (In Lacs)

Sl. District KH 2000 RB YR KH RB YR KH RB YR KH
No. 2000-01 2000-01 2001 2001-02 2001-02 2002 2002-03 2002-03 2003

RB

2003-04 2003-04

YR

KH RB

YR

2004 2004-05 2004-05

1 Andhra Pradesh859.37 58.33 917.70 686.35 51.84 738.19 571.63 35.58 607.21 350.91

2 Assam 0.35 0.74 1.09 1.02 1.50 2.52 0.50 1.33 1.83 0.64
3 A & N Islands 0.11 0.00 0.11 0.05 0.00 0.05 0.02 0.00 0.02 0.03
4 Bihar 73.95 10.80 84.75 23.12 7.03 30.15 26.06 4.42 30.48 16.64
5 Chhattisgarh 42.51 0.16 42.67 29.44 0.18 29.62 58.83 0.18 59.00 26.13
“ 6 Goa 0.09 0.03 0.12 0.05 0.00 0.05 0.19 0.07 0.25 0.03

165

40.09

1.32

0.00

11.04

0.09

0.03

390.99

1.96

0.03

27.68

26.22

0.06

317.10 24.08

0.64 1.11

0.02 0.00

38.18 10.16

25.66 0.19

0.02 0.00

341.18

1.75

0.02

48.33

25.85

0.02



10

11

12

13

14

15

16

17

Gujarat 427.61

Haryana

Himachal Pradesh0.07

Jammu & Kashmir

Jharkhand
Karnataka 91.72
Kerala 8.47

Madhya Pradesh149.55

Maharashtra 414.92

Manipur

Meghalaya 0.17

5.29

0.50

19.57

54.21

3.03

432.89

0.50

98.85

16.86

169.12

469.13

3.20

414.81

4.06

139.84

5.72

138.33

634.70

0.13

0.24

7.80

6.26

22.78

418.01

4.29

147.64

11.98

161.11

640.41

2.32

386.97

1.69

222.83

3.55

147.66

305.32

0.11

166

0.04

6.20

22.69

18.81

390.79

1.73

230.39

9.75

170.35

324.13

1.52

293.30

89.91

5.06

72.82

151.40

0.08

2.35

0.20

17.55

16.93

37.79

0.34

295.65

3.64

107.46

9.95

89.75

189.19

0.42

164.05

4.66

1.28

0.03

4.51

65.93

2.21

60.05

92.23

0.05

0.00

10.02

4.35

0.47

164.05

4.66

1.44

0.17

4.98

68.46

4.22

70.07

96.58



18 Mizoram

19 Orissa 227.83 39.86 267.69 174.20 57.23 231.42 352.08 32.34 384.41 114.94 28.79 143.73 93.01 21.18 114.19
20 Puducherry 0.09 0.56 0.64 0.07 0.40 0.47 0.18 0.63 0.81 0.16 0.60 0.75 0.10 0.41 0.51
21 Rajasthan 1.54 0.67 2.21 52.62 8.99 61.61
22 Sikkim 0.07 0.07 0.01 0.03 0.04 0.02 0.03 0.04 0.99 0.01 1.00
23 Tamil Nadu 3.74 24.33 28.06 5.99 33.96 39.95 3.21 14.94 18.14 1.24 9.10 10.34 0.04 14.87 14.90
24 Tripura 0.03 0.03 0.21 0.14 0.34 0.06 0.12 0.17 56.94 0.30 57.24

25 Uttar Pradesh 69.44 113.91 183.35 49.46 85.69 135.15 85.59 92.36 177.95 45.20 63.49 108.69 0.07 46.01 46.07

26 Uttarakhand 0.72 0.72 0.99 0.27 1.25 0.00 0.07 0.07
27 West Bengal 64.69 64.69 73.52 102.25 175.77 68.51 92.50 161.01 47.54 76.22 123.76 24.27 58.70 82.96
Total 2369.96 411.77 2781.73 2381.07 388.90 2769.97 2243.19 336.41 2579.60 1222.29 312.09 1534.38 1004.61 206.18 1210.79

Note: Blank cells indicate that scheme was not implemented in that particular State during
that particular season/year

KH-Kharif RB-Rabi YR-Year
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State Govt. share in premium subsidy (In Lacs)

premium subsidy (In Lacs)

State Govt. share in

SI. District KH RB YR KH RB YR KH RB YR KH RB YR KH RB YR
No. 2005 2005-06 2005-06 2006 2006-07 2006-07 2007 2007-08 2007-08 2008 2008-09 2008-09 2009 2009-10 2009-10
1 Andhra Pradesh319.07 30.20 349.27 335.62 33.51 369.12 414.22 33.13 447.34  348.43 64.74 413.18 700.35 57.31 757 .66
2 Assam 0.78 1.98 2.76 0.79 1.23 2.02 1.01 2.53 3.54 0.85 6.16 7.01 4.65 8.76 13.41
3 A & N Islands 0.04 0.00 0.04 0.01 0.00 0.01 0.03 0.00 0.03 0.27 0.00 0.27 0.24 0.00 0.24
4 Bihar 36.73 17.42 54.15 59.12 41.91 101.03 119.75 42.23 161.98 86.28 80.87 167.15 195.29 131.00 326.29
5 Chhattisgarh 22.98 0.21 23.19 33.89 0.30 34.19 33.37 0.22 33.59 51.81 0.94 52.75 60.83 0.95 61.78
6 Goa 0.01 0.00 0.01 0.02 0.00 0.02 0.03 0.00 0.03 0.03 0.00 0.03 0.01 0.00 0.01
7 Gujarat 135.26 0.57 135.83 128.33 1.05 129.38 125.49 0.93 126.42 121.54 2.23 123.77  156.03 3.02 159.05
8 Haryana 0.97 3.84 4.81 3.07 2.14 5.21 0.23 6.66 6.89 0.04 0.03 0.06 8.10 0.43 8.53
9 Himachal Pradesh0.35 0.28 0.63 0.70 0.95 1.65 1.10 0.54 1.64 11.03 15.07 26.10 56.24 13.93 70.17
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10

11

12

13

14

15

16

17

18

19

20

Jammu & Kashmir0.18

Jharkhand 20.13
Karnataka 92.50
Kerala 2.26

Madhya Pradesh 62.42

Maharashtra 102.45
Manipur
Meghalaya 0.07
Mizoram
Orissa 100.27
Puducherry 0.29

2.40

12.05

4.24

23.72

0.43

21.40

94.75

4.65

74.47

106.69

123.98

0.72

0.23 0.16
12.57 2.54
62.49 3.65
2.34 2.67
71.23 10.35
353.95 4.67
0.10 1.03
111.70 21.17
0.10 0.28

15.11

66.14

5.01

81.59

358.61

132.88

0.38

11.73

77.34

3.74

83.58

140.96

114.99

0.00
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2.42

3.39

16.32

14.68

14.15

79.22

7.13

99.90

143.93

129.68

16.85

74.30

2.29

73.87

1095.20

83.58

0.13

4.19

6.01

3.51

19.49

6.42

0.00

19.98

3.29

0.11 0.29
21.05 59.63
80.32 62.38
5.79 2.76
93.36 121.87

1101.61 1365.03

3.31
1.31 0.46
0.00 0.03
103.56 166.80
3.41 0.82

2.30

4.18

28.31

28.51

0.00

0.00

18.40

61.93

65.48

6.94

150.18

1393.54

3.31

2.73

0.03

185.20



21 Rajasthan 53.90 15.71 69.61 31.83 17.57 49.40 39.19 21.87 61.06 22.74 23.44 46.18 69.24 9.51 78.75
22 Sikkim 0.00 0.02 0.02 0.00 0.01 0.01 0.00 0.00 0.00 0.00 0.04 0.04 0.00 0.00 0.00
23 Tamil Nadu 1.68 11.72 13.40 7.11 426.62 433.73 57.78 945.10 1002.88 102.24 2585.09 2687.33 194.47 2631.85 2826.32
24 Tripura 0.10 0.34 0.44 0.03 0.48 0.51 0.03 0.31 0.34 0.11 0.87 0.99 0.03 0.17 0.20
25 Uttar Pradesh 38.05 69.30 107.34 76.47 106.17 182.64 91.19 118.17 209.36 66.06 132.33 198.39 164.84 128.23 293.07
26 Uttrakhand 0.43 0.68 1.11 0.63 1.70 2.33 2.01 1.74 3.76 5.48 4.81 10.28 14.34 5.85 20.19
27 West Bengal 30.89 62.50 93.39 35.11 89.32 124.43 41.72 120.74 162.46 29.12 3315.69 3344.81 43.60 3234.46 3278.06
Total 1021.77 261.56 1283.33 1327.43 769.47 2096.91 1359.79 1340.93 2700.72 2192.46 6296.38 8488.85 3451.64 6321.58 9773.22

NOTE: Blank cells indicate that scheme was not implemented in that particular State during

that particular season/year.

Year 2010-11 statistics is not available as Kharif 2010 season is yet to be finalised and

Rabi 2010-11 season has just started and is under progress.

KH - Kharif

RB - Rabi

YR - Year
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Claims Disbursed (In Lacs)

Claims Disbursed (In Lacs)

SI. District KH 2000 RB YR KH RB YR KH RB YR KH RB YR KH RB YR
No. 2000-01 2000-01 2001 2001-02 2001-02 2002 2002-03 2002-03 2003 2003-04 2003-04 2004 2004-05 2004-05
1 Adi labad 549.52 0.00 549 .52 0.00 2.01 2.01 610.16 0.49 610.65 0.00 0.00 0.00 1852.42 0.05 1852 .47
2 Anantapur 0.00 42.47 42.47 4330.52 0.02 4330.53 6680.08 36.94 6717.03 11225.98 53.99 11279.98 669.24 24 .37 693.62
3 Chittoor 0.00 23.31 23.31 137.43 0.00 137.43 1018.62 0.03 1018.65 249.94 77.06 327.00 7.12 2.32 9.44
4 Cuddapah 0.00 114.87 114.87 1595.77 1.33 1597.09 5329.25 97.66 5426.91 5284.45 140.50 5424.95 3190.56 1.23 3191.79
5 East Godavari 370.46 0.00 370.46 257.06 0.00 257.06 805.04 7.56 812.60 75.88 0.00 75.88 85.79 0.00 85.79
6 Guntur 48.98 0.00 48.98 0.00 0.00 0.00 412.19 87.42 499.61 213.42 39.16 252.58 1.49 0.99 2.48
7 Karimnagar 0.00 0.00 0.00 28.04 6.49 34.53 159.89 4.23 164.12 0.15 0.00 0.15 814.66 125.40 940.05
8 Khammam 16.18 0.03 16.21 42.19 0.00 42.19 355.41 0.99 356.40 0.00 0.00 0.00 15.64 0.11 15.74
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10

11

12

13

14

15

16

17

18

19

Krishna

Kurnool

Mahbubnagar

Medak

Nalgonda

Nellore

Nizamabad

Prakasam

Rangareddy

Srilkakulam

Visakhapatnam

1.35

35.82

50.69

57.61

174.47

23.57

13.42

156.34

2.21

724.89

0.01

0.00

29.42

242 .65

0.00

3.78

0.00

27.66

19.47

36.90

50.78

57.61

203.89

266.22

13.42

160.12

2.21

752.56

19.48

137.28

30.22

263.35

23.04

55.24

110.80

885.91

5.89

485.01

0.00

10.16

0.17

19.99

0.00

6.46

0.00

14.90

11.68

147.44

30.38

283.34

23.04

61.70

110.80

911.32

5.89

499.92

11.68

265.57

234.74

418.06

195.27

326.77

0.00

2835.62

336.25

97.62

1486.08

1820.51
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8.52

49.13

64 .66

74.13

19.19

58.00

82.82

412.54

4.05

9.96

16.38

274.08

283.87

482.73

269.40

345.96

58.00

2918.44

748.79

101.66

1496.03

1836.89

2249.29

87.61

48.45

0.00

96.49

0.00

42 .55

0.00

80.66

40.29

195.24

62.05

2.86

586.13

5.02

159.03

0.00

0.00

0.00

2329.95

127.90

198.26

315.84

6.95

634.58

5.02

255.53

0.00

42 .55

0.00

126.33

91.62

98.59

588.40

75.04

575.26

235.77

0.00

35.90

15.53

1.28

35.26

72.71

40.51

28.99

156.72

93.90

87.42

0.00

0.00

14.22

127.

126.

171.

628.

104.

156.

669.

323.

61

88

29

91

03

72

16

19

0.00

35.90

29.74



20 Vizianagaram 379.47 65.92 445 _39 67.64 16.05 83.69 1100.00 25.67 1125.67 16.67 0.00 16.67 0.00 20.95 20.95
21 Warangal 0.16 0.00 0.16 95.69 1.10 96.78 362.94 6.12 369.06 0.00 14.27 14.27 100.17 0.74 100.91
22 West Godavari 321.10 15.95 337.04 213.10 8.47 221.57 169.96 3.01 172.96 183.26 0.36 183.62 4.43 5.75 10.18

Total 2926.26 587.54 3513.80 8764.34 124.24 8888.58 25020.02 1069.50 26089.52 20035.04 1456.63 21491.67 8583.96 712.90 9296.86
KH - Kharif RB - Rabi YR - Year

Claims Disbursed (In Lacs) Claims Disbursed (In Lacs)

Sl. District KH 2000 RB YR KH RB YR KH RB YR KH RB YR KH RB YR
No. 2000-01 2000-01 2001 2001-02 2001-02 2002 2002-03 2002-03 2003 2003-04 2003-04 2004 2004-05 2004-05
1 Adi labad 36.30 0.13 36.43 10.66 0.00 10.66 17.65 0.11 17.76 620.29 0.00 620.29 2400.29 113.43 2513.72
2 Anantapur 13407.23 45.30 13452.53 37797.12 1.38 37798.50 91.31 0.00 91.31 60024.65 0.00 60024 .65 22851.61 3.61 22855.22
3 Chittoor 15.26 0.00 15.26 66.99 0.00 66.99 0.00 0.00 0.00 343.87 0.00 343.87 1660.28 4.48 1664.76
4 Cuddapah 16381.55 177.07 16558.62 1566.60 1647.04 3213.64 0.00 186.24 186.24 12132.25 3564.07 15696.32 11550.09 1455.58 13005.67
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11

12

13

14

East Godavari

Guntur

Karimnagar

Khammam

Krishna

Kurnool

Mahbubnagar

Medak

Nalgonda

Nellore

7011.68

0.00

6.33

7.70

1622.46

273.36

167.51

45.49

41.39

0.00

2.94

0.00

1.14

3.52

18.55

20.07

0.00

59.52

7014.61

0.00

6.33

8.84

1625.98

291.91

187.58

45.49

41.39

59.52

2904.02

1826.98

60.09

129.86

4975.67

1027.43

600.42

189.89

62.55

0.00

0.00

18.30

0.00

34.53

34.66

1.57

16.75

70.80

34.18

2905.00

1826.98

78.39

129.86

5010.20

1062.09

601.99

206.64

133.35

34.18

418.31

0.00

0.00

0.00

19.47

16.41

12.19

0.00

7.28

39.40

0.00

37.15

425.59

39.40

0.00

37.15

23.61

16.41

265.21

27.24

55.08

72.76

82.80

1099.08

849.48

190.09

153.97

1.36

.00

.75

.00

.00

.00

.28

.00

.00

.00

.00

265.21

35.99

55.08

72.76

82.80

1106.36

849.48

190.09

153.97

1.36

1206.48

177.26

682.74

1079.83

247.18

5888.58

4824 .41

5063.73

58.42

196.18

140.05

45.61

287.11

0.00

5.17

42.98

96.23

187.16

13.15

60.39

1346.53

222.87

969.85

1079.83

252.35

5931.56

4920.64

5250.89

71.57

256.56

174



15 Nizamabad 0.00 2.88 2.88 98.39 0.14 98.54 0.00 0.00 0.00 0.45 0.00 0.45 1436.38 135.57 1571.96

16 Prakasam 136.52 0.00 136.52 591.12 0.00 591.12 0.00 41.73 41.73 0.07 23.66 23.73 9.96 2.20 12.16

17 Rangareddy 0.00 0.00 0.00 5.21 0.00 5.21 0.43 0.59 1.02 108.21 0.00 108.21 1719.42 33.38 1752.80
18 Srikakulam 670.80 0.00 670.80 28.89 0.00 28.89 0.00 0.00 0.00 1975.76 12.68 1988.44 2903.29 0.00 2903.29
19 Visakhapatnam 3.79 0.00 3.79 0.00 0.00 0.00 0.00 0.00 0.00 161.66 0.00 161.66 2749.90 32.09 2781.99
20 Vizianagaram 787.85 26.79 814.64 27.30 1.08 28.37 1.07 0.00 1.07 176.61 0.00 176.61 1947.42 0.00 1947.42
21 Warangal 0.00 0.07 0.07 2.71 70.21 72.92 0.00 4.23 4.23 172.80 44._04 216.84 788.00 184.53 972.53

22 West Godavari 8719.79 0.00 8719.79 2224.64 0.00 2224.64 148.18 75.78 223.96 1619.58 0.00 1619.58 506.37 394.47 900.84

Total 49335.01 357.96 49692.98 54196.53 1931.63 56128.16 725.59 419.44 1145.03 80133.28 3660.48 83793.75 69947.80 3237.20 73185.00

NOTE: Year 2010-11 statistics is not available as Kharif 2010 season is yet to
be finalised and Rabi 2010-11 season has just started and is under progress.

KH - Kharif RB - Rabi YR - Year
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Tuna fishing by foreign fishermen

969. SHRIMATI GUNDU SUDHARANI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of recommendations made by the Murari Committee with
regard to banning of fishing Tuna Tfish in Indian waters by foreign

fishermen/trawlers;

(b) whether it is a fact that fishing of Tuna was banned between
1996 and 2002;

(c) whether it is also a fact that now Government has issued letter

of permit for Tuna fishing by foreign fishermen/trawlers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) The Murari Committee inter alia made the following

recommendations in 1996 with regard to Tuna fishing in Indian waters:

1. All permits issued for fishing by joint venture/charter/lease/test

Fishing should be cancelled.

2. No renewal extension or new licence/permits be issued in future for

fishing to joint venture/charter/lease/test fishing vessels.

3. In the area open to the vessels above 20m length resource specific
vessels for tuna and tuna like fishes, squids and cuttle fish, deep-
sea fin-fishes in mid-water or pelagic regions and oceanic tuna may

be allowed to Indian owned registered vessels.

4. The fleet size for different fishing grounds may be fixed taking into
account of the maximum sustainable yield and the need for

conservation of resources.
(b) No, Sir.

(c) and (d) No, Sir. However, the Government issues Letters of
Permission (LOPs) to Indian vessels for fishing in the Indian Exclusive

Economic Zone.
Implementation of Vidarbha package

970. DR. T.N. SEEMA: Will the Minister of AGRICULTURE be pleased to

state:

(a) the status of implementation of Vidarbha package so far;
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(b) how many farmers have been benefited from the package so far;

and

(c) the percentage of women farmers who have been benefited from the

Vidarbha package?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) In July 2006, Government of India announced a
rehabilitation package amounting to Rs. 3873.26 crore to mitigate the
distress of farmers in six identified districts namely Akola, Wardha,
Amravati, Buldana, Wasim and Yavatmal of Vidarbha region of Maharashtra.
Details regarding status of implementation of this package including

number of farmers benefited are given in the Statement (See below).

(c) This information is not collected by the present information
collection system instituted for monitoring of the implementation of

Rehabilitation Package.
Statement
Status of implementation of Vidarbha package in Maharashtra
(Up to 31st December, 2010)

(Rs. in Crore)

Scheme Total Allocation Expenditure Physical Achievement
including number of

farmers benefited

1 2 3 4
Interest Waiver 712.00 837.509.37 Lakh Farmers
Assured Irrigation 2,177.26 2,684.89 1.15 Lakh Ha. Irrigation
potential

Micro Irrigation 78.00 113.19 91603 farmers

Check Dams 180.00 191.72 9072 Check Dam completed
Watershed Development 162.00 54.15 90118 Ha. Area

Water Harvesting 18.00 6.00 3000 Farm Ponds
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1 2 3 4

Extension Services 3.00 11.66 Farmers training

Seed Replacement 180.00 215.69 15.31 Lakh gtl. seed
distributed

Horticulture 225.00 114.31 52128 Ha. area

Development

Subsidiary income 135.00 80.50 25247 Milch animal

Activities distributed to 15319 farmers

ToTAL 3,870.26* 4309.61

* In addition, allocation of Rs.3.00 crore as ex-gratia assistance under Prime
Minister®s National Relief Fund (PVMNRF) was also made under the Rehabilitation
Package to mitigate the distress of farmers in six identified districts of Vidarbha

region of Maharashtra.
Investment in agriculture for research and development

t971. SHRI SHIVANAND TIWARI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that investment in agricultural research

and development work in India is very low;

(b) whether Government is considering Iincreasing Investment in
research and development activities in agricultural sector, if so, the

details thereof; and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (c) The Plan expenditure of ICAR during the IX Plan was
Rs. 2479 crore, Rs. 4658 crore in X Plan and is expected to be Rs. 8900

crores during the X1 Plan.
Drug discovery and research

972. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is planning to set-up a venture capital fund

to facilitate investment in drug discovery and research;
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(b) if so, the details thereof; and

tOoriginal notice of the question was received in Hindi.
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(c) the guidelines for investment from the fund?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) The Department of Pharmaceuticals (DoP)
is In the process of examining a proposal to set up a Venture Fund for
promoting Pharma drug discovery and innovation. Details including size
etc. are being worked out with the help of National Institute of Public

Finance and Policy.
Setting up of fourth unit at Namrup

973. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the plan to set up Fourth unit at Namrup under the

Brahmaputra Valley Fertilizers Corporation Ltd. has been finalized;

(b) if so, the details thereof and by when the unit will be set up;

and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI1 SRIKANT JENA): (&) and (b) For establishing fourth unit at Namrup
under Brahmaputra Valley Fertilizer Corporation Limited (BVFCL), a
detailed Techno-Economic Feasibility Report (TEFR) prepared by M/s
Project Development India Ltd. (PDIL) has been submitted to the
Department of Fertilizers for setting up a Brown Field Ammonia Urea

Plant. The proposal is under examination of Department of Fertilizers.
(c) Does not arise.
Fertilizer subsidy

t974. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government is aware that despite having five fertilizer
production plants in Gujarat itself, the fertilizers produced in other
States is sold in Gujarat thereby putting extra burden of subsidy on
Government, whereas burden of subsidy on Government, whereas burden of
subsidy can be moderated if Government allows fertilizer producers of

Gujarat to sell fertilizer in Gujarat itself;

toriginal notice of the question was received in Hindi.
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(b) whether Government has received any request in this regard; and

(c) whether Government has taken necessary action thereon so that

Government does not have to bear unnecessary burden of subsidy?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (&) to (c) Yes, Sir. The Tfertilizers produced by
units located in adjacent States like Maharashtra, Madhya Pradesh and
Rajasthan etc. is allocated to Gujarat and other States to Tfulfil the
entire requirement of State and also to overcome any eventuality of
unforeseen break downs of production units. Allocations are made to
States keeping in view the minimum lead distance so that fertilizers are
supplied within short time span. All the States have multiple linkages of
fertilizer supply so that in case of breakdown of any one of thenm,
alternative supply line can be maintained to fulfil the requirement of
the State.

Variation in prices of similar medicines

975. SHRI RAJIV PRATAP RUDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that medicines with similar chemical
combination in similar quantity are charged in whopping variation from

consumers;

(b) if so, the reasons for variation in the prices of medicines with

almost the same input cost;

(c) whether Government has any mechanism to check the blatant

exploitation of consumers by medicine manufacturers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI' SRIKANT JENA): (a) to (d) National Pharmaceutical Pricing Authority
(NPPA) is aware about the wide variation in the prices of non scheduled
drugs of different brands based on same chemical combinations as there is
no control on the launch price of these medicines. The prices of
decontrolled drugs are monitored and suitable action is taken by NPPA, as
per the guidelines, iIn cases where price increase is more than 10% in a

period of one year.

Under the provisions of the Drugs (Prices Control) Order, 1995 prices

of 74 bulk drugs and formulations containing any of these scheduled drugs
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are controlled. NPPA/Govt, fixes or revises

182



prices of scheduled drugs/formulations as per the provisions of the DPCO,
1995. Under the DPCO, no person can sell any formulation (medicine) of
price controlled category to a consumer at a price exceeding the price
notified/approved by the NPPA/Government. In case, a company is found
selling at prices higher than the price notified/ approved by the NPPA/
Government, action is taken against them as per the provisions of the
DPCO, 1995.

In respect of drugs - not covered under the Drugs (Prices Control)
Order, 1995 i.e. non-scheduled drugs, manufacturers fix the prices by
themselves without seeking the approval of Government/NPPA. Such prices
are normally fixed depending on various factors like the cost of bulk
drugs used in the formulation, cost of excipients, cost of R&D, cost of
utilities/packing material, sales promotion costs, trade margins, quality

assurance cost, landed cost of imports etc.

As a part of price monitoring activity, NPPA regularly examines the
movement in prices of non-scheduled formulations. The monthly reports of
ORG IMS (now renamed as IMS Health) and the information furnished by
individual manufacturers are utilized for the purpose of monitoring
prices of non-scheduled formulations. Wherever a price increase beyond
10% per annum is noticed, the manufacturer is asked to bring down the
price voluntarily failing which, subject to prescribed conditions, action
is initiated under paragraph 10(b) of the DPCO, 1995 for fixing the price

of the formulation in public interest. This is an ongoing process.
Incidents of fire in chemical industries

1976. SHRI SHREEGOPAL VYAS: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the inquiry into the fire tragedies 1in chemical

industries in the last three years have been completed;
(b) if so, the main reasons of these fire incidents; and
(c) the efforts made to check such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) The enquiries into the fire tragedies in
chemical industries have been completed. The main reasons for the fire

incidents are - electrical short circuit or static/frictional

tOriginal notice of the question was received in Hindi.
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charge generation, chemical vapour fire, non availability of adequate
fire control and fire combat facilities, run away chemical reactions
leading to building of high temperature, non-availability of smoke
detectors for early detection of fire, unprecedented scenario of vapour
cloud explosion, non imposition of total prohibition on the use of
sparking tools and non availability of adequate fire control and fire

combat facilities.

The efforts are made to strengthen the inspection systems, conduct
onsite mock drills/fire drills, availability of offsite emergency plans
and regular conduct of mock drill plans, providing training to the
officers to make them competent to inspect the chemical industries,
imparting training to workers/supervisors for making them aware of
industrial safety, ensuring adequate fire fighting measures as per the
manufacturing process requirements, prosecution against the occupier of
the factory for safety violations and monitoring of compliance status of

remedial measures on regular basis.
Setting up of urea plants at Hazira and Surat

917. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Government is considering to establish
some new urea plants at Hazira and Bharuch with a view to increase the
production capacity of urea in the country to meet the domestic and

international demands;
(b) if so, the details thereof;

(c) the amount to be invested to establish the above plants and

their production capacity; and

(d) whether the country will be self reliant in demand and supply of

urea after these plants start producing urea?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) No, Sir.

(b) to (d) Do not arise.
Pension to Bhopal gas tragedy victims

978. SHRI D. RAJA:
SHRI R.C. SINGH:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:
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(a) whether it is a fact that Bhopal Gas tragedy victims are getting

a meagre pension of Rs.150/- per month;
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(b) if so, the details thereof;

(c) whether it is also a fact that they are also deprived of free

medical facilities and pure drinking water;
(d) if so, the details thereof;

(e) whether Government is actively considering to enhance the mothly

pension and provide other facilities;
(F) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) There has not been any provision of

pension for the gas victims of Bhopal.

(c) and (d) No, it is not true. Department of Bhopal Gas Tragedy
Relief and Rehabilitation, Government of MP is providing free of cost
medical fTacilities through its 6 Hospitals and 9 Day Care Units and 3
Ayurvedic, 3 Homeopathic and 3 Unani Dispensaries to the Gas Victims.
Bhopal Memorial Hospital and Research Centre, a super speciality hospital
is also providing free medical facilities to Bhopal Gas Victims.
Municipal Corporation, Bhopal is providing pure drinking water to gas

affected localities of Bhopal.

(e) to (g) Government of India has provided its share of 75% of total
outlay of Rs. 272.75 crore as Additional Central Assistance for various
rehabilitation activities for the gas victims under the new Plan of
Action submitted by Government of M.P. This includes a provision of Rs.
30 crore earmarked for payment of pension @ 1000 p.m. for estimated 5000

widows of Gas Victims for 5 years.
Rehabilitation of Bhopal Gas victims

t979. SHRI RAGHUNANDAN SHARMA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that 75 per cent contribution by Government
and 25 per cent by Madhya Pradesh Government has been ensured for schemes

being operated for gas tragedy victims;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether it is a fact that as per the said agreement the
amount for the rehabilitation schemes being operated for gas tragedy

victims is being provided to Madhya Pradesh Govenrment; and
(c) 1if not, by when the amount would be provided?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) Government of India had released its
share of 75% of total outlay of Rs. 258 crore for the first Action Plan
of the State Government of MP for medical, economic, social and
environmental rehabilitation of Bhopal Gas Victims, approved in 1990. The

implementation of this Action Plan was completed in July, 1999.

In July, 2010, Government of India has further released its share of
75% of the total outlay of Rs.272.75 crore as Additional Central
Assistance for schemes for medical, economic, social rehabilitation and
for providing safe drinking water under the New Plan of Action submitted

by Government of MP.
Filling up of vacancies in NIPER

980. DR. JANARDHAN WAGHMARE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of faculty members, scientists and non-teaching
staff who have left National Institute of Pharmaceutical Education and
Research, Mohali (NIPER) in the last ten years without completing their

contract;

(b) whether Government is aware that various committees in NIPER has

been unable to fill up various vacancies over the last three years;

(c) if so, the steps taken by Government to reorganize these

committees, so that the vacancies could be filled immediately; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) NIPER Mohali has informed that during the last
ten years 8 Assistant/Associate Professors, 26 Scientists/Technical Supr.
Grade 1/11/ Technical Assistant/Junior Technical Assistants and 12 other
staff have left the institute before completing five year contract

period.
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(b) NIPER Mohali has informed that Selection Committees constituted
for filling up vacancies are functional and on the basis of the
recommendations of these Committees, the Institute has been able to fill

up a number of vacant positions during the last three years.
(c) and (d) Do not arise.
Setting up of centres STPI

t981. SHRI BALAVANT alias BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether Government has any proposal to set up centres of
Software Technology Parks of India (STP1) in the country including

Maharashtra;
(b) if so, the details thereof, State-wise and location-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE |IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) Software Technology Parks of India (STPl), an autonomous society
under the Department of Information Technology (DIT), Government of India
has set up 52 STPI Centres across the country. The State-wise and
location-wise list of STPl Centres including Maharashtra is given in the
Statement-1 (See below) and the list of approved new STPl centres under
various stages of implementation 1is given in the Statement-11 (See

below).
(c) Does not arise.
Statement-1

List of State-wise STPl Centers

S.No. States STP1 Centers
1 2 3

1 Andhra Pradesh Hyderabad

2 Tirupati

3 Vi jayawada
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1 2 3

4 Vizag

5 Warangal

6 Kakinada

7 Assam Guwahati

8 Chhattisgarh Bhilai

9 Gujarat Gandhinagar
10 Himachal Pradesh Shimla

11 Jammu & Kashmir Srinagar
12 Jammu

13 Jharkhand Ranchi

14 Karnataka Bangalore
15 Hubli

16 Mangalore
17 Manipal

18 Mysore

19 Kerala Thiruvananthapuram
20 Madhya Pradesh Indore

21 Maharashtra Aurangabad
22 Nagpur

23 Nasik

24 Navi Mumbai
25 Kolhapur
26 Pune




1 2 3
27 Manipur Imphal

28 Bhubaneswar
29 Orissa Rourkela
30 Behrampur
31 Pondicherry Pondicherry
32 Punjab Mohali

33 Rajasthan Jaipur

34 Jodhpur

35 Sikkim Gangtok

36 Chennai

37 Coimbatore
38 Tamil Nadu Madurai

39 Tirunelveli
40 Trichy

41 Uttar Pradesh Kanpur

42 Lucknow

43 Noida

44 Al lahabad
45 Uttarakhand Dehradun
46 Kolkata

47 West Bengal Durgapur
48 Kharagpur
49 Siliguri

50 Haldia

51 Bihar Patna

52 Meghalaya Shillong
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Statement-11

State-wise list of approved new STPI centres under various

stages of implementation

S_No. States Location
1 Madhya Pradesh Gwalior

2 Bhopal

3 Tripura Agartala

4 Mizoram Aizawl

5 Gujarat Surat

6 Jharkhand Jamshedpur
7 Dhanbad

8 Uttar Pradesh Varanasi

9 Agra

10 Karnataka Gulburga
11 Goa Goa

Broadband spectrum allocated to BSNL

1982. SHRI BRIJLAL KHABRI:
SHRIMATI MAYA SINGH:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether it is a Tfact that BSNL has been allocated by the
Ministry broadband spectrum capable of supporting old technology having

less capacity;

(b) if so, the level at which recommendation was made for the

selection of Wi-Max Technology having less capacity;

(c) the level at which and from where the recommendation was made
for allocation of the spectrum capable of supporting LTE and Wi-Max

technology to the private companies; and

(d) whether this is the reason why the mobile connection holders of
public sector company are not able to get good connectivity in comparison

to the private mobile operators?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) No, Sir. The spectrum has
been assigned to BSNL for Broadband Wireless Access in the frequency band
2.5-2.69 GHz which 1is internationally identified for IMT applications
which inter-alia includes BWA The spectrum in 2.5-2.69 GHz band allotted
for BSNL & in 2.3-2.4 GHz band allotted to private companies have been
identified for IMT applications as per International Telecommunication
Union-Radio Sector. It is for the service provider to select a specific
technology to provide the service using assigned spectrum. The Government
adopts technology neutral approach and do not enforce them to use

specific technology.
(b) and (c) Do not arise in view of (a) above.
(d) No, Sir.
Auction of spectrum

983. SHRI MOHD. ALI KHAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that auction of spectrum might vyield
immediate revenue but runs the risk of sacrificing enormous growth

potential for the economy; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) The Government
has not conducted any study regarding immediate revenue generation
through auction of spectrum versus risk of sacrificing enormous growth
potential of the economy. However, a committee in DoT has been
constituted for making recommendations on National Telecom Policy 2011,

the details of which are being worked out.
Complaints regarding MNP

984. SHRI R.C SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it has come to the notice of the Ministry that some of
the cellular service providers are not permitting their customers to

avail Mobile Number Portability (MNP) facility;

193



(b) whether any complaints have been received in this regard either
in the Ministry or the BSNL/MTNL;

(c) if so, the details thereof; and
(d) the action the Ministry has taken against such operators?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) to (c) As per the
feedback received from Telecom Service Providers (TSPs) and subscribers
some problems have been noted in porting the numbers. In general the

reported problems in porting are:

(i) Port-out request are rejected by donor stating reason as less
than 90 days of activation even though numbers have worked for

more than 90 days.

(ii) Non-disconnection of ported out number and non-updation of
number Portability Database by Donor in case of successfully

ported out numbers.

(iin) Rejection of port-out request by donor under contractual

obligations.

(iv) Delayed generation/non-generation of Unique Porting Code (UPC)

due to failure of UPC generating system.

(d) A close watch on the matter is being kept by Telecom Enforcement
Resource and Monitoring (TERM) Cells and based on the feedbacks received
from TSPs/subscribers, the TSPs have been called for meetings to resolve
the issues. In addition TRAl has also sought compliance of various
provisions of "The Telecommunication Mobile Number  Portability

Regulations, 2009 as amended® from the TSPs.
Health hazards from radiation from mobile towers and phones

985. SHRIMATI T. RATNA BAI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether JNU has found that the exposure to radiation from mobile
towers and mobile phones could have an adverse impact on male fertility
and also poses health hazards by depleting the defence mechanism of

cells;

(b) if so, the details thereof; and
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(c) the steps being taken to protect the people and at the same time

with alternatives?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) Sir, School of
Environmental Sciences of Jawaharlal Nehru University (JNU), New Delhi
has carried out a study under the financial assistance of Indian Council
of Medical Research (ICMR) on "Mobile phone usage and male infertility in
Wistar rats®". The study indicates that there is a decrease in sperm count

in rats due to mobile phone frequency exposure leading to infertility.

However, World Health Organization (WHO), in its latest Fact Sheet
No. 193 of May 2010, has stated that a large number of studies have been
performed over the last two decades to assess whether mobile phones pose
a potential health risk. To date, no adverse health effects have been

established for mobile phone use.

(c) With regard to radiation from mobile towers and mobile phones,
DoT has already adopted the Electro Magnetic Radiation norms prescribed
by International Commission on Non-lonizing Radiation Protection
(ICNIRP) . Further, DoT, vide letter No. 800-15/2010-VAS dated 8th April
2010 has directed all Cellular Mobile Telephone Service (CMTS)/Unified
Access Service (UAS) licensees for compliance of the reference limits/
levels prescribed by ICNIRP by way of self certification of their Base
Transmitting Station (BTS) for meeting the Electro Magnetic Field (EMF)
radiations norms.

As per the directions issued vide letter dated 8th April, 2010, all
existing BTSs should be ICNIRP guidelines compliant and all BTSs should
be self certified as meeting the radiation norm. Self certification
should be submitted to respective Telecom Enforcement Resource &
Monitoring (TERM) Cells of DOT. All new BTS sites should start radiating

only after self certificate has been submitted to relevant TERM Cells.

The TERM Cell will test up to 10% of new BTS sites randomly at its
discretion. Additionally, the BTS sites against which there are public
complaints shall also be tested by TERM Cell. The testing shall be done
as per procedures prescribed by Telecom Engineering Centre (TEC) from

time to time.

IT a site fails to meet the EMR criterion, a penalty of Rs. 5 lakh
shall be levied per BTS per service provider. Service providers must meet

the criterion within one month of the report of TERM cell in such cases,
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after which the site will be shut down.
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Accordingly, the self certifications are being submitted by the
telecom service providers to respective TERM Cells. As on date, there are
5,74,025 Base Transmitting Stations (BTS) out of which the self
certifications have been submitted by the service providers to the
respective TERM Cells for 4,66,052 BTSs. TERM Cells have carried out the
testing of radiation levels for 1360 BTSs and found that the radiations
levels are in compliance of ICNIRP prescribed levels in all the tested
BTSs.

For the mobile handsets, DoT, vide letter no. 18-10/2008-1P dated
01.09.2008, has notified for compliance of Mobile Handsets being
manufactured in India as well as the handsets being imported to conform
to ICNIRP prescribed Specific Absorption Rate (SAR) limit of 2 W/kg
localized for head and trunk in the frequency range of 10 MHz to 10 GHz.
Mobile handsets manufacturers have to indicate the level of radiation on
the product itself and to clearly communicate the potential danger of

mobile phones radiation and exposure.

Further, DoT has also decided to set-up a laboratory in the
Telecommunication Engineering Centre (TEC) for testing of SAR value of

mobile handsets imported/manufactured in India.

To examine the effect of EMF Radiation from base stations and mobile
phones, DoT has constituted an Inter-ministerial committee consisting of
officers from DoT, Indian Council of Medical Research, Ministry of
Health, Department of Biotechnology and Ministry of Environment and

Forest.

Inter-Ministerial Committee (IMC) in its report has indicated that
most of the laboratory studies were unable to find a direct link between
exposure to radio frequency radiation and health; and the scientific
studies as yet have not been able to confirm a cause-and-effect
relationship between radio frequency radiation and health. The effect of
emission from cell phone towers is not known yet with certainty. Further,
the committee has also suggested certain safeguards. The IMC report has

been placed on the DoT website for feedback from stakeholders.
Starting of 197 service

1986. SHRI RASHEED MASOOD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the Ministry has formulated a policy
for starting 197 service for licence and mobile phones of all the private

operators on the lines of MTNL"s 197 service;
(b) if so, the details thereof;
(c) by when this service will be started; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) and (d) In view of (a) above, question of starting 197 service

for the subscribers of all the private operators does not arise.
Raising of price of 2G spectrum

987. SHRIMATI KUSUM RAI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has recommended to Government to raise the price of

2G spectrum by at least six fold;
(b) if so, the details thereof;

(c) the details of action taken by Government in this regard, till

date; and
(d) the details of revenue likely to be accrued by this move?

THE MINISTER OF STATE |IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) to (d) Telecom Regulatory
Authority of India (TRAI) in their letter dated 8th February, 2011 to the
Secretary, DoT has recommended the following estimated Price of 1800 MHz

spectrum in 2010 on per MHz basis for a period of 20 years.
(i) Per MHz All India price of Rs. 1769.75 Crores upto 6.2 MHz
(ii) Per MHz All India price of Rs.4571.87 Crores beyond 6.2 MHz

Further, TRAI has recommended that the above prices may be made
applicable from 1.4.2010, prorated for the remaining validity of the
respective licences while <charging for excess spectrum. These

recommendations are under consideration of the Government.
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Computer facilities in post offices

1988. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of post offices/panchayat offices in urban, rural and
tribal areas of the country where e-mail, internet and computer

facilities are available;

(b) whether Government proposes to provide said facilities in all
important post offices of rural and tribal areas in a specified time-

frame;
(c) if so, the details thereof;

(d) whether Government has prepared any programme to provide
computer facilities in the remaining post offices in the country in a

specified time frame; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) 14,415 post offices have
been computerized till January, 2011 in the country. The break-up of
urban, rural and tribal post offices where e-mail, internet and computer

facilities is as under:

Break-up of Urban/Rural/Tribal post offices with computer,

internet and e-mail connectivity

Urban Rural Tribal Total
Number of Computerised post offices 7,936 6,260 219 14,415
E-mail and internet connectivity 6,718 5,299 185 12,202

(b) to (e) The Government has approved the IT Modernization project
of Department of Posts to be implemented in a phased manner by 2012-13,
subject to availability of funds. IT modernization project of the
Department of Posts will include computerization of all non-computerized
post offices, mail offices and administrative offices in the country.
Besides computerization, the project includes development of software for
various operations of Department of Posts, commissioning of data centre,
provision of network connectivity and implementation of rural technology

solution.
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Re-verification of subscribers

989. DR. K.P. RAMALINGAM : Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government had earlier asked the telecom operators to

complete the re-verification process within one year from November, 2009;

(b) whether the operators have not been able to complete the job of
re-verification of subscribers and they have demanded more time to

complete the re-verification of more than 729 million subscribers; and

(c) if so, the details thereof and the action initiated by

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) Yes, Sir.

(b) and (c) Citing the reasons that they have a huge subscriber base
and are adding large number of subscribers @ nearly 15 million
subscribers per month the telecom operators had demanded more time
through their associations namely Cellular Operators Association of India
(COAl) and Association of Unified Telecom Service Providers of India
(AUSPI). The Government has extended the timeline of re-verification till
31.03.2011.

Setting up of gramtells

990. DR. K.P. RAMALINGAM : Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Planning Commission has suggested for setting up of

Gramtells (rural ATM) at post offices in the country;

(b) if so, the details thereof and whether only 45 per cent of

India®s Population has access to basic banking services in rural areas;

(c) if so, whether Government will propose to make banking services
accessible to at least 80 per cent rural population before setting up

Gramtells; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) No, Sir.

(b) to (d) Do not arise in view of (a) above.
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Over-staffing in MTNL

991. SHR1 MOHAMMED ADEEB : Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that MTNL has been facing the problem of

over-staffing for quite some time now;
(b) if so, the details in this regard;

(c) the monthly expenditure being incurred on the salaries of
officers and staff and on the establishment vis-a-vis revenue generated;

and
(d) the steps being taken to curtail avoidable expenditure?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. As on
31.12.2010, the total manpower strength of Mahanagar Telephone Nigam

Limited (MTNL) is 44,046. Cadre-wise number of employees are as below:

Cadre No. of Employees
Group "A" 1,205
Group "B*® 5,188
Group "C* 26,002
Group "D* 11,651
Total 44,046

(c) The expenditure being incurred by MTNL on staff cost vis-a-vis

income, for the last three years is as follows:

Year Staff Cost (in Rs. Crore) Income (in Rs. Crore)
2007-08 1643 5330
2008-09 2127 5220
2009-10 4966* 5058

*0n account of pay revision and arrears thereof

(d) The following steps have been taken by MTNL to curtail avoidable

expenditure:
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(i) 1t has imposed a ban on all types to recruitment except in key areas

where posts have to be manned by professionally qualified personnel.

(ii) It has taken steps to cut non-essential expenditure like tour

expenses by promoting the use of video conferencing.
Project Arrow

1992. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the nine point agenda of the Project Arrow of Department of

Posts;

(b) the target of this project and to what extent success has been

achieved so far and the status of this project at present; and

(c) the status of the scheme to provide facilities such as ATM and

Railway ticket reservation from post offices?

THE MINISTER OF STATE |IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (&) The Project Arrow focuses

on improvement in:-
1. Mail Delivery
2.  Remittance
3. Savings Bank Operations
4. Office Service Level
5. Branding
6. Infrastructure
7. Technology
8. Training

(b) The Project Arrow targets to improve the core operational areas
and look and feel of identified post offices. The project envisages
upgradation of identified post offices both in urban and rural areas in
terms of upgrading and enhancing the quality of service in “core areas”

and improving the "look and feel".

1000 Post Offices have been covered under Project Arrow till March,
2010 as per target and 530 Post Offices will be covered in the year 2010-
2011.
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(c) Introduction of ATM is a part of computerized postal banking
service. The introduction of this service is under active consideration.
Rail ticket reservation Tfacility is being provided through 120 Post
offices by Passenger Reservation System (PRS) with the help of terminals

provided by the Ministry of Railway.
Operation of PPF scheme in post offices

993. SHRI BALWINDER SINGH BHUNDER: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Chief Post Master General, UP Postal Circle, Lucknow has
received a representation from Indira Puram, Ghaziabad for allowing

Shipra Suncity P.O. in that area to operate PPF Scheme, 1968;
(b) if so, the action taken thereon;

(c) the number of post offices in urban areas of Ghaziabad, Uttar
Pradesh like Indirapuram (Shipra Suncity P.0.) which do not have this
facility thereby inconveniencing the residents of those areas which are

fast developing; and

(d) by when a decision would be taken to extend this facility in

more post offices in that district?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI  SACHIN PILOT): (&) No, Sir. No such

representation has been received as on date.
(b) Does not arise in view of (a) above.

(c) There are 62 small post offices where this TfTacility is not

provided.

(d) As per rules, the PPF scheme is available in post offices having

sanctioned posts of at least 3 operative and one supervisory staff.
Allowing private companies access to BSNL spectrum

994._ SHRI T.K. RANGARAJAN : Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that private companies were allowed access

to BSNL"s resources including BSNL Spectrum, its towers and offices;

(b) if so, the details thereof;
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(c) whether any enquiry 1is being conducted to ©probe the

irregularities; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHR1 GURUDAS KAMAT): (a) and (b) BSNL has entered
into an agreement with franchisees for roll-out of Worldwide
Interoperability for Microwave Access (WiMAX) services in urban areas of
Himachal Pradesh, Chennai, Tamil Nadu, Orissa, Uttar Pradesh(West),
Rajasthan, Karnataka, Bihar, Andhra Pradesh, Gujarat & Maharashtra
service areas under revenue share basis. As per the agreement, Franchisee
shall deploy WiMAX network and BSNL will provide its infrastructure like

premises, tower and media connectivity.

(c) and (d) A direct enquiry is being conducted by Central Vigilance
Commission (CVC) on “irregularities in allotting BSNL"s WiMAX
franchisee'". Department of Telecommunications has also constituted a
committee under the chairmanship of Member (Finance), Telecom Commission
for detailed examination of the course of actions taken by BSNL while

floating tender/EOl for short listing of bidders for WiMAX franchisee.
IT development in the country

995. SHRI SYED AZEEZ PASHA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the position of India in Information Technology (IT) development

amongst other nations in the world;

(b) the status of the IT development 1in various States of the

country, State-wise;

(c) whether it is a fact that the working conditions and hours of

work in this sector are not good;

(d) if so, the steps taken to ensure good working conditions as per

law; and
(e) the total exports of IT products in 2009-10?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (@) As per the Networked
Readiness Index developed by the World Economic Forum (WEF) India was
ranked at 43rd position among 133 economies assessed by the WEF in its

Global Information Technology Report 2009-10.
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(b) The ranking of the States according to the e-Readiness Index

developed by the Department of Information Technology, Government of

India is given in the Statement (See below). The States are ranked on six

levels, L1 to L6 where L1 is the highest and L6 is the lowest.

(c) and (d) No, Sir. The labour legislations pertaining to working

hours, leave, holidays, overtime wages, in the IT

by the

night shifts etc.

sector are largely governed State legislations. National

Association of Software & Services Companies (NASSCOM) along with the
Directorate General Service and Labour Institutes
(DGFASLID), 1T/1TeS

companies and interacted randomly with some employees to study the nature

Factory Advice
Ministry of Labour carried out survey of a few
of work environment in which BPO employees are working. They have
indicated that the level of care extended to employees of BPO companies

was satisfactory.

(e) The exports of IT/ITES Sector from the country in 2009-10 is US$
49.7 Billion.

Statement

Distribution of states by Environment, Readiness, Usage

and e-Readiness for the year 2008.

Levels Environment Readiness Usage e-Readiness
1 2 3 4 5
L1 Maharashtra Karnataka Chandigarh Karnataka
Chandigarh Tamil Nadu Delhi Chandigarh
Karnataka Chandigarh Andaman and Maharashtra
Andhra Pradesh Maharashtra Nicobar Tamil Nadu
Karnataka Delhi
Andhra Pradesh
L2 Gujarat Haryana Kerala West Bengal
Tamil Nadu Andhra Pradesh Gujarat Kerala
Haryana Delhi Andhra Pradesh Haryana
West Bengal Kerala West Bengal Gujarat
Punjab Punjab Jharkhand Punjab
Assam West Bengal Tamil Nadu
Delhi Bihar Uttarakhand
Kerala
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Madhya Pradesh
Uttar Pradesh
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1 2 3 4 5
L3 Orissa Gujarat Maharashtra Andaman and
Goa Andaman Assam Nicobar
Nagaland and Nicobar Punjab Madhya Pradesh
Tripura Himachal Haryana Goa
Puducherry Pradesh Himachal Pradesh Orissa
Goa Madhya Pradesh Assam
Madhya Sikkim Himachal
Pradesh Chhattisgarh Pradesh
Orissa Rajasthan Uttar Pradesh
Bihar
L4 Himachal Pradesh Chhattisgarh Orissa
Chhattisgarh
Chhattisgarh Uttar Pradesh Bihar Uttarakhand
Sikkim Sikkim Goa Jharkhand
Rajasthan Uttarakhand Uttar Pradesh Sikkim
Jharkhand Meghalaya Rajasthan
Rajasthan
L5 Manipur Puducherry Nagaland Tripura
Bihar Jammu Mizoram Nagaland
Uttarakhand and Puducherry
Jharkhand Kashmir Meghalaya
Andaman and Assam
Nicobar Meghalaya
Jammu and Tripura
Kashmir
L6 Meghalaya Manipur Tripura Manipur
Mizoram Lakshadweep Lakshadweep Mizoram
Arunachal Mizoram Manipur Jammu and
Pradesh Arunachal Puducherry Kashmir
Lakshadweep Pradesh Arunachal Arunachal
Dadra and Daman and Pradesh Pradesh
Nagar Haveli Diu Dadra Lakshadweep
Daman and Diu Nagaland and Nagar Dadra and
Nagar
Dadra and Haveli Haveli
Nagar Haveli Daman and Daman and Diu
Diu
Jammu and
Kashmir

Source - e-Readiness Assessment of States & UTs 2008
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Privacy of internet service users

996. SHRIMATI SHOBHANA BHARTIA : Will the Minister of COMMUNI-CATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Intelligence Bureau has asked DoT to
direct Internet Service Providers (ISPs) to keep a record of all online

activities of customers for a minimum of six months;
(b) if so, the details thereof and the reasons therefor;
(c) the response of Government and ISPs to the above;

(d) whether keeping such records can threaten customer®s privacy and

security; and

(e) the measures Government proposes to ensure protection of

customers using the internet?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) No communication has been
received Tfrom Security Agencies in DoT to direct Internet Service

Providers (ISPs) to keep a record of all online activities of customers.
(b) to (e) Do not arise in view of (a) above.
Premature exit of service providers from rural telephony

997. SHRI M.V. MYSURA REDDY : Will the Minister of COMMUNI-CATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the reasons that RCom and Bharti approached Government for
premature exit from the rural telephony scheme under the USO without

fulfilling the commitments made by winning the bids in 2007;

(b) will the Ministry ban the nonperforming service providers from

participating in the next round of bidding which would be launched soon;
(c) if not, the reasons therefor;

(d) whether it is a fact that there is no exit policy in place as a

result of which Government is in dilemma about the course of action; and

(e) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) M/s Reliance
Communications Limited [M/s RCL] and M/s Reliance Telecom Limited [M/s
RTL] have requested for pre-mature exit from the universal Service
Obligation Fund (USOF) scheme of shared mobile infrastructure for 4537
sites (out of the 5118) and 781 sites (out of the 3864) respectively
stating following unjustifiable reasons keeping in view the well known
nature of rural & remote areas for which, the said USOF supported scheme

was launched specifically:

- Very low subscriber acquisition primarily due to remoteness of the
sites.

- Delay in commissioning of mobile tower sites by IP [part A] resulting
in non USOF sites capturing a substantial portion of the potential
market and unprecedented economic slowdown resulting in loss of
revenue on an overall basis & substantial increase in the capex and

operation cost.
- Sites being located in difficult terrain and Naxalite affected areas.

As regards M/s Bharti, there is no such request pending as on date on
the contrary, M/s Bharti has expressed its interest for performing the

same work as a substitute of M/s RCL/RTL at USOF sites in Bihar.
(b) Yes. Sir.
(c) Does not arise in view of the (b) above.

(d) At present there is no exit provision/clause in place in the

agreement for shared mobile infrastructure scheme supported by USOF.

(e) Intent and objective of the scheme was to incentivize &
financially support the provision of mobile services 1in uncovered
villages/rural habitations having population of 2000 & above in order to
make the service providers venture into such areas to perform and not to
provide them an easy exit path to go away without performing after
winning the contract thereby jeopardizing the implementation of USOF

supported scheme itself.
Visually impaired-friendly websites

998. SHRI N.K. SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATIN TECHNOLOGY be pleased to state:

(a) the percentage of Indian websites that have their audio versions
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for the benefit of the blind;
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(b) the steps taken by Government for making the internet accessible

for the visually impaired; and

(c) whether all the sites owned by Government are equipped for

access by the visually impaired?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (@) Currently there are only
a few Indian websites that have audio versions for the benefit of the
blind.

(b) The steps taken by Government for making the Internet accessible

for the visually impaired are as follows:

- Department of Information Technology has formulated a draft National

Electronic Accessibility Policy in consultation with stakeholders.

- National Informatics Centre (NIC) has developed Guidelines for Indian
Government Websites which enables accessibility for visually

challenged.

- Cabinet Secretary has also advised all the Ministries/Departments to
make their websites compliant with guidelines and thus making them

accessible to visually impaired.

- NIC also provides necessary advisory & technical support to
Ministries/ Departments in making their websites compliant with the

guidelines.
(c) No, Sir.
Poor voice quality in cell phones of BSNL/MTNL

999. SHRI N. BALAGANGA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has received large scale complaints regarding

poor voice quality in cell phones of BSNL/MTNL operators;

(b) if so, the details thereof and the response of Government

thereto; and

(c) the steps taken by Government to retain the BSNL/MTNL

subscribers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (&) and (b) Though BSNL/MTNL
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are, in general, meeting the quality of Service (QoS) benchmarks

prescribed by Telecom Regulatory Authority of
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India (TRAI) but still some complaints of subscriber are received by
BSNL/MTNL on problems faced by subscribers. Which are generally attended
by the field units promptly. To further improve the QoS, BSNL/MTNL is
also augmenting its network progressively so as to enhance coverage and
capacity. BSNL/MTNL is also optimizing its network continuously for its

performance.

(c) The major steps taken/being taken by BSNL to retain the existing

subscribers are as follows:

(i) Circles have formed Special Cell to contact customers and

address their grievances on war footing.
(ii) Special arrangements have been made in call centers.
(iii) Attractive tariff plans.

The major steps taken/being taken by MTNL to retain the existing

subscribers are as follows:

(i) All exchanges have been made Digital to improve service

quality.
(ii) Opening of Sanchar Haats, increasing the points where
customers can make payments and special care of Corporate
Customers.
(iii) Attractive tariff plans.
Schemes to support small and medium IT units
1000. SHRI K.N. BALAGOPAL: Will the Minister of COMMUNICATIONS

AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Ministry has evaluated the situation of small and

medium IT industries in the post 2011 No STPlI Tax Benefit era;

(b) whether Government 1is planning for some special schemes to

support SME units to face the competition; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (@) and (b) The Software
Technology Park (STP) Scheme is an ongoing scheme as per the Foreign

Trade Policy and will continue to serve small and
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medium IT units. So far as indirect taxes are concerned, presently there
is no proposal to stop indirect tax benefits to IT companies located in
Software Technology Park of India. So far as direct taxes are concerned,
the tax benefit to units located in Software Technology Parks under the
provisions of section 10A of the Income Tax Act, 1961, which was
available upto assessment year 2010-11 has been extended upto assessment
year 2011-12. The Government has introduced a SEZ policy regime, which is
also available to the IT sector. A unit in an IT SEZ which would start
operation by March 2014, would be eligible for tax benefits for a period

of 15 years.
(c) Does not arise.
Allocation of spectrum in future

1001. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has decided that it will hold auctions for

allocation of all spectrum in future, including 2G spectrum; and

(b) if so, the details of available spectrum in the 900 and 1800 MHz

bands that would be subject to such auctions?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) Telecom
Regulatory Authority of India (TRAI) iIn its recommendations made on 8th
February, 2011 on "Spectrum Pricing” mentioned the possibility of auction
of the surplus spectrum. These recommendations are under consideration of

the Government.
Price to be charged for excess spectrum

1002. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that incumbent UAS licensees and new
entrants since 2008 are governed by the same UASL guidelines/license

conditions with regards to contracted spectrum;

(b) whether Government has announced on 29 January, 2011 that
incumbent operators will pay a market price for spectrum beyond 6.2 MHz
while new entrants since 2008 will pay a market price beyond 4.4 MHz to
be decided by TRAI; and
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(c) if so, the basis of this differentiation between existing and

new entrants where contracted spectrum is concerned?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) Yes, Sir.

(b) and (c) Telecom Regulatory Authority of India (TRAl) in their
letter dated 8th February, 2011 to the Secretary, DoT has recommended the
following estimated Price of 1800 MHz spectrum in 2010 on per MHz basis

for a period of 20 years.
(i) Per MHz All India price of Rs. 1769.75 Crores upto 6.2 MHz
(ii) Per MHz All India price of Rs.4571.87 Crores beyond 6.2 MHz

Further, TRAI has recommended that the above prices may be made
applicable from 1.4.2010, prorated for the remaining validity of the
respective licences while <charging for excess spectrum. These

recommendations are under consideration of the Government.
Loss to Government from grant of 2G licenses

1003. SHRI RAMDAS AGARWAL: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Minister has termed CAG"s methodology to reach a
figure of Rs. 1.76 lakh crore loss®™ to Government exchequer on 2G

licenses as "utterly erroneous”;

(b) whether CAG on the other hand has reportedly dismissed the

Minister®s claim of "zero loss™ on 2G licenses as false; and

(c) the facts of the case and the final decision taken by Government

in this matter, so far?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) Yes, Sir. Comptroller & Auditor General of India (C&AG had
calculated one set of presumptive loss as Rs. 1.76 Lakh crore on the
basis of certain presumptions. However, similarly Government too, on the
basis of certain other presumptions arrived at different value. In this
context, Hon"ble Minister of Communications & Information Technology on
7.1.2011 in an interaction with media shared above views. It may also be

mentioned that in a separate televised statement to a
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certain private channels, CAG himself had mentioned that he had never
pegged losses at Rs. 1.76 lakh crore and all that he had done was to give

four separate ranges based on different approached.

(b) The C&AG has termed this reported statement of CAG as 'Not
Applicable™.

(c) The said report of the C&AG is presently being examined by the
Public Accounts Committee (PAC).

Availability of 2G band spectrum

1004. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the current availability of spectrum with regards to all 2G

bands per circle;

(b) whether Government has announced on 29 January, 2011 that more

spectrum will be made available to the UASL operators;

(c) if so, from where Government proposes to acquire this additional

2G spectrum; and
(d) by when Government plans to hold auctions for such spectrum?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) The current avilability

of 2G spectrum is given in the Statement (See below).
(b) Yes, Sir.

(c) A Memorandum of Understanding (MOU) between Ministry of Defence
(MOD) and Department of Telecom has been signed on 22.05.2009 to ensure
time bound vacation of spectrum by MOD and implementation of other
related issues. Spectrum vacated by MOD will be made available for

telecom service providers. So far MOD has released 10 MHz of 2G spectrum.

(d) Telecom Regulatory Authority of India (TRAI) in its
recommendations made on 8th February, 2011 on ‘Spectrum Pricing”
mentioned the possibility of auction of the surplus spectrum. These

recommendations are under consideration of the Government.
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Statement
Current availability of 2G spectrum

(a) Availability of GSM Spectrum after release of 10 MHz

spectrum by Ministry of Defence

SI. No. Service Area Availability of 2G spectrum based on
internal assessment (in MHZ)
900 MHz 1800MHz

1 Delhi Nil 11.6
2 Mumbai Nil 5

3 Kolkata Nil 23
4 Maharashtra Nil 6

5 Gujarat Nil 4.4
6 AP Nil 15
7 Karnataka Nil 11.8
8 Tamil Nadu incl. CNI Nil 25.4
9 Kerala Nil 28
10 Punjab Nil 1.4
11 Haryana Nil 4.4
12 UP(West) Nil 8.2
13 UP(E) Nil Nil
14 Rajasthan Nil 3.2
15 MP Nil 18
16 West Bengal Nil 4

17 HP Nil 6.4
18 Bihar Nil Nil
19 Orissa Nil 18
20 Assam Nil 3.8
21 NE Nil 7

22 J&K Nil 6.4
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(b) Spectrum Allocated to operators using CDMA based systems in different

service areas as on 03.03.2011 and availability

SI.No. Circle

Available spectrum in CDMA 800 MHz

band (Paired) in MHz

1 Delhi Metro 1.25+1.25 MHz (1 carrier)
2 Mumbai Metro 2.5+2_.5 MHz (2 carriers)

3 Kolkata Metro 2.5+2_.5 MHz (2 carriers)

4 Chennai Metro 3.75+3.75 MHz (3 carriers)
5 Andhra Pradesh 2.5+2.5 MHz (2 carriers)

6 Assam 7.5 + 7.5MHz (6 carriers)
7 Bihar 3.75+3.75 MHz (3 carriers)
8 Gujarat 5.0 + 5.0 MHz (4 carriers)
9 Haryana 5.0 + 5.0 MHz (4 carriers)
10 Himachal Pradesh 7.5 + 7.5MHz (6 carriers)
11 Jammu & Kashmir 5.0 + 5.0 MHz (4 carriers)
12 Karnataka 2.5+2.5 MHz (2 carriers)
13 Kerala 2.5+2.5 MHz (2 carriers)
14 Madhya Pradesh 3.75+3.75 MHz (3 carriers)
15 Maharashtra 2.5+2_.5 MHz (2 carriers)
16 NE Region 7.5 + 7.5MHz (6 carriers)
17 Orissa 6.25+6.25 MHz (6 carriers)
18 Punjab 1.25+1.25 MHz (1 carrier)
19 Rajasthan NIL

20 Tamil Nadu 5.0 + 5.0 MHz (4 carriers)
21 UP (E) 3.75+3.75 MHz (3 carriers)
22 uP(w) 3.75+3.75 MHz (3 carriers)
23 West Bengal 6.25+6.25 MHz (5 carriers)
P.S. - Availability of CDMA carriers are subject to no Inter-Operator guard band

being unharmonised carriers

220



Vision for food processing sector

1005. SHRI R.C. SINGH: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the percentage of fruits and vegetables used for processed food,

perished during the last ten years, year-wise;

(b) the details of value addition that Government has made in food

processing sector during the last ten years, year-wise;

(c) the Indian share in the processed food in the global market

during the last ten years, year-wise;

(d) whether any targets under Vision 2015 have been set for (a), (b)

and (c) above; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): (a) and (b) As per a study conducted by the Central
Institute for Post Harvest Engineering & Technology, Ludhiana, post
harvest losses in 2009 were estimated to be Rs.44,000 crore. The data
regarding percentage of fruits and vegetables used for processed food,
perished during the last ten years, year-wise is not centrally maintained

by this Ministry. However comparative figures of years 2004 and 2010 is

as under:

S1.No. Item 2004 2010
1. Over-all processing level 6% 11%
2. Annual Growth rate 7% 14.21%
3. Value addition 20% 26%

(c) The share of India in processed food in the global market is

1.5% as per vision document 2015.

(d) and (e) In order to increase level of processing and to promote
food processing industries to exploit both the domestic and international
market potential for processed food products, Vision 2015 Document has
been finalized by the Ministry of Food Processing Industries (MFPI),
which envisages tripling the size of the processed food sector by
increasing the level of processing of perishables from 6% to 20% value

addition from 20% to 35% and share in global food trade from 1.5% to 3%
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by 2015. An integrated strategy for promotion of agribusiness-Vision,
Strategy and Action Plan for the Food Processing Sector has also been

approved by the Government.
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Growth of business in FPI
11006. SHR1 RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether it is a fact that there has been constant growth in the

business of food processing industries during the past few years;

(b) if so, the annual average growth estimated during 2005-06 to
2010-11;

(c) the growth recorded during the said period in this business in

export segment; and

(d) the average annual growth recorded in the export during the said

period?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): (@) and (b) Yes, Sir. The annual average growth rate
of food processing sector was 7% in 2004 which has gone up to over 14% in
2010-11.

(c) and (d) The data pertaining to export of processed food is not
maintained by the Ministry of Food Processing Industries. The quantity of
products exported and its value for 2008-09, 2009-10 and upto October
month of 2010-11 given below:

(Qty in MT and Value in Rs. Lakh)

2008-09 2009-10
2010-11

Product Qty Value Qty Value Value
(Apr-0Oct)
Processed 844881.31 316351.91808920.46 312051.35 154803.21
fruits and vegetables (687.87) (658.33) (336.53)
Other processed 2433913.43 690204.791016333.64 518677.64 397899.05
foods (1500.77) (1094.25) (865.00)
Total 3278794.74 1006556.7 1825254.1 83072.99 552702.26
(2188.64) (1752.58) (1201.53)
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Figures in Parenthesis are in terms of million US$

toriginal notice of the question was received in Hindi.
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Development of FPIs
11007. SHR1 RAMCHANDRA PRASAD SINGH:
SHR1 RAM JETHMALANI :
Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether it is a fact that several incentives are given for the

development and expansion of food processing industries of the country;
(b) if so, the Government®s reaction thereto;

(c) the number of industrial units functional in the country as on
December, 2010 and number of such units in which foreign investments have

been made; and

(d) the average capital investment on the basis of industrial units

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): (@) and (b) Yes, Sir. The Ministry of Food
Processing Industries (MFPI) has been implementing various plan schemes
for promotion and development of food processing sector i.e. i) Scheme
for Infrastructure Development with major components i.e. Mega Food Park,
Cold Chain, Modernization of Abattoirs and Value Added Centres, 1ii)
Setting up of Technology Upgradation/Modernization/Expansion of FPI, iii)
Scheme for Quality Assurance, Codex Standards and R&D 1iv) Scheme for
Human Resource Development, v) Scheme for Strengthening of Institution
and vi) Scheme for Upgradation of Quality of Street Food. All
implementing agencies engaged in setting up/expansion/modernization of
food processing iIndustries covering all segments are eligible for
financial assistance. The implementing agencies include Central/State
Government organizations/PSUs/NGOs/Cooperative societies and private

sector units and individuals.

Ministry of Food Processing Industries extends financial assistance
in the form of grant-in-aid to entrepreneurs @ 25% of the cost of Plant &
machinery and Technical Civil Works subject to a maximum of Rs. 50 lakhs
in general areas or 33.33% subject to a maximum of Rs. 75 lakhs in
difficult areas under the Scheme of Technology
Upgradation/Establishment/Modernization of food processing industries in

the country.

(c) and (d) As per the competitiveness report of National
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Manufacturing Competitiveness Council (NMCC) there are 25,367 registered

food processing units in the country whose total

tOriginal notice of the question was received in Hindi.
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invested capital is Rs. 84,094 crores. As per the data provided by the
Department of Industrial Policy & Promotion, the number of units wherein
foreign direction investment has been approved during the last three

years is as under:

Year (April-March)Number of units FDI in Rs. crore FDI in US $ million

2007-08 69 274.57 69.08
2008-09 72 455.30 102.64
2009-10 164 1316.27 279.33
2010-11 (upto Dec.) 67 595.83 130.74

Request to hand over slipway complex at fisheries

harbour Thoppumpady to KSINC

1008. SHRI M.P. ACHUTHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government of Kerala has requested Central Government to
hand over the slipway complex at Fisheries Harbour, Thoppumpady, which
has been given to Cochin Port Trust for many years to Kerala Shipping and

Inland Navigation Corporation (KSINC); and
(b) if so, the details thereof and Government®s decision thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Yes, Sir. The Government of Kerala has requested the
Ministry of Agriculture for long term lease of the slipway complex at
Fisheries Harbour, Thoppumpady to the Kerala Shipping and Inland
Navigation Corporation (KSINC). The Cochin Port Trust, which is managing
the fishing harbour has submitted a draft tripartite agreement to be

executed between Ministry of Agriculture, Cochin Port Trust and KSINC.
Schemes for promoting FPIs

1009. SHRI K.N. BALAGOPAL : Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is extending new schemes for promoting value

added products in food processing industries;
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(b) whether these schemes are applicable for cashew industry; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): (a) to (c¢) Under 11th Plan, the Ministry of Food
Processing Industries (MFPI) has been implementing various plan schemes
for promotion and development of food processing sector i.e. i) Scheme
for Infrastructure Development with major components i.e. Mega Food Park,
Cold Chain, Value Addition & Preservation Infrastructure and
Modernization of Abattoirs and ii) Technology
Upgradation/Establishment/Modernization of Food Processing Industries
(FP1s), 1iii1) Scheme for Quality Assurance, Codex Standards and R&D iv)
Scheme for Human Resource Development, v) Scheme for Strengthening of

Institution and vi) Scheme for Upgradation of Quality of Street Food.

In order to facilitate creation of food processing related
infrastructure, under the Scheme for |Infrastructure Development,
Government has approved scheme for Mega Food Parks, Cold Chain, Value

Addition & Preservation Infrastructure and Modernization of Abattoirs.

The scheme for Technology Upgradation/Establishment/Modernization of
FPIs is applicable to cashew processing and the scheme envisages to
extend the financial assistance for setting up of new food processing
units as well as Technological Upgradation and Expansion of existing
units iIn the country. Ministry extends financial assistance in form of
grants-in-aid to entrepreneurs @ 25% of the cost of Plant and Machinery
and Technical Civil Works subject to a maximum of Rs. 50 lakhs in general

areas and 33.33% subject to maximum of Rs. 75 lakhs in difficult areas.
Construction of cold storages

1t1010. SHRI SHIVANAND TIWARI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government proposes to construct additional cold

storages in the country to promote food processing industries;

(b) if so, the details thereof and the names of cities where these

are to be set up; and

toriginal notice of the question was received in Hindi.
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(c) the number of cold storages at present?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI' HARISH RAWAT): (a) and (b) Yes, Sir. To encourage setting up of
cold chain facilities in the country, Government is operating several
Plan Schemes under which financial assistance is provided for setting up
of cold storages/cold chain Tfacilities. Ministry of Food Processing
Industries (MFPI) has also a Plan Scheme for Cold Chain, Value Addition
and Preservation Infrastructure during the 11th Plan to provide financial
assistance to project proposals received from public/private
organizations for cold chain infrastructure development. The scheme
envisages financial assistance in the form of grant-in-aid @ 50% of the
total cost of plant and machinery and technical civil works in general
areas and 75% for North Eastern Region and difficult areas subject to a
max imum of
Rs. 10.00 crore. The initiatives are aimed at filling the gaps in the
supply chain, strengthening of cold chain infrastructure, establishing
value addition with infrastructural facilities like sorting, grading,
packaging and processing for horticulture including organic produce,

marine, dairy, poultry, etc.

Ministry of Agriculture and Cooperation as well as Ministry of
Commerce and State Governments also provide financial assistance for cold
storages under their respective schemes through their agencies like
National Horticulture Board (NHB), Agricultural and Processing Food
Products Development Authority (APEDA), National Cooperative Development
Corporation (NCDC).

The scheme of MFPI is project based and not state specific. Under the
scheme for Cold Chain, Value Addition and Preservation Infrastructure,
MFPI has assisted 10 cold chain projects during last three years in the
States viz. Maharashtra, Bihar, Tamil Nadu, Rajasthan, Karnataka,

Uttarakhand, West Bengal, Andhra Pradesh, Gujarat and Haryana.

(c) As per the information available with Directorate of Marketing &
Inspection (DMI), Ministry of Agriculture, total number of cold storage
in the country as on 31.12.2007 was 5316, which has been increased to
5381 as on 31.12.2009 on account of the initiatives taken by Government.
State-wise and capacity-wise details of cold storages in the country are

given in the Statement.
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Statement

State-wise details of cold storages in the country as on 31/12/2009

SI.No. State/UT As on 31.12.2007
As on 31.12.2009

Total No. Total Capacity Total No. Total Capacity

in MTs in MTs
1 2 3 4 5 6
1. Andaman & Nicobar 02 210 02 210
Islands (UT)
2. Andhra Pradesh 281 845811 290 900606
3. Arunachal Pradesh 01 5000 01 5000
4. Assam 25 90826 24 88068
5. Bihar 252 1310466 246 1147041
6. Chandigarh (UT) 06 12216 06 12216
7. Chhattisgarh 60 278706 69 341885
8. Delhi 93 126091 95 126158
9. Gujarat 377 1112254 398 1267304
10. Goa 28 7105 29 7705
11. Haryana 243 392121 244 393121
12. Himachal Pradesh 17 18375 18 19858
13. Jammu & Kashmir 19 42869 19 42869
14. Jharkhand 43 170148 45 170148
15. Kerala 184 56765 193 58105
16. Karnataka 157 397034 170 407165
17. Lakshadweep (UT) 01 15 01 15
18. Maharashtra 448 527737 466 546748
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1 2 3 4 5 6

19. Madhya Pradesh 185 775156 197 808052
20. Manipur 00 00 00 00
21. Meghalaya 03 3200 03 3200
22.  Mizoram 00 00 00 00
23. Nagaland 02 6150 02 6150
24. Orissa 94 224240 101 291039
25. Pondichery (UT) 03 85 03 85
26. Punjab 420 1337517 422 1345193
27. Rajasthan 107 314747 110 324226
28.  Sikkim 00 00 01 2000
29. Tamil Nadu 139 236853 148 238536
30. Tripura 11 29450 11 29450
31. Uttar Pradesh 1589 10118000
32. Uttarakhand 1588 9039047 15 68499
33. West Bengal 527 5973500 463 5682000

TOTAL 5316 23333694 5381 24450652

* DMI, M/o Agriculture
UGC guidelines for handling radioactive substance

1011. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the guidelines issued by UGC with regard to purchase by
universities and colleges of radioactive substance, intent of its use and

safety of storage facilities; and

(b) the mechanism developed/proposed to be developed for strict

adherence of these guidelines by the universities and colleges?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) According to information
furnished by the University Grants Commission (UGC), the UGC has issued
guidelines for procurement, storage, usages and disposal of radioactive
and other hazardous materials/chemicals in Universities, research
institutions and colleges. The same are available at UGC"s website:
http://www.ugc.ac.in/notices/notice.html. These guidelines have been

communicated to all concerned in the country.
IGNOU"s programmes in Urdu and Arabic

1012. SHRIMATI T. RATNA BAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether IGNOU has launched new programmes in Urdu and Arabic;
(b) if so, the details thereof; and
(c) the implementation status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per the information provided by
Indira Gandhi National Open University (IGNOU), the University has

launched the following programmes in Urdu and Arabic:

S.No. Name of the Course Year of Duration
Commencement
1. Certificate in Urdu July 2009 Minimum 6 months and
Language (CUL) Maximum 2 years.
2. Diploma in Urdu January 2011 Minimum 1 year and

Maximum 3 years.

3. Certificate in Arabic LanguageJanuary 2011 Minimum 6 months and

Maximum 2 years.

CBSE decision on multiple choice questions

1013. DR. YOGENDRA P. TRIVEDI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Central Board of Secondary Education (CBSE) has made
Multiple Choice questions mandatory for all subjects for students this

year;
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(b) if so, the reasons therefor; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir. Multiple choice questions have
not been made mandatory by Central Board of Secondary Education (CBSE) in

either class 10 or class 12 Examinations conducted by it.
(b) and (c¢) Do not arise.
Implementation of RTE Act

1014. SHRI PRAKASH JAVADEKAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether all the States have started implementing Right to
Education (RTE) Act;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken by Government to ensure implementation of RTE
Act in all the States?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The States/UTs have undertaken the
task of implementing the provisions of the Right of children to Free and
Compulsory Education (RTE) Act, 2009. Several States have notified the
State Rules under the RTE Act and issued instructions/Notifications for
banning (@) private tuition by school teachers; (b) capitation fees; (c)
corporal punishment, no detention and no Board examination till

completion of elementary education, etc.

The Central Government has taken several steps for implementation of
the RTE Act including (a) notifying the Right of Children to Free and
Compulsory Education Rules, 2010; (b) notifying the National Council for
Teacher Education (NCTE) as the academic authority under section 23(1) of
the RTE Act and the National Council of Educational Research and Training
(NCERT) as the academic authority under section 29(1) of the Act; (©)
constitution of a National Advisory Council (NAC) under section 33(1) of
the Act; (d) harmonization of norms of the Sarva Shiksha Abhiyan (SSA)
with the
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provisions of the RTE Act; (e) laying down the minimum qualifications for
a person to be eligible for appointment as a teacher in schools; ()
consultation at various Tforums with the State Governments and other
stakeholders regarding implementation of the Act (g) revising the fund
sharing pattern between the Centre and State Governments for implementing
the SSA programme as per the RTE norms. An outlay of Rs. 2,311,233 crore
has been approved for implementation of the combined RTE-SSA programme

for 2010-11 to 2014-15.
Deemed universities

1015. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has recently served show

cause notices on 44 deemed universities in the country;
(b) if so, the details thereof;
(c) the response of such deemed universities; and
(d) the final action Government has taken, in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) In view of public perception
regarding decrease in academic standards in certain institutions deemed
to be universities, the Government ordered a review of the functioning of
such institutions by a Committee of academic Experts. The Review
Committee found 44 institutions deemed to be universities deficient and
thereby unfit to continue as such. The Report of the Committee has been

accepted, in principle, by the Government.

The matter is linked with Viplav Sharma Vs Union of India [WP (C) 142
of 2006] pending in the Supreme Court of India. On 11/1/2011, the Hon"ble
Supreme Court directed the Government to issue individual notices to each
of the 44 institutions deemed to be universities drawing attention of
each institution to the deficiencies and call for explanation and
response, including representation as to the status vis-a-vis the
deficiencies. The Court also directed the Government to separately hear
each such institution and pass separate reasoned report in this regard in
case of each institution and place a comprehensive report before that

Court on or before 25/4/2011 with a copy to the learned Counsels
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appearing for those institutions. The Hon"ble Supreme Court also directed
the Government to continue maintaining status quo as regards the above-

mentioned 44 institutions. The date of the next hearing is 3/5/2011.
Proposal received from Punjab under 1EDSS

1016. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the proposal received by the Union Government
from the State of Punjab under the Inclusive Education for the Disabled
at Secondary Stage (IEDSS);

(b) the amount of funds sought by the State Government of Punjab

under the said scheme; and
(c) the present status in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) This Ministry had received a
proposal in August, 2010 from the State Government of Punjab for
financial assistance amounting to Rs.34.87 crore for implementation of
Inclusive Education for the Disabled at Secondary Stage(1EDSS) during the
year 2010-11.

(c) The proposal of the State Government of Punjab has been cleared
for an amount of Rs.28.26 crore. An amount of Rs.7.64 crore has been

released to the State Govt. of Punjab as first installment.
Monitoring of mid-day-meal scheme
11017. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that mid-day-meal is not served in

many schools of the country;

(b) if so, whether Government would conduct a countrywide survey in
collaboration with States so that loot in the name of mid-day-meal can be

checked;

(c) if so, by when Government would take steps in this regard; and

tOriginal notice of the question was received in Hindi.
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) More than 10.59 crore children
studying in classes 1 to VIII1 in 12.61 lakh Government, Government aided,
local body and National Child Labour Project schools, in the country, are
getting cooked and nutritious mid-day meals. To ensure effective
implementation of the scheme, there is a detailed monitoring mechanism at
the school, block, district, State and the National level. According to
the reports of the State Governments, till 30th September 2010, 5,20,891
inspections have been carried out. Government of India Review Missions on
Mid Day Meal Scheme comprising members from Central Government, State
Government, UNICEF and Office of Supreme Court Commissioner have reviewed
the scheme in Tfive States during 2009-11. In addition 36 independent
Monitoring Institutes have been engaged with defined terms of reference
to monitor and supervise the Scheme on a biannual basis. The Supreme
Court Commissioners have also evaluated the scheme in six States of the

country.
Duping of Indian students in United States

1018. SHRI SANJAY RAUT:
SHR1 GOVINDRAO ADIK:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government®s attention has been drawn towards the report
about hundreds of Indian students, mostly from Andhra Pradesh, facing the
prospect of deportation from the US after authorities raided and shut
down a wuniversity in the Silicon Valley on charges of a massive

immigration fraud; and
(b) if so, Government®"s response and reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. The Tri Valley
University in California, which was closed down on 19 January 2011 for
alleged fraudulent practices by authorities in the United States, had
enrolled approximately 1500 Indian students, including those from Andhra
Pradesh. The Government has repeatedly raised with the U.S. Government,
including during the recent visits of External Affairs Minister and the
Foreign Secretary, 1its strong concerns in the matter as well as the
welfare of the students and their academic future in the United States.

The United States
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Government has conveyed that it would seek to provide innocent students
an adequate opportunity to transfer to other universities, adjust their
status or, otherwise, leave the country honourably. The Government
expects the US Government to take steps to prevent such universities from
being set up and exploiting foreign students. Government also hopes that
Indian students will exercise due vigilance in applying to foreign

universities.
Admission of EWS children in schools in Delhi

1019. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether public schools in Delhi have shown their reluctance to
admit the children belonging to Economically Weaker Sections (EWS) of the

society;
(b) if so, the reasons therefor; and

(c) whether Government has come forward with a proposal to reimburse

the school fees for EWS seats?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) Government of NCT of Delhi has informed
that no public school in Delhi has denied admission to the children

belonging to the economically weaker section (EWS) of the society.
(b) Does not arise.

(c) Government of NCT of Delhi has a proposal to reimburse the
expenditure incurred by the schools for providing free and compulsory
elementary education to the economically weaker section students as per
the provision under Section 12(2) of the Right of Children to Free and
Compulsory Education Act, 2009.

Spending on education

1020. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether in view of education being a very important component of
human capital formation, Education Commission long back recommended that

at least six per cent of GDP should be spent on education;
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(b) whether Government is spending six per cent of GDP on education;
(c) if not, the reasons therefor; and

(d) the comparative figures of GDP and amount spent on education
during 2007, 2008, 2009 and 20107?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The National Policy on Education, 1968
had recommended and also reiterated in 1986 as modified in 1992 that the
investment on education be gradually increased to reach a level of 6% of

the National Income as early as possible.

(b) to (d) The comparative figures as per the latest data available
with Ministry of Human Resource Development, Gross Domestic Product
(GDP), amount spent on education and its percentage of GDP during 2006-
07, 2007-08 and 2008-09 are as under:

(Rs. in Crore)

Years GDP* Expenditure on Expenditure on
Education (Centre+ Education as %
States/UTs) of GDP
2006-07 3779385(p) 137383.98 3.63
2007-08 (RE) 4320892(q) 161419.89 3.74 (p)
2008-09 (BE) 4933183(a) 186498.57 3.78(p)
p-provisional g-quick estimates a-advanced estimate

* Source-National Account Statistics published by Central Statistical Office

As evident from above table, the Expenditure on Education in absolute
terms as well as percentage of GDP has increased over the years. During
X1 Plan, a substantial increase has been made in Central Plan Allocation
to augment the funds for education sector. This substantial increase in
Central Plan outlay for education represents a very substantial effort on
the part of the Central Government towards raising public spending on

education towards the goal of spending 6% of GDP on education.
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Books for visually impaired

1021. SHR1 PRAKASH JAVADEKAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government makes books and publications accessible to

visually challenged and blind persons and the locations thereof;

(b) whether the Ministry has received complaints from visually
disabled and blind persons and/or organizations representing them, with

regard to lack of or inadequate access to the above; and
(c) if so, the action Government has taken on the same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The National Institute for the Visually
Handicapped (NIVH), an autonomous body under the Ministry of Social
Justice & Empowerment produces Braille text books, magazines, reference
books and Uliterature of general interest for the visually impaired
persons through its Central Braille Press at Dehradun, Regional Braille
Press, Poonamallee, Chennai and small scale Braille Printing Units at
Shillong (Meghalaya); Aizawal (Mizoram) and Agartala (Tripura). The
National Talking Book Library of the Institute records audio text books,
magazine and literature of general interest which are supplied to the
visually impaired members and organizations. NIVH has established 21
extension library counters for provision of Braille and talking books.

The locations of these counters are given in the Statement (See below).

National Council of Educational Research and Training (NCERT) has
entered into an agreement with NIVH under which Braille versions of all
the textbooks prepared by NCERT are produced by NIVH for catering to the

educational needs of the visually impaired users throughout the country.

Under the Centrally Sponsored Schemes 'Sarva Shiksha Abhiyan" and
"Inclusive Education for Disabled at Secondary Stage (IEDSS)" of the
Ministry of Human Resource Development, appropriate reading learning

material is provided to the visually impaired children.

(b) Ministry of Social Justice and Empowerment has not received any

such complaint.

(c) Does not arise.
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Statement

Location of library counters established by National Institute

of Visually Handicapped

SI. No. Name of State/UT Location

1 Assam Guwahati

2 Bihar Muzaffarpur

3 Chandigarh

4 Chhattisgarh Raigarh

5 Haryana Sirsa

6 Karnataka Belguam and Bangalore
7 Madhya Pradesh Bhopal, Indore

8 Maharashtra Amravati

9 Rajasthan Jaipur, Jodhpur

10 Tamil Nadu Thoothukudi

11 Uttarakhand Dehradun and Uttarkashi
12 Uttar Pradesh Allahabad, Aligarh

(2 counters), Lucknow,

Varanasi (2 counters)

Funds under SSA for Punjab

1022. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Union Government 1is yet to release the third
Instalment to the State Government of Punjab under the SSA programme
despite the State Government having submitted all necessary

documents/information in this regard;
(b) if so, the reasons for delay in this regard; and

(c) the time by when the third instalment under SSA is likely to be

released to the State Government of Punjab?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The Union Government has
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sanctioned release of
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Rs. 16126.14 lakh vide sanction dated 01.02.2011 as 3rd instalment of
2010-2011 for implementation of Sarva Shiksha Abhiyan programme in
Punjab.

(c) Question does not arise.
University status for NCERT

1023. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government plans to grant university status to the

National Council for Educational Research and Training (NCERT);
(b) if so, the details of the proposal;

(c) the outcome of the study conducted by Government in this regard;

and
(d) the time by when the proposal is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Government has not taken any
decision to grant university status to National Council of Educational
Research and Training (NCERT). However, a Committee has been constituted
in November, 2010 to examine the desirability and feasibility of

conversion .of NCERT into a university.
University for craftsmen, artisans and labourers

1024. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether a proposal regarding establishment of a separate
university for providing specialized degrees to craftsmen, artisans and
labourers, a fact dwindling species, has been received and is under

active consideration of Government; and

(b) if so, the details of the proposal and by what time a decision

in the matter is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) No, Sir.

(b) Does not arise in view of reply to part (a)-
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Opening of II1ITs

11025. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to open Indian Institute of
Information Technology (111T) on the pattern of IIT and IIM in 20 States

in public-private-partnership mode;

(b) whether Government would provide economic assistance and help

these institutions to get land at concessional rates;

(c) whether Government would also provide some grants to these

institutions; and

(d) if so, the share of Centre in the form of grants and the portion
to be borne by private organisations interested 1in opening these

institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Government has approved
setting up 20 new Indian Institutes of Information Technology (111Ts) on
Public Private Partnership (PPP) basis though not on the pattern of I1ITs
and IIMs, which are fully centrally funded institutes. As per the
approved scheme, the Central Government, the Governments of the
respective States where I111T will be established, and the industry will
be stakeholders. The capital cost of each 111T would be contributed in
the ratio of 50:35:15 (57.5:35:7.5 in the North-Eastern region) by the
Central Government, the State Government, and the industry respectively.
In addition, the State Governments will provide 50-100 acres of land,
free of cost, for establishment of 11IT. The Central Government will also
provide Rs. 50.00 crore for faculty development programme and meet the
recurring expenditure upto Rs. 10.00 crore during the first four years of

setting up each 11IT.
Admissions in central schools under Minister®s Discretionary Quota

t1026. SHRI RASHEED MASOOD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that admissions made in Central Schools
from 17 May, 2004 to 28 February, 2009 under discretionary quota of
Minister of Human Resource Development were not in accordance with the

orders of Honourable High Court; and
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tOriginal notice of the question was received in Hindi.
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(b) if so, the action taken against the defaulters?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The information 1is being
collected from Kendriya Vidyalaya Sangathan.

Setting up of model schools

1027. SHRI NAND KUMAR SAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has finalized the participation of State
Governments and other agencies for setting up of 6000 model schools in

each block in the country as announced by Government in 2007;
(b) if so, the details in this regard;

(c) the number of model schools out of 6000 schools set up so far in

various blocks, State-wise;

(d) 1if not, the reasons for delay in finalizing the process related

to said announcement so far; and

(e) the details of steps taken by Government to expedite the setting

up of such schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) The centrally sponsored scheme to
set up 6000 model schools at block level as benchmarks of excellence,
formulated in pursuance to Prime Minister®s announcement in Independence
Day speech of 2007, was launched in 2008-09. At present the component to
set up 3500 schools in educationally backward blocks through the State
Governments is operational. Under this component, 75% of the capital and
recurring cost is borne by the Central Government during the 11th Five
Year Plan except for the special category States, where 90% of the cost
is borne by the Central Government. The remaining 2500 schools are meant
to be set up in Public Private Partnership (PPP) mode in blocks which are
not classified as educationally backward. So far, model schools have been
approved for 1826 blocks in 20 States, and financial sanction has been
accorded for 752 schools in 16 states. The State wise details of
proposals approved and schools sanctioned are given in the Statement (See

below). 128 schools have become functional in 4 States during 2010-11.
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Statement

Details of State-wise proposals approved and schools sanctioned in the

country
SI. No. State No. of schools No. of schools
approved sanctioned

1 Andhra Pradesh 355 0
2 Assam 24 24
3 Bihar 370 105
4 Chhattisgarh 74 72
5 Gujarat 74 74
6 Haryana 36 36
7 Himachal Pradesh 5 5
8 Jammu & Kashmir 19 19
9 Jharkhand 40 0
10 Karnataka 74 74
11 Madhya Pradesh 201 33
12 Maharashtra 43 0
13 Mizoram 1 1
14 Nagaland 11 11
15 Orissa 111 0
16 Punjab 21 21
17 Rajasthan 134 91
18 Tamil Nadu 44 18
19 Uttar Pradesh 151 148
20 West Bengal 38 20

TOTAL 1826 752
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Funding of education from Education Cess

1028. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the total amount generated under Education Cess in the financial

years of 2009-10 and 2010-11; and

(b) what proportion of total Central expenditure on education is

currently being funded by the Education Cess?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Education Cess generated during 2009-10
and 2010-11 (upto December, 2010) is Rs. 10139.64 crore and Rs. 7350.88

crore, respectively.

(b) The proportion of total central expenditure on education being

funded by education cess during 2009-10 was 34.75%.
Agricultural productivity in India

1029. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that productivity of food grains is much

lower in India as compared to countries like USA, Japan and China;

(b) if so, the details of the productivity of different items in

various countries vis-a-vis India;
(c) the main reasons for low productivity in India, if any; and

(d) the steps proposed to be taken for increasing the agricultural

productivity?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The productivity of food grains in India is
comparatively lower than that of USA, Japan and China. Productivity of

different crops in various countries is given below:

(Figures in Kg/Ha)

Name of Crops Country Year (2008)
1 2 3
Paddy China 6556
India 3370
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Wheat USA 3018
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1 2 3

India 2802

Maize USA 9658
China 5556

India 2324

Japan 2583

Pulses China 1181
USA 1740

India 615

(c) Major inherent factors contributing to lower yield in India in

comparison to world average yield are summarized below.

i. Indian agriculture is primarily based on rainfed farming occupying
more than 60 percent area, wherein farming are reluctant to use
improved quality seed and recommended dose of input due to

involvement of risk.

Short duration of crop season due to agro-climate limitation on

account of moisture, temperature etc.

Small size of farm holding is major limitation in adoption of
mechanized technologies (such as ridge-furrow based system, broad
bed-furrow based system and zero - tillage etc.) due to unviable

economy of scale.

iv. Poor soil texture due to low Carbon content and other organic matter

in India soils particularly in arid and semiarid zones.

(d) For increasing productivity and production of foodgrain crops in
the country, various Crop Development schemes and Programmes like
National Food Security Mission (NFSM), Integrated Scheme of Oilseed,
Pulses, Maize and Oilpalm (ISOPOM), Integrated Cereals Development
Programme for Rice/Wheat/Coarse Cereals under Macro Management of
Agriculture and Rashtriya Krishi Vikas Yojana (RKVY) are being
implemented by the Department of Agriculture & Cooperation through State

Governments.

In addition, the efforts initiated under two new programmes of

Bringing Green Revolution to Eastern India and integrated development of
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60000 Pulses and Oilseeds Villages in rainfed areas initiated in 2010-11
will be continued in 2011-12 also under RKVY. National Food Security

Mission has
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been strengthened with the merger of pulses component of I1SOPOM and
inclusion of two new potential States of Assam and Jharkhand for Pulses
production. A new programme Accelerated Pulses Production programme (A3P)
in the form of block demonstrations has been started to cover 1000 unit
of 1000 hectare each of Ffive pulses crops in 16 pulses growing States of

the country.
Selection of Chairman of managing committee of Sanskrit Vidyapeeth

11030. SHRI RAJINITI PRASAD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the guidelines followed by Government for selection of Chairman
of managing committee of Sanskrit college/Sanskrit Vidyapeeth and the

ideal number of years for which a person can hold the post of Chairman;

(b) whether Government proposes to nominate a Sanskrit scholar for
the post of Chairman for promotion of Sanskrit, so that the standard of

Sanskrit remains high; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Government is promoting Sanskrit
Language through its three deemed Sanskrit Universities, viz. Rashtriya
Sanskrit Sansthan (RSkS), New Delhi, Shri Lai Bahadur Shastri Rashtriya
Sanskrit Vidyapeeth (SLBSRSV), New Delhi and Rashtriya Sanskrit
Vidyapeeth (RSV), Tirupati. The affairs of these Organizations are
managed by Karya Parishad (Executive Council)/Board of Management and the
Vice Chancellors of these institutions are Ex-Officio Chairman of Karya

Parishad/Board of Management.

A Scheme of Financial Assistance to Institutions Recognized as Adarsh
Sanskrit Mahavidyalayas/Shodha Sansthans which is being implemented by
Government of India through Rashtriya Sanskrit Sansthan, New Delhi. As
per the guidelines of the Scheme  for the Adarsh Sanskrit
Mahavidyalayas/Shodha Sansthans there is a Managing Committee and the
selection of the Chairman of this Managing Committee is a nominee of
Government of India. One Sanskrit Scholar is also nominated by the
Government of India as its Member. The term of the nominated
Chairman/Member shall be three years but a Member, including Chairman,

can be nominated for a second term also.

toriginal notice of the question was received in Hindi.
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Admission tests for PG Diploma in Management Courses

1031. SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the All India Council for Technical
Education (AICTE) has directed the educational institutions not to
conduct their own admission tests for the coveted Post-Graduate Diploma

in Management Courses;
(b) if so, the details thereof;

(c) whether it is also a fact that many private business schools had
challenged the above notification of the AICTE and pleaded to Government

for its reversal; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. The All India Council
for Technical Education (AICTE) has made Gazette Notification No. 37-
3/Legal/2011 dated 10.12.2010 and inter-alia defined process for granting
approval to various Post Graduate Diploma courses in Management (PGDM)
for academic year 2011-12. As per norms prescribed for PGDM programmes
under Appendix - 9 of AICTE"s Approval Process Handbook 2011-12,
admissions to all PGDM colleges shall be done through Common Entrance
Test either by CAT or MAT or the examination conducted by respective
State Government for all institution other than minority institutions and
these admissions to PGDM, PGDM (Executive), PGCM shall not start before

1st April of the academic year.

(c) and (d) Yes, Sir. The details of legal cases filed in the matter

at various courts are at annexure.

Annexure referred in reply to Part (c) & (d) of the Rajya Sabha Unstarred
Question No. 1031 for 04.03.2011 asked by Shri T.M. Selvaganapathi

regarding admission tests for PG Diploma in Management Courses.
In the High Court of Delhi at New Delhi

1. Writ Petition Nos. 599 and 690 of 2011 - filed by Federation of
Association of Management of Un-aided Professional Educational

Institution of India.

2. Writ Petition No. of 2011 filed by School of Communication
& Management Studies & Ors Vs AICTE & Ors.
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3. Writ Petition No. of 2011 filed by Andhra Pradesh Private

Engineering College Management Association & Anr. Vs AICTE & Anr.
In the High Court of Mumbai:

4. Writ Petition No. 1334 of 2011 filed by Institute of Professional
Management Vs AICTE

5. Writ Petition No. 1335 of 2011 filed by Consortium of Management and
Education Vs AICTE

In the High Court of Judicature of Andhra Pradesh at Hyderabad:

6. Writ Petition No. 630 of 2011 filed by Joseph Sriharsha & Mary

Indraja Educational Society, Hyderabad.

7. Writ Petition No. 1439 of 2011 filed by Tejwani Education Foundation
Society,; Savitry College of IT and Management.

In the High Court of Judicature of Orissa at Cuttack:

8. Writ Petition No. 3597 of 2011 filed by Institute of MGMT &

Information Science & Ors Vs State of Orissa & Ors.

9. Writ Petition No. 364 of 2011 filed by CV Raman B. School & Ors Vs

State of Orissa & Ors.
Setting up of IIM at Ranchi

1032. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the status of setting up a full-fledged Indian Institute of
Management at Ranchi (1IM-R), Jharkhand;

(b) whether the land for the campus of IIM-R has been earmarked and
allotted;

(c) if so, the number of acres of land allotted and whether the

construction has begun;
(d) how many students are enrolled so far; and
(e) how many of them are form Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Indian Institute of Management (I1IM),
Ranchi has started functioning from academic session 2010-11 in its

temporary campus at Suchna Bhawan and one Hostel at adjacent
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Administrative Training Institute, Ranchi.
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(b) and (c) The land at Kanke Circle, Mouza, Nagri District, Ranchi
was TFinalized in consultation with the Stale Government. However, the
same could not be handed over by the State Government as the land is not
free from encumbrances. The State Government of Jharkhand 1is 1in the

process of identifying another suitable land for the I1IM.

(d) and (e) 44 students have been enrolled in the first batch of PGP

programme 2010-11, in which 6 students are from Jharkhand.
Broadband connectivity in colleges

1033. SHRI ANIL MADHAV DAVE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of colleges across the country that have been
provided with broadband connectivity to strengthen Information and
Communication Technology (ICT) enabled education till December 2010,

State-wise; and
(b) the targets for the year 2011-12 and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) A list of colleges provided with
broadband connectivity under the Centrally Sponsored Plan scheme, namely,
National Mission on Education through Information and Communication
Technology 1is given in the Statement-1 (See below). The broadband
connectivity 1is given for strengthening Information and Communication

Technology (ICT) enabled education.

(b) A list, giving targets for the year 2011-12 is given in the
Statement-11.

Statement-1

State/UT-wise status of Broadband connectivity to the colleges as on 31-
12-2010 under the Centrally Sponsored Plan Scheme, namely, National
Mission on Education through Information and Communication Technology in

the country

S.No. State/ UT Total Number of Colleges Colleges connected
1 2 3 4
1. Andaman & Nicobar 4 4
2. Andhra Pradesh 3000 1471
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3. Arunachal Pradesh 11 6

4. Assam 608 184
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1 2 3 4
5. Bihar 874 508
6. Chhattisgarh 404 117
7. Delhi 101 5
8. Goa 59 36
9. Gujarat 1180 575
10. Haryana 416 171
11. Himachal Pradesh 170 41
12. Jammu & Kashmir 319 40
13. Jharkhand 261 87
14. Karnataka 2923 1154
15. Kerala 831 552
16. Madhya Pradesh 1362 666
17. Maharashtra 3772 1244
18. Manipur 110 56
19. Meghalaya 101 7
20. Mizoram 47 23
21. Nagaland 58 33
22. Orissa 1242 535
23. Punjab 579 324
24. Rajasthan 761 263
25.  Sikkim 9 4
26. Tamil Nadu 1553 432
27. Puducherry 40 12
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1 2 3 4

28. Tripura 25 7

29. Uttar Pradesh 3310 1069

30. Uttaranchal 326 136

31. West Bengal 917 380

Grand Total 25373 10142
Statement-11

Targets for Broadband connectivity to the Colleges for the year 2011-12
under the Centrally Sponsored Plan Scheme, namely, National Mission on

Education through Information and Communication Technology in the country

S-No. State/UT Targets of number of colleges to be connected
in 2011-12 presuming that they would

bear their share of cost

1 2 3
1. Andaman & Nicobar 0
2. Andhra Pradesh 1529
3. Arunachal Pradesh 5
4. Assam 424
5. Bihar 366
6. Chhattisgarh 287
7. Delhi 96
8. Goa 23
9. Gujarat 605
10. Haryana 245
11. Himachal Pradesh 129
12. Jammu & Kashmir 279
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13. Jharkhand 174
14. Karnataka 1769
15. Kerala 279
16. Madhya Pradesh 696
17. Maharashtra 2528
18. Manipur 54
19. Meghalaya 94
20. Mizoram 24
21. Nagaland 25
22. Orissa 707
23. Punjab 255
24. Rajasthan 498
25. Sikkim 5
26. Tamil Nadu 1121
27. Puducherry 28
28. Tripura 18
29. Uttar Pradesh 2241
30. Uttaranchal 190
31. West Bengal 537

GRAND TOTAL 15231

Special focus districts of SSA

1034. SHRI RAM KRIPAL YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that Government has identified 314 special
focus districts for effective implementation of Sarva Shiksha Abhiyan

(SSA) all over the country;
(b) if so, the number of districts identified in Bihar;
(c) the details of criteria followed for identifying such districts;

(d) the action taken for those 314 districts so far and how much

expenditure has been incurred; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Department of School Education
and Literacy identifies Special Focus Districts (SFD) under Sarva Shiksha
Abhiyan (SSA) on the basis of (i) Infrastructure category gaps, viz.,
districts with a primary school to upper primary school ratio exceeding
3:1, and classroom gap exceeding 3000 classrooms, (ii) Programme category
gaps, viz., districts with large number of out-of-school children, gender
gap in enrollment exceeding 10% at primary and 20% at upper primary
level, and retention rate lower than 60%, and (iii) Social category gaps,
viz., districts with more than 25% Scheduled Caste or Scheduled Tribe
population, 20% Muslim minority population, as well as districts affected
by Left Wing Extremism and Border Area Districts. Several districts are
classified as SFD under more than one of the above categories. For
example, Patna (Rural) district is classified as SFD under Infrastructure
category gap and Programme category gap. Purnea district is classified as
SFD under Infrastructure category, Programme category as well as Social
category. The number of SFDs changes from year to year. In Bihar, 36 SFDs
have been identified as per the details given in the Statement (See
below).

(d) and (e) SFDs get higher outlays under SSA, including 50% of
approved outlay for civil works. SFDs are also given priority for
sanctioning teacher posts and training of untrained teachers. During
2010-11, an amount of Rs. 26,760.47 lakh was allocated for various
activities under SSA for 413 SFDs in the country.
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Statement

All Special Focus Districts (SFDs) for the year 2010-11

S.No. Districts PS UPS ACR OoSC > Gender Retention Sche- Scheduled PMO"s Muslim Naxalite
Ratio >3:1 GAP > 20,000* Gap Rate (P) duled Castes 121 Concen- Affected Border
(DISE 3000 & above below 60% Tribes 25% and Minority tration Districts Area
2008-09) above 10% at Pri. (25% (above)Districts(20% and Districts
& 20% at and above)
UpP (DISE above)
08-09)
1 2 3 4 5 6 7 8 9 10 11 12 13
Bihar
1 Araria 1 1 1 1 1 1
2 Aurangabad 1 1 1 1
3 Banka 1
4 Begusarai 1 1 1 1
5 Bhagalpur 1
6 Bhojpur 1
7 Buxar 1
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

Darbhanga
East Champaran
Gaya
Gopalganj
Jamui
Jehanabad
Kaimur
Katihar
Kishanganj
Lakhisarai
Madhepura
Madhubani
Munger
Muzaffarpur
Nalanda
Nawada

Patna (Rural)
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1 2 7 10 11 12 13
25 Purnea 1 1 1

26 Rohtas 1

27 Saharsa 1

28 Samastipur 1

29 Saran 1

30 Sheikhpura 1

31 Sheohar 1

32 Sitamarhi 1 1 1
33 Siwan 1

34 Supaul 1 1
35 Vaishali

36 West Champaran 1 1 1 1
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Establishment of engineering and management institutions

1035. DR. BHARATKUMAR RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has identified large number of districts
for establishment of All India Council for Technical Education (AICTE)
approved institutions for engineering and management all over the

country;
(b) the new set of norms proposed by the Ministry;

(c) the number of districts identified iIn each of the State

especially in Maharashtra;

(d) whether some amendments have been made in the existing system
where only trusts could establish technical institutions and whether the

scheme has also been opened for corporate sector; and

(e) whether some guidelines have also been made for corporate sector

who intend to establish technical institutions under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) As per the information given by All India
Council for Technical Education (AICTE), the Council has identified those
districts on Pan India basis where no AICTE approved institution at

either Under Graduate (UG) and Post Graduate (PG) level exists.

(b) The new set of norms for establishment of new institutions under
Public Private Partnership (PPP) and Build Operate and Transfer (BOT)
models in those districts where no AICTE approved institution at either
UG and PG level exists have been notified vide the Gazette Notification
No. 37-3/Legal/2011 dated 10.12.2010 and further described under Section
2.3 of Chapter 1 of AICTE"s Approval Process Handbook 2011-12.

(c) No districts have been identified in Maharashtra. However, the
number of districts State-wise identified for this purpose is given in

the Statement.

(d) and (e) Yes, Sir.
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Statement

State-wise districts identified for establishment of Engg. and

management institutions in the country

Region States/Union Territory No. of districts identified
1 2 3
Central Madhya Pradesh 23
Chhattisgarh 10
Gujarat 2
Eastern Mizoram 7
Sikkim 3
Orissa 14
West Bengal 4
Tripura 3
Meghalaya 6
Arunachal Pradesh 14

Andaman & Nicobar -

Assam 23
Manipur 7
Nagaland 8
Jharkhand 16
Northern Bihar 30
Uttar Pradesh 29
Uttaranchal 6
North-West Chandigarh -
Haryana 1
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J&K 18
New Delhi -
Punjab 1
Rajasthan 10
Himachal Pradesh 3
Southern Pondicherry 1

Tamil Nadu -

South-West Karnataka 2
Kerala -
Western Maharashtra -
Goa -

Daman & Diu, Dadar & Nagar Haveli -

SCRO Andhra Pradesh -

TOTAL 241

Awareness about RTE Act

1036. SHRI B.S. GNANADESIKAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the UNICEF has launched campaign to raise awareness for
the Right to Education (RTE) Act and to build support Tfor full
implementation of RTE Act throughout the country;

(b) if so, whether Government has also launched awareness programme

about RTE Act to bring down drop-out rate, especially in rural areas; and

(c) if so, the details thereof and the steps taken by government for

effective implementation of RTE Act in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) UNICEF India has been working in

partnership with
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Government and other key stakeholders to raise awareness for the
Right of Children to Free and Compulsory Education (RTE) Act, and its
implementation across the country. UNICEF initiatives include development
of advocacy and communication material such as TV spots, posters, and
radio jingles. In addition, it has launched "Awaaz Do" a digital campaign
for RTE advocacy, wherein 2,20,000 people signed up on the website

(www.awaazdo.in).

During the current financial year media activities under SSA have
focused on creating awareness for the RTE. All print advertisements on
SSA carried the RTE message. Several TV spots and radio jingles on RTE
have been telecast/broadcast. The Department also designed a tableau on
the theme of children®s right to education for the Republic Day Parade
2011. In addition, efforts to create awareness on RTE are undertaken

through kalajathas in several States.

The Central Government has taken several steps for implementation of
the RTE Act including (a) notifying the Central Right of Children to Free
and Compulsory Education Rules, 2010; (b) notifying the National Council
for Teacher Education (NCTE) as the academic authority under section
23(1) of the RTE Act and the National Council of Educational Research and
Training (NCERT) as the academic authority under section 29(1) of the
Act, (c) constitution of a National Advisory Council (NAC) under section
33(1) of the Act; (e) harmonization of norms of the Sarva Shiksha Abhiyan
(SSA) with the provisions of RTE Act; (d) laying down the minimum
qualification for a person to be eligible for appointment as a teacher in
schools; (e) consultation at various forums with the State Governments
and other stakeholders regarding implementation of the Act (f) revising
the fund sharing pattern between the Centre and State Governments for

implementing the SSA programme as per the RTE norms.
Indira Gandhi Scholar ship Scheme-single girl child

1037. SHRI B.S. GNANADESIKAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the number of scholarships provided by Government during
last year for single girl child for pursuing higher and technical
education under Indira Gandhi Scholarship Scheme for single girl child is

very meagre;

(b) whether very few States and beneficiaries have been covered

under this programme and whether Government would consider to expand the
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scheme; and
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(c) if so, the details thereof and the details of steps taken by
Government to increase the purview of benefits to all States and all

areas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to information furnished
by the University Grants Commission (UGC), the selection under the scheme
is made on the basis of the recommendations of an Expert Committee
irrespective of any criteria of disability, income, caste, religion,
State etc. for pursuing non-professional Post-Graduate degree courses.
Though the slots available under the scheme are 1200 per year, the UGC is
sanctioning scholarship to all eligible candidates whose applications are
received by UGC. 1538 applications were received by UGC for the year
2009-10, which were complete in all respects. All applications were
considered and scholarships were sanctioned. The details are given in the

Statement.
Statement

State-wise selected awardees for the year 2009-10 towards the scheme of

PG Indira Gandhi Scholarship for single girl child

S_No. Name of States No. of Candidates
1 2 3
1 Andhra Pradesh 102
2 Assam 32
3 Bihar 19
4 Chhattisgarh 10
5 Delhi 44
6 Goa 1
7 Gujarat 20
8 Haryana 7
9 Himachal Pradesh 2
10 J&K 1
11 Jharkhand 6
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12 Karnataka 89
13 Kerala 287
14 Madhya Pradesh 10
15 Maharashtra 25
16 Manipur 2
17 Orissa 9
18 Pondicherry 8
19 Punjab 24
20 Rajasthan 10
21 Tamil Nadu 262
22 Tripura 14
23 Uttar Pradesh 50
24 Uttarakhand 8
25 West Bengal 496

TOTAL 1538

Utilisation of funds granted under SSA

1038. SHRI PRAVEEN RASHTRAPAL: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details regarding financial assistance provided by the
Central Government to various State Governments for SSA for teachers”
salary, purchase of text-books, etc. during financial year 2007-08 and
2008-09; and

(b) the details regarding mechanism to monitor appropriate

utilization of the funds for which they were granted?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The State-wise details of financial
assistance for teachers® salary and text-books for the years 2007-08 and

2008-09 is given in the Statement (See below).
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(b) The Project Approval Board (PAB) meetings, chaired by Secretary
(SE&L), review the appropriate utilization of funds by States/UTs, while
approving their Annual Work Plans and Budgets. Quarterly review meetings
of Finance Controllers of SSA Societies are organized by the Department
in which expenditure under different SSA interventions is reviewed and
monitored. This 1is supplemented by field level monitoring by 39
institutes of social science research and university departments of
education, which have been designated Monitoring Institutes under Sarva
Shiksha Abhiyan (SSA). In addition, internal audits, statutory audits and

concurrent financial reviews are carried out on a regular basis.
Statement

State-wise details of Central assistance under SSA for teachers”

salary and purchase of text books

S.No. States/UTs Fund for Teachers Salary Fund for Text
books

2007-08 2008-09 2007-08 2008-09
1 2 3 4 5 6
1 Andaman & Nicobar 60.30 23.04 6.31 15.60
2 Andhra Pradesh 26511.10 25074.77 709.52 0.00
3 Arunachal Pradesh 3486.02 4488.92 366.58 555.82
4 Assam 0.00 0.00 4548 .48 5412 .44
5 Bihar 123374.28 90492 .63 11051.69 24472 .78
6 Chandigarh 858.54 959.54 57.00 122.20
7 Chhattisgarh 30606 .80 33211.75 4883.56 3724.29
8 Dadra & Nagar Haveli 315.46 307.96 0.74 1.89
9 Daman & Diu 39.69 44_10 12.21 21.93
10 Delhi 12.60 28.88 357.50 385.60
11 Goa 211.25 223.75 100.50 284 .50
12 Gujarat 0.00 0.00 756.99 1937.36
13 Haryana 9062.18 12051.90 2109.17 3751.99
14 Himachal Pradesh 3460.32 3871.80 302.77 724 .95
15 J&K 11064.33 13990.74 1205.13 1856.85
16 Jharkhand 31920.30 48531.42 5754 .82 7073.93
17 Karnataka 17462 .54 27810.54 331.85 795.74
18 Kerala 256 .00 0.00 2610.26 6260.51
19 Lakshadweep 3.60 14.95 0.00 0.00
20 Maharashtra 444 96 2375.87 12615.52 22842 .04
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21 Manipur 43.80 0.00 380.20 401.78
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1 2 3 4 5 6

22 Meghalaya 2422.80 2815.56 1031.55 1054.59
23 Mizoram 1059.27 1120.96 289.34 356.38
24 Madhya Pradesh 34354.84 35338.85 5355.89 6090.97
25 Nagaland 42.34 142.11 55.26 91.00
26 Orissa 22782.24 24693.54 2842 .84 5633.16
27 Pondicherry 26.28 30.96 0.00 0.00
28 Punjab 2660.58 3885.84 1181.41 2002.87
29 Rajasthan 80755.57 97950.54 739.78 682.98
30 Sikkim 498.72 521.91 29.65 55.37
31 Tamil Nadu 22825.80 23763.90 0.00 0.00
32 Tripura 1182.66 1235.45 619.07 652.98
33 UP 163807.10 191133.98 11699.65 11939.70
34 Uttaranchal 8056.68 8981.88 1201.77 1256.76
35 West Bengal 37845.70 44285.60 3671.92 12374.10

TOTAL 637514.65 699403.62 76878.93 122833.04

Reservation of seats for EWS

1039. SHRI Y.S. CHOWDARY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of guidelines for reserving seats for Economically
Weaker Sections (EWS) in various Government and private

schools/educational institutions across the country;

(b) the number of persons benefited during last three years from
such scheme from Government run and private run institutions, year-wise

and State-wise;

(c) whether Government is aware of any case of misuse of this

scheme;

(d) if so, the details thereof for last three years, institution-

wise, year-wise and State-wise; and

(e) the action Government had taken against the errants and the

steps contemplated to avoid recurrence of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The High Court of Delhi in its interim
order dated 30.5.2007 in WP No 3156/2002 had directed that the private

schools of the capital, which have been allotted land
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by the Government agencies, shall earmark at least 10 per cent of seats
for admission of students belonging to the economically weaker sections
and 5 per cent for wards of the staff of the schools. The Central
Government has also enacted the Right of Children to Free and Compulsory
Education Act, 2009, which became effective from 1-4-2010. As per the
Section 12(1) (c) of the Act, all recognized unaided private schools
imparting elementary education shall admit in class-1, to the extent of
at least twenty-five per cent of the strength of that class, children
belonging to weaker section and disadvantaged group in the neighborhood

and provide free and compulsory elementary education till its completion.

(b) to (e) Education is a concurrent subject and a majority of the
schools come under the purview of the State Governments. The data
relating to the number of students that have benefited is not centrally
monitored. It is for the State Governments to take appropriate action
against the schools which do not follow the guidelines for admission. The
Government of NCT of Delhi has informed that the number of children from
the weaker section benefited duiing 2009-10 and 2010-11 came to 6871 and
17255 respectively.

Regulation of private coaching/tuition centres

1040. SHRI Y.S. CHOWDARY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that students are compelled to spend
substantially for coaching and private tuitions and if so, the details

thereof, State-wise;

(b) whether the National Sample Survey Organisation (NSSO) has

conducted any survey in this regard and if so, the details thereof;

(c) whether Government contemplates to regulate private

coaching/tuition centers and/or the fees being collected; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) As of now, there is no law or
regulation for regulating the functioning of private coaching and tuition
centers. However, with a view to curb the undue and undesirable burden on
the school going children and mushrooming of coaching institutions,
various provisions have been made by the CBSE to ensure that reliance on

private coaching institutions by the students is reduced. Some of these

274



measures are as follows:
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(i) In the examination bye laws of CBSE under Rule 13 (1) and 13 (2), 75%
attendance iIn an academic year has been made mandatory for the

students to become eligible to appear in class X and class XIl exams.

(ii) To ensure effective class room transactions, the Board has prescribed
for 1its affiliated schools take minimum hours of teaching Iin

different topics in chapters.

(i) The Board has introduced continuous and comprehensive evaluation
from class | to X in its affiliated schools for providing equal

attention to scholastic and co-scholastic areas of learning.

(iv) The Rule 39 of the affiliation bye laws of CBSE forbids teachers of
such affiliated schools to undertake private or any other tuition

without prior permission in writing of the Head of the Institution.

(v) The school results have been factored into the admission process for
the 1ITs by providing that only those students who scored a Tfirst
class or equivalent iIn the 10+2 exam are eligible for admission to

exam are eligible for admission to I1Ts.

(vi) A student can write the JEE in the year in which he or she passes the

12th standard examination and/or in the following year.

(vii) Those who join any of the 11Ts are not allowed to sit for the

JEE again.

Apart from the above, this Ministry has constituted a Committee of
senior faculty of 11Ts under the Chairpersonship of Prof. D. Acharya,
Director, 11T, Kharagpur to explore the possible alternative to the
present 11T JEE/ AIEEE and other State Joint Entrance Examinations for
admission to engineering programme in the country for reducing the burden

and dependence of the students on coaching institutes.
Percentage of children getting admission in schools

t1041. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the percentage of children who are able to get admission in
primary schools out of the total number of children eligible to attend

school ;

toriginal notice of the question was received in Hindi.
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(b) the percentage of students out of it who took admission in pre-
secondary, secondary, senior secondary and higher education,

respectively;

(c) the names of States which are iIn a better position and the

position thereof, State-wise; and
(d) the action plan to improve this scenario?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) During 2008-09, 13,45,66,314 students
(provisional) have been enrolled in Primary Classes (1-V), which is 114%
of the Population in the age group of 6-10 years. (Enrolment Tfigure

includes over and above age group).

(b) For the year 2008-2009, Gross Enrolment Ratios (provisional) of
Pre-secondary (Classes 1-VIIl), Secondary (Classes 1IX-X) and Senior
secondary (Classes XI-XIl1) are 99.80, 59.82 and 34.25 respectively. In
Higher Education Gross Enrolment Ratio (provisional) is 13.58 for 2007-
08.

(c) The position of States in respect of Gross Enrolment Ratio (GER)

is given in the Statement

(d) The Right of Children to Free and Compulsory Education (RTE) Act
2009, which became operative with effect from 1st April, 2010, provides
that every child in the 6 to 14 age-group shall have a right to free and
compulsory education till completion of elementary education. Framework
of Implementation of Sarva Shiksha Abhiyan, a flagship programme for
universalization of elementary education, has been revised to correspond
with the provisions of the RTE Act 2009 in terms of provisioning for
additional teachers, classrooms and facilities in schools, as well as

quality interventions.

Further, Scheme for Setting up of Model Schools at block level is
under implementation since 2009-10, Rashtriya Madhyamik Shiksha Abhiyan
has been launched for universal access to seconday education and Girls*
Hostel Scheme supplements the need of girls of secondary and senior

secondary school.

During 11th Five year plan, several new Central Universities, Indian
Institutes of Management, Indian Institutes of Technology, National
Institutes of Technology, Polytechnics and other Institutions of Higher

learning have been established to increase the GER in Higer Education.
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Position of States as per

Statement

Gross Enrolment Ratio for School

and Higher Education

Position States/UTs Pre States/ Secondary States/ Senior States/UTs Higher
secondary UTs Classes UTs secondary Education*
Classes (IX-X)$ Classes
(1-vIiins XI-X11D)$
1 2 3 4 5 6 7 8 9
1 Daman & Diu 164.5 Puducherry 104.3 Himachal Pradesh 62.84 Chandigarh 55.0
2 Mizoram 158.6 Himachal Pradesh 99.8 Puducherry 61.37 Maharashtra 24.8
3 Manipur 150.9 Daman & Diu 94.2 Chandigarh 58.33 Puducherry 21 2
4 Arunachal Pradesh 136.2 Kerala 92.7 Daman & Diu 58.08 Uttarakhand 17.0
5 D&N Haveli 135.7 Uttarakhand 86.8 Delhi 51.91 Andhra Pradesh 15.6
6 Puducherry 132.3 A&N Islands 85.4 Maharashtra 50.12 Goa 15.5
7 Madhya Pradesh 132.2 Tamil Nadu 83.2 Uttarakhand 49_36 Haryana 14.4
8 Meghalaya 129.4 Manipur 76.9 Tamil Nadu 48.21 Tamil Nadu 14.3
9 Tripura 125.9 Goa 75.5 Goa 44 .82 Sikkim 13.5
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

Chhattisgarh
Sikkim
Jharkhand

Tamil Nadu

Goa

Himachal Pradesh
Nagaland
Uttarakhand
Gujarat

Delhi

Orissa

Jammu & Kashmir
Rajasthan

A&N Islands

Karnataka

123.

119.

118.

117.

114.

112.

109.

109.

108.

107.

106.

106.

105.

101.

100.

Delhi
Chhattisgarh
Maharashtra
Chandigarh
Karnataka
Mizoram
Arunachal Pradesh
Andhra Pradesh
Uttar Pradesh
Madhya Pradesh
Tripura
Haryana
Gujarat
Rajasthan

Punjab

71.

70.

70.

70.

69.

68.

66.

65.

64.

62.

60.

59.

58.

56.

55.

Andhra Pradesh
Haryana

Punjab
Karnataka
Lakshadweep
Uttar Pradesh
Arunachal Pradesh
Madhya Pradesh
D&N Haveli
Gujarat

A&N Islands
Mizoram
Tripura
Chhattisgarh

Jammu & Kashmir

43.

42

42

41

40.

40.

38.

38.

37

35.

33.

33.

30.

28.

28.

62

.79

.51

.62

92

79

46

03

.20

72

42

29

64

78

33

Meghalaya
Arunachal Pradesh
Himachal Pradesh
Gujarat

Uttar Pradesh
Kerala

Madhya Pradesh
West Bengal
Karnataka

Punjab
Chhattisgarh
Jammu & Kashmir
Mizoram

Delhi

Manipur

12.

12.

12.

11.

10.

10.

10.

10.




1 2 3 4 5 6 8

25 Maharashtra 97.6 Orissa 54. Manipur 28.33 Rajasthan
26 Assam 97.6 Meghalaya 51. Sikkim 27.85 Orissa

27 Chandigarh 97.4 D&N Haveli 50. West Bengal 27.38 Nagaland

28 Kerala 95.2 Lakshadweep 49. Rajasthan 27.37 Bihar

29 West Bengal 91.0 West Bengal 49. Orissa 23.05 Assam

30 Uttar Pradesh 89.4 Assam 45. Nagaland 17.94 Tripura

31 Bihar 88.9 Sikkim 44 . Bihar 12.70 A&N Islands
32 Andhra Pradesh 88.9 Jammu & Kashmir 44. Assam 11.83 Jharkhand
33 Haryana 83.4 Bihar 32. Meghalaya 9.71 Lakshadweep
34  Punjab 71.8 Jharkhand 29. Kerala 9.62 Daman & Diu
35 Lakshadweep 54.0 Nagaland 28. Jharkhand 6.78 D&N Haveli

$ data pertains to 2008-09 (Provisional)

* data pertains to 2007-08 (Provisional)



Central grants to States under SSA

1042. SHRI NATUJI HALAJI THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Central grants have been spent by the Ministry
towards various States under the sharing pattern of SSA in the years the
figures for which are available during the Eleventh Five Year Plan,

State-wise and year-wise;
(b) the ratio of (a) to GDP in terms of percentage; and

(c) whether Government has given priority to the States where
education is not found at par in terms of percentage of the budgetary
allocation earmarked for girl child education under the SSA pattern

during the Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The details of State-wise and
year-wise Central funding made available to States/Union Territories
during the last three years and percentage of these funds in relation to

Gross Domestic Product (GDP) is given in the Statement (See below).

(c) Bridging gender and social category gaps in elementary education
is one of the goals of Sarva Shiksha Abhiyan (SSA). Consequently, SSA
attempts to reach out to girls. The National Programme for Education of
girls at Elementary Level (NPEGEL) is a focused intervention under SSA to
reach the “Hardest to Reach®™ girls. NPEGEL 1is implemented in
educationally backward blocks, and provides additional support for
enhancing girl"s education over and above the investments for girls
education through normal SSA interventions. Secondly, the Kasturba Gandhi
Balika Vidyalaya (KGBV) provides for setting up residential facilities at
upper primary level for girls belonging predominantly to the SC, ST, OBC
and Muslim minority community. KGBVs are also set up in educationally

backward blocks.
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Statement

Details of central grants to States under SSA for last three years

(Rs. in lakhs)

2007-2008 2008-2009 2009-2010
S.No. Name of the State Amount Central Amount Central Amount Central
released releases as released releases as released releases as
% of GDP % of GDP % of GDP
value* of value* of value* of
Rs.454098700 Rs.522865000 Rs.579126800
1 2 3 4 5 6 7 8
1 Andhra Pradesh 28100.00 0.0062 71031.78 0.0136 38569.90 0.0067
2 Arunachal Pradesh 11043.55 0.0024 13683.64 0.0026 11427 .95 0.0020
3 Assam 28903.62 0.0064 42740.91 0.0082 47480.00 0.0082
4 Bihar 135417.64 0.0298 186158.47 0.0356 121739.06 0.0210
5 Chhattisgarh 46787.76 0.0103 51853.86 0.0099 55592.82 0.0096
6 Goa 899.57 0.0002 804.41 0.0002 550.58 0.0001
7 Gujarat 22658.26 0.0050 25432 .47 0.0049 20031.73 0.0035
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1 2 3 4 5 6 7 8
23 Sikkim 1036.25 .0002 1075.31 .0002 1736.00 .0003
24 Tamil Nadu 53125.09 .0117 45414 .47 .0087 48366.00 .0084
25 Tripura 4178.49 -0009 6464.12 .0012 7473.00 .0013
26 Uttar Pradesh 204758.00 .0451 212884.89 .0407 196011.90 .0338
27 Uttarakhand 13162.80 .0029 11444 .45 .0022 16006.29 .0028
28 West Bengal 90571.68 .0199 65169.37 .0125 104142.00 .0180
29 A&GN Islands 187.10 -0000 780.54 .0001 412.44 .0001
30 Chandigarh 934.95 -0002 820.52 -0002 1100.72 -0002
31 Dadra & N. Haveli 418.54 .0001 104.63 -0000 350.18 -0001
32 Daman & Diu -0000 0.00 -0000 169.00 -0000
33 Delhi 1671.55 -0004 1529.01 -0003 3088.62 -0005
34 Lakshadweep -0000 70.00 -0000 143.80 -0000
35 Puducherry 577.07 -0001 638.59 -0001 669.96 0001
Total 1142626.87 .2516 1260481.82 .2411 1278107.89 .2207

Source: National

Accounts Statistics -

2010;

*GDP = at factor cost at current prices.
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Enrolment of children in schools

1043. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to refer to the answer to Unstarred
Question 549 given In the Rajya Sabha on 12th November, 2010 and state:

(a) the number of children in the age group of 6-14 years enrolled
in various schools in the country for the first time during 2010-11 after
the enactment of Right to Education Act, State-wise, the reply to the

earlier question relating to 2007-08 being inappropriate;

(b) the number of children in the above age group who could not get

admission in any school in the country, State-wise; and

(c) by when all children in that age group are likely to get

admission in schools so as to make Right to Education a reality?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) In response to Unstarred Question
No. 549, enrolment data based on Select Education Statistics (SES) 2007-
08 brought out by the Ministry of Human Resource Development was
presented. Since then the SES [now known as Statistics of School
Education (SSE)] data for the year 2008-09 has, been published. The
State-wise enrolment details as per SSE 2008-09 are given 1in the
Statement (See below). Separately, a National Sample Survey was conducted
through Social & Rural Research Institute (SR1), a unit of International
Marketing Research Bureau (IMRB), which indicates that the estimated
number of out of school children has been reduced from 1.34 crore (6.94%)
in 2005 to 81.5 lakh (4.28%) in 2009. The Right of Children to Free and
Compulsory (RTE) Act, 2009, which has become operational with effect from
01.04.2010, provides that for carrying out the provisions of the Act, the
appropriate government and the local authority shall establish, within
such area or limits of neighbourhood, as may be prescribed, a school,
where it is not so established, within a period of three years from the
commencement of the Act. The Framework of implementation for Sarva
Shiksha Abhiyan (SSA) has been revised in accordance with the provisions

of the RTE Act, 2009.
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Statement

Details of State-wise enrolments

SI.No. Name of the State Enrolment 2008-09
Primary Upper Primary

1 2 3 4

1 Andhra Pradesh 7122361 3695246
2 Arunachal Pradesh 209513 76563
3 Assam 4312162 736779
4 Bihar 13201001 3522115
5 Chhattisgarh 3621334 1430378
6 Goa 124754 65689
7 Gujarat 6559964 2886469
8 Haryana 2203009 1113021
9 Himachal Pradesh 646879 418824
10 Jammu & Kashmir 1288047 619777
11 Jharkhand 5251078 1436228
12 Karnataka 5542416 2991976
13 Kerala 2434936 1636452
14 Madhya Pradesh 11780132 4783703
15 Maharashtra 10403746 5519357
16 Manipur 371894 147283
17 Meghalaya 459714 126400
18 Mizoram 174413 58749
19 Nagaland 286235 123256
20 Orissa 4582202 2041413
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1 2 3 4

21 Punjab 1764759 1061316
22 Rajasthan 8955966 3880647
23 Sikkim 81366 31237
24 Tamil Nadu 6148411 3730210
25 Tripura 463521 219846
26 Uttar Pradesh 25168813 7414932
27 Uttarakhand 1108276 646782
28 West Bengal 8315923 3910035
29 A and N Islands 35192 22647
30 Chandigarh 84863 48515
31 Dadra and Nagar Haveli 38050 13531
32 Daman and Diu 21137 11768
33 Delhi 1685513 968177
34 Lakshadweep 7046 3752
35 Puducherry 111688 70886

TOTAL : 134566314 55463959

Research work in Science and Maths

1044. SHRI TARUN VIJAY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the enrolment in Science and Maths at graduate level and post-

graduate level of the total enrolment in all streams;

(b) how many of them are opting for research works in pure Science
and Maths;

(c) how much growth has been seen in the Eleventh Five Year Plan
after the recommendations of National Knowledge Commission (NKC) on
attracting talent and the Committee to Advise on Renovation and

Rejuvenation of Higher Education in November, 2008;
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(d) where we are positioned in the world at this level as compare to
other developed countries like U.S., U.K., Japan and other developing

countries like China; and
(e) how fast are we approaching them in percentage terms?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) University Grants Commission (UGC) has
reported that out of the total actual enrolment of 1,28,38,154 students
in higher education in the year 2007-08; for which information has been
validated, students opting for science courses has been 20,71,283 which
is 16.13% of the total. The percentage of students for graduate courses
in sciences out of the total graduate level enrolment was 15.7%, while
percentage of students studying sciences at post-graduate level was 18.4%

of such enrolment in the same year.

(b) UGC has reported that 10781 Ph.D. degrees were awarded in 2008-
09, out of which 3317 (approximately 31%) were awarded in the sciences
stream. The total number of Ph.D.s in pure sciences and mathematics
subjects was 1563 which 1is approximately 14.5% of the total Ph.D.s

awarded.

(c) UGC has reported that the enrolment in higher education has
risen from 1,28,38,154 in the year 2007-08 to 1,46,24,990 in the year
2009-10 (provisional Tfigures). The enrolment shows an increase of
approximately 14% over two years. There is no noteworthy change in the
proportion of students applying for science and mathematics courses in

this period.

(d) and (e) Based on the data obtained from the websites of UNESCO

Institute for Statistics wis), 2007
(http://stats.uis.unesco.org/unesco/ReportFolders/Report Folders.aspx)
and Thomson Scientific Data (http://science.

thomsonreuters.com/m/pdfs/grr-India-oct09ag0908174._.pdf), a comparison has
been made with the countries mentioned in the question and the
information is given in the Statement (See below). This data also shows
that India®s contribution to world share of scientific productions had
increased marginally from 2.1% in 1999 to 2.3% in 2004. Contribution of
India in the research investments made in the world has grown from 1.66%
to 2.2% between 2002 to 2007. The number of publications from India has

nearly doubled
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from 15,000 papers in the year 2000 to approximately 30000 papers per
year in 2007. India ranks 12th amongst the top 20 countries in terms of
publications on Sciences and Technology, contributing 2.41% of the total
output. The share has grown from 1.84% in 1996 to 2.41% in 2006.

Statement

Comparison of enrolment in Science and Maths with other countries

SI.No. Country Gross Share of Researchers Percentage
Percentage
Enrolment world per million of GDP share in
Ratio (GER) researchers inhabitants spent on world
in higher by the research publications
education country in and
% age development
1 U.S.A 82 20.30 4707 2.67 21.79
2 U.K. 59 2.50 2888 1.84 9.1
3 Japan 58 10 5548 3.45 6.22
4 China 22 20.10 1071 1.49 10.49
5 India 12.74 2.20 136 0.80 2.41

Funds under Saakshar Bharat Scheme

11045. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the funds allocated to Uttar Pradesh under Saakshar Bharat

Scheme;
(b) the funds made available for the said project; and
(c) the details thereof, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) A Central assistance of Rs.451.25
Crore has been allocated to Uttar Pradesh under Saakshar Bharat Scheme
for implementation of the Scheme in the 26 identified districts of the
State till 31-3-2012. An amount of Rs.64.88 Crore has already been
released to the State Literacy Mission Authority, Uttar Pradesh.

toriginal notice of the question was received in Hindi.
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(c) District-wise details of funds released to the State Literacy
Mission Authority (SLMA), U.P. by Central Government as Central Share are

given in the Statement.
Statement

District-wise details of funds released by Central Government

under Saakshar Bharat Scheme

(Rupees in Crores)

SI.No. Districts Amount
1 2 3
1 Agra 2.41
2 Aligarh 2.79
3 Ballia 2.72
4 Banda 1.49
5 Bareilly 3.57
6 Bijnor 3.11
7 Badaun 3.65
8 Basti 3.04
9 Barabanki 3.25
10 Deoria 3.10
11 Etawah 1.25
12 Fatehpur 2.51
13 Gautam Budh Nagar 0.87
14 Ghazipur 3.25
15 Hathras 1.33
16 Jhansi 1.48
17 Kannauj 1.38
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18 Kushinagar 3.21
19 Maharajganj 2.55
20 Mainpuri 1.53
21 Muzaffarnagar 2.58
22 Pratapgarh 3.33
23 Sant Kabir Nagar 1.92
24 Rai Bareli 3.14
25 Varanasi 2.37
26 Unnao 3.04

ToTAL : 64.88

Opening of higher educational institutions by private companies

1046. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to allow private companies to

open and run higher educational iInstitutions;
(b) if so, the details thereof;

(c) whether Government has received proposals from private companies

for the same;
(d) if so, the details thereof;

(e) whether Government has formulated guidelines with regard to the
number of students, courses, faculty, etc., for institutions set up by

private companies; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The AIll India Council for

Technical Education
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(AICTE) has notified, on 10/12/2010, the All India Council for Technical
Education (Grant of Approvals for Technical Institutions) Regulations,
2010 which allows establishment and administration of technical
institutions by, among others, a "not-for-profit® Company iIncorporated
under Section 25 of the Companies Act, 1956. Details are available on the

Council®s website www.aicte-india.org.
(c) No, Sir.
(d) Does not arise.

(e) and (F) Information in respect of "not-for-profit® Companies is
contained in the regulations mentioned in reply to parts (a) and (b),

above.
Post-Graduation courses in Management

t1047. SHRI MOHAN SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether All India Council for Technical Education (AICTE) has
instructed for a uniform system for admission to Post-Graduation in

Management courses;

(b) whether the responsibility of fixation of fees has also been

given to the State Governments;

(c) whether the syllabus would be prescribed on instruction of
AICTE;

(d) whether such instructions have been issued by the Technical
Board after the approval of Government;

(e) whether these instructions would be applicable to all the
foreign educational institutions coming to the country and to the

minority institutions as well; and
() whether deemed universities are under its jurisdiction?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Yes, Sir. The AIl India Council for
Technical Education (AICTE) has made Gazette Notification No. 37-
3/Legal/2011 dated 10.12.2010 and inter-alia defined process for granting
approval to various Post Graduate Diploma courses in Management (PGDM)for
academic year 2011-12. As per norms prescribed for PGDM programmes under

Appendix - 9 of
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tOriginal notice of the question was received in Hindi.
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AICTE"s Approval Process Handbook 2011-12, admissions to all PGDM
colleges shall be done through Common Entrance Test either by CAT or MAT
or the examination conducted by respective State Government for all
institution other than minority institutions and these admissions to
PGDM, PGDM (Executive), PGCM shall not start before 1st April of the

academic year.

(b) As per the Supreme Court of India®s direction in the case of TMA
Pai Foundation and subsequent Judgements, State Level Fee Committees have
been constituted by the concerned State Governments to prescribe the
tuition and other fees to be charged by technical institutions at Under
Graduate and Post Graduate level and to oversee the implementation. The
fees to be charged for PGDM, PGDM (Executive), PGCM programmes shall be
approved by the State Level Fee Committee.

(c) As per notification No. Legal 12/06/2010, Model
curricula/Syllabus for PGDM, PGDM (Executive), PGCM shall be issued by

the Council as a bench mark.

(d) In exercise of power conferred under section 10(k) of the All
India Council for Technical Education Act, 1987 (52 of 1987) and as
decided in the meetings of the Council held on 20th September and 24th
November, 2010 and other relevant order issued on the subject, the
Council has notified its policy and regulations in the matter of Post

Graduation in Management Courses.

(e) These norms other than admission norms are applicable for
minority institutions. The norms prescribed under Chapter V of Approval
Process Handbook 2011-12 of AICTE are applicable for the institutions
setup in collaboration and partnership between Indian and Foreign

Universities/Institutions.

() The deemed universities are governed by the judgement of Hon"ble

Supreme Court in the matter of Bharathidasan University Vs AICTE.
Female literacy in Maharashtra

1048. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Maharashtra is still lagging behind in

female literacy despite various programmes of Government;

(b) if so, the details thereof; and
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(c) what action Government has taken or proposes to take to improve

female literacy substantially in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per census 2001, Tfemale
literacy in Maharashtra was 67.03%, female literacy among SCs was 59.98%
and female literacy among STs was 43.08%. Rural female literacy was
58.40%.

Saakshar Bharat Programme, the new variant of National Literacy
Mission, with prime focus on female literacy is under implementation in
nine districts of Maharashtra, having adult female literacy rate of 50%
or less as per census 2001. Funds to the tune of Rs. 17.82 crores,
representing central share, have already been released to Maharashtra for

implementation of Saakshar Bharat programme.
Navodaya Vidyalayas

1049. SHRI  N.K.SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Navodaya Vidyalayas in the country;

(b) the number and names of districts without Navodaya Vidyalayas,

State-wise;

(c) whether Government has plans for establishment of Navodaya

Vidyalayas in these districts;

(d) the details of leadership training institutes that are being set

up in some Navodaya Vidyalayas; and

(e) whether all teachers of Navodaya Vidyalayas will receive

training in these centers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) There are 584 functional Jawahar Navodaya
Vidyalayas (JINVs) in the country.

(b) 72 districts in the country (including 32 districts in the State
of Tamil Nadu, which has not yet accepted the scheme) do not have any
JNV. The details of remaining 40 districts are given in the Statement
(See below).

(c) Navodaya Vidyalaya Scheme primarily caters to the meritorious

rural children. Six districts viz. Hyderabad, Central Delhi, New Delhi,
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Kolkata, Mumbai and Mumbai Suburban are not eligible to have JNVs as
these have no rural population. For the remaining districts not having
JINVs,
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opening of a new school depends on the concerned State Government making
available required land for construction of permanent building and
required temporary accommodation to start the school, subject further to

sauction of competent authority and availability of funds.

(d) and (e) Government have recently approved the setting up of
7(seven) Navodaya Leadership Institutes, in Chandigarh, Andhra Pradesh,
Goa, Rajasthan, Uttar Pradesh, Meghalaya and Orissa for providing in-

service training to teachers and staff of JNVs.
Statement

Names of districts without Jawahar Navodaya Vidyalaya (JINV)

SI.No. Name of State Name of district

without JNV Remarks

1 2 3 4

1. Andhra Pradesh 1. Hyderabad Not eligible

2. Assam 2. Kamrup Sanctioned but not
functional

3. Chhattisgarh 3. Narayanpur (Bastar) -

4. Bijapur (Dante wada) -

4. Delhi 5 Central Delhi Not eligible
6. New Delhi Not eligible
7. East Delhi -
8. West Delhi -
9. North Delhi -
10. South Delhi -

11. North East Delhi -

5. Gujarat 12 Surat -
13 Ahmedabad Sanctioned but not
functional
14. Valsad Sanctioned but not
functional
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15 Narmada Sanctioned but not

functional
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1 2 3 4
6. Haryana 16 Palwal -
7. Jammu and Kashmir 17. Srinagar -
18. Bandipura -
19. Ramban -
20. Kishtwar -
21. Phulwama -
8. Jharkhand 22_ Ramgarh -
23. Khunti -
9. Karnataka 24 Kolar -
25. Ramanagara -
26. Gulbarga -
10. Maharashtra 27. Bhandara -
28. Mumbai Not eligible
29. Mumbai Suburban Not eligible
11. Madhya Pradesh 30. Singrauli -
31. Jhabua -
12. Mizoram 32. Aizwal Sanctioned but not
functional
13. Rajasthan 33. Pratapgarh -
14. Uttar Pradesh 34. Kanshi Ram Nagar -
35. Sultanpur -
36. Rampur Sanctioned but not
functional
37. Deoria Sanctioned but not
functional
15. West Bengal 38. Kolkata Not eligible
39 Malda -
16.  Andaman and 40 South Andaman -

Nicobar Island
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Plan for secondary education

11050. SHRI RAGHUNANDAN SHARMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether for extension of secondary education any Central plan is

under consideration of Government;
(b) if so, the outlines of the plan; and

(c) if not, the manner in which the children who obtained elementary
education under implementation of Sarva Shiksha Abhiyan would receive the

facility of secondary education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) A centrally sponsored scheme,
called Rashtriya Madhyamik Shiksha Abhiyan (RMSA) was launched in March,
2009 to universalize access to secondary education and improve its
quality, while ensuring equity. The objective of the scheme is to achieve
an enrolment ratio of 75% at secondary stage (classes IX-X) within 5
years by providing a secondary school within a reasonable distance of
every habitation, to improve quality of education imparted at secondary
level through making all secondary schools conform to prescribed norms
and to remove gender, socio-economic and disability barriers. The scheme
presently covers Government and local body secondary schools (classes IX
and X).

(c) Does not arise.
Capitation fee charged by educational institutions

1051. SHRI S. THANGAVELU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has taken note of huge capitation fee charged
by the educational institutions including management institutions,

private medical and engineering colleges in the country;

(b) whether Government has also received complaints regarding such

activities of these institutions; and

(c) if so, the details thereof and the action taken by Government

against these institutions?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. As per the information
given by All India Council for Technical Education (AICTE), the Council
has received few complaints in the matter of charging capitation fee

since the creation of the Public Grievance Cell at AICTE in Oct, 2007.

(c) The grievances/complaints received at AICTE were processed as
per laid down procedures of Public Grievances Redressal Mechanism
notified by AICTE. The details of complaints received and the action

taken in the matter are given in the Statement.
Statement

Details of complaints received and action taken for changing

huge capitation fee by educational institutions

SI.No. Name of the Instt. Action taken
1 2 3
1 People Education Society An enquiry has been conducted in
the
Information and Technology cases and the outcome of the
enquiry
(PESIT) Bangalore is given below.
2 Babaria Institute of Technology, 1. People Education Society
(PESIT),
(BIT) Vadodara (Gujarat) Bangalore has admitted that a
voluntary contribution of Rs.
2,00,000/-
(Rs. Two Lacs) has been accepted
from Shri Ram Sumiran Singh,
Complainant. The institute has
refunded this amount through a
demand draft.
2. Babaria institute of technology
(BIT), Vadodara has admitted that a
voluntary donation of Rs.
3,50,000/-
(Rs. 3.5 lacs) has been accepted
from
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to

Shri Verghese Thomas, complainant
through cheques in favour of the

trust. BIT has refunded the amount

the complainant.
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3 Draunacharya College of
Engineering and Management,
Noida (UP)

4 Acharya Institute of Technology,

evidence hence

Bangalore (Karnataka)

5 Raja College of Engineering and

Technology, Madurai (Tamil Nadu)

6 Engg. College, Nilanga, Distt.
Solapur.

telephone.

the

7 Samarth Samaj®s Shivajirao

is

Jondhale College of Engg.-,

Sonarpada, Dombivili (E)-421204
required.
8 Chetana®s Instt. of Mgt. &

Research, Bandra

9 Prin. Welingkar Instt. of Mgt,

Matunga, Mumbai

the

required.

Not supported by any

no action required.

There was no evidence of donation
produced by the student letter was
written to the institution and the

institute has denied over

No written reply received. As also

college was not under the approved
list of AICTE during 1989 hence no

action required.

There is no evidence and the matter
in subjudice as informed by the

institute. Hence no action

It was an anonymous complaint and

no action required.

There were no evidences and no
names of the students and parents
were there in the application. The
matter is subjudice as stated by

institute. Hence no action

Elementary education for children under SSA

1052. PROF.

ANIL KUMAR SAHANI:

Will the Minister of HUMAN
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RESOURCE DEVELOPMENT be pleased to state:

(a) the total number of out-of school children aged 6 to 14 years,

State-wise;
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(b) the step taken to ensure elementary education for all children
aged 6 to 14 years under Sarva Shiksha Abhiyan (SSA);

(c) the quantum of funds allocated for SSA during the last three

years; and

(d) the quantum of SSA funds diverted for activities not connected

with it?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) and (b) As per national sample survey
conducted in 2009 through Social and Rural Research Institute (SRI) - a
unit of International Marketing Research Bureau (IMRB) the number of Out

of School Children (State-wise) is given in the Statement (See below).

Sarva Shiksha Abhiyan (SSA) provides for universalisation of
elementary education for all children in the 6-14 age groups. The overall
goals of SSA include universal access and retention, bridging of gender
and social category gaps in education and enhancement of learning levels
of children. SSA provides for a variety of interventions, including inter
alia, opening of new schools, construction of schools and additional
classrooms, toilets and drinking water, provisioning for teachers,
periodic teacher training and academic resource support, textbooks and

support for learning achievement.

The Right of Children to Free and Compulsory Education (RTE) Act,
2009 has come into force with effect from 1st April, 2010. Consequently,
SSA norms have been revised to align them with the provisions of the RTE
Act, 2009. The existing fund sharing pattern between the Centre and State
which was on a sliding scale viz. 65:35 during first 2 years of Eleventh
Five Year Plan, 60:40 in 3rd year, 55:45 1in 4th Year and 50:50
thereafter, has since been revised to provide for sharing of funds
between the Centre and the States in the 65:35 ratio for the period 2010-
11 to 2014-15. The fund sharing pattern will however, continue to be
90:10 ratio in respect of the States in the North Eastern Region.
Government has also committed Rs. 2,31,233 crores for implementation of

the combined RTE-SSA programme during the next 5 years.

(c) The central outlays under SSA for the last three years is as

follows:
- 2008-09: Rs 13,100 crores

- 2009-10: Rs 13,100 crores
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2010-11: Rs 19,000 crores
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(d) In the performance audit of the Sarva Shiksha Abhiyan (SSA) by
C&AG, i1t was confirmed that Rs. 53 crore was classified as expenditure
not covered under SSA guidelines. This covers, inter alia, the usage of
SSA funds for non-SSA activities, and includes for example, diversion of
funds towards: (i) payment of salary of teachers not appointed under SSA,
(ii) construction of buildings falling in the purview of State civil
works, (iii) payment of sports fee, library fee, (iv) loss of interest on
account of depositing funds in current, rather than savings accounts,
etc. CAG Performance Audit does not report any embezzlement of funds.
Strict guidelines have been issued to States/UTs to recoup the
inadmissible expenditure and avoid recurrence of such instances in

future.
Statement

Out of School Children as per findings of Sample Survey conducted by IMRB

SI.No. Name of the State 00SC as per sample Study in 2009
1 2 3

1 Andaman & Nicobar Islands 0
2 Andhra Pradesh 172354
3 Arunachal Pradesh 20601
4 Assam 234983
5 Bihar 1345697
6 Chandigarh UT 1974
7 Chhattisgarh 85366
8 Dadra & Nagar Haveli 444
9 Daman & Diu 23
10 Delhi 124022
11 Goa 0
12 Gujarat 162355
13 Haryana 107205
14 Himachal Pradesh 2451
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1 2 3

15 Jammu & Kashmir 9691
16 Jharkhand 132195
17 Karnataka 108237
18 Kerala 15776
19 Lakshadweep 0
20 Madhya Pradesh 328692
21 Maharashtra 207345
22 Manipur 12222
23 Meghalaya 12655
24 Mizoram 7485
25 Nagaland 8693
26 Orissa 435560
27 Pondicherry 993
28 Punjab 1267
29 Rajasthan 1018326
30 Sikkim 647
31 Tamil Nadu 52876
32 Tripura 8434
33 Uttar Pradesh 2769111
34 Uttaranchal 56225
35 West Bengal 706713

ToTAL : 8150618

Status of education In Assam

1053. SHR1 BIRENDRA PRASAD BAISHYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(a) whether it is a fact that thousands of primary schools in Assam
are running with single teacher and without book for the current academic

session;
(b) if so, the details thereof;

(c) whether the education system 1in the State of Assam is
deteriorating day by day and strong public resentment mass movement has

been reported recently;
(d) if so, details thereof; and

(e) the steps Government has initiated in this regard in view of

Right to Education, RTE?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per the District Information
System for Education (DISE) 2009-10, the number of single teacher primary
schools in Assam has decreased from 33.31% in the year 2008-09 to 16.42%
in the year 2009-10. As per Annual Work Plan and Budget (AWP&B), 2010-11
of Sarva Shiksha Abhiyan (SSA), Assam, an outlay of Rs.2515.77 lakh has
been allocated for distribution of free text books to 16,77,179 children

of primary schools in the State.

(c) and (d) There has been improvement in the several educational
indicators for Assam. As per the Social and Rural Research Institute, a
unit of International Marketing Research Bureau (SRI-IMRB) Survey, the
number of out of school children has declined from 5,36,220 in 2005 to
2,34,983 in 2009. As per DISE 2009-10, at primary level in Assam, average
student classroom ratio (SCR) has improved from 36 in 2008-09 to 28 in
2009-10, pupil-teacher ratio (PTR) has improved from 26:1 in 2008-09 to
25:1 in 2009-10, percentage of schools having common toilets has improved
from 27.99 in 2008-09 to 39.80 in 2009-10 and percentage of schools
having drinking water facility has improved from 63.69 in 2008-09 to
81.88 in 2009-10.

The State Government of Assam has reported that the public resentment
on account of delay in supply of textbooks has subsided following the
supply of free textbooks and school infrastructure development

activities.

(e) The Central Government has taken several steps for
implementation of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009 including () notifying the Right
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of Children to Free and Compulsory Education Rules, 2010; (b) notifying

the National Council for
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Teacher Education (NCTE) as the academic authority under section 23 (1)
of the RTE Act and the Nation Council of Educational Research and
Training (NCERT) as the academic authority under Section 29 (1) of the
Act; (c) constitution of a National Advisory Council (NAC) under section
33 (1) of the Act; (d) harmonization of norms of the SSA with the
provisions of the RTE Act; (e) laying down the minimum qualifications for
a person to be eligible for appointment as a teacher in schools; ()
consultation at various Tforums with the State Governments and other
stakeholders regarding implementation of the Act (g) revising the fund
sharing pattern between the Centre and State Government for implementing
the SSA programme as per the RTE norms. An outlay of Rs.2,31,233 crore
has been approved for implementation of the combined RTE-SSA programme
for 2010-11 to 2014-15.

Increasing the number of seats in technical educational institutions

t1054. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has permitted the technical
educational institutions in the country to increase the number of seats
in each course and has removed the ceiling on maximum number of seats in

colleges; and

(b) if so, the details thereof and the steps taken to maintain the

standards of education in these educational institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No, Sir. The AIl India Council
for Technical Education (AICTE) accords approval for establishment for
new technical institutions and variation in intake/introduction of new
programme in the existing institution in line with norms and standards
prescribed by the Council from time to time. AICTE also conducts surprise
visits to AICTE approved institution to ascertain the compliance of

notified norms and standards.

IT the Council receives any complaint with respect to the
availability of the infrastructure in the existing institutions, it
ascertains the same through surprise visits by a Committee of the experts
and takes necessary action as per the provision of Approval Process

Handbook and notified norms and standards.

toriginal notice of the question was received in Hindi.

311



Emission of green house gas

1055. DR. T. SUBBARAMI REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether the agriculture sector has to find ways to reduce its
environmental impact including lowering its own greenhouse gas emission

without compromising food security;
(b) if so, the details thereof; and
(c) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) to (c) Methane and Nitrous Oxide are the two major Green
House Gases (GHGs) emitted from rice-ecosystems due to conventional
methods of rice cultivation, soil management and crop residue burning
etc. The Indian Council of Agricultural Research (ICAR) and different
State Agricultural Universities (SAUs) have been evolving technologies to
reduce these emissions without compromising the food grain production.
These technologies include, improved irrigation management, cultivation
of aerobic rice, direct-seeded rice and System of Rice Intensification
(SR1) and use of neem-coated urea. The agricultural emissions in India
have declined from 344.48 million tonnes CO2 equivalent In 1994 to 334.41
million tonnes CO2 equivalent in 2007 as per assessment of Indian Network
for Climate Change Assessment (INCCA). The contribution of agricultural
sector in total emissions has also reduced from 27.6% to 17.6% during the

same period.

Recently ICAR has also initiated a programme *National Initiative on
Climate Resilient Agriculture” to strengthen the climate® change
resilient research in agriculture and allied sectors, and demonstrate

climate resilient technologies at farmers®™ fields.
Fee structure in II1Ts

1056. SHRI A. ELAVARASAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the committee set up to study the road map for the
autonomy and future of the 1ITs had recommended that the fee be raised

from Rs. 50,000 per annum to Rs. 2 — 2.5 lakh per annum; and
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(b) whether the proposal was rejected by Government and asked to
rework the fee structure taking iInto account the aspirations of all

sections?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Kokodkar Committee set up to study
the road map for the autonomy and future of the IITs is yet to submit its

report to the Ministry.
(b) Does not arise.
Installation of fog safe device

1t1057. SHRI SATYAVRAT CHATURVEDI :
SHR1 MOTILAL VORA:
Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that installation of "Fog Safe Device" to

tackle fog is estimated to cost around 35 to 45 thousand rupees;

(b) the number of trains decided to be equipped with Fog Safe Device

and by when the decision was taken;

(c) whether it is also a fact that while the fog starts setting in
from December, the installation of Fog Safe Device was decided to

commence from January-February, 2011;
(d) if so, the reasons therefor; and

(e) by when the work of installation of the Fog Safe Device would be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) Yes, Sir.

(b) This device is a portable device carried by the Loco Pilot and
is not fixed on any train. Fog affected Zonal Railways were advised to
plan for trial/provision of adequate number of such devices in September,
2010.

(c) No, Sir. The decision to acquire this device was taken in
August, 2010.

(d) Does not arise.

tOriginal notice of the question was received in Hindi.
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(e) The fog safe devices are under various stages of service trials
and/or deployment over different zones of Indian Railways in a phased

manner .
Without ticket journey by women

t1058. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of RAILWAYS be pleased to state:

(a) the number of women who were arrested for offence of ticketless
travel in the first week of January, 2011 at Vidisha Station (Madhya

Pradesh) and the amount of fine collected from them;

(b) whether it is a fact that the Railway Police and the Ticket

Collectors cruelly harassed ticketless women passengers;

(c) whether it is also a fact that two passengers who came to the

rescue of those women were locked inside police station; and
(d) if so, the action taken against the guilty officials so far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) In one incident, 06 women were charged for travelling
without ticket and an amount of Rs. 2,050/- was realized as railway dues
from them in the Tfirst week of January, 2011. In another incident 01
woman was charged for travelling without ticket and an amount of Rs.

270/- was realized as railway dues from her in the same period.
(b) No, Sir.

(c) and (d) No Sir. However, in the first incident, 02 male co-
passengers misbehaved and quarreled with the Ticket Collector, who had
charged 06 women passengers for travelling without ticket in train no.
492 Up passenger. On the complaint of the Ticket Collector, cases vide
crime no. 01/2011 and 02/2011 dated 02.01.2011 under section 145 and 146
of the Railways Act were registered against them by Railway Protection
Force/Vidisha. They were subsequently released on bail. Both the
passengers accepted their guilt before the Special Railway Magistrate 1st
Class/Bhopal and were imposed penalty of Rs. 200/- each by the court. No

Railway Protection Force personnel was found guilty.

toriginal notice of the question was received in Hindi.
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Construction of Moinagiri-Jogighopa rail line

1059. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the New Moinagiri-Jogighopa, rail line

construction has not been completed so far;
(b) if so, the details of the present status of construction; and
(c) the target of completion of works?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) to (c¢) Under this project, Golakganj to Gauripur has
already been completed under Fakiragram-Dhubri GC work. New Coochbehar-
Golakganj (58 km) new line is targeted for completion shortly. The entire
project 1is expected to be completed by March, 2014 subject to

availability of funds.
Lift/trolly facility at platform to senior citizens etc.

1t1060. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has contemplated to provide trolly facilities
to senior citizens, women and disabled persons during their journey, at

railway stations;

(b) if so, by when Government is going to provide such facilities in

the country and the stations that will be provided with such facilities;

(c) whether men, women and disabled persons will have to book a

trolly in advance to avail these kind of Government facilities; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKD): (a) and (b) Yes, Sir. Modern luggage trolleys operated by Rail
Yatri Sevaks for the convenience of senior citizens and ladies have been
introduced at Howrah station through the sponsorship of State Bank of
India. It has been decided to extend this facility to Sealdah, New Delhi,
Mumbai, Chennai, Ahmedabad, Bengaluru and Thiruvananthapuram stations in

a phased manner.

tOriginal notice of the question was received in Hindi.
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(c) and (d) These trolleys can be booked in advance through specific
telephone number notified for the purpose or at the nominated counters on

arrival at the station.
Train between Hoshiarpur and Ferozpur

1061. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a train running between Hoshiarpur and

Ferozpur (Punjab) has been stopped;
(b) if so, the reasons therefor;

(c) whether there is a great resentment among the people in this

regard;
(d) by when the Railways is starting this train;
(e) if not, the reasons therefor;

() whether it is also a fact that there is a rail link between

Hoshiarpur and Jammu via Jalandhar Cantt;

(g) whether there is a demand to start a train from Hoshiarpur to

Jammu; and
(h) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (&) to (e) No, Sir. There has been no direct train between

Hoshiarpur and Firozpur.
() and (@) Yes, Sir.
(h) Presently, there is no such proposal.
Compensation to accident victims

t1062. DR. YOGENDRA P. TRIVEDI: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of persons died and injured while crossing rail
lines, falling from local trains or due to electrocution while sitting on
the roof of the trains or other reasons in Mumbai lifeline-local trains

between January, 2010 to December, 2010;

toriginal notice of the question was received in Hindi.
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(b) the number of person/dependents who have been given compensation

by the Railways and the amount thereof; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) to (c) The information is being collected and will be laid
on the Table of the Sabha.

Setting up of coal corridor

1063. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of RAILWAYS

be pleased to state:
(a) whether a coal corridor is proposed to be set up by Railways;
(b) if so, the major objective thereof; and

(c) to what extent the revenues of Railways will improve with this

move?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI) : (&) No, Sir.

(b) and (c¢) Do not arise.
Laying of rail line between Bhadrachalam and Sattupalli

1064. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Reconnaissance-cum-Engineering and Traffic Survey(RETS)
of Railways had recommended for Jlaying of a vrail 1line between
Bhadrachalam Railway Station and Sattupalli as this line forms a part of
proposed Bhadrachalam Road-Kovvur line which 1is serving many backward
areas and also that income from this section is estimated to be 27.11 per

cent of the cost involved;

(b) if so, the details of the progress made so far on Bhadrachalam

Sattupalli line and reasons for tardy pace of work on it; and
(c) by when, this line is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI) : (&) Yes, Sir. Reconnaissance Engineering Cum Traffic Survey
has been conducted for laying of new Broad Gauge Lline between
Bhadrachalam Road-Kovvur. As per survey report, cost of proposal is

assessed as Rs. 923.23 crore. After scrutiny of survey report in the
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Ministry, Planning Commission has been requested to accord "in principle

approval™.
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(b) and (c) Bhadrachalam Road-Sattupalli (56.25km) was sanctioned in
budget 2010-11 at a cost of Rs. 337.50 crore. Entire cost of project
(except land cost) is to be borne by SCCL (Singareni Collieries Company
Ltd.). M/S SCCL are yet to deposit funds for this project. Project will
be executed as per availability of funds from M/S SCCL.

Ban on PPP in railway projects

t1065. SHRI RAJIV PRATAP RUDY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that all rail projects being operated
through Public- Private- Partnership (PPP) have been banned by

Government;
(b) if so, the details thereof;

(c) the present progress report of rail factory operated by earlier
Government through public-private- partnership at Madhora 1in Saran
district in Bihar and whether ban has been imposed thereon by Government;

and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKD): (a) No, Sir.

(b) Does not arise.

(c) and (d) No ban has been imposed by the Government on the
implementation of the diesel locomotive manufacturing factory at Marhaura

in Saran district in Bihar.

Land required for the factory has been identified and the process of
making land available for Marhaura has entered the final stage. The
process of prequalification of bidders for the project has been
completed. Eligible bidders have been short-listed for participation in

the financial bid.
Railway crossings in Gujarat and Jharkhand

1066. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government would give figures of accidents and number of
casualties in railway accidents at level crossings, State-wise, in last

three years;
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(b) the number of level crossings in the State of Gujarat and

Jharkhand and how many of them are unmanned as on date;

(c) the number of level crossings earmarked for over bridge/under-

pass in last three years in the States of Jharkhand and Gujarat; and
(d) the current status of such projects in both the States?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) During the last three years, i.e., 2007-08, 2008-09 and
2009-10, the number of unfortunate accidents at Ilevel crossings and
casualties involved therein is as under. As Railways do not maintain

State-wise data in this regard, the details are given Railway Zone-wise.

Rai lway 2007-08 2008-09
2009-10
No. of No. of No. of No. of No. of No. of

Accidents casualties Accidentscasualties Accidents

casualties
1 2 3 4 5 6 7
Central - - 1 1 - -
Eastern 1 19 1 14 - -
East Central 4 18 3 22 4 13
Northern 15 97 6 61 16 87
North Eastern 8 47 12 63 8 88
Northeast Frontier - - 2 3 6 17
North Western 6 24 11 54 10 50
Southern 6 29 5 10 1 2
South Central 7 26 5 37 4 11
South Eastern 5 31 1 2 4 13
Western 5 24 9 27 7 24
East Coast 4 13 5 29 2 6
South Western 8 20 1 4 4 8
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West Central 3 5 2 7 1 3
North Central 3 4 2 3 2 4
Southeast Central 2 5 3 16 1 7
TOTAL 7 362 69 353 70 333

(b) As on 01.04.2010, there are a total of 3962 level crossings in
the State of Gujarat, out of which 2436 are unmanned level crossings.
Similarly, there are 771 number of level crossings in the State of

Jharkhand, out of which 378 are unmanned.

(c) and (d) During the last three years, 5 level crossings in
Jharkhand and 18 level crossings in Gujarat have been sanctioned for
construction of Road Over Bridges/Road Under Bridges. These are at
different stages of geotechnical investigation, planning and design
approval, estimation, acquisition of land by State Governments, tendering

and construction.
Catering facility in long distance trains

1067. SHRI RAM KRIPAL YADAV: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has any plan to introduce Railway Catering
services in all 1long distance trains atleast in all trains having

overnight journey;
(b) if so, by when;
(c) if not, the reasons therefor;

(d) whether it is a fact that lot of trains running for more than 10
hrs. do not have catering facility and passengers are facing problems in

those trains; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (e) Catering services on trains are adequately organized
either through a Pantry car attached on them, or by existing Static Units
at stations on which the trains have a stoppage. The attachment of pantry
cars to trains is based on the factors such as operational Tfeasibility

due to existing load of
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the train, maximum load permitted on each section, priority of the train,
journey time, other operational factors, commercial justification,
availability of pantry cars and other exigencies etc. among others. Given
this consideration, the decision to attach pantry cars in long distance
trains is taken. However, catering services are being made available from
static units at stations en route for all trains including those which

runs for more than 10 hrs.
Development of Madgaon railway station as world class station

1068. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Madgaon railway station in Goa is proposed to be

developed as a model railway station or world class railway station;
(b) if so, the progress made in this regard;

(c) the details of the development proposed to be undertaken and

cost likely to be incurred; and
(d) by when the station is proposed to be developed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) to (d) The scheme of development of station as “Model
Stations®™ was in vogue between June, 1999 and November, 2008. Madgaon

railway station has already been developed as Model railway station.
Introduction of heritage trains in H.P.

1069. SHRIMATI VIPLOVE THAKUR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has received a proposal from the State
Government of Himachal Pradesh for introducing heritage trains on Shimla-
Kalka and Pathankot-Jogindernagar narrow gauge sections for the

convenience of tourists;

(b) if so, the details thereof and the action Government has taken

thereon;
(c) whether Government intends to consider the proposal;
(d) if so, by when the said proposal is likely to be approved; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKID): (a) No, Sir.

(b) to (e) Do not arise.
Direct train between Lucknow and New Delhi via Farrukhabad and Kasganj

1070. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that there is no direct train for Delhi

from Kaimganj and Kasganj in Uttar Pradesh;

(b) whether it is technically possible to run direct trains between

Lucknow and New Delhi via Kannauj, Farrukhabad and Kasganj; and
(c) if so, the action being taken to provide such a train?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): () Presently, there is no direct train between
Kasganj/Kaimganj and Delhi.

(b) and (c) Although it is technically feasible to run a train
service between Lucknow and New Delhi via Kannauj-Farrukhabad-Kasganj,
because of longer distance and severe operational constraints, it is not

feasible to introduce such a service, at present.
Inadequate funds for Ahmedabad Division

1071. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the reasons for not providing adequate Tfunds to Ahmedabad
Division in Gujarat (W.R.) and as a result various facilities such as

lifts, better quality linen etc., are not provided to passengers; and

(b) the details of funds provided for modern Tfacilities at
Gandhinagar, Sabarmati, Maninagar, Asarva and Ahmedabad stations during

the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) Funds are provided for various activities keeping iIn view
the overall availability of resources and priority of works. The
activities such as lifts, better quality of linen etc. to passengers are

not affected
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due to any inadequacy of funds. Two lifts are available and five lifts
and two escalators have been sanctioned for Ahmedabad railway station.
Supply of good quality linen to passengers is being ensured and number of
complaints in this respect on Western Railway, which includes the State

of Gujarat, have come down.
(b) Allocation of fund is not done station-wise.
High speed trains in India

1072. SHRI NATUJI HALAJI THAKOR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is contemplating a plan to introduce high

speed trains in the country on the lines of trains in Britain;
(b) if so, the details thereof;

(c) whether any steps have so far been taken to introduce such

trains between Ahmedabad-Surat-Mumbai ;
(d) if so, the details thereof; and

(e) whether Government is considering to prescribe a time schedule

for the introduction of high speed trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) and (b) Railways have selected six corridors in the system

to undertake prefeasibility studies for introducing high speed trains.

(c) and (d) A prefeasibility study of Pune-Mumbai-Ahmedabad corridor

has been concluded.
(e) No, Sir.
Fault in design plan

1073. SHRI SYED AZEEZ PASHA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Forum on Social and Human Rights has represented
directly and through the National Human Rights Commission to the South
Central Railway to send an expert to visit Tanuku to interact on the
human problems caused by a design flaw in the lengthy road-over-bridge in
Andhra Pradesh;
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(b) whether no response of any nature has been sent to the Forum in

last 60 days;

(c) the general rules and practices of Railways to address such

issues and requests for interactions for specific purposes; and
(d) the steps proposed to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) Yes, Sir.

(b) Railway’s has replied to National Human Rights Commission (NHRC)
on 19.01.2011.

(c) For busy level crossings gates with Train Vehicle Unit (TVU)
above one lakh, requiring frequent closure causing inconvenience to road
traffic, State Governments sponsor construction of ROB/RUB on cost
sharing basis. Railways sanction such works in Works Programme. ROB/RUB
alignment is decided by State Government. Railway executes the Bridge
portion within Railway limit and approach portion of alignment is

constructed by State Government.

(d) As per undertaking given by the State Government, provision of
encumbrance free land for approach road, alignment decision, etc., is to
be taken by them. As such, relief and rehabilitation for displaced
people, if any, is to be arranged by the State Government. In case, State
Governments sponsor subway for pedestrian, two/three wheelers, etc. on
cost sharing basis, Railways will agree for the same at technically

feasible location to reduce hardship to the people.
Stoppage of trains at Bharuch railway station

1074. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government has received any representation and demand
for stoppage of Mumbai Rajdhani and August Kranti Rajdhani, Garib Rath
and Hapa-Howrah trains at Bharuch railway station in Western Railway in

view of Dahej SEZ and other vital industrial establishments at Bharuch;
(b) if so, the details thereof and the action taken thereon; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (c) Demands for stoppage are received at various levels
of railway administration and action as found feasible and justified is
taken. 12953712954 August Kranti Rajdhani Express and 12215/12216 Bandra
Terminus-Delhi Sarai Rohilla Garib Rath Express have already been
provided stoppage at Bharuch w.e.f. 01.01.1994 and 15.07.2008
respectively. Stoppage of additional trains at Bharuch has not been found

commercially justified and operationally feasible at present.
Mismanagement of catering services

t1075. SHRI MOHAN SINGH: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware of mismanagement of catering in
trains and as such it is being considered to abolish catering corporation

(IRCTC) to improve this system;

(b) whether Government proposes to take over all the arrangements

related to catering under contract system under its own controls; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (c) No, Sir. There is no proposal to abolish the Indian
Railway Catering and Tourism Corporation. Railways 1is aware of its
responsibility of providing hygienic and good quality food to the public
at affordable prices. A new Catering Policy has accordingly been
announced which seeks to achieve this. As per the policy, Zonal Railways
are primarily responsible for the management of catering services, on-
board as well as at stations. However, the premium high-end catering
(Food Plaza, Fast Food units etc.) will be managed by Indian Railway

Catering and Tourism Corporation (IRCTC).
Rail projects in Orissa

1076. SHRI RUDRA NARAYAN PANY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has any proposal to consider for the sanction
of Bargarh-Nuapada via Padampur - (120 kms.), Talcher-Gopalpur - (245
kms.), Rupsa-Bangiriposhi-Gorumahisani - (35 kms.), Badampahar-Keonjhar -

(70 kms.) and Berhampur-Phulabani -(169.8 kms.) projects in Orissa;

tOriginal notice of the question was received in Hindi.
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(b) if so, the progress made so far; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKID): (a) to (c¢) No, Sir. At present these lines are not under
consideration for sanction. The surveys for Bargarh-Nawapara via Padampur
(137 km) new line, Talcher-Gopalpur (293 km) new line and Bangriposi-
Gorumahisani (42 km) new line had been taken up in the past but could not
be sanctioned due to limited availability of resources and huge

throwforward of ongoing projects.
Extension of Ludhiana-Dankuni dedicated freight corridor

1077. SHRI RUDRA NARAYAN PANY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is any proposal pending in the Ministry for the
extension of Ludhiana-Dankuni dedicated freight corridor upto Haridaspur

of Orissa;
(b) if so, the details thereof;

(c) whether the State Government has given any proposal in this

regard; and
(d) if so, details of the progress?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (&) No, Sir. There is no proposal pending in the Ministry for
the extension of Ludhiana-Dankuni dedicated freight corridor upto

Haridaspur of Orissa.
(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Doubling of rail line in Tamil Nadu

1078. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased

to state:

(a) the present status of railway doubling project between

Villupuram-Dindigul and Madurai and Colachal Port;
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(b) whether the project is incurring cost and time over-runs;
(c) if so, the details thereof;

(d) the total money allocated for this project and the money spent

so far; and
(e) by when it would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKID): (@) Execution of Villupuram-Dindigul doubling project has been
entrusted to Rail Vikas Nigam Ltd. (RVNL). Bridge works on the entire

length and works on Ariyalur-Valadi critical section have been taken up.

Colachal Port is situated near Eraniel station on Thiruvananthapuram-
Nagercoil rail route. No work for doubling of Madurai-Nagercoil-Eraniel

to Coalchal Port is sanctioned.
(b) No, Sir.
(c) Does not arise.

(d) An outlay of Rs. 60 crore has been provided under RVNL funds for
Villupuram-Dindigul doubling project and an expenditure of Rs. 19.26

crore has been spent on this project by January, 2011.

(e) Villupuram-Dindigul doubling project is expected to be completed
by the year 2014.

Accidents due to unmanned level crossings

1079. SHRI RAJEEV SHUKLA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has inquired into the fact that there has

been increase in the accidents due to unmanned level crossings;
(b) if so, the details thereof; and

(c) whether Government is planning to initiate to improve the signal

system of Railways in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) During the current year from 1st April 2010 to 23rd

February, 2011, the number of incidents of

329



trespassing at unmanned level crossings decreased from 57 to 37 in

comparison to the corresponding period of the previous year.
(b) Does not arise.

(c) New technologies/technological upgradation for improving the
signalling system that are planned include provision of
Electrical/Electronic interlocking systems with Central Panels at all
stations, complete track circuiting of station sections on all routes,
Light Emitting Diodes (LED) Signals, Block Proving Axle Counters (BPAC),
Train Protection and Warning System (TPWS), etc.

Construction of ROB and under-pass bridges

1080. DR. JANARDHAN WAGHMARE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether construction work of rail-over-bridges and under pass-

bridges on National Highways is pending in various States;

(b) if so, the details of the location of said rail over-bridges and

under-passes; and

(c) the steps taken by Government to complete the said pending work

in a time-frame period?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (c¢) The information is being collected and will be laid
on the Table of the Sabha.

Delay in running of trains due to fog

1081. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether lakhs of passengers suffered due to delay in running of

trains because of fog during 2010;

(b) whether there was any proposal to install fog safety devices in
trains which alert drivers about approaching signals during poor

visibility;

(c) if so, the reasons for not fitting fog safety devices in trains

and causing harassment to the passengers; and
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(d) the measures taken for comfortable rail journey?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI) : (@) Yes, Sir.

(b) and (c) Yes, Sir. Fog safe device is a portable device to be
carried by the Loco pilot and not fitted on a train. The device is under

various stages of trial.

(d) The following steps have been taken by Indian Railways to ensure

safe and punctual journey of passenger carrying trains:

1. Intensive, round the clock monitoring of trains at all three levels

viz. Divisional, Zonal Head Quarters and Railway Board.
2. Launching of punctuality drives from time to time.

3. Running of trains at maximum permissible speed except during adverse

weather conditions like fog, for safety considerations.

4. Improvement in standard of maintenance of assets to reduce equipment
failures.

5. Counseling and motivating staff to ensure punctual running.

6. Liaison with State Government to tackle the Law and Order problems

and miscreant activities.
7. Up gradation of technology of track, rolling stock and signaling.

Besides, Railways have taken initiative to run train safely and in
time during fog also. Railways have provided LED signal at 4273 stations
on Indian Railways to improve visibility during fog for safety and smooth
running. The automatic signals on fog affected busy sections of Northern
region of Indian Railways 1i.e. Kanpur-Aligarh and Mathura-Ballabhgarh
were also converted to semi automatic during fog period so as to improve
transit time of trains and also prevent accidents. A number of trains
were cancelled in advance to create clear path for all other trains and
the same was announced 3 months in advance to avoid any inconvenience to
travelling passengers. Information of current train running was made
available to public through 139 services to avoid any inconvenience to

travelling public.
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Incident of death of youth due to train accident

1082. SHRI GOVINDRAO ADIK:
SHRIMATI KUSUM RAI:
SHRI SHREEGOPAL VYAS:
SHRI MOHAN SINGH:
SHRI M.P. ACHUTHAN:
Will the Minister of RAILWAYS be pleased to state:

(a) whether enquiry into the incidents of death of candidates who
were atop of the train iIn the recent past in Uttar Pradesh has been

completed;
(b) if so, the reasons that caused the accident;
(c) whether compensation was paid to the dependents of the deceased;
(d) if so, the details thereof;

(e) whether any person/institution/department has been held

responsible for this; and
(F) if so, the action taken and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) No, Sir. Inquiry has not been completed. However,
preliminary report of the Commissioner of Railway Safety (CRS), Northern

Circle, New Delhi has been received, and final report is still awaited.

(b) The Commissioner of Railway Safety in his preliminary report has
observed that unusual occurrence to a few unauthorised passengers
travelling on the roofs of the coaches of Train No. 12332 Jammu Tawi-
Howrah Himgiri Express in Shahjahanpur Yard between Shahjahanpur and Roza
railway stations of Moradabad Division of Northern Railway at 16.24 hours
on 01.02.2011, took place due to their striking against the Public Foot
Over Bridge situated at the Lucknow (East) end of Shahjahanpur railway

station.
(c) No, Sir.
(d) Does not arise.

(e) and (F) Action will be taken on receipt of the final report of

the Commissioner of Railway Safety.
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Revision of pay scales

1083. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government acquired M/s Bharat Wagon & Engg. Co. Ltd.
(BWEL), Patna and Burn Standard Co. Ltd. (BSCL) and Breadth Width Company
in 2008 and 2010 respectively;

(b) whether Government has revised pay scales in Burn Standard Co.
Ltd. (BSCL) and Breadth Width Company;

(c) if so, the reasons for not revising the pay scales of M/s.
Bharat Wagon & Engg. Co. Ltd. (BWEL), Patna; and

(d) the action taken to revise the pay scales of M/s. Bharat Wagon &
Engg. Co. Ltd. (BWEL), Patna?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (@) The administrative control of Bharat Wagon & Engineering
Company Limited (BWEL) Patna has been transferred to Ministry of Railways
(MOR) from Department of Heavy Industries (DHI) on 13-08-2008. The
administrative control of Burn Standard Company Limited (BSCL) (except
Salem unit) and Braithwaite Company Limited (BCL) has been transferred to
MOR from DHI on 15-09-2010 and 06-08-2010 respectively.

(b) The Government has given permission to implement 1997 pay scales
of Department of Public Enterprise in BSCL prospectively. Board for
Industrial and Finance Reconstruction (BIFR) now Board for Reconstruction
of Public Sector Enterprises (BRPSE) have already endorsed this. The
negotiated wages of workers/staff in BSCL is being implemented w.e.f.
Oct. 2010. The negotiated wages of worker/staff in Braithwaite Company
Limited (BCL) has already been implemented w.e.f. Oct. 2010.

(c) and (d) The case of BWEL has also been referred to the Board for
Industrial and Finance Reconstruction (BIFR). BIFR is yet to approve a
rehabilitation package for the company containing the pay revision of the

employees.
Annual requirement of coaches

11084. SHRI BALAVANT alias BAL APTE: Will the Minister of RAILWAYS be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Railways have assessed the annual requirement of coaches

and wagons;
(b) if so, the details thereof;

(c) the total production capacity of all rail coach factories in the

country;

(d) the number of coaches and wagons manufactured in the country

during the past three years;
(e) the unit-wise utilization of production capacity;
() the reasons for low utilization of capacity; and

(g) the steps taken by Railways to augment the production capacity
of rail coach factories?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) Yes Sir.

(b) For the year 2010-11, a requirement of 18000 wagons and 4000

coaches has been assessed.

(c) The total production capacity of the two coach manufacturing

production units under Indian Railways is 3000 per year.

(d) Year Coaches Wagons (vehicle units)
2007-08 3101 14700
2008-09 3193 15261
2009-10 3494 15597

(e) The production capacity of the two coach manufacturing

production units under Indian Railways is being fully utilized.
() Does not arise.

(g) A work has been sanctioned to expand the capacity of Integral
Coach Factory, Chennai from the existing capacity of 1500 to 1700 coaches
per annum. Considering the 1increasing requirement of coaches various
initiatives for setting up new coach manufacturing facilities have also

been taken.
Damage to coaches of railways

1085. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be
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pleased to state:
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(a) whether it is a fact that a large number of coaches are lying

damaged due to burning or accidents;
(b) if so, the details thereof;

(c) whether Government is planning to get these coaches repaired so

as to put them on routes;
(d) if so, by when;
(e) if not, the reasons therefor;

() how much loss the Railways has suffered due to the damage to
coaches in accidents or burnt or damaged by mobs in the last five years;

and

(g) how much revenue the Railways would get after putting them in

use?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (@) and (b) About 73 coaches are presently ineffective on the

Railways, owing to accidents and incidences of fire.

(c) to (e) All of these, except for 4 coaches, have been found to be
beyond economical repairs and not worthy of being put back in service.
Most of these have been processed for condemnation, pending clearance
from various Investigating Authorities. The repairs to the identified
coaches shall also be taken up only after clearance by the Investigating

Agency/Agencies.

() Railways have incurred a loss of approx. Rs. 40.8 crores in last
five years owing to damages to the coaches in accidents, incidences of

fires, arson/agitation by mobs etc.
(g) Does not arise in view of (c) to (e).
12.00 Noon
SHORT NOTICE QUESTION
Environmental clearance to Polavaram Project

1. SHRI M. VENKAIAH NAIDU: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that environmental clearance for the multi-
purpose Polavaram project in Andhra Pradesh is pending with the Ministry

since long;
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(b) whether it is also a fact that forest clearance was already

given to the State Government to declare it as a national project; and

(c) if so, the steps taken by the Ministry to clear the project and

the present stage of the final clearance to the project?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) A Statement is laid on the Table of the

House.
Statement

(a) to (c) The Environment Clearance to the Multipurpose Polavaram
Project in Andhra Pradesh was accorded on 25.10.2005. However, due to a
number of writ petitions and due to the conditions laid down in R&R and
Forest Clearances that no submergence and displacement of people
including Scheduled Tribes shall take place in the States of Orissa and
Chhattisgarh, the Government of Andhra Pradesh proposed construction of
protective embankments on Sabari and Sileru Rivers in the States of
Chhattisgarh and Orissa. The proposal was referred to the Ministry of
Environment and Forests and after consideration by the Environment
Appraisal Committee (EAC) for River Valley and Hydro Power Projects
(RV&HEP); an amendment to the earlier Environment Clearance was
communicated on 9.3.2009 to the Government of Andhra Pradesh by the
Ministry of Environment and Forests for conduct of Public Hearing in the

States of Chhattisgarh and Orissa.

The Project involves diversion 3731.07 ha of forests land (3473.00 ha
notified forest area plus 258.07 ha deemed forest land as per Hon"ble
Supreme Court®s definition). After following due procedure, the Polavaram
Project has been accorded forest clearance on 28.07.2010 with certain

specific conditions.

Since the requisite Public Hearings in the States of Chhattisgarh and
Orissa have so far not been held, the Ministry of Environment and Forests
had issued a notice to the Government of Andhra Pradesh on 1st November,
2010. The Government of Andhra Pradesh has submitted the reply to this
notice requesting the Ministry to review change in the scope of the

Project, which is under consideration.

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, this is a very important
multi-purpose project, which is going to affect around 15 districts of

Andhra Pradesh. Its foundation was laid in 1980 by three
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successive Chief Ministers. More than Rs.3,589 crores have been spent on
this project. Is the hon. Minister aware of it? Then, how much time is he
going to take further to give final clearance? Let the hon. Minister be
specific. Last time also, we have raised this issue. At that time, the
hon. Minister said that he has written to the Andhra Pradesh Government
and awaiting response from them. Is the hon. Minister in agreement with

the Andhra Pradesh Government regarding contention about the project?

SHRI JAIRAM RAMESH: Sir, the environment clearance and forest
clearance has already been granted for the Polavaram Multi-purpose

Project.

SHRI M. VENKAIAH NAIDU: Sir, 1 am not able to hear the hon. Minister.

Please, use the mike.

SHR1 JAIRAM RAMESH: It has already been cleared. The forest clearance
was given. The final stage-Il forest clearance for the Polavaram Project
was given way back in July, 2010. The issue before the Government of
India is the declaration of the Polavaram Multi-purpose Project as a
national project. That 1is being handled by the Ministry of Water
Resources. The matter is under consideration of the Government of India.
The limited point in which the Environment and Forest Ministry comes into
play is the environment and forest clearance. The hon. Member, being from
Andhra Pradesh, is rightly concerned about this Project. 1 would request
him to also persuade his colleague, the Chief Minister of Chhattisgarh
who has written a four-page letter to me, arguing against continuing the
forest and environment clearance for the Polavaram Project on the grounds
that there is going to be submergence in the State of Chhattisgarh. There
have also been questions that have been raised by the Government of
Orissa. Now, Sir, one of the conditions for giving clearance for this
Project is that there will be no submergence in the State of Orissa and
in the State of Chhattisgarh. For this, protective embankments have to be
built along a 29 kilometres stretch on the river Sabari in Chhattisgarh,
and along a 30 kilometres stretch on the river Sabari and Sileru in the
State of Orissa. This is the factual position. Without the protective
embankments being built, the submergence will take place, a condition of
clearance will be violated. The condition for clearance is that there

will be no submergence in the State of Chhattisgarh and Orissa.
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SHRI M. VENKAIAH NAIDU: Sir, the Andhra Pradesh Government has
communicated to the hon. Minister saying that these protective bunds are
going to be constructed and there will be no submergence, and there is no
need for pending clearance on that account. Is the hon. Minister aware of
this fact? If so, is he going to clear it because they are going to
provide protective bunds? Sir, the Project is getting delayed. The
original cost of the Project was Rs.800 crores, and now it is Rs.16,600
crores. Already Rs.3,600 crores have been spent on it. And, if you just
go on prolonging like this, for whatever reasons it is, it will further
delayed. As the hon. Minister has rightly said, it is already under
consideration for status of a national project also. Keeping that in
mind, will he take initiative and see that the clearance is given at the

earliest, basing on the assurance given by the Andhra Pradesh Government?

SHR1 JAIRAM RAMESH: Sir, the protective embankments have to be built
physically in the territory of Chhattisgarh and Orissa. 1 am the Union
Minister. 1 don"t represent any particular State. 1 have to take
Chhattisgarh and Orissa also along with me in this process. Now, the hon.
Member®s own colleague, the Chief Minister of Chhattisgarh has written to
me, saying “"that we will not allow this Project to proceed”. Now, if he
is so keen on this Project, he should persuade his colleague, the Chief

Minister of Chhattisgarh to do so. Sir, what the Ministry of...
MR. CHAIRMAN: Thank you.

SHR1 JAIRAM RAMESH: Sir, please give me one minute. Sir, the Ministry
of Environment and Forests has said that there should be public hearing
for the construction of these protective embankments. The public hearing
has to be held in Chhattisgarh, and the public hearing has to be held in
Orissa. Almost two years have passed, the public hearings have not taken
place. Unless the public hearing takes place one of the conditions of the
environmental clearance gets violated. Orissa and Chhattisgarh are not
agreeing to the holding of the public hearings. We are in a difficult
situation. 1 appeal to the hon. Member to ensure that, at least,
Chhattisgarh is on board and we will discuss the matter with the

Government of Orissa. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Normally, I do not seek permission, you must
protect it. As he has rightly said, when the other State Governments are

not allowing public hearing, do you expect
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the one State Government to go into the other State Government®s
territory and hold a public hearing. It is the duty of the hon. Minister
at the Centre and not that of political parties to take initiative to
call all the three Chief Ministers, hold a meeting and try to sort out

this issue.
MR. CHAIRMAN: It is a good suggestion.

SHRI M. VENKAIAH NAIDU: No, no, I would like the Minister to respond.
He 1is a proactive man. 1 hope he will do something. Incidentally, he
hails from Andhra Pradesh and in Rajya Sabha he is from Andhra Pradesh,

to my knowledge.
MR. CHAIRMAN: Shri Mysura Reddy.
SHRI M. VENKAIAH NAIDU: Let him respond. ...(Interruptions)...

MR. CHAIRMAN: I think you have asked your two supplementaries.

--.-(Interruptions)...

SHRI M. VENKAIAH NAIDU: We cannot simply go by rules only.

--.-(Interruptions)...

SHR1I JAIRAM RAMESH: Sir, the public hearing, according to law, is
conducted by the project proponents. There is nothing in the law which
says that the Ministry of Environment and Forests should arrange for a
public hearing. ...(Interruptions)... But 1 can take the hon. Member-"s
suggestion. | have written to the Chief Minister of Orissa, | will write
to the Chief Minister of Chhattisgarh and, if need be, we call a
tripartite meeting to sort this issue out. This much assurance I give to

the hon. Member. ...(Interruptions)...
MR. CHAIRMAN: Shri Mysura Reddy. ...(Interruptions)...

SHRI P. RAJEEVE: The Minister of Environment and Forests 1is

conducting public hearing directly in Kerala. ...(Interruptions)...

MR. CHAIRMAN: Why are you interfering? ...(Interruptions)... Let the
question be answered. ...(Interruptions)... No, you do not have the

floor. Please. ..._(Interruptions)...

SHRI M.V. MYSURA REDDY: Sir, as per the Minister®s reply, it is not
possible to conduct public hearings in Chhattisgarh and Orissa because
the States are objecting. My request is that if the Government of Andhra
Pradesh submits a plan of re-visiting less submersion, is it acceptable

to the Ministry?
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SHRI JAIRAM RAMESH: Sir, if the Government of Andhra Pradesh decides
to reduce the height of the dam that will obviate the need of the
protective embankments, which is the easier solution. That means you do
not need to construct the protective embankments in Chhattisgarh and
Orissa. So, it is entirely up to the Andhra Pradesh Government. If the
Government of Andhra Pradesh reduces the height of the dam, that would be
the best solution. As of now, with the present height of the dam, we have
to build the protective embankments in Orissa and Chhattisgarh. Sir, 1
have given you an assurance that 1 will call a meeting of the three

States to find a way forward. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, is there any time-frame if a particular
State delays deliberately? The public hearing has to be conducted in the
State of Orissa. Suppose for any reason or deliberately, it is getting
delayed, is there any time-frame that the Government has in mind? Will
the Government think of bringing a legislation in this regard? This may
be happening in so many cases, Sir. It will be contributing to the
national food security. It is not only important for Andhra Pradesh but

it is for the entire country.
MR. CHAIRMAN: You have asked your question. ...(Interruptions)...

SHRI JESUDASU SEELAM: The giving of national status should be
expedited, Sir. It is an advanced stage. We are requesting the Government
of India for this. It is not entirely the fault of the Andhra Pradesh

Government. ...(Interruptions)...
MR. CHAIRMAN: You have asked the question. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, on the national project status, | have
already clarified that the administrative Ministry is the Ministry of
Water Resources and my colleague, the Water Resources Minister, is the

appropriate person to answer the question. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, 1 have asked about the time-frame.

---(Interruptions)...

SHRI JAIRAM RAMESH: On time-frame for public hearing, according to
the law, within 45 days public hearing has to be conducted. This is one
of the unusual projects where you require a public hearing in three
States. Sir, 99 per cent of the projects require the public hearing in

their home
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States. This is a case in which public hearing is required both in
Chhattisgarh and in Orissa. That is why the Ministry of Environment and
Forests has issued a show-cause notice as to why the public hearings have
not been held. 1 am perfectly in sympathy with the argument that is put
forward by the Government of Andhra Pradesh that public hearings have not
been held because Orissa and Chhattisgarh have been reluctant to allow
the public hearing, for legitimate reasons. | am not criticizing any
State Government, Sir. | assured you that I will try to find a way out by

bringing all the three States together. ...(Interruptions)...
MR. CHAIRMAN: Now, Shri Mohapatra.
SHRI JESUDASU SEELAM: Sir,...
MR. CHAIRMAN: No, Mr. Seelam. 1 will not allow this.
SHRI JESUDASU SEELAM: It is a very vital thing.

MR. CHAIRMAN: No, please sit down. This is not going on record.

Please resume your seat. Allow Mr. Mohapatra to put his supplementary.
SHR1 JESUDASU SEELAM: *

SHRI PYARIMOHAN MOHAPATRA: Sir, actually we will be seeking
protection. 1 put it to the Minister. He was not concerned in this
particular matter when there was an agreement about the height of the dam
between the three States. Central Water Commission had approved it. It
was an agreed project. Now, suddenly without involving the States of
Orissa and Chhattisgarh, the Central Water Commission with the connivance
of and on the assurances of the Principal Secretary of Andhra Pradesh
Government®s Water Resources Department agreed to increase the height of
the dam. That is the problem. As the Minister very correctly said if the
height could be restored to the previous agreed height, there is no
problem in Orissa and Chhattisgarh. Why has the height been raised and on
the raised height, Minister is concerned. On the raised height, his
Ministry has given the clearance which they should not have, without
finding out whether Orissa and Chhattisgarh have been parties to this new

increased height.

SHRI JAIRAM RAMESH: Sir, the matter 1is sensitive because eight
villages of Malkangiri district of Orissa and four villages in the
Dantewada district of Chhattisgarh are involved. In fact, these are
all left wing extremist-affected districts. There are larger issues

involved here on the submergence
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issue. Sir, when | gave the forest clearance in July, 2010, I gave it on
the information and the understanding that Chhattisgarh and Orissa were
party to the agreement that the dam would be built subject to the
construction of river bed protective embankments on the Saberi and the
Sileru. Now the hon. Member has raised a doubt. I will go back to the
records and check on this. But, Sir, | have to take all three States
together. | understand the importance of the Polavaram multipurpose
project. | have myself visited, not in this portfolio but in an earlier
portfolio 1 have visited the project site but, 1 have also to be
sensitive to the needs of Orissa and Chhattisgarh. 1 have got a long
letter from the Chief Minister of Chhattisgarh objecting to this project.
I cannot ignore the views of two very important States where submergence

has to take place.

MR. CHAIRMAN: Papers to be laid on the Table, Shri Srikant Jena.

SCANCELLATION OF CVC"s APPOINTMENT

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the other day we raised the
issue of cancellation of CVC"s appointment by the hon. Supreme Court. We
demand a response from the Government. When is the response coming? When
is the Prime Minister coming here to give a response to this? It is a

very important issue. It is very shocking.
(MR. DEPUTY CHAIRMAN in the Chair)

SHRI RAVI SHANKAR PRASAD (Bihar): 1 think, hon. Minister had said it

on the floor of the House that he will respond to us.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): 1 had said yesterday in
response to the observations of the Leader of the Opposition that the
sentiments of the hon. Members of the Opposition will be conveyed to the
leadership of the Government. 1 have done so. | believe that next week,

if necessary, a suitable statement on behalf of the Government...
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SHRI M. VENKAIAH NAIDU: What is "if necessary"? It is the right of
this House. It is the right of Indian Parliament. The Supreme Court of
India has slapped on the face of the Government. It is very shocking.

---(Interruptions).... The entire country is...

SHRI ASHWANI KUMAR: Mr. Naidu, entitled to be shocked but should we
be shocked so easily. 1 am saying that the Government will make a
suitable statement next week and a statement on behalf of the Government

will be laid. You don"t have to get shocked so easily.

PAPERS LAID ON THE TABLE

I. Reports and Accounts (2009-10) of various companies and related

papers
I11. Report and Accounts (2009-10) of CIPET, Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): Sir, I lay on the Table:

| (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:

(i) (a) Fifty-sixth Annual Report and Accounts of the
Hindustan Insecticides Limited (HIL), New Delhi, for
the year 2009-10, together with the Auditor®s Report
on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the working of the above
Company. [Placed in Library. See No. L.T. 3926/15/11]

(ii) (a) Forty-ninth Annual Report and Accounts of the
Hindustan Organic Chemicals Limited (HOCL), Raigad,
for the year 2009-10, together with the Auditor®s
Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above

Company .

(c) Statements (in English and Hindi) giving reasons for

the delay in laying the papers mentioned at (1) above.
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[Placed in Library. See No. L.T. 3925/15/11]
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A copy each (in English and Hindi) of the following papers:

(a) Forty-second Annual Report and Accounts of the Central Institute
of Plastics Engineering and Technology (CIPET), Chennai, for the
year 2009-10, together with the Auditor®s Report on the

Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.
3924/15/11]

Report and Accounts (2009-10) of PDPM-111TD&M, Jabalpur and related

papers

Report (2009-10) of 11T, Guwahati and related papers

. Statement giving reasons for not laying Report and Accounts (2009-10)

of Auroville Foundation, Auroville

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table, a copy each (in

English and Hindi) of the following papers:

(a) Annual Report of the Pt. Dwarka Prasad Mishra-Indian Institute
of Information Technology, Design & Manufacturing (PDPM-
111TD&M), Jabalpur, for the year 2009-10.

(b) Annual Accounts of the Pt. Dwarka Prasad Mishra-Indian Institute
of Information Technology, Design & Manufacturing (PDPM-
111TD&M), Jabalpur, for the year 2009-10 and the Audit Report

thereon.
(c) Statement by Government accepting the above Report.

(d) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) and (b) above. [Placed in Library. See No.
L.T. 4060/15/11]

(a) Annual Report of the Indian Institute of Technology (IIT),
Guwahati, for the year 2009-10.

(b) Statement by Government accepting the above Report.

Statement giving reasons for not laying the Annual Report and

Accounts of the Auroville Foundation, Auroville, for the year 2009-
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10, within the stipulated period. [Placed in Library. See No. L.T.
4059/15/11]
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Report and Accounts (2009-10) of C-Dot,

New Delhi and related papers

AR R gEen e e & usw @ of sRe amee) - meew, #
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(a) Annual Report and Accounts of the Centre for Development of
Telematics (C-DOT), New Delhi, for the year 2009-10, together

with the Auditor®s Report on the Accounts.
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.
4070/15/11]

REPORTS OF THE DEPARTMENT RELATED
PARLIEMANTARY STANDING COMMITTEE ON
HEALTH AND FAMILY WELFARE

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, 1 present the
following Reports (in English and Hindi) of the Department-related

Parliamentary Standing Committee on Health and Family Welfare:

(i) Forty-eighth Report on Action Taken by Government on the
Recommendations/Observations contained in the Forty-first Report
on Demands for Grants 2010-11 (Demand no. 48) of the Department

of Health Research;

(ii) Forty-ninth Report on Action Taken by Government on the
Recommendations/Observations contained in the Forty-second
Report on Demands for Grants 2010-11 of the Department of AIDS

Control;

(i) Fiftieth Report on Action Taken by Government on the
Recommendations/ Observations contained in the Fortieth Report
on Demands for Grants 2010-11 (Demand no. 47) of the Department
of AYUSH;

(iv) Fifty-first Report on Action Taken by Government on the
Recommen-dations/Observations contained in the Thirty-ninth
Report on Demands for Grants 2010-11 (Demand no. 46) of the
Department of Health and Family Welfare;
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(v) Fifty-second Report on Action Taken by the Department of Health
and Family Welfare on the Recommendations/Observations of the
Committee contained in its forty-
third Report on action taken by the Department of Health

and Family Welfare on the
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Recommendations/Observations of the Committee contained in its
Thirty-eighth Report on “Major issues concerning the three
Vaccine producing PSUs, namely, the Central Research Institute
(CR1), Kasauli, the Pasteur Institute of India (P1l1), Coonoor,
and the BCG Vaccine Laboratory (BCGVL), Chennai®; and

(vi) Fifty-third Report on "The National Institute of Mental Health

and Neuro-Sciences, Bangalore Bill, 2010".

EVIDENCE TENDERED BEFORE THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON HEALTH
AND FAMILY WELFARE

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, 1 lay on the Table,
a copy of the Evidence tendered before the Department-related
Parliamentary Standing Committee on Health and Family Welfare on “The
National Institute of Mental Health and Neuro-Sciences, Bangalore Bill,
2010."

REPORTS OF THE DEPARTMENT RELATED
PARLIAMENTARY STANDING COMMITTEE ON
TRANSPORT, TOURISM AND CULTURE

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, 1 present the following
Reports (in English and Hindi) of the Department-related Parliamentary

Standing Committee on Transport, Tourism and Culture:

(i) One Hundred and Sixty-second Report on Action Taken by the Government
on the recommendations /observations of the Committee contained in
its One Hundred and Fifty-fourth Report on Demands for Grants (2010-
11) of the Ministry of Tourism;

(ii) One Hundred and Sixty-third Report on Action Taken by the Government
on the recommendations /observations of the Committee contained in
its One Hundred and Fifty-fifth Report on Demands for Grants (2010-
11) of the Ministry of Road Transport and Highways;

(iii) One Hundred and Sixty-fourth Report on Action Taken by the
Government on the recommendations /observations of the Committee
contained in its One Hundred and Fifty-sixth Report on Demands for
Grants (2010-11) of the Ministry of Shipping;
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(iv) One Hundred and Sixty-fifth Report on Action Taken by the Government
on the recommendations/observations of the Committee contained in its
One Hundred and Fifty-seventh Report on Demands for Grants (2010-11)
of the Ministry of Culture; and

(v) One Hundred and Sixty-sixth Report on Action Taken by the Government
on the recommendations/observations of the Committee contained in its
One Hundred and Fifty-eighth Report on Demands for Grants (2010-11)
of the Ministry of Civil Aviation.

RECOMMENDATIONS OF THE BUSINESS
ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: Hon. Members, | have to inform the House that
the Business Advisory Committee at its meeting held on 3rd March, 2011,

has allotted time as Tfollows for Government Ilegislative and other

Business:

SI.No. Business Time allotted

1. Consideration and passing of the following 2 hours (To be
Bills: discussed together)

(a) The Orissa (Alteration of Name) Bill, 2010.

(b) The Constitution (One Hundred and
Thirteenth Amendment) Bill, 2010.

2. Consideration and passing of the Commercial 3 hours
Division of High Courts Bill, 2009, as passed
by Lok Sabha and as reported by Select
Committee of Rajya Sabha.

3. The Committee also recommended that the
House may sit up to 6.00 p.m. daily for
transaction of Government legislative and

other Business.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
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THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH
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SCIENCES (SHR1 ASHWANI KUMAR): Sir, | beg to announce that the Government
Business in this House for the week commencing 7th March, 2011, will

consist of:-

1. Consideration of any item of Government Business carried over from

today"s Order paper.

2. Consideration and return of the Appropriation Bill relating to the
Supplementary Demands for Grants (Railways) 2010-11, after it is
passed by Lok Sabha.

3. General Discussion on Budget (General) for 2011-12.

4. Consideration and return of the Appropriation Bills relating to
Supplementary Demands for Gants (General) 2010-11, after it is passed
by Lok Sabha.

MATTER RAISED WITH PERMISSION
Suffering of Indians in Middle-east, particularly in Libya

SHRI P. RAJEEVE (Kerala): Sir, this august House is well aware of the
unrest in Libya. The hon. Minister of External Affairs had made a
statement and also given several assurances regarding evacuation process.
But, Sir, the present status of evacuation is totally unsatisfactory.
More than 18,000 Indians are living in Libya and majority is from my own

State Kerala - and most of them are ladies working as nurses.

Only one or two ships and two or three aircraft are used for
evacuation process. There is no proper mechanism to monitor and control

the evacuation process from Libya.

Sir, now, the Libyan Government has given an ultimatum to evacuate
all foreign nationals on or before 7th March, 2011. 1 got several
SMSs/S0Ss. In one of the messages that I got, it says, "If we are not
evacuated within this period, we cannot see our family in India in our

life." This is the content of most of the SMSs/SOSs.

Sir, the Government is trying to evacuate the people from Benghazi
and Tripoli. But, there are several people who are living in other
places. Sir, 2,000 people are living in Jufra and Sebah. It is around 700
kms. from Tripoli. There is an airport at Sebah, but we have no landing
permission for our Indian aircraft in this airport. So, | urge the

Ministry to seek landing permission of Indian aircraft at
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Sebah airport for evacuating Indian people stranded in Jufra and Sebha
regions in Libya. 1t is very difficult to reach the Tripoli airport,
because the road transport is very unsafe for travel at present. The
protesters are standing on the road with weapons and are also looting at

gunpoint.

Sir, around 2,000 Indians are trapped Sirt which is 500 kms. away
from Tripoli. The problem is either they have to move to Tripoli or they
have to board a ship, if ship from India or from any other associated
countries arrives at Sirt seaport. There is a seaport at Sirt. If we use

the seaport, we can evacuate the people.

Same is the position in Kufrah also. Around 800 Indians are living
there. So, 1 request the hon. Minister to make proper arrangements.
Sufficient staff is not there in our Embassy. At the time of Gulf War,
the then Government had sent Special Crisis Management Team and
sufficient aircrafts. Therefore, 1 would like to urge upon the Government
to send a special team today itself. Also, sufficient ships and aircraft

should be sent for immediate evacuation of Indians. Thank You, Sir.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, 1 associate myself with

what the hon. Member, Shri P. Rajeeve, has said.

SHRI K.V. RAMALINGAM (Tamil Nadu): Sir, | associate myself with what

the hon. Member, Shri P. Rajeeve, has said.

SHRI NARESH GUJRAL (Punjab): Sir, 1 associate myself with what the

hon. Member, Shri P. Rajeeve, has said.

At ygar R FAAGH GeoR wew) @ W, #H 39 U 3@ Avy @ geeg A

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva to associate.

.. -(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): No; Sir. We are discussing a very

serious issue. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the Government 1is not
serious about what 1is happening there. (Interruptions) We have been

reading this in the newspapers also.
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---(Interruptions)... Somebody  from the Government side should
---(Interruptions)... Okay, you complete Tfirst. Then, | will speak.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, you please associate only because we

are not starting a debate on this. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, all of us are very concerned about this.
This is a very serious matter. Please do something. ...(Interruptions)...

People are crying. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No doubt, it is a very serious matter.

---(Interruptions)...

A ygan e FyAGH - W, S A9 L. (FFAUR) ... AR A B T AR W
S Y= Far FT| .. (IR . ..

SHRI TIRUCHI SIVA: Sir, we are discussing a very serious issue.

Please give me an opportunity to ...(Interruptions)... Sir, considering
the seriousness of the issue, you can allow me. ...(Interruptions)...We
have already given notices. ...(Interruptions)...The hon. Minister for

External Affairs, while replying to the queries raised by the hon.
Members on his own suo motu statement, said that the Indian Government
had started working for evacuation. ...(Interruptions)... Sir, please
allow me to speak. ...(Interruptions)... By this time, we have come to
know that till today only about 7000 people might have been evacuated
from Libya. At the same time, through this House, | would like to bring
it to the knowledge of Government that China has already evacuated all
its citizens from there. The numbers may differ. Someone says that it is
29,000; but, our Secretary, Ministry of External Affairs, says that it is
20,000. Whatever be the number, all the ...(Interruptions)... Please
allow, Sir. All Chinese have been evacuated from Libya. Philippines have
evacuated all its citizens. Why is there a slow progress on the Indian
side? One could very easily perceive the speed of deterioration, in a
country where chaos and unrest is persistently increasing. The Army,
which has to bring it under control, is also split. The people are

stranded there. There are no sanitary facilities. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Siva, it is a ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, people are stranded in another country and we
are bothered about time. 1 am very sorry. ...(Interruptions)... No; no,

you have to understand the seriousness of the situation.
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---(Interruptions)... Tamil Nadu people, Karnataka people,

---(Interruptions)... We are
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always concerned about time, not the lives of the people who are stranded
in another country. ...(Interruptions)... We are receiving phone calls
from people. They somehow get access to some phones and they call us.
They are pleading for their lives. And, you are not permitting us to

express our views. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, | have permitted you and you are still
saying that | am not permitting you. What is this? ...(Interruptions)...

Don"t say like this. ...(Interruptions)...

SHRI  TIRUCHI SIVA: Kindly permit me just for two minutes.

---(Interruptions)... That"s all. .._(Interruptions)... Those people are
reposing their faith in this country. ...(Interruptions)... And, this
august House 1is not. _.._(Interruptions)... What does this mean?

---(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not a debate. ...(Interruptions)... Let
us not start a debate. ...(Interruptions)... | agree.

-.-(Interruptions)...

SHRI TIRUCHI SIVA: Let us vent our feelings. It is just a matter of

two minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... I direct
the Government to come out with a statement on Monday -
--.-(Interruptions)... Listen please. ...(Interruptions)... | direct the
Government because of the urgency of the situation. ...(Interruptions)...
The Government should come out with a statement on Monday.

-..(Interruptions)... What else can 1 do? ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, please allow just for two minutes to express

our feelings. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have said whatever you wanted to say.

-..(Interruptions)... Everything has gone on record. Whatever you wanted
to say, you have said. ...(Interruptions)... | agree.
---(Interruptions)... | respect the sentiments of the House.
-.-.(Interruptions)...

SHRI M. VENKAIAH NAIDU: There is a turmoil. There is no certainty.
--..(Interruptions)... People are worried about the safety of their lives.

That is the issue. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, this is a very serious issue. And, you are
not allowing even for two minutes to express our feelings on behalf of

those people who are suffering. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you shouting? You are saying whatever

you want to and I am allowing you. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, people from Andhra Pradesh, Tamil Nadu,

Karnataka are suffering there ...(Interruptions)... Their relatives are
worried. That is why ...(Interruptions)...
MR. DEPUTY CHAIRMAN: 1 agree with you. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let us express our concern. It is a human

issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why, 1 have directed the Government that
it should come out with a Statement. Your purpose will not be served by
just speaking on this. Some decision has to be taken.

---(Interruptions)...

DR. K.P. RAMALINGAM (Tamil Nadu): Ask the Government to come out with

a Statement by today evening. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give a notice. Let us have a fullfledged
discussion. If you want, you can give the notice. ...(Interruptions)...
Mr. Siva, taking into consideration the sentiments of the House, 1 have

directed the Government to come out with a Statement...
SHRI M. VENKAIAH NAIDU: By Monday.

MR. DEPUTY CHAIRMAN: Yes, 1 said, "by Monday." ...(Interruptions)...

What else do you want? ...(Interruptions)...

SHRI P. RAJEEVE: Sir, we want a Statement from the Government today

itself. _.__(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Government makes a Statement on Monday,
you will have the opportunity to seek clarifications.

---(Interruptions). ..

SHRI S.S. AHLUWALIA (Jharkhand): No, no. They should come with the
good news that they have evacuated each and every Indian from Libya.

---(Interruptions)...

359



MR. DEPUTY CHAIRMAN: 1 cannot say what news they are going to bring.

---(Interruptions). ..

SHRI S.S. AHLUWALIA: They  should come with this news.

---(Interruptions). ..

MR. DEPUTY CHAIRMAN: 1 said that I have directed the Government to

come out with a Statement by Monday. ...(Interruptions)...

SHRI S.S. AHLUWALIA: They should not come with the news that they

have not been able to do that. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, Monday is the ultimatum day.

---(Interruptions)...
At AR e FAAGH - W, TR IS FEE| ... (FFAUA) . . .

MR. DEPUTY CHAIRMAN: See, if the Government makes a Statement, you

will get an opportunity to seek clarifications. ...(Interruptions)...

A Iaar Rig FAH : Bed A @R, g FE der @ g 6 oael faeeh
AT dREG de oNfedr oIt .. . (SFaUeT). . .

SHRI P. RAJEEVE: Sir, this 1is a pleading for their lives.

..-(Interruptions). ..

st suwaafa : AL FAST # ST 37 W &, See, you want that the Government

be given a direction, | have given the direction. ...(Interruptions)...
ot gFRr AESFT (FAERTY) : W, I ST Qlel aIfgTl .. (SHIURT) - - .
A sgmwmfa T @er Sfswl (.. (=wEuE)... Please sit down.

.. .(Interruptions)...

SHRI A. ELAVARASAN (Tamil Nadu): Sir, this should be done today.

...(Interruptions). ..

MR. DEPUTY CHAIRMAN: See, this is a very sensitive issue. Everybody
is concerned about it. The whole country is concerned about our people
who are in Libya. Very recently, the External Affairs Minister had made a
Statement that evacuation was going on and all that. But, there is a
concern over the slowness with which this has been going on. The
Government has to come out with a Statement by Monday. They will come out
with a Statement. Then, you will get an opportunity to discuss and seek

clarifications on the Statement. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it 1is a minute to minute process.
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---(Interruptions)...
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MR. DEPUTY CHAIRMAN: The House will meet on Monday.
DR. K.P. RAMALINGAM: Why not today, Sir? ...(Interruptions)...

SHRI TIRUCHI SIVA: Why not today? What is the present situation?

.. (Interruptions)...

SHRI A. ELAVARASAN: Sir, it should be done today itself.

--(Interruptions)...

MR. DEPUTY CHAIRMAN: See, I have said, "by Monday®. If the Government

chooses to reply today itself, 1 have no objection. ...(Interruptions)...
DR. K.P. RAMALINGAM: Why not today, Sir? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, nobody is responding from the Government; |

can"t do anything. ...(Interruptions)... Please, keep quiet.
--..(Interruptions)... | said, 1 have already given the direction that, on
Monday, the Statement will be made. ...(Interruptions)... & Y oo W &,

3ol ATl ... (FFAUE) . ..

THE MINISTER OF CORPORATE AFFAIRS (SHRI MURLI DEORA): Sir, we will
convey to the Government and try to make a Statement as early as possible

.. (Interruptions)...

SHRI TIRUCHI SIVA: Sir, all the other countries are taking action.

--(Interruptions). ..

SHRI TARIQ ANWAR (Maharashtra): Sir, Monday will be too late.

--(Interruptions). ..

A Ty, IEGEfAA 1 W, A dNG G 3T | ... (SFAUMR) ... I gl
¢ f RRRE, @9 dRE aF AN How olsl| ... (SAUR) ... dF dF d AR dnl
FN AR STeel| ... (CTIURT). . .

MR. DEPUTY CHAIRMAN: The Government should come out with a Statement
before the House rises for the day. ...(Interruptions)... You have just
informed that 7th is the last date, the Members are concerned, the whole
nation is concerned; so, before the House rises for the day, the
Government should make a Statement. ...(Interruptions)... Mr. Minister,

to evacuate our people
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who are all there in Libya, 7th is the last date. According to the
Members, Libyan Government has said that everybody has to be evacuated.
Therefore, the hon. Members are concerned about the delay 1in the
evacuation process. ...(Interruptions)... One minute. So, they want a
statement before the House rises for the day on the steps that are being

taken. ..._(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, it is a legitimate
concern. This concern is shared by the Government. 1 will talk to the
Minister for External Affairs. 1 will communicate it, and, 1 am sure,

Sir, the statement will be made.
MR. DEPUTY CHAIRMAN: Before the House rises.

SOME HON. MEMBERS: Today, Sir. Today; today.

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Mr. Siva, 1 have
already given directions. ...(Interruptions)...

SHRI ASHWANI KUMAR: Have 1 said, "no"? ...(Interruptions)... 1 have
not said, "no". ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have already given directions.

--.-(Interruptions)...
SHR1 ASHWANI KUMAR: Please let me say. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: 1 have given directions. ...(Interruptions)...

SHRI ASHWANI KUMAR: Have 1 said, "it would not be made today?" 1 am
saying that 1 am going to communicate it right away to the Minister for

External Affairs.
MR. DEPUTY CHAIRMAN: Please do that.

SHRI ASHWANI KUMAR: 1 hope 1 will get him right away and as soon as

possible, before the House adjourns for the day, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He 1is saying, “"before the House rises."

---(Interruptions). .. Now, it is over. Please sit down.
...(Interruptions)... 39 & dAEI §? ...(IURA)... Ig EF @ ¢
. (cTaYwRT) . ..
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AN AT g AT (3R W) : 3UFAMfT S, “as soon as possible" gUsg
8 @ & ... (SHaue) - .

MR. DEPUTY CHAIRMAN: No; no; it will be before the House rises today.
"As soon as possible® means that it may be even after two hours.

...(Interruptions). ..

SHRI ASHWANI KUMAR: Do I have the leave of the hon. Deputy Chairman

to go now and communicate these sentiments?
MR. DEPUTY CHAIRMAN: Yes; yes; you can go. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, this is your power. You have taken a

tough stand and the Government has buckled down.

SUPPLEMENTARY DEMANDS FOR GRANTS
(GENERAL) 2010-11

MR. DEPUTY CHAIRMAN: Now, we take Supplementary Demands. Shri Namo

Narain Meena.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 beg to lay on the Table, a statement (in English and
Hindi) showing the Supplementary Demands for Grants (General), for the
year 2010-11.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, we take up Special Mentions. Shri Shanta

Kumar; not present. Shrimati Maya Singh.

Need to take effective measures to check increasing crimes

against women in Delhi
Ao Arn A @ET 9wew) : suasmfa o, I8 3cdd Rar & sa § & u &
T ool & ARt & [eg Ted 31¥% 3y g W} &1 Reol f o Rald & ug
dichial arell 3MhsT M1 g1 FRAR § FeapA 3R IORIT & §anel & @EN dh g JhR
&I GIET SYIEAT W JoI-Tol
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g et arel Affes veifdar feeell # Sfegd 81 W w9 W e ARt & faeg g
arel RTEt A Ere-eX-Aer g B W §, A g 3edd IR a1 § Aihs Ay AT Sterd
IR GER dF S T I’ &I WHER A W g

sugeafa S, g6 aride Rl & @R o feeell # 8 Afgent & Ut fafdes
JoRTel A RIFR & W El ¥ 2009 & HHES, a§ 2010 F IR F AH F 4 GHEE A
Tl g6 B1 e @ A, qu B Torenh feeel A Sfoad F e @ Hr weard o
fAdid 38R &1 @1 oErar § R ool swifedl & fov Sed ®, ifR 9 ger gREea
TH F IR F § AR SRR AHA A qa H97 Fehorad S &

sgedfa Sff, g8 6 a1 # IERaT & @ gem % Afensi A gram & gicd
FAA B gU, Yl WA F ged Afgensi 1 qeT AR-aR g ¥ AR e A
R Sl SR AT e ¥l MmERE TR W %l WAAT F gy A §T W el H
Afgenst & fawg dod ol # FERT wa @ o # FER weA sow wiRr GEd
ool & roRrel &7 Ak wA g IR ARCT U T w AT FGGH B

SHRI M. RAMA JOIS (Karnataka): Sir, I would like to associate myself
with it.

Simplification of procedure for withdrawal from

provident fund under new scheme

SHRI MANGALA KISAN (Orissa): Sir, the Central Government launched a
new pension scheme some time in 2003-04 under which the new recruits in
Government service are required to mandatorily contribute to the
Contributory Provident Fund (CPF). Prior to this scheme, the Government
employees were subscribing to the General Provident Fund (GPF) and
persons who joined Government service before the launch of the new scheme

would continue to subscribe to the GPF.

1 would like to bring to the notice of the hon. Finance Minister that
there is no clarity about withdrawal or refund from the contribution
under the new scheme by a subscriber who quits the job midway. Large sums
of money of such persons are locked in the Fund. 1 would, therefore,
request the hon. Minister to kindly issue instructions to simply the
procedure of refund or withdrawal of a lump sum amount from the Fund in
case a person quits the job before reaching the age of superannuation. A
reasonable time-frame may be fixed within which the refund must take

place from the date of request made by the subscriber.
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To review the process of reduction in the number of

post offices in urban areas

SHRI P. RAJEEVE (Kerala): Sir, the Department of Posts has decided to
rationalize the existing postal system in the urban areas of our country.
The existing postal network 1in urban areas consists of 15,797 post
offices comprising of HOS and SOS. As per the rationalization scheme, the
minimum distance between two post offices should be 1.5 km in cities with
a population of 20 lakhs and above two kilometers in other urban areas.
As per these norms, the urban areas in our country justify only 6000 post
offices. They are planning to close the remaining 9797 post offices in
the urban areas. Also, as per the existing norms, these post offices
should earn a profit of, at least, five per cent. This too would lead to

further closure of the existing post offices.

This would cause the postal system in our country to collapse.
Therefore, | urge the hon. Minister to intervene in this matter and stop

the closure of post offices immediately.

To address the problems being faced by Indian students

of Tri-valley university in USA

AN AgFAg e @ Gy JeRr) : Fgled, H W Wl H A 3 JRFeld H
R T e §, TSe T Hfawilerar, ..U, & den Jearier & fRegeder
TSecH R W Bl Bl & A e A & ued arel Regraren feznfEt ar gar wer
fF 3% @y diar gam Bl 7 B I@efd & e ® 9, 9% wE el IfeRid § ok
3t SR fhU aw dem o IR-FeEh €1 3@ gafdE & f@er W dre Fo 1555
faegfdat & & 95 RE Arfdie-soAl & dieds 3y Yoo & & 3 Fef dfda-geal o Ig
I @R F gedlt gafid @ eld WER & IRT awdw a8 fear wer g, dem
gIile el 3R 389 A F ueat & v el Ty @ fRv A1 FE o war Ter R s
afoe-gedar W WA Fer oY oom fr 7w § afF 39 | Fo) W o1 | IF HeEda
HREESIAR a1 §l 3 Tl dfea-geal & soh-foee & fear am=m gl greifd o sy €
IR ge & gond F R § 5@ Refa & 3wddh wuds & @y aada g &
JAS[E 36 A H HIg g G folhel IT B

FEleT, HRA WHR @ M AdeaT § & Soe § Sea IS A HARAT =l
Rera & ST & 95 37 Iy Afea-sot A TE F T FEE AR 3TH R
¥ gdel aIEr &
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fr sahr A Awee W W IAEQHT H aENA-Yer AR H 3a% i@ w1 gAemH
Y e 3efdh cTellA HTel T Johdled o 8l

S IS o Lt 18 gl Gl e e g 3 (Ol 1T Gl S daaa
ks oA e eomlonls o S Lela 1S a g s B Gk
use by T o o Ja 0w o S OdiS il Hu gl S ey
05 3 S agils S ) S M Ay S (gl g gy 1y iy
I SO s o s e Syl oy o b5 s s e
& Ay S ASh e i o un G e o iy S S
ot o it ) a3 1S G pele il 3 95 e (e g0 03 1555
Sl S s Gy S5 S g s a J gsde Gl g O
".::rll".a".ﬁ'-',:! o g S8 Jeala 1y 6t WE LS i pld a3 S IS

e orwr i E———— T ]

OAS e N g -,_-qi,:ﬁcggi,::uu}éﬁ&‘léc“:’fu—“:/

-~

NS la ) R 0SB Gy K B e IS 45 g osalaidle
=R S G Sl S e Qs g ) - il SU el Sl
oo e Gl Gp BRSSOV (38 gl G gl ey ST
o S8 e gl agags S S cus ol gl S 38l (S5
= BN o

e el s wala S o e D S e Ol cp g
S Susle Ab el 0l S Jla 2 Glu S el ke
120 SO0 A S el g o SiBlis (S oyl S (G JS S
OV ASE o S AlEIIS iy S ) g gy gy 00 el S 805l o S
[ 525 Gl S Jl s S

t[Transliteration in Urdu Script].
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Need to take steps to check the illegal trade of

narcotic substance in the country

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, yesterday, 3.2 tonnes of
ganja were seized by the Police in Balimeta, Orissa, while 133 poor
adivasis were carrying the ganja packets to Chitrakunda. The poor
adivasis have been arrested. Ganja, opium and liquor mafia are using the
dense forests and poor, innocent adivasis in Orissa, Chhattisgarh,
Jharkhand, Andhra Pradesh, West Bengal and Maharashtra regions for

illegal trade.

This business has been going on for years now. How is it that the
Police is not able to get at the root of this and arrest the real
culprits? In the same way, ultra modern drug mafia is widening its nets
in the metro cities through educational institutions. Their targets are
students and young people. The same situation is prevalent in the North-
east. In spite of laws being there to deal with this, the drug mafia is
very much active in the cities and educational institutions. The ganja,
opium and liquour mafia is more active in the forest areas. The poor

tribals are only the victims.

1 urge upon the Government to constitute a task force to coordinate
and to monitor these illegal activities. Also, State Governments may be
asked to take stringent action against the persons behind this illegal

trade.

Need to check atrocities against dalits in Punjab and

check the filing of fake cases against them

At ygar e FHAgd Gor W) - suEnmfa #glew, # us A@eAA & HeA &
A F o e § o done 7 fAefy afordl @ AweAt # tEe, S H gerdl # s
F UUH TR R 3AsT fFar o W@ &, 0% FRor gfodt & 59 & ardiawor der @
I & TE FIAIERYT 39 THT IR SUGT HAEE & AT, S Usd & i 2000 e
SAfFdl ®1 el AR AHGH oMY STl F STl fG7r 2, T a5 § wr e oS
# §I oI g 3OS sfae o FE & 3R T & e Fs oy fRar g1 39 @l
aferdt &1 ey A goem €1 & T 3 | % Faer S & el F A geE w1 oFE wE
g dd TAGG St B AR qarr fAdH gaar & ae eifagde nEes #X w3
el oiiehcd 1 WRT H1 Uh e R, SR wom I I afod FHS AT A
I | §, S afdd Scdisd F Uh Sacled 30T ¢l e AR Reomar, fer smerer,
goie fr
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T ¥ QW U & Efdl T HAAR ol F HT F e aT @ I OIS dF AN
gl A FHAT 3MTcish el T &, W WHR 3o R T3 W S eIl a7 & @ &

3 IO IRY § R 3T G WAER F Ay F gee & 2000 aferdl & &
agd ¢ g fIe $AR feemal & gl & IREAR fohar sie, moehr 3ifa Far e

Need to create a National Judicial Service in the country

SHRI K.N. BALAGOPAL (Kerala): Sir, 1 want to raise an urgent matter
of public importance before the House for requesting the Government to
initiate urgent steps to introduce National Judicial Service for looking
after the recruitment, training, service matters, etc., of the judicial

officers in the country.

A fair and independent judiciary is an ideal condition for any true
democracy. If the judiciary and the judicial officers are restricted by
any means from taking fair and free decisions, it would destabilize the
values and concepts of a democratic society and the basic belief of our
civil society in judiciary. The salary, service conditions and other
perks are always to be protected from the unnecessary intervention of

executive.

The selection procedure, promotion, service conditions and transfers
are to be dealt with an independent mechanism which should be free from
vested interests of any kind. Now, unfortunately, lot of complaints is
coming about the selection of judges, their transfers and other related

matters. It is found, on many occasions, that these allegations are true.

The 1issues prevailing in the judicial system are to be addressed
seriously. The self-centred and non-transparent methods should be

avoided.

For a fair and dependable judiciary, an independent agency should be
there to supervise the selection, appointment, promotion, transfer, etc.,
of the judicial officers. Further, it is very important to protect the
belief of the common people in the judicial system. Hence, 1 urge upon
the Government to take urgent steps to introduce a National Judicial

Service.

MR. DEPUTY CHAIRMAN: Dr. Prabha Thakur, not present; Prof. Saif-ud-

Din Soz, not present; Shri Vijay Jawaharlal Darda, not present.
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Need to take steps to preserve various mother tongues and

other dialects in the country

A g T (ALY YeR) : Hgled, HIFd TS HU & Teh I & Hdliaeh faed
T H HAlgg 5300 HWi3 T Sl W AT F Hhe AU W@ Fl SEA AR H ool S
AT T Siferal g1 AW U9 el W I Fhe gX T I AR 37T T g1 Blc A8 &r
e, T F T Roer F o W qAH AT w9 W § ol A% N F AT W F
SEY dr FAT, X% iR ol el AT gl Sield g1 Hater € fh U 0@ @R # o
giear %ol ST W 8, WHR dREw g W §, FeTRE Il & W §, IO d9h O
ATeTST FA gy S W@ g2

e fOR & 7 aEEar § o Argeet v difodt @ foem @ e afeaa
W Hhe AU & Vel & AT Fa7 AT ST Hehal 22 TSET, ToT Td AT TR W
AGAIT Td aifodt e 3Rdea W oFEHE W g R veR & wedler fear o
Fehel g2 Fg IR RAaT &1 fawar g1 3 & 39E T WER At wd sifost &
3ifeaca A AT W F AT MaTS FHeH IOW| UgaG|

MR. DEPUTY CHAIRMAN: Now, Shri T.K. Rangarajan, not present. Shrimati

Kanimozhi, not present. Shri Brijlal Khabri, not present.

THE BUDGET (RAILWAYS) 2011-12

MR. DEPUTY CHAIRMAN: Now, we will take up discussion on the Budget

(Railways). Shri Khuntia. You have ten minutes.
ot TEEes gfeam - W, w3k wEy dfSw

AN sggamafa - U foee o &1 3wy 9df & 3nf g &9 @ accommodate
FET Bl

SHR1 RAMA CHANDRA KHUNTIA (Orissa): Sir, today, | rise to support the
Railway Budget placed by hon. Railway Minister. 1 do fully agree with our
hon. Prime Minister, Dr. Manmohan Singhji, who has said that Railway
Budget is the Budget of aam aadmi. There is no hike iIn passenger and
freight rates. The Plan outlay is highest at Rs.57,630 crores. Rs.9,583
crores has been provided for new railways. Thirteen hundred kilometres of
new lines, 867 Kkilometres of doubling, 1017 kilometres of gauge
conversion have been targeted for 2011-12. Fifty-six new Express trains,
three new Shatabdi trains and nine new Duronto trains are to be

introduced. Introduction of a pan-India, multi-
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purpose 'Go-India" smart card has been proposed. 236 more stations are
proposed to be upgraded as Adarsh Stations. Anti-collision Device (ACD)
has been sanctioned in eight Railway Zones. A GPS based "Fog Safe" device
has been deployed. An All India Security Help Line on a single number has
been set up. AIl unmanned level-crossing up to 3000 TVUs are to be
manned. All North-East State capitals, except Sikkim, will be connected
by Railways in seven years. A bridge factory will be set up in Jammu and
Kashmir. A state-of-the-art Institute of Tunnel and Bridge Engineering is
proposed to be set up at Jammu. A Diesel Locomotive Centre will be set up
in Manipur. Eighteen thousand wagons are to be produced in 2011-12 under
Pradhan Mantri Rail Vikas Yojana. Ten thousand shelter units are proposed
for track-side dwellers. This Budget is definitely a good Budget and
Gross Traffic Receipts are targeted at Rs.1,06,239 crore exceeding
Rs.1,00,000 crores. Twenty additional hostels for the children of Railway
employees will be provided. Around 1.75 lakh vacancies of Group "C and
Group "D, including 16,000 ex-servicemen, to be filled by the end of
March, 2011.

During 2010-11, passenger traffic in the passenger KMS and PKM grew
by 11 per cent, and freight traffic in NTKM grew by 2 per cent. In terms
of achievement, with respect to Eleventh Plan targets, the passenger
traffic has already surpassed the 2012 target of 8,80,000 million PKM.
Freight traffic stands at 87 per cent of the 7,02,000 million NTKM
target.

Sir, it is a fact that the main problem for everybody is the Railway
projects and it is a fact that Railways have huge throw forward of
ongoing projects under new lines, gauge conversion and doubling of lines
with limited availability of resources. There are 122 projects of new
lines with projected cost of Rs.59,875 crores; 45 projects of gauge
conversion with projected cost of Rs.17,261 crores; and, 160 projects of
doubling with projects cost of Rs.21,216 crores. In total, there are 327
projects with projected cost of Rs.98,352 crores. From where will this
money come? In order to complete these projects of the lifeline of the
country, that is, the Railways, the biggest infrastructure sector, my
appeal to the Government is to kindly consider this as a special case and
allocate funds from the General Budget for next two years to complete all
the Railway projects, or, to stand as security to get loan from any other
financial institution to complete all projects in time. 1 think, this

will be a great achievement for the country. The proposal to fill 1.75
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vacancies of Group "C" and Group "D" posts, including backlog of SC/ST

and 16,000 ex-servicemen, is good. But, the question
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remains as to why these posts have not been filled till today. On the one
hand, thousands of Railway Service officers are working in various State
and Central public sector undertakings on deputation. And, on the other
hand, the vacancies of Group °"C" and Group "D" posts and vacancies of
SC/ST and physically-challenged persons are not filled on time. The
General Managers of Railways have been authorised by the Government to
appoint five per cent of general category and ten per cent of safety area

posts without any formal interview.

Will the hon. Minister kindly tell this House as to how many such
persons have been appointed by the General Managers without interview,

and, whether these workers will be regularized in service on time?

It is good that 10,000 shelter units have been proposed for track
side dwellers but it could also include other places like Bhubaneswar,
Bilaspur, Rourkela, Jharsuguda, Raipur and Ranchi. |1 wurge upon the
Railway Minister to have a permanent solution of the problem of railway
vendors all over the country. There must be special consideration to
grant more railway funds for backward States like Odisha, Chhattisgarh,
Jharkhand, from where railway is getting more freight revenue from mining

and coal handling.

Sir, the funds allocated to Odisha may be more than what was given in
the past but it is much less as per the requirement of a State, which is
having less railway line, and, where 4.5 lakh crore worth investment is
coming in. Hence, | urge upon the Government to consider allocation of
adequate funds for the following rail projects in Odisha. 1) Lanjigarh
Road-Junagarh, which started in 1993; 1ii) Khurda Road-Bolangir, which
started in 1994; iii) Haridaspur Paradeep, which started in 1996; 1iv)
Angul-Duburi Road, which started in 1997; v) Talcher-Bimalagarh, which
started in 2004-05; vi) Rupsa-Bangiriposi Gauge Conversion, which started
in 1995; vii) Nuapada-Gunupur Road, which started in 1997; and, viii)

Sambalpur-Talcher and Koraput Rayagada railway lines.
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Funds allocated are not sufficient to complete these projects by
2012. 1 would also request for three missing links, namely, Rupsa-
Burhamara to Chakulia, which is 35 kms., ii) Nuapada-Gunupur Broad Gauge
Rail Link to Theruvali, and, iii) Banspani Barbil link, which is a new

project.

Similarly, Sir, more money is required for new projects, namely, i)
Meramandal i-Angul-Talcher-Chhendipada; ii) Bhadrachalam Road-Malkangiri;
iii) Jajpur-Junagarh-Lanjigarh Road, Talcher-Bimlagarh; 1iv) Badagada-
Nuapada via Padmapur; v) Talcher-Gopalpur; vi) Puri-Konark; vii) Rupsa-
Bangiriposi to Gorumahisani; viii) Badampahar to Keonjhar; ix) Berhampur
to Phulbani; x) Khurda Road to Raja Athagarh; and, xi) Rayagada-Gopalpur

via Gunupur-Bhismagiri-Digpahar.

For survey of Jajpur-Keonjhar Road via Navigaya Biraja Kshetra
Jajpur, and, Aradi Kshetra to Dhamara Port, which will connect to a Hindu

pilgrim place, and, also provide mining transportation to Dhamara Port.

Sir, | also demand for a multi-model logistics Railway Park at
Kalinga Nagar, Angul, Jharsuguda, Rourkela and Choudwar for container
freight station and extension of Ludhiana-Dankuni Eastern Dedicated

Freight Corridor via Behrampur to Haridaspur.

1 also demand for i) two more new railway divisions, one at Jajpur —
Keonjhar Road, and, the other one at Rayagada; ii) modernization of
Talcher station, and, iii) link of all express trains to Talcher railway
station. Here, 1 would like to say that from Talcher railway station,
Railways is getting around Rs. 5 crore revenue every day for coal
transportation but no adequate steps are taken for the modernization of
the station, and, Tfor |linking of express trains to the station.
Agitations are going on by all the parties, organizations, NGOs and local
people. 1 also demand for stoppages of Rajdhani Express, Coromandel
Express, Falaknuma Express at Jajpur-Keonjhar Road, which is very near to

Kalinga Nagar Industrial complex — many industries including TATA are
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coming up there — and, which has link with five Districts, namely,

Kendujhar, Dhenkanal, Jajpur, Kendrapara.

Sir, the agitations are going on for the last two-three years. So,
once again, along with the local people, | also demand stoppages of
Rajdhani Express, Coromandel Express and Falaknuma Express at Jajpur
station. There is also a demand of the general public for a second
flyover in Jajpur-Kendujhar Road, and, it has not been fulfilled till

today.
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I request the Railway Minister to have a look at it and also sanction

a second flyover at Jajpur Road. ...(Time-bell rings)...

Sir, it is a welcome decision to have a wagon factory in Orissa. But,
I am sorry to inform that it was said last year that it would be at
Kalahandi, but this time the hon. Minister has not declared the place. 1
demand that the coach factory should be in the most backward district at
Kalahandi. Also, the medical college which has been declared for Orissa
must be at Rourkela. 1 expect the Railway Minister to particularly
declare the place of coach factory at Kalahandi, and also the medical
college at Rourkela. We know that, some people are also trying to take
this coach factory from Kalahandi to some other place which should not
happen. I again demand that it should be based at Kalahandi. Sir, 1 think

I have. ..
MR. DEPUTY CHAIRMAN: You have sufficiently made your demands.

SHRI RAMA CHANDRA KHUNTIA: Sir, | had to give some demands for my
State. Sir, one more thing that | want to say is, many things have been
said about the vendors. Today also, a mention was made in this regard in
the House. 1 want to make it clear that the Railways just cannot say that
they have no link with the vendors. These vendors were working in the
Railways. Now, the hon. Railway Minister has allocated 10,000 houses for
those who are residing on Railway"s land. It means that they are going to
settle those who are legal or illegal on railway land. But those vendors,
those who are managing their livelihood on the Railways, we are not
considering their situation. 1 think, those vendors also represented many
times on this. | request the hon. Railway Minister to take a favourable

decision on rehabilitation of the vendors. Thank you.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Mr. Deputy

Chairman, Sir, for giving me this opportunity.

MR. DEPUTY CHAIRMAN: You have five minutes.
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SHRIMATI VASANTHI STANLEY: Yes, Sir. 1 will raise only a few points

which were not covered by the other Member, Mr. Jinnah.

1 would like to congratulate the Railway Minister, Madam Mamataji for
this people-friendly Railway Budget. Year after year, the railway fares
have not been increased. My special congratulation goes to her for

reducing the senior citizen age
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1.00 P.M.

limit from 60 years to 58 years in respect of women. Eventually, this
increases the booking population from 6 to 7 per cent day by day. So, |1
request that additional booking counters, at least in the metropolitan
cities, should be created immediately. Not only the counters, but the
staff strength should also be increased along with that. 1 also request
that Traveling Ticket Examiners® strength should also be increased. This
will avoid the loss by checking the ticketless travellers. Not only that,
the theft that is going on happening in the moving trains causing much
nuisance to the traveling public and creating an unsafe situation to them

will also reduce.

My next request is that in the last Budget, special reservation
counters as per MPs request were created but most of such reservation
counters are not functioning in a proper manner. When enquired, the
administrative reply is that minimum 120 tickets should be booked at a
reservation counter for giving it the staff strength. | request that
these reservation counters which have been created specially at the

request of the MPs should function in a proper manner.

My next request to the hon. Minister is with regard to Thirukkural
Express which runs on a weekly basis from Kanyakumari to Delhi. 1 request
that this train should run on a daily basis. If that is not possible, 1
request that immediate announcement should be made to run it at least on
alternate days which will facilitate a lot of people coming from Tamil

Nadu to Delhi.

My next request is that creation of broad gauge facility from Madurai
to Bodinayakanur was announced in the last Budget. It is just for 70
kilometers, but work has not yet been initiated and the funds have also
not been allocated. | request that this should be given immediate consent

by our hon. Railway Minister.

My next request is with regard to doubling and electrification from
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Chennai to Kanyakumari .

Of course, work is going on, but in a scattered manner. In the same
way, work of doubling of railway line from Villupuram to Trichy and
electrification was approved by the UPA 1 Government. In the Budget also,
the announcement was made. But the work on this project has not yet been
started and funds also have not been allocated. I would like to bring it

to the notice of the Railway Minister.
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Considering the floating population at the Madurai Railway Station, |
request that escalator facility may be made available at the Madurai

Railway Station. It should be done on a war-footing.

My next point is cleanliness. This has been the concern of every hon.
Member right from the hon. Member, Shri M. Venkaiah Naidu, who spoke
first on it. The reason why railway stations are not properly maintained
is that the work is being given to private contractors who sub-contract
the work and pay only fifty per cent payment to them and that is why the
work s not being done properly. At most of the railway stations,
including the Chennai Railway Station, the work is once again taken back
by the Railways themselves and now they are properly maintained. As a
woman representative, | would like to suggest this to our hon. Railway
Minister. In Tamil Nadu, more than one lakh self-help groups have been
created by our Deputy Chief Minister, Mr. M_K. Stalin, and they have been
given many jobs. Why cannot we give this work to them as an initiative to
maintain cleanliness both at railway stations and toilets on running
trains? Why don"t we give this work to the NGOs on a trial basis? This

way they will be better maintained.

Mr. Deputy Chairman, with these words, 1 thank you once again for

having given me this opportunity.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 2.30 p.m.

The House then adjourned for lunch at two minutes past one of the clock.

The House re-assembled after lunch at thirty minutes past two of the

clock,
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair.

STATEMENT BY MINISTER

Evacuation of Indian nationals from Libya
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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Statement by Smt. Preneet Kaur.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
PRENEET KAUR): Sir, | rise to share with the House information on the

efforts undertaken by the Ministry of
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External Affairs and other Government of India Ministries and Departments

to assist in the evacuation of Indian nationals from Libya.

In view of the disturbed conditions in Libya, the Government of India
took the decision to relocate Indian nationals out of Libya and assist in
their return home. The first special flight of Air India left Libya on
February 26. Since then, an air bridge has been established between

Tripoli and Delhi.

By the end of the day today, 9209 Indian nationals would have been
evacuated out of Libya including 1450 out of Tripoli and Sehba by Air
India flights. We expect to complete the exercise of evacuating all those
desirous of leaving Libya by March 10. It may be noted that some Indian

nationals have opted to stay on in Libya.

A passenger ship, Scotia Prince, has also ferried 1,188 Indians from
Benghazi to Alexandria in Egypt from where they arrived in Mumbai and
Delhi by special flights organized by the Government yesterday and early
this morning. The ship turned around from Alexandria last night at 2330
hours for Benghazi, from where we are coordinating the transport of
another 1,150 of our nationals back to India via Alexandria. The ship

will dock at Benghazi early morning tomorrow.

As we speak, a passenger ship, Red Star One, is also on its way to
Misurata and Sirte to ferry Indian nationals to Malta from where special
flights are being arranged out of Valletta to bring them back. An air
bridge is also being put in place from late tonight between Sehba and
India and we hope to evacuate about 2000 Indian nationals from there over

the next 5 days, beginning today.

We have confirmed reports that 750 or so Indian nationals from Kufra
in South East Libya have reached Benghazi by the land route. They will

now be picked up by the passenger vessel en route to Benghazi.

A large number of Indian nationals have crossed the Libyan border
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into Tunisia and Egypt. They have been assisted at the border by Indian
Embassy officials to be issued travel documents, temporarily housed in
hotels and other shelters and provided assistance for their return to
India by commercial and special flights. Similar assistance has also been
provided by our Missions to Indian who managed to reach other countries

such as Malta, Greece, Gulf States etc.
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We have taken special care, in association with the Ministry of
Overseas |Indian Affairs, that returning passenger to India are
facilitated at Delhi and Mumbai airports. At the Delhi airport a special
terminal has been made available for the returnees, who are now being met
by the concerned company representatives and assisted by officials of the
respective State Governments, the Ministry of External Affairs and the

Ministry of Overseas Indian Affairs.

An 1AF IL 76 aircraft has been stationed in Cairo to undertake
possible evacuation operations from Libya. A second IL 76 aircraft has
also been put on readiness to be dispatched as and when the need arises.
Two ships of the Indian Navy - INS Jalashwa and INS Mysore are en route
and are expected to be in the region by March 8 to assist in the
evacuation operations of any Indians that might still be in the coastal

towns of Libya.

As part of the effort to ensure the safe and orderly evacuation of
Indian nationals from Libya, External Affairs Minister spoke to his
Libyan counterpart on March 2. The Libyan Foreign Minister assured EAM
that all Libyan authorities concerned would extend every possible

assistance for this purpose.

As assured by External Affairs Minister, the cost towards evacuation
of Indians from Libya assisted by Government in their safe and orderly

return to India is being met by the Government.

Hon"ble Members are aware of the complicated situation in Libya. The
security of Indian nationals and their safe return to India is the
Government-s foremost priority. Despite considerable logistical
challenges the Government has put in place a well coordinated operation
“safe home coming® to bring home our nationals in the quickest and safest
manner possible. 1 hope the House will join me in extending support to
all those involved in this operation for the safe return of Indian

nationals from Libya. Thank you.
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SHRI V_.P. SINGH BADNORE (Rajasthan): We commend the work that you
have done. Is there any panic among the Indians who are still there and
who are wanting to come from there? Is there any sort of a fear psychosis
there? What is it and how soon can you get most of them out? That you

have not really specified.

SHRIMATI PRENEET KAUR: 1 would like to, through you, Sir, tell the

hon. Member that there
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is, certainly, some anxiety if you are stuck in a place which is
undergoing turmoil. But I don"t think there is a great deal of panic. For
most of the people, there is designated person being allocated. The
officers have been allocated to deal with different groups of people.
Lists are available with them. The Embassy in Egypt is doing a
commendable job as is the Embassy in Libya. They are coordinating. The
people from Benghazi are being taken across the border, by ship, by road,
to Alexandria, and, as | said, as of today, we have evacuated 9,209
Indians. We can’t put the exact figure on how many people there are but
as estimated, there may be about 16,000 persons. As | said earlier, we

hope that we will evacuate them all by the tenth of this month.

SHRI V_P_SINGH BADNORE: People are being targeted. Tell us the

reasons for their being targeted.

SHRIMATI PRENEET KAUR: No, no; we are not being targeted for any
reason. In fact, we are getting cooperation from the Libyan Government,
that they have allowed us to use two other stations as well, besides
Tripoli, to land our aircraft. They have allowed us to bring ships from
Alexandria. And this is in all parts of Libya. So, we are not being
targeted. There is a general sense of turmoil there. That is their
internal problem. Our people have been working there. And we are
committed to bring them back, and, I think, with God"s grace, we should
be able to bring most of them home back safely. Only those who don"t want

to come back by choice will be left there. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Some more Members want to seek
clarifications from you. Let them seek together and you can reply after

that.
SHRIMATI PRENEET KAUR: Okay, Sir.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Mr. Sudarsana Natchiappan.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Mr. Vice-
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Chairman.

We are, really, very proud of Dr. Manmohan Singh®s Government, Sir,
especially the Foreign Minister, Foreign Secretary and the Minister of
State, and most specifically the Ambassador, Ms. Mani Magalai, who is
there in Libya, and is doing a wonderful job for the past two-and-a-half
years because | know her personally that when some people from Sivagangai

area were facing the
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harassment of the local people, 30 persons were repatriated with the help
of the Ambassador. Therefore, we know how excellently the Embassy is
working. During the recent memory sequences, we find that through the
best teamwork they have done it. We are happy that the people are being

protected, and that their assets also are being protected.

Now, I would like to pose a question. Is there any convention or
agreement with the Government of Libya, be it this Government or a
successive Government or any other Government, to protect the moveable
and immoveable properties of the citizens of India who are coming out of
that country now for the protection of their life? More specifically,
their bank accounts and other movables, which are left there as it is,

are to be protected, and they have to be transferred to the concerned

persons.

Number two, Sir, is: Is there any compensation provision there for
the people who are not having such type of income or property, who are
losing their livelihood and are coming back to India? The third one, Sir,
is regarding the rest of the people who are citizens of India and are
living in Libya. They have to withstand all their attacks. Is there any
provision made for the protection of those citizens? And in which way is

the Government of India dealing with these issues?

ot T RS (GcRIE3) - IUGHETET AgGd, o HIed F HRAET P Tde o
T AT A FAER 3T & R T ST garT 3 e forar fom amm g1 seh o g
Nfer & HRA F of W &, 3¢ Jed < W &, 300 Aeg & W 8, A gHA YAT HAT
gl ¥ I a1 ¢, A suF AU saw fhaen @d wen us @ @ R F 3w wd
3l AT U W AT U3 @ § AT HIie 1 AT 39 o HfaRed iR Seem @
ferar S T 82

CGRUCICR TET T 3 A9l ¥ 37 YhR 6 fcufor Bell F 9 9IRa & | W] 39
wrafeedl § a1 A AW O W@ § IR SEH SAw Sgd RFwd @ @ ¥ A Fegladea ar
TUR § Ace & ®9 H WHR 3o FAT TEAAT H @ &2

M A Pt Reg & B s haer @al & 93 W@ ¥ IR EER f o gl
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M Neg FAR FIT (3ccX YY) : AIR, Heal H g foremar & & ohfear & wa
gU AP B HEAT FT HE ITehold FAT §? AT FA ST A TRl 15 gl ANl B

HiehsT TEI
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far § 3R Fo ol A 9 W @A A gTor FFd H gl AaR, A a S g
O AT FH S 3 ST T TASC AL fh NfSdT FH @A drl AR HI aredfas dwdr
T 87 g8V Ig 1% 30 HCa A ¥ e oot 0 §, S olfear & ger =@ § 3R e
deT 0§, S ARA A e ged 82 A% e Ieer 98 § R elifewr # geRt &er
AT # S & we, dond F § H AT #H S & I o S aear g deme &
forder et ohfer  w @ & 3N G 8 § U a@ @ 3 ardr v g d&4r g2 Fuar
Ig TI5C W &l Uegama|

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I also join my colleague,
Shri Natchiappan, in congratulating the hon. Minister, her team, the
Foreign Secretary and the embassy officials for coordinating their
efforts and relieving those people of their psychological pain. 1 would
like to know from the hon. Minister, apart from Punjab, what the break-up
of people State-wise is. These people are normally working in the service
sector. What is the rehabilitation programme? It is not because of their
fault that they are coming back. It is because of certain happenings
there. What is the mechanism for rehabilitation and taking care of their

livelihood back home?

SHRI N. K. SINGH (Bihar): Sir, yesterday, | have, through a Special
Mention, drawn the attention of the Minister of External Affairs to this
issue. Considering the volatility and uncertain situation in the Middle
East, has the Ministry of External Affairs drawn any strategy paper on
the likely contingent effect of what is happening in Libya on other
countries, both from the point of view of the burden it might cast on the
evacuation, and more importantly on the volatility of oil prices? How

will it really affect our overall economic strategy?

AN T FOS e (ER) : W, U & 37 d0E1 H Nfear & 93 9A@= 9 aler
I §, S B A A ST A e gaded # admn W, W owewr, R & der o
T dEe # Fer ® w § IR e Sifde & osuee @ 8 oo 3o e # @ dmn
g 7 e & off g oot @gl 3T §1 7 @9 Folgy dh & @t §1 # waEerar § & 9 @
IS & §G, S FHA T Fh d ITA JS-USHIR Tell | ..
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suEaTedsT (ot aIRE FaR) - T FAT AT dEd 87

St T FAOS AT : S AT d@l F Fgl I AC §, S A FAH H &, qOT § A
& dg e RN I3 §C §1 §7 T dod F @l H cgqer $ for, @w d w #
e geRr, f9ER & SR A A IS FA qeAr § o F 3% deeric F T wWER
HIS TIAEAT HYIM? FIT WHR 3ol fohell oRE HT H3Maem I a1 R 3eepr Al & &
cHaEdr HEN, arfes 3 JSh-A T TF? 1 FAARTGS FH Ig @R IS § F F v
S FEl A 3 A% § 3R 3% aRAR F AT a A i gred 7§ T WER
3% IR H IdT FA T g cqGEAT HEM?

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Sir. While
appreciating the sincere efforts made by the Union Government and the
Ministry for bringing back our people, 1 would like to express my deep
concern over the delay. When China claims that it has evacuated its
people 100 per cent and small countries like Philippines have evacuated
their people, our people are being deprived of their basic amenities.
While we express our deep concern, we would like to know the reasons for
the delay and request to see to it that all the Indians are brought back

immediately. Thank you.

SHRI P. RAJEEVE (Kerala): Sir, | raised this issue during Zero Hour
today. According to the information given to me, the Government of Libya
has already given an ultimatum to evacuate all foreign nationals on or
before 7th March, 2011, that is, coming Monday. What is the status now?
How many people have been evacuated till now? How many flights have you
used for evacuation purpose? How many flights were of Air India and how

many were of private airlines?

Secondly, as for Sebha Airport, we are not operating any flight now.
Nearly 2,000 people are trapped at Jufra and Sebha, which is 700
kilometres away from Tripoli. It is very difficult to reach the Tripoli
Airport because it is very dangerous to travel by road. 1 would like to
know whether the Ministry or the Embassy have sought landing permission

of Indian aircraft at Sebha Airport. 1 would also like to know whether
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any evacuation process has started from Sebha.

Sirt is 500 kilometres away from Tripoli. Around 1,500 Indians are
trapped in Sirt. It is very difficult to reach Tripoli. There is a
seaport in Sirt. What are the steps taken by the Government of India to

evacuate the Indian people from these places?
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Then the fourth place is Kufrah in western region, where 900 people
are trapped. Out of that, 500 have already been shifted to Benghazi. What

is the latest position?
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHR1 P. RAJEEVE: Sir, it is a very important issue. | have raised
this issue in Zero Hour today. It is a very important issue connected

with the lives of several Malayalees and Indians. Please permit me.

I would also like to know whether the Ministry has created any crisis
management team. 1 would also like to know whether the officials are
sufficient to handle all these things. 1| have got several mails
mentioning that there is no mechanism. They decide it on the basis of
first-come-first-served to catch the flights. How many officials have you
deployed to handle this issue in Tripoli Embassy? Is there any crisis
management team? You have very good experience of handling such a
situation during the Gulf crisis. It is an entirely different situation.
The evacuation process is totally unsatisfactory. The people are pleading
for their life. Most of them are under house arrest. They have no food
and other things. What steps have been taken by the Government to address

this issue? Thank you.

AN AT A (ScdiEee) @ 3UWSTETeT S, TEY Ugd of # 3§ ouawur &t
geaTE AT AN R g SMur & A 3RE FAR S A §H g6 Hgcaqul fAvg &
SR A 3cR feer feam, TS RaAe 3wgi el geg fear unl AEENd A #Agledr o
5= sardt & aR & garn §, AR gaax o $o FAE BT 81 A U ¥§ ¢ fh
3T A FAE & wRA § F awt R o s wafed # Shaw-dher @ATa A& ogs §
T TF HES G I &7 T FE W E F I W @R F FEAT AA @ E AW T
oer @8l T@em o T W ¥ uE fhaw ameed & vy ¥ 6 a9l sae degs A< &, 9@
aar & gl widl @ AT HET ST @ E| KA SHAN GATAW Gk HAGT H AL AT? ARG
oar, a 9 36 fawa & Far R

SHRI S. THANGAVELU (Tamil Nadu): Sir, two workers, Murugaiah and
Ashok Kumar, from Tirunelvelli district of Tamil Nadu, who were employed
with the Korean group, have been killed there. | request the Government
to provide compensation and employment to the TfTamily members of the

deceased.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
PRENEET KAUR): Sir, a question was asked whether there was any agreement

between India and the Libyan
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Government so as to ensure protection of property of the Indians being
evacuated? | think it is the host country whose responsibility is to
protect all the assets of the residents in their country, including
foreign nationals. We are not aware of any compensation scheme in place

in Libya for compensating the losses incurred during this period of time.

A question was asked as to how many people want to live in Libya and
it was also asked as to how many people are from Punjab. It is estimated
that about 10 per cent might want to stay there. However, they are
assessing the situation. So far as Punjab is concerned, there were nearly
300 people, mainly in the Benghazi area, working with two companies
there. They have been in touch with me specifically throughout these
days. They have been through a very difficult time. But they are safe.
Whatever little their moveable assets were, they say, have been
ransacked. They have all been loaded on the ship at Benghazi, which is
going to leave for Alexandria. It will be docking on the 5th morning,

that is, tomorrow morning, and they should be leaving tomorrow evening.

Our nationals are not vrequired to pay any money for their
repatriation. The condition in Libya is still very unsettled, so there is
no arrangement regarding the protection of properties that they are going
to leave behind. This will be taken up with whichever Government ensue
after this. We hope they will be cooperative and helpful in looking after

whatever our citizens have left behind and compensate them accordingly.

Then a question was raised: is there any strategy? What is going to
be the fall out of what is happening in the Middle East and especially in
this wake of surging oils prices, etc.? We are at the moment assessing
the developments in the Middle East in close consultations with our
Ambassador there. The welfare of our citizens is being monitored. | think

we can only take a call on it after the situation improves there.

The hon. Members wanted to know how many people are there from which
parts of the country. As 1 said, there were nearly 300 people from
Punjab. There are people from Kashmir, Kerala, Orissa and Bihar. There

were some labourers from Bihar who had gone there. We, so far, have not
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compiled State-wise figures. As soon as we do that, I am sure, the

Minister of External Affairs will inform the House.
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The hon. Member wanted to know about the resettlement of Bihar
labourers who have come back. Since they all went there privately and
were working with private firms and companies, on humanitarian grounds,
whatever the Government can do, it will take a look at it. We would also
request your State Government to see how they could be helped in looking

after these labourers.
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As far as arrangements that have been made to Indian Embassies, our
Embassies in Tripoli, Cairo and Tunisia, they have all been strengthened
with additional staff from various neighbouring Embassies. As | said, - 1
spoke with the officials - they are at the border between Benghazi and
Egypt. They have already put in place five or six officials who are
facilitating the people. Some of them have gone by road, and the others
have crossed over. So, whatever is possible is being done. And, in
Embassies, where there are no officers, they have put responsible

citizens as nodal officers...

SHRI P. RAJEEVE: How many officers have been deputed to Tripoli,

specifically?

SHRIMATI PRENEET KAUR: 1 don"t have the exact figure

---(Interruptions). ..

SHRI P. RAJEEVE: You are dealing with a major crisis in Libya, and as

the Minister, you should know how many people are working there.

SHRIMATI PRENEET KAUR: 1 am sorry for that. 1 will give you the

number ...(Interruptions)...
SHRI P. RAJEEVE: You are taking this issue lightly.

SHRIMATI PRENEET KAUR: We are not taking it lightly. I have just got

the number. There are 12 officials in Tripoli.
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SHRI P. RAJEEVE: My question is: What is the additional number of

people who have been deputed to deal with this issue?
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SHRIMATI PRENEET KAUR: The additional staffs are assisting the

officers from Cairo ...(Interruptions)...

SHRI P. RAJEEVE: But how many of them are there? Sir, | seek your
protection. People are crying for their lives there. 1 want to know how

many people are there to facilitate the people in this time of crisis.

SHRIMATI PRENEET KAUR: There are 12 people stationed at Sehba, which

is on the border of Egypt.

SHRI P. RAJEEVE: 1 want to know how many officers have been deputed
at the Tripoli Embassy to deal with this crisis. That is the specific

query.
SHRIMATI PRENEET KAUR: There are 12 officers in Tripoli.
SHRI P. RAJEEVE: How many additional officers are there?

SHRIMATI PRENEET KAUR: The additional officers are not there in
Tripoli; they are in Egypt and Tunisia. And, from other Embassies, they
have pooled in people to man the border and to facilitate our people

going across the border ...(Interruptions)...
SHRI P. RAJEEVE: This is a very serious issue...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): 1 think she has replied.

SHRI P. RAJEEVE: She has not replied. The External Affairs Ministry
has not deputed a single, additional person to Libya. They have deputed

people to Egypt and Tunisia. That is okay.

SHRIMATI PRENEET KAUR: People are crossing over the border at Egypt
and Tunisia. So, there have been people from the Embassy of Cairo put at
the border to facilitate these people. It means that they are helping the
people from Libya going across, and there are seven in the Mission in
Libya. 1 said that there are 12 people. So, if you want to know the
additional numbers, there are five people, in addition, in Libya itself
and seven people more who have been sent to Tripoli, where in addition to
these twelve people, there are seven more who have gone there to Tripoli

itself.
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Then, another clarification, that was sought, as to whether there was
an apprehension that 7th March was the cut-off date. There is no such
cut-off date given by them, allowing us to evacuate our people. We hope
that by 10th March, we would evacuate everyone from there. There was a
question raised as to why China has taken out their people quicker than
us, that there have not been so much delay. 1 would like to say that
China has really not published any official statement regarding the
number of people evacuated from there. And, to the best of our
understanding, Philippines has not evacuated its nationals as yet. Our
nationals at Kufra have been escorted, and, I think, at the moment, there
is not a single Indian that is left in Kufra. And, from Sehba, as of
today, we are planning to airlift 2,000 people. Permissions are there in
hand. The Air India Flight - it is at Jeddah - will operate its first

flight today.

Sir, there was another question about how many have been hurt and how
many have died during this crisis. We have had two accidental deaths
during road travel between Tobruk and the Egyptian border. This was two
weeks ago. Assistance had been provided by the Government. There has been
none who has been hurt in the evacuation. But, yes, there have been these

two accidental deaths in the road travel two weeks ago.

1 think, Sir, 1 have covered everything. If there is anything else, |

am ready to respond.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you.

SHRI P. RAJEEVE: What is the position of Indians

---(Interruptions). ..
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): This is not a discussion.

SHRI P. RAJEEVE: It is the question of the life of our people. What
is the position of the Indians in ...(Interruptions)... | want to know.
What is the position of Indians in...., that is, 500 kilometres away from

Tripoli? Have any arrangements been made for them?

SHRIMATI PRENEET KAUR: Sir, arrangements have been made for every
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single Indian who is living there. ...(Interruptions)... | am just giving
you the ground realities. If you like, Sir, 1 would have it put down on a

piece of paper with all the facts and figures and you could have it.
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SHRI TARUN VIJAY (Uttarakhand): Sir, we must record our appreciation
for the good work that the Ministry of External Affairs has done in

helping Indians living in Libya.

SHRIMATI PRENEET KAUR: Thank you very much.

PRIVATE MEMBERS®™ RESOLUTION

Redefining contours of food security proposals and restructuring proposed

“"Food Security Bill" as "Food and Social Security Bill*

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Now, we shall take up Private

Members® resolution. Shri N.K. Singh.
SHRI N.K. SINGH (Bihar): Sir, 1 move the following Resolution:

"This House resolves to redefine the contours of the food security
proposals to include minimum entitlements for health and education
consistent with human dignity and to restructure the proposed Food

Security Bill as the "Food and Social Security Bill."

The current debate on food security neither fully addresses food nor
security. There are two directions that the proposed Bill could take to
strengthen Food Security: one, to look at the structural roots of
agriculture and, the other, to focus on enhancing food production. We
will need to address this sooner rather than later. 1 have no doubt that

these will be important macro concerns.

Therefore, Sir, while 1 would like to mention some important
considerations about food, I would like to concentrate more on security
which is involved. Security at the national level does not automatically
translate into food security at the household level: presence of food

does not mean that it can be afforded by all people.

However, on the first part of my intervention, which is on “food"
part of food security, we have reasons to worry. India has the same
climate worries as any region, if not more, given the dependence on the

monsoon and its vulnerability to global climate change issues as well as
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regional issues like aerosol pollution. Secondly, the likely impact of

ground-level ozone, which Is expected to
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have an adverse impact on crop yields. Ozone"s impact on crop yields is

now well documented for decades.

Thirdly, the food price inflation is a sign, no doubt, among others,
of production constraints, and when we look at the most likely culprit;
both are systemic. Land"s productivity is plateauing or declining after
the green revolution bump. Structural reasons include land tenure system
and limited incentives it creates for either investment or willing
consolidation to efficient scale, but also depletion of ecosystem
services that requires public action, not just private action which needs

to be addressed.

The supply chain remains weak and bloated even after the
infrastructure programmes like Bharat Nirman and the agricultural reforms
at national and state level. Again, this has structural roots. This time,
it is in India"s federal structure and the disjunct between district
administration and rural political leadership. Basically, there are too
many cooks involved in rural infrastructure; not enough executive chefs,

not enough accountability, not enough specific deliverables.

So even if the funds that are allocated - and they always are - they
do not turn up into actual infrastructure improvements and changes.
Imports can make up some of the difference, Sir, but in some ways, this
is also a sign of vulnerability. Because, given India®"s relative water
endowment, these imports are likely to be more expensive in coming years,
and iIn any case extensive “outsourcing®™ of India®"s agriculture is
inappropriate for a size of country, like India, given its security and

other vulnerabilities.

In spite of this very basic and ever-tightening Budget constraints,
whenever we are attempting to guarantee food security; we have set out to
reform the ailing Public Distribution System. And that too we attempt to
do by only scratching the surface and not delving deep into it. 1 will

deal with the affirmatives of the public distribution system.

The public distribution system with its limited goals is a huge

burden on the exchequer without delivering the desired results. According
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to the Performance Evaluation Report of the Planning Commission of 2003-
04, out of an estimated Budgetary consumer subsidy of Rs. 7,258 crore —
and this is for only 16 States —as much as Rs. 4,197 crore did not reach

the BPL households. Around Rs.
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2,640 crore of the Central subsidy never reached any consumer — BPL or
APL. But that seemed to have got siphoned off in the supply chain of the

targeted public distribution system.

The beneficiaries will have to collect their entitlements from their
fair price shops. The public distribution system has 4.99 lakh fair price
shops all over country. The 2005 Planning Commission report suggest that
they do not work for more than 2 or 3 days in a month, and the card
holders are not allowed to lift their quota of previous months, or in
instalments. And, the poor, Sir, do not always have the cash to buy 35

kgs. at a time and are not permitted to do so in instalments.

Taking all these, Sir, into account and all the inefficiencies in the
public distribution system, it is shockingly found that the Government
spends Rs. 3.65 to just transfer Re.l to the intended beneficiary. This
is the shocking ratio, Sir, which is really brought to light by the
Planning Commission®s latest evaluation report. Sir, as we try to see
that this crippled system work, if you look at the entire debate. Sir, on
the proposed Food Security Bill, the entire debate seems to be limited to
which grains, what entitlement, what prices and for whom. But, Sir, we
are constantly ignoring the supply side challenges which need to be

addressed.

What are the challenges? Challenge number one is we still have to
deal with small, fragmented holdings. How to move from that to a more
efficient scale in a socially just, politically sustainable manner? This
has many issues embedded in it. About land titling, let us get serious
about it. We must begin to start integration into the formal economy, the
surrounding land, its aggregation and rental improvements. We need to
invest in rural roads and rural IT far more than we have done so far. We
need to connect rural areas to centres of economic activity and good
things and virtual circles will begin to happen. I1f we cannot do
something more comprehensive, we need the focus iIn order to ensure
implementation, transportation and communication that are arguably the

best place to start because they change the economic geography
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dramatically.

Challenge 2, Sir, increase the flexibility of farmers who should be
at the centre of the system of food production to respond to ecological
and to market signals. How will this happen? Remove credit constraints
that bind farmers into relationships around the supply of inputs, trading

of produce,
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etc. We need to remove infrastructure monopolies iIn storage and
processing. 1 am glad, Sir, the hon. Finance Minister in his last Budget
Speech and in the previous Budget Speech has made some forward movement
in that to enable smaller entrepreneurs to enter, bound into supply
chains and into relationships. Episodically, Sir, this is just an
instance of how supply and transportation chain inhibits farmers® choice;
the apple farmers 1in Himachal know that apple on account of global
warming and climate change is, perhaps, not the most preferable crop.
They would like to move into cherries. But, they cannot move into
cherries because the transport union, local monopolists in transport,
aggregate loads which are suitable for apples but not cherries. So,
farmers cannot adapt to climate change even though they know what needs
to be done and how much less to do of the other things. So, the deeper
question is, Sir, whether "Food Security" is actual security. I,
therefore, now need to talk a little bit about security. We should not
forget that the food security law, which is proposed, is not a panacea
for a credible social safety net. And here 1 come to the second part of
my intervention, Sir, which is, the problem is that we are choosing to
ignore that the proposed Food Security Act which is both necessary and a
step in the right direction for achieving economic inclusion. And, there
is no denying the fact that guaranteeing food is crucial to Tfighting
hunger and hence the core among our development priorities. However, Sir,
a narrow view of food security; i.e., cheap food grains for the poor
would not help us in addressing the issue of endemic poverty, disease and

malnutrition.

In fact, Sir, the definition of food security itself has undergone
fundamental change in terms of the scope to include other variables like
drinking water, health, sanitation and education, etc. The broader
definition of food security, Sir, is also in conformity with the United
Nations Charter on Human Rights. Therefore, Sir, it iIs imperative that
the real meaning of food security is not lost sight of while enacting the
proposed historic legislation to which both the hon. Prime Minister and

the Finance Minister alluded in the intervention during this Session
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itself. The Food Security Act by its very nomenclature will have to have
food at its core, but other social services must be brought within the

purview of the proposed Act to make it a meaningful tool for social

development.

Sir, the World Health Organisation has redefined food security under
three important pillars. The Tfirst pillar is, food availability i.e.

sufficient quantities of food available on a consistent basis.

410



Second, food access which implies having sufficient resources to obtain
appropriate food for a nutritious diet. Third, food use, which involves
appropriate use based on knowledge of basic nutrition and care, as well

as adequate water and sanitation.

Sir, everybody knows and it is well-established that there is a very
close nexus between food, hunger and poverty. Between 1950-51 and 2006-
07, the production of food grains in this country increased at an average
annual rate of 2.5 per cent compared to the growth of population which
averaged 2.1 per cent during this very period. There is incontrovertible
evidence suggesting a nexus between Tfood, hunger and poverty. And
eradicating hunger and poverty requires an understanding of the way in
which these are interconnected. It is a vicious circle because once
hunger and malnutrition sets in, it prevents poor people from escaping
from poverty because it diminishes their ability to learn, to work, and
to care for themselves and their family members. This limits their access

to health, to education and other social services.

This truncation of human development undermines a country®s potential
for economic development, maybe, for generations to come. Furthermore,
India"s poor human development records necessitate a holistic view

towards ''security," with food as one entry point towards solving a more
complex challenge. The present human development indicators, for India,
as all of us know, Sir, are quite disturbing. India, for instance, ranks
a low 119 among 169 countries on the 2010, the most recent one, of the
Human Development Index published annually by the UNDP. Over 30 years
beginning 1980, India®"s HDI values have just crept up from 0.3 to 0.5 per
cent rather a modest increase. India is a relative laggard, as many other
countries have moved faster on the measured indicators, some more rapidly
on some non-income ones while others such as China and many south east
Asian nations on 1income indicators. Indians®™ life expectancy, as you
know, is 64.4 years, compared to the world average of 69.3 years. We
know, for instance, as far as per capita Income is concerned, the gross
national income (GNI) per capita measured on purchasing power parity

terms for India was less than a third of the global average of $3,337
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measured in 2008. We know, therefore, strong articulation of a
multidimensional view of human poverty; India“s policies have been
overwhelmingly and unfortunately have confined themselves to income

poverty. That has left a vast
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majority of people very vulnerable; two recent reports by the World Bank
and the Asian Development Bank would substantiate this. Take the World
Bank Report. The World Bank Report revised criteria of benchmark of
extreme poverty is up by 25 cents from $1 per person to $1.25 per person
per, the average of the national poverty lines of the world"s 15 poorest
countries, that is how they have computed it. The ADB has estimated a
slightly higher benchmark of $1.35 per person per day, based on surveys
from 16 Asian countries. When these revised benchmarks of the ADB and the
World Bank are used for estimating poverty levels in India, the situation
is quite grave and alarming. By using the new poverty line of World Bank,
the estimated number of poor in India during 2004-05 was 456 million or
41.6% of the total population. If you use the second poverty line as
estimated by ADB, the number of poor in India turned out to be staggering
622 million, which is 54.8% of our total population. These estimates,
Sir, as we all know are significantly higher the estimates accepted
indicated by the Planning Commission or the estimates on which the

Government has made its Plan strategy.

The education indicators also give no reasons for comfort to India.
We are far behind the global average curb on school enrolments. But, of
course, we must commend that the guaranteed education as a Fundamental
Right is a matter of satisfaction to all of us. So, Sir, to break this
nexus of poverty and developmental challenges, we have to address a
complex set of social security issues and to give Constitutional
guarantee to that effect. Poverty curse can"t be addressed merely through
food entitlements as food insecurity and hunger are an outcome of poverty
and not the cause of poverty. The Indian Constitution in article 41
requires that the State should, within the limits of 1its economic
capacity, make effective provision for securing the right to work, to
education and to public assistance in case of unemployment, old age,
sickness and disability. Article 42 requires of the Constitution requires
that the State should make provision for securing just and humane
conditions of work and for maternity relief. Similarly, article 47

enjoins upon the State to raise the level of nutrition and the standard
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of living of its people and improvement of public health as among the
primary duties of the State. The obligations cast on the State in the
above articles constitute the ingredient which I call, Sir, the Social
Security. While we have already implemented The Right to Education and

Right to Assured Employment Acts and in the process is the Right to Food.
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But there are some other rights which are yet to be guaranteed and
which are central to human welfare like health, like drinking water, like
shelter which must therefore, form part of the composite process of a
Food and Social Security Act. The desirability of each of these social
security measures stems from the fact that food security for long has
been seen from the prism of food alone while attention has not been paid
to the related components that, directly or indirectly, threaten social
security and in turn food security. Therefore, Sir, the right to food
security needs to be enlarged to accommodate other more Fundamental
Rights, the rights to achieve larger and composite goals of social
security. The enlarged food security act, therefore, 1 plead, Sir, must
take iInto account the Directive Principles of the Constitution forward.
Diluting constitutional rights and presenting the watered down mix as a
progressive legislation won"t serve the larger goal of a new, development
matrix through a "New Deal® that India awaits. Therefore, Sir, | propose
for the consideration of this House and for the consideration of the
Government that in the contours of the proposed Bill on food security we
need to include seven important ingredients. First, Guaranteed supply of
food to all BPL and APL families. In India, poverty is defined not by how
many people suffer from poverty, but how many Government and how much
Government is willing to pay for and hence the endless search constantly
for a lower BPL figure. The clash between Governments on the issue of
number of people to be brought within the ambit of the proposed
legislation as we all know delayed proposed Food Security Bill. In the
mean time, all three officially-appointed committees have turned up, we
know, Sir, with varying estimates of poverty but all of them much higher
than the estimates accepted by the Planning Commission. Therefore, Sir,
why tag "food security” to a Bill that will only make it more legitimate
where the opposite is more true? In the absence of a methodology on
poverty numbers which is acceptable to all and on which there is a
national consensus, the best possible way would be to guarantee food both
to APL and BPL families, so universal, yet perhaps a differential and

differentiated pricing mechanism; universal in reach to do away with the
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ambiguity in poverty numbers and differential in pricing to keep the
subsidy burden perhaps under check. How can we call something “right" if
everybody deserving does not get that right? Secondly, we need to be
realistic and move towards a new definition of poverty on the
identification of beneficiaries. In India, till recently, the official

poverty lines in use were based unfortunately, on merely per capita
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consumption levels, which in 1973-74, were associated with commodity
bundle that yielded a specific number of calories which was then thought
to be appropriate for rural and urban areas respectively. However, Sir,
the new method of estimating poverty put forward by the Tendulkar
Committee and unfortunately, adopted even by the Planning Commission adds
education and health spending to poverty estimation numbers. The
committee puts the number of poor in India, therefore, at 37 per cent of
our population. The expert group has taken a conscious decision to move
away from anchoring poverty lines to a calorie intake norm in view of the
fact that calorie consumption calculated by converting the consumed
quantities iIn the last 30 days, recall of the NSS has not been found to
be well correlated with the nutritional outcomes. The original link of
calories was broken over time, mainly because consumption patterns have
also changed dramatically from 1973-74. The 2010 United Nations
Development Programme Human Development Report introduces the concept of
a Multidimensional Poverty Index (MP1). It is a new international measure
of poverty now being widely accepted which complements the income poverty
measures by reflecting acute deprivations that people face at the same
time. Ten indicators namely nutrition, child mortality, years of
schooling, children enrolled, cooking fuel, toilet, water, electricity,
floor and assets cut across three dimensions — education, health, and
living standards which are focused in the new index of poverty which is

now being internationally more and more accepted.

The Government should, therefore, Sir, enlarge its definition of
“"poor® along these lines, so that poverty is not defined as lack of
income but as lack of opportunities. Currently, about 645 million people
or 55 per cent of India®"s population would be poor if measured under the

revised index of multi-dimensional poverty indication.

The third one, 1 plead, of course, is for an improved delivery
system. 1 plead for Conditional Cash Transfer. Fortunately on which the
Government has now made a very commendable beginning and 1 wish
compliment the Government. On that commendable beginning, we began this

in Bihar quite sometime ago with very favourable results and people are
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increasingly calling the Bihar model as the "Nitishnomics®" which began to
work in multiple ways in Bihar about which now people are becoming
increasingly aware of. This Conditional Cash Transfer entails benefits of
needy on fulfilment of certain criteria by them, generally related to

children®s healthcare and education, such as sending
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their children to school and getting their children immunised. The
Brazil®s Conditional Cash Transfer Scheme which we have talked about
called the "Bolsa Familia® has been a huge success. It has begun to
pinpoint the political campaigning in the country. The program requires
85 per cent school attendance for school-age children, updated
immunisation cards for children up to six years old and regular visits to
health centres for breast feeding or pregnant women. Brazil, Sir, by
adopting this, Gini Coefficient, which measures the income inequality,
has made a substantial progress. The Gini Coefficient has improved
substantially from 0.58 to 0.52 since 2003 when the program was expanded
to cover a large number of households amounting to 12.4 million. About
one sixth of Brazil®s poor has immediately got wiped out in the few years
in which this particular anti-poverty programme has been in operation and
its costs are dramatically lower than the other kinds of anti-poverty
benefits. Similarly, Sir, schemes in Bangladesh, Pakistan and Cambodia

have succeeded in increasing enrolment number of girls in schools.

A World Bank Policy Research Paper titled, “Conditional Cash
Transfers: Reducing present and future poverty®" also documented reduced
child labour among the Conditional Cash Transfer beneficiaries. Other
examples, apart from Brazil, are Cambodia, Ecuador, Mexico and Nicaragua

to mention a few.

Nancy Birdsall, the President of the Centre for Global Development
was famously quoted in The New York Times in January 2004, and | quote,
"1 think these programs are as close as you can get to a magic bullet in
development. They are creating an incentive for families to invest in the
future of their own children." Instead of transferring cash, transferring
food coupons, which were tried very successfully in Bihar, could also be
explored. Food coupons and currency in coupons which we are trying in
Bihar also very successfully are pieces of secured paper or electronic
cards now-a-days issued for the purchase of a fairly wide range of
specified products. Consumers are usually free to use food stamps to buy
any quantity - up to the limit set up for them - of food they wish at

market prices from any store that is convenient to them. While authorized
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stores may also sell non-food products, food stamps cannot be used to
purchase non-food items such as soap, toiletries, household paper or

foods or medicines.
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Some authors 1in India have argued that fake coupons will soon
dominate distribution and will be bought and sold freely. However, they
fail to see the solutions that technology now offers to make them non-
transferable and to really have an exceedingly sophisticated mechanism
which can be copied. The coupons and stamps can be built to be
technologically superior and encrypted for identification. They can be
swiped at the point of sale so that identity of the beneficiaries can be
ascertained. They can also, of course, as proposed by the Government, be
linked to the Unique Ildentification Cards that are going to be issued,

hopefully, to all citizens in this India.

Since coupons can be redeemed at normal grocery stores, they can
eliminate the need of Fair Price Shops which have become increasingly
unviable due to shrinking margins and rising operating costs.
Technologically superior coupons will also help monitor the system and
will result in fewer leakages. Coupons will give more flexibility to
beneficiaries, enlarge the bouquet of choice in choosing what items of

food and what quantities they want to buy at a particular point of time.

All Chambers of Commerce, trade and everyone which have studied this
kind of PDS programme have supported the high built adoption of a
Conditional Cash Transfer at food coupons. It has suggested that Food
Coupons should be exchanged of adults working for developmental

activities in the village communities.

Since coupons can be redeemed at normal grocery stores, they can
eliminate the need of fair price shops which have become unviable due to
shrinking margins and rising operating costs. Technologically superior
coupons will also help monitor the system and will result in lower
leakages. Coupons will give more flexibility beneficiaries and a larger
bouquet of choice in choosing what items of food and what quantities they

want to buy at a particular point of time.

All Chambers of Commerce, trade, and everyone, who has studied this
kind of PDS programme, has supported the hybrid adoption of a conditional

cash transfer and food coupons. It has suggested that food coupons should
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be exchange of adult working for developmental activities in their

village communities.

The fourth important ingredient is right to water and sanitation.
Without sanitation and health facilities, will the people of India be
able to enjoy a life of dignity only by ensuring minimum food intake?
Indians lose more lives on account of unsafe drinking water and related

health hazards than
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any other known epidemic. But, these figures have gone unnoticed and
remained unaddressed. In July, 2010, the General Assembly of the United
Nations passed a resolution recognising “the right to safe and clean
drinking water and sanitation®™ as a human right. In India, unfortunately,
there is no explicit right to water in the Constitution or in law. The
right to water, as a fundamental right, is established by judicial
pronouncements and interpretations even in the Indian context, especially
of Article 21, which defines the Right to Life. It is important that the
right, as recognized by the United Nations® Charter, should include the
right to "clean® water. In the Indian context, while adequate quantity of
water is not available to millions, even where adequate quantity of water
is available the quality remains a serious problem, with bacterial and
other contaminations. Believe it or not, Sir, close to 217,000
habitations in the country are affected with excess iron, Tfluoride,

salinity, nitrate and arsenic in water.

India has, unfortunately, the lowest sanitation coverage in terms of
population coverage. Given the target for reducing the proportion of the
households having no access to improved sanitation to 38 per cent by
2015, according to the Millennium Development goals, the proportion of
households without any toilet facility has declined from 70 per cent in
1992-93 to 51 per cent in 2007-08. The rural-urban gap, in access and use
of sanitation facility, continues to be very high. Sixty-six per cent of
the rural households do not have toilet facilities, against 19 per cent

of urban households, as per statistics available for 2007-08.

Sir, the Water Services Act, 1997, of South Africa shows a way and
creates a developmental regulatory framework within which water services
can be provided. It establishes water service institutions and defines
their roles and responsibilities. It also provides for accessibility of
water by domestic users and secures the right of access to basic water
supply and basic sanitation, giving effect to the constitutional
guarantee. The Free Basic Water Policy sets out the framework for the
implementation of free 6,000 litres of safe water, per household, per

month. Other neighbouring countries, like, Sri Lanka, Ghana, Kenya and
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Brazil are also moving towards constitutional guarantees for water and

sanitation through increased investments and new national policies.
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Fifth, Sir, not surprisingly, 1is right to health. Health and
healthcare is now being viewed very much within the rights® perspective,
and this is reflected in Article 12 "The Right to highest attainable
standards of health" of the International Convenant on Economic, Social
and Cultural Rights, adopted by the General Assembly, to which India has
acceded. According to the general comment 14 of the Committee for
Economic, Social and Cultural Rights states that right to health requires
availability, accessibility, acceptability and quality with regard to
health care and underlying preconditions of health. The Committee
interprets the right to health, as defined in article 12.1, as inclusive
right, extending not only to timely and appropriate health care, but also
to the underlying determinants of health, such as, access to safe and
potable water and adequate sanitation and adequate supply of food,
nutrition and housing, healthy occupational and environmental conditions,
and access to health-related education and information, including on

reproductive health.

Sir, the prevalence of child infant mortality in this country has
gone down from 125 per thousand in 1990 to 74.6 per thousand live births
in 2005-06. Of course, we will not be able to reach the target of 42 by
2015, accepted by the Millenium Development Goals. About 1.5 million
children continue to die every year before completing even one year after
their birth. India, Sir, is required to reduce its Infant Mortality Rate
to 26.7 per thousand live births by 2015, according to the Millenium
Development Goals. The trend, unfortunately, since 1990, if continued on
this basis, whether India will achieve an Infant Mortality Rate of about

46 by 2015, which is far short of the Millenium Development Goal target.

Sir, now | come to the sixth important ingredient, that is, the right
to shelter. The magnitude of housing shortage was estimated by a
Technical Group in the context of formulation of the Eleventh Five Year
Plan. The estimated housing shortage at the end of the Tenth Plan (2007)
was around 24.7 million for 67.4 million households. The Group further
estimated that 99% of this shortage and, that is a shame, pertains to the

Economically Weaker Sections and the lower income group sectors. In US,
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President Obama signed recently the Homeless Emergency Assistance and
Rapid Transition to Housing (HEARTH) Act into a Public Law in May 2009.
The HEARTH Act allows for the prevention of homelessness, rapid re-

housing, consolidation of housing programs, and new homeless categories.
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In England, Local Councils are legally bound, 1 repeat, legally
bound, to help homeless people find an accommodation. If a person is
homeless or is likely to become homeless in the next 28 days, he or she
can call the local council for help. Most councils have their own housing

option or Homeless Prevention Fund.

Now I come to the seventh ingredient, that is, consolidation of
Central Schemes and Inter ministerial group for monitoring. The proposed
Food and Social Security Bill should not be lost among the plethora of
many, many Centrally Sponsored Schemes, quite a few of which have
outlived their utility. Given the scope of the proposed Bill that
encompasses several Ministries like Food, Health, Rural Development,
Water Resources, Consumer Affairs and Public Distribution etc., the best
way TFTorward would be to form some kind of a coordinating overarching
framework to be able to administer this. The proliferation of the
Centrally Sponsored Schemes (CSS), which we know, has been a matter of
increasing concern. In a moment of deja vu, so to say, the National
Development Council (NDC) in its 51st Meeting held in 2005 passed a
Resolution directing the Planning Commission for setting up of an Expert
Group for restructuring the Centrally Sponsored Schemes (CSS). But, the
number of Centrally Sponsored Schemes has only grown over time. After the
Group was set up, they have gone up from what they were, that is, 90 to
139 Centrally Sponsored Schemes, which are currently in operation. Sir,
therefore, a composite policy framework with the above ingredients
becomes imperative Tfor India for the following reasons. First, to
overcome the challenges of food security, without losing sight of the
broad definition and components of food security that has come to be
accepted all over the world. Second, the inter-relationship between food
and social security can"t be ignored and any effort of guaranteeing one
without the other will render food security ineffective. Third, food
grains alone will not improve our human development indicators unless
accompanied by nutrition, clean water and access to health care. Fourth,
a holistic view on food and social security will be in line with the

Directive Principles of State Policy enshrined in our Constitution by the
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founding fathers. Fifth, a composite food and social security legislation
will satisfy our goals of inclusive development and will make the vast

population a resource for the future development of India.
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Sixth, because ensuring access to foodgrains can"t compensate for the
absence of the trickle down effect of economic growth, widening regional
divide, poor delivery system and abysmal levels of hunger and poverty.
Hunger, Sir, can be tackled by foodgrains but human development remains a

far cry.

Seventh, Sir, the nomenclature and methodology for the computation of
the poverty numbers should be restructured by taking into account the new

widely-accepted multi-dimensional approach of estimating poverty.

There is an inescapable necessity to guarantee social security to the
vast majority of population to allow them to take advantage of the robust
economic growth which we have experienced in the recent decade. 1 would
urge the Government to accept this Resolution in the hope and belief that
based on best international practice and given the enormous implications
it has on the future and even the present generation, we need to move
away Tfrom the traditional methods of addressing poverty and food

security.

1 earnestly believe and hope that Government rises to this challenge
of our time and enlarges the food security debate to include the
components of human dignity necessary for the reasons and in the context

pleaded by me.

In view of the aforesaid, Sir, | move this Resolution to redefine the
contours of the food security proposals to include minimum entitlements
for health and education consistent with human dignity and to restructure

the proposed Food Security Bill as the "Food and Social Security Bill.*

1 plead for the acceptance of this House and the acceptance of this
Government of this important Resolution for the reasons, Sir, which 1
have outlined. Thank you very much, Sir, for having given me this

opportunity.
The question was proposed.

SHRI MANI SHANKAR AIYAR (Nominated): Mr. Vice-Chairman, Sir, | rise

in my capacity as a Private Member of this House to thank my friend
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opposite, Shri N.K. Singh, for having brought to the attention of this
almost empty House - 1in the absence of all the Ministers directly
concerned, except, perhaps, for the Minister for Food here — issues which

are of concern to the unsuccessful Indians.
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Most of the time, Mr. Vice-Chairman, this House considers the
problems of the successful Indians, of those Indians who happen to find
themselves on the trajectory of fast and accelerating growth that has
been so characteristic of the economic performance of the last few years.
What gets neglected in the House very often during Government business is
the problems of all those who are either not on that trajectory of high
growth at all or who have fallen off that trajectory of growth owing to
the alternative forces that are drivers of this high economic growth. The
consequence, Sir, is that back in the year 2007, a Report was tabled in
Parliament in both Houses. It was authored by the Committee chaired by
Arjun Sengupta who was a Member of this House in which it was pointed out
that there is something inaccurate, | would say something obscene, about
having a single arbitrarily-drawn National Poverty Line. Why? It is
because where that line is drawn depends less on the poverty of the
people than on the poverty of the Government for the Government decides
what is the quantity of resources they are willing to hand over to the
unsuccessful Indians and it tailors the number of poor to that figure,
or, for purely politically reasons, decides that by changing the basis on
which poverty will be measured. Suddenly we found, for example, at the
beginning of this decade that the previous Government, i.e., not the UPI-
I but the NDA, slashed poverty in India by 9 per cent in one stroke
simply by changing the question asked in the National Sample Survey from

“"what did you eat last week?" to “"what did you eat last month?".

These games have been going on with the single most important problem
of India, which is not the promotion of prosperity, but the removal of
poverty. In consequence, we are told at the end of the 20th century that
about 35 per cent of the people of India are poor. We are told at the
dawn of the millennium that 26 per cent of our people are poor. Then, we
are informed at the beginning of the second decade of the millennium that
in fact, 37 per cent of our people are poor. We then have alternative
measures of poverty, which indicate that 41 per cent of our people are
poor, as Shri N.K. Singh just now cited. We also have other figures which

indicate that 54 per cent of our people are poor. We have the Arjun
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Sengupta Committee Report which defines those who are suffering from
poverty as not just the poor but also those who are vulnerable, for those

who are vulnerable are
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vulnerable precisely because the least mishap in their livelihood, the
least mishap in their health, the least mishap in the circumstances in
which they are living, results in their tumbling back below any line
which you might describe as the National Poverty Line. Moreover, again,
as Shri N.K. Singh pointed out, all the work being done by international
academies - | am not sure, by our Planning Commission, but by
international academies - would appear to indicate that it is completely
misconceived to think of poverty exclusively in terms of either calorific
intake or in terms of income poverty. Indeed, income poverty is a
completely misused tool in India, for our National Sample Survey does not
measure income. What it does is it measures consumption. So, when the
Government in India undertakes an obligation, as it did at the beginning
of the millennium development decade, to slash income poverty by half in
the extreme case, it was an obligation which almost by definition could
not be undertaken, for we do not know what the income levels of
individuals in India or classes in India or the percentiles of the
population are. That work is not being undertaken by the Government. It
is being undertaken by the National Council of Applied Economic Research.
The National Council of Applied Economic Research have categorically
stated in their latest book, "How India Earns, Saves and Spends® that
approximately 55 per cent of our national income is not captured in the
figures given in 1income surveys even after extrapolation, and this
coincides very, very closely with the figure given by the Global
Financial Integrity, which is a think tank led by an Indian but located
in Washington. It says that over the period of economic reforms, the
unaccounted share of the Indian economy has risen from 27 per cent before
the reforms process to about 43 per cent now, which means that about 57
per cent, which is just about the figure of the National Council of
Applied Economic Research, is actually captured in what is our income and
where does it lie. The rest is unaccounted for. And we know that bulk of
what is unaccounted for is unaccounted for on the part of the successful
Indian who succeeds in stashing away a lot of his gain in Swiss banks and

other tax havens abroad or round-trips it through Mauritius to make black
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money white inside this country. We know of the kind of concessions that
are being extended to those who play the casino on Dalai Street or those
who simply wait for property prices to rise, because so much of this
black money is going into the real estate. They are the ones who are most
benefiting from the high trajectory of growth while several are being

thrown off that trajectory and while others have never got on to it.
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What do I mean, Sir, by having been thrown off it? In the last few
years, the share of India®s population 1in agriculture and allied
activities has remained at 65 per cent. The share of the population which
is in agriculture and allied activities remains at 65 per cent but their
share of the GDP has collapsed to 17 per cent. Sixty-five per cent of our
people are living on 17 per cent of our GDP and 83 per cent of our GDP is
being consumed by the remaining 35 per cent and of that 35 per cent the
largest single share is that of the services sector at 57 per cent of our
GDP and in that services sector are included all the privileged Indians -
Members of Parliament, Ministers of the Government, who earn salaries,
all the Civil Servants, the Armed Forces. But, above all, the IT sector
which perhaps accounts for about 40 per cent of our total GDP and does
not directly employ more than 6 million people, just possibly 10 million
people. Now in these circumstances, the faster we grow, the greater are
the accelerating disparities in our economy. India is prospering, but
Indians are not and it is precisely because we are not addressing this
dilemma that we find according to the latest figure presented by the Home
Minister - there is not 35 and it is not 65, but it is 83 districts of
India which are naxalite-affected, and the remaining, approximately 100
districts of India, are partially naxalite-affected. There is a serious
dilemma of democracy and development in our country. If we continue on a
path which makes India prosperous by keeping a few Indians sleazeball
prosperous and ignore what is happening to the bulk of the people of
India we are stoking a revolution against our own system. And there does
not seem to be an adequate awareness anywhere in this House - 1 am not
talking about the Treasury Benches alone — of how serious is this
problem. So, 1 am very very grateful to my friend, Shri N.K. Singh, that
he has chosen this afternoon that is devoted to serious business in this
Parliament to bring to the attention of the House and the country what
are the real problems before us. The real problems are not those that
result in the constant closing down of our democracy in this Rajya Sabha.
The real problems are the ones that he has mentioned. While he has

mentioned the real problems, 1 am not sure that his finger has yet
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pointed to the real solutions for what are these real problems in some
dimensions other than those that he mentioned. He referred to how the
latest UN Human Development Index shows India at position 119 among about
150 countries. One point that he has made in that is, there is a column
which shows what is the change since the previous year. And that column

exists only because there has been a change in the basis
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4.00 P.M.

on which they are calculating positions on the Index, and they discovered
from that that India"s position in 2010 is the same as it was in 2009.
Now the position in 2009 was that India was at position 134 on the UN
Human Development Index. And if you go back to the first year when this
Index was published, that is 1994, the position then of India was also

134.

Between 1994 and 2009, India has improved its position from "134 to
134". And, when I brought this to the attention of the hon. Minister of
Panchayati Raj and Rural Development, | was given the comforting answer
that a few years earlier, we had actually fallen to 138, and, therefore,
the Government was to be congratulated on having clambered back to
position no. 134. Now, over this period, from 1994 to 2009 - there is a
period of 15 years - the approximate increase in money terms, not in real
terms, but in nominal terms, of our expenditure in the Central
Government, and through the Central Budget, on social sector and anti-
poverty programmes was a factor of 15. It had gone up from approximately
Rs.7,600 crore in 1994-95 to Rs.135000 crores by 2009-10. The latest
Budget, that we have for 2011-12, indicates that our expenditure is of
the order of Rs.1,60,000 crore. lts an humongous sum of money. Where was
Rs.7600 crore in 1994 and where is Rs.1,60,000 crore in 2011-12? The
outlays have increased exponentially, but the outcomes - we were at
position 134 in 1994 and we are still at position 134 despite a 15 times
increase in outlays, which is now nearer 16 or 17 times. What has gone
wrong? My friend, Shri N_K. Singh, pointed to technological possibilities
of improving the amount of money reaching the poor. He also pointed to
certain systemic or administrative changes that could be made in order to
attain that figure. 1 welcome administrative innovations of the kind that
he has suggested. 1 also think, it 1is important to underline the
technological factors. But, where Shri N.K. Singh has fallen short of
Shri Rajiv Gandhi is that he has failed to pinpoint the single most
important factor which determines access to entitlements, and that is

political and social empowerment. In the absence of political and social
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empowerment, all these tricks of the trade - the Unique Ildentity Card,
smart cards, cash transfers - are not going to really work. For up to a
point, they will, but they will come up against the block of systemic
deficiencies that the beneficiaries are not empowered to access their
entitlements. Indeed, | would say, at a conceptual level, not only my
friend, Shri N.K. Singh, but also several others have got it wrong.
Rights are legal rights; entitlements are economic entitlements, and

matters like education, health,
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food, drinking water and sanitation fall more in the realm of
entitlements than to be equated with, for instance, the right to be
considered innocent until proved guilty. There is a distinction to be
made between what are the rights of man, as we have learnt from Tom Paine
in the middle of the 18th century, to what are entitlements for poverty
alleviation which we are only now beginning to learn at the end of the
20th century and the early 21st century. We have to have access to these
entitlements and India has proved, more than any other country in the
world, that political empowerment leads to entitlements, access to
entitlements, and the combination of empowerment and entitlement leads to
enrichment, and that is the story of the successful Indian of post-

Independence India.

When we became independent, we created a power vacuum by merging all
the princely States into India at the same time as we Kkicked out the
colonial authority and brought in democracy. And, the most important
legislation of the early days of our democracy was the abolition of
Zamindari, various tenancy-related legislation, which effectively removed
the old feudal classes and created space for a professional class to take
over. And, that aulaad of the professional class are the ones who today,
by and large, grace Parliament. It is very, very difficult for a Maharaja
to get elected. It is very difficult for a rich man in India to get
elected, which is why most rich Indians in Parliament are in the Rajya

Sabha and not in the Lok Sabha.

It is the middle class Indian, the professional, who succeeds in
coming in, and, it is this political empowerment of a new professional
class of administrators, of businessmen, of lawyers, of teachers, of
Doctors that they immediately set about securing their entitlements of
what - "Education®. Where else in the world except in Nehru®"s India could
you get the world®"s best education at the world"s least cost? Don"t ask
me, Sir. Ask all these "computer coolies®, who have gone to California.
They all got their education in 11Ts at next to no cost, compared to the
expenditure, which they would have to incur, if they had the misfortune

of being born Americans. They got this world"s outstanding education at
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almost no cost, in consequence of which, there would not be an internet,

if there were not I1Ts.

440



Equally important is access to medicine. We are all so well off but
do you think that what we pay for the CGHS is anything comparable either
to the cost of running the CGHS or to the facility that anybody can go
into the AIll India Institute of Medical Sciences, Delhi; the Post
Graduate Medical College in Chandigarh; or, JIPMER in Puducherry and get

outstanding medical attention for next to no expenditure.

The empowered class of India secured its entitlements and that is
why, this empowered class, finding that it was getting its entitlements,
was such an avid supporter of "socialist India®. Who accept "eccentrics”
in our society was against socialism through the 1950s, the 1960s, the
1970s", and, even into the 1980s. Why my friend Mr. N.K. Singh, who is
one of the best friends of India"s capitalist class was himself a
socialist when we were in college together. We were all socialist because
this emerging professional class found that the State was on their side
in the provision of entitlements at reasonable cost or at next to no
cost. And, then, beginning with the 1980s, but in an accelerating manner
since 1990s, this enriched middle class of India, combined empowerment
and entitlement to secure enrichment, kicked the Nehruvian ladder up

which it has risen.

And, that is why, even on our side of this House, it is only fools
like me who rush into talk of socialism where the angels fear to fly.
Socialism is written into our Constitution. Socialism is written into the
Constitution of the Congress Party. But “socialism®™ is a word which is
almost "taboo" for this enriched class, which now says, "Now that | have
got into power, real power, 1 want it all for myself”. It is why the
attention of the nation is so much focused on the successful Indian. It
is this successful Indian who wants Commonwealth Games. It is this
successful Indian who wants to be known as growing at 8.5 per cent. It is
this successful Indian who thinks that he is an ice-cream cone to become

the flavour of the month at Davos.

It is this successful Indian who thinks the country is for himself.

How successful is this successful Indian? There was an interview
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published in the Indian Express of the 7th of February 2011, 1 am talking
of just a month ago, on the business page, with a lady called Sutapa
Banerjee who is described as the head of a wealth management company. She
says iIn that interview that according to the published sources, in the
year 2009, a total of 1,26,700 households in India, that is, about half a
million people on the assumption of Tfive persons per household, had

wealth in the

442



amount of 477 billion dollars. Just think about this, Sir. What more she
added is that the growth of the wealth of the richest in India is so fast
that by 2012, the expectation is that, the same 1,26,700 households will
own a trillion dollars of wealth, a trillion dollars of wealth, in a
country where the total national income is about three trillion dollars.
The concentration of wealth is so huge that the first one million Indians
are richer by far than one million Luxembourgers; where the Ffirst ten
million Indians are richer probably than the ten million Belgians and
about sixty million Indians have a disposable income comparable to the

better of German, the better of French and the better of Brits. In

consequence of which, in exactly the way in which India was a & @&

fRAfsar* in the 18th Century, which attracted all these foreign mercenaries

to turn up in our shores, we had become the month of the bunch in Davos
because where else will foreign capital find investment opportunity as
they do in India and where else will foreign producers of goods find
markets as lucrative as those in India? So, they are coming in. We are
proud of the fact that we are going to overtake the Chinese rate of
growth during the course of this coming decade and that by the middle of
the century, China India, that is, China and India, together will revert
to the position that they obtained in the early 18th Century when 25 per
cent of the world"s manufacturing was in these two countries. | welcome
all that. 1 welcome it particularly because the combination of high
growth and low taxes means that Government®s revenues have gone so much
that between 1994 and today, expenditure on social sector programmes and
anti poverty programmes has risen from 7,600 crores to 1,60,000 crores.
Of course, 1| welcome this, and | am sure every section of the House
welcomes this. But what is the result of all this money? Where does this
money go? Whom does it benefit? According to the UNHDI, we were at
position 134 fifteen years ago when we were spending only 7,600 crores
and today we are at position 134. Why should this happen in a situation
where our GDP growth rate has grown from the Hindu rate of growth to
being the second fastest in the world next only to China? It is because

out of the moneys that are reserved for the benefit of the poor — as a
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friend of mine said 25 years ago, his name is not much mentioned, 1 will
take it now with your permission, his name was Rajiv Gandhi — 85 paise in
a rupee does not reach the people. He did not mean that 85 paise were
stolen by the politicians. He was just not talking of bribery or
corruption. He said 85 paise were going into legitimate administrative
expenses, leaving 15 paise to be taken partly by corruption and rest to
reach the people. Why is it 85 per cent? For the reason that he gave us

just now - the Centrally-
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sponsored schemes of the Government of India are 139 in number. And, how
many delivery mechanisms do we have for these 139 schemes? We have 139
delivery mechanisms for 139 Centrally-sponsored schemes, to the ludicrous

level, and I am only giving this because it is a ludicrous example.

Under the Ministry of Rural Development, we have a Department of
Drinking Water and Sanitation and another is Department of Rural
Development. The Department of Rural Development has a scheme called the
Indira Awaas Yojana. The Department of Sanitation and Drinking Water has
a scheme called Total Sanitation Campaign (TSC). If you are building a
house for the poor, why don®"t you provide a toilet along with it? This is
the sensible thing to do. We say, "no". Because toilets are to be built
by one department and houses are to be built by another department. We
will have one scheme for building rural housing for the poorest of the
poor and quite another scheme to enable them to have toilets inside their
house. And the two Secretaries who are both reporting to the same
Minister say how on earth they can coordinate in Delhi over "a toilet
with a house.” Whereas if you ask them whether they have a toilet in
their house, they say, "yes, of course, but that is because it is not a

Government programme.® It is this system of 139 deliveries.

I am delighted to see that my very close friend, Shrimati
Purandeswari, is here, because she is in charge of the Sarva Shiksha
Abhiyan. The Sarva Shiksha Abhiyan funds are largely used for building
schools, not entirely but a substantial portion. Oh the Minister himself
is here. Very good. I am delighted. 1 am absolutely delighted that he is
here today listening to me rather than explaining the difference between
the policy and implementation. He is here. 1 want to ask him this
question. So much of your money is going into building schools. You need
labour to build schools. Why not use a labour under the Mahatma Gandhi
National Rural Employment Guarantee Programme in the Sarva Shiksha
Abhiyan? They are trying that. They are still proposing it. In the
meanwhile, the Sarva Shiksha Abhiyan has been running for several years.
The MNREGA without the "M" has been running for the last four or five

years. We are still to arrive at an agreement as to how a programme run
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by the
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Ministry of Rural Development can be coordinated into another programme
run by the Ministry of Rural Development! Why are they trying? They are
trying because they are not able to arrive at an easy consensus. | too
tried in those happy old days when I was a Minister, or, rather those sad
old days when 1 was a Minister, but could not succeed. Those were very

sad old days.

Again and again one finds this. The Minister, Prof. Thomas, is here.
He 1is running the PDS. Why can®"t panchayats handle the PDS? Why can®t
women self-help groups handle the PDS? Who knows better than a poor man
whether the Baniya in the PDS shop is not providing the kerosene that
they are entitled to? The more you decentralise, Sir, the less it is a
centrally-sponsored scheme. And the more it is a scheme that is run by
institutions of local-self government, the greater is the degree of

respons iveness.

Rajiv Gandhi said this that if you want a responsive administration,
it has to be an administration that is responsible to those who are being
administered. And to get a responsible administration, you need a
representative one. So, there are three rupees The need for
"responsiveness” leading to the need for “responsibility®™ requiring
"representativeness”. The three rupees were put together by the person
who identified 85 paise iIn the rupee as going into administrative
expenses to say that instead of relying on 139 mechanisms to deliver 139
schemes to the same set of beneficiaries why you don®"t devolve the
functions, that is activities related to these functions, to the local

bodies.

And along with the devolution of the functions, you devolve the funds
and the functionaries who are to work with them on exactly the same
pattern. Then, the simultaneous devolution of the 3 Fs will lead to the
realisation of the 3 rupees and those two together will provide you the 3
Es of Empowerment, leading to Entitlements, leading to Enrichment and the
whole of this country can benefit. Instead, we still are running a maai

baap sarkar. You want food, come to daddy; you want drinking water, come
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to mummy; you want education, come to daddy; you want health, come to
mummy. So, the maai baap sarkar runs. And the maai and the baap cannot
any more provide all this. It has to come from below, for which you
require devolution. If 1 ask the hon. Minister, Mr. Thomas, who is a
great friend of mine, to move towards the Panchayat-controlled system of

PDS,

448



the Civil Supplies Departments all over the country will rise in revolt.
And, they will say, "What about us? What are we to do?" Therefore, we
find ourselves at a roadblock. This is why, an empowered sub-committee of
National Development Council was set up in the days of NDA under the
Minister of Rural Development and then transferred to the Minister of
Panchayati Raj as the Chairman of that committee. It submitted its report
in June, 2008 on how this form of empowerment of local Government
institutions, could take place. That report of the empowered sub-
committee is still, even after close to three years have elapsed, to be
brought to the attention of the National Development Council. Every
attempt was made under the Renuka Vishwanathan Committee to try and
modify guidelines of Centrally-sponsored schemes to place the primary
responsibility as was the intention of the Constitutional amendments on
these institutions of local self-government, to make them look after all
the matters that the hon. Member, Shri N.K. Singh, raised like food,
health, education, sanitation, drinking water, etc. They all are listed
in the Eleventh Schedule of the Constitution. The amendments to the
Constitution were moved along with a Statement of Objects and Reasons.
The Supreme Court has said that this Statement of Objects and Reasons
should be taken into account in interpreting whatever has been written
inside the law. Therefore, 1 would say that we are under a Constitutional
obligation to try and deal with these matters which Shri N.K. Singh
raised, not only by framing them as rights. 1 will be quite happy if they
are framed as rights and that the word "security” gets added to it so as
to bring the multi-dimensional index of poverty in line with a multi-
dimensional strategy for removing poverty in this country which has a
huge amount of poverty, howsoever defined. And then, to say that the
thrust of our anti-poverty programme will be through the empowerment of
locally elected institutions that are responsible through the Gram Sabha
to their own electorate. The foundation stone of the 73rd Amendment or
Part IX of the Constitution is not the Gram Panchayat. It is the Gram
Sabha. That is where democracy gets introduced to the people. In our

tribal areas, where there is so much disturbance now, we have a very
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special Act called the Panchayats (Extension to Scheduled Areas) Act,
under which the Gram Sabha®s empowerment is very specifically laid down,
much stronger than any State legislation. And, we find that a package of
Rs.1500 crore is separately produced. It is said that it will go to the
most badly terrorist affected areas of India. But, there is an argument

going on between the Planning Commission and the Home
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Ministry which is in the public domain as to whether this money should go
to the Panchayats or to the bureaucracy, the same bureaucracy which has
not been giving it to the poor with the result that there is this

revolution.

And the answer being given is that give it to the same officials who
failed to give it so far in the hope that they now will give it. Unless
and until all the points raised by Shri N.K.Singh are taken up not only
as a matter of legal right, but also as a matter of securing entitlements
through empowerment, not as a matter of a benign Government distributing
these goodies as public services and goods, will we be able to secure
outlays that are some way near commensurate with the outcomes which are
some way near commensurate with outlays. There is no relationship as of
now in the social sectors and the anti-poverty programmes between outlays
and outcomes, and | plead that issues such as those which have been
raised by Shri N.K. Singh, be raised as part of the Government business
when the House is present in larger numbers than it is today, and the
decisions be taken which affect the lives of the unsuccessful Indians,
for 1 believe that the duty of the Government is much more towards the
unsuccessful Indian than it is towards the successful Indian. The
successful Indian, including Shri N.K.Singh and myself can look after
ourselves. The Government must look after those who cannot look after
themselves. Gandhiji gave us a Talisman, and with that, 1 conclude my
remark. Gandhiji gave us a Talisman where he said that whenever you are
in doubt, summon to your mind the weakest and poorest person you know and
ask yourself the question whether what you propose to do will be a
benefit to him, and if it is, he said, all your doubts will banish and
you will know that you are on the right path. He called this the worship
of "daridarnarayana®, the worship of God as the poor. If we do not
remember that moral imperative, if our attention gets too distracted
merely to higher growth and not to the distributive consequences of
higher growth, then we are putting not only development but democracy in
danger, and therefore, | plead with the Government through the Minister

of Food who is present over here that the issues raised by Shri N.K.
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Singh which partially concern his Ministry, but much more generally
concern the Government as a whole, be taken up most seriously by the
Government, and irrespective of whether the answer 1is found through
legislation of rights or through administered measures of entitlement
that we understand that neither rights nor entitlements will be secured

until there is empowerment, and
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empowerment is available in the lowest institutions of our democracy,
which are simply the most important institutions of our democracy, local
self government, as mandated by parts 9 and 9A of the sacred Constitution

of India. Thank you.
sqgsegeT (A dIRF IaR) [ A /ST Al g3l
st Rew SaEtde g8t (FAgRTe) @ fRenfar st & aeer an

sygsee (o aRF 3a) - TR Ren@ar o & TeA A ¥ eHe 399 e
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S & e gAY e 3R e Her fem
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GG S § AT IR FOC Il H @ 9 W &, dE qEY Re ox H AN faget A
RO 3McAgT X T gl Aomre 3R 3fear somel i malnutrition ¥ s &8 g
w® &

# @R @ A Fee TN FoAgH W @ gU ARGH dueT H e 1@ A
TASAT, $eih eeX Ol g5 RTRET #1 o 2@ w7 @ g RO sreraR AR
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3T fEwg # & NfSv| sEH 60 WA dF leakage 1 &Y Solc H g§H Udh 4347 ThiA,
GieHsr & T W HA ol A o I §, Al IR gAF A o] e HroAad &
A E, O ®g o e T8 el
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A 37 A W oA §| 59 Het A WER H 3d dedl gt W gema & g afow g
TR W W[ T TR &1 AR 22 9fderd 3EEr under nutrition &, Gﬁ&gﬁé’rﬁﬁ
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WHR Ig aav fob geut & REN oF @ Asgd e & fIU g8 Far w1 W@ g2
3ugaTedey (A aIRF IFR) : 3T 7T FACT RS

At woftE yaw & (RER) - svwememer S, &S S @ga T @@ W@ §, Af
A H W AT €AW A AfRU, FHifR sEG g o vk Hgoaqol v g, 39 WO
TEH gl § ... (SHAYUW) ... &I WES §gd TSl A W ¥, Afhed IR & aFAT I
AT AT A IR HEM ar ... (W) . .

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): You cannot restrict

Members during Private Members® Business

sqaaTesT (o @@ 3ea0) - 39 39 AT RfFT)

Nt RAeT SawEere g8t ;o suweedel S, # Sedr € WA a0 @ACT #gm
Efficient delivery Us #&T §AEA gl PDS & o T ¥R & diversion g3 g,
T yer & ofear alF &1 Wi 39eley AT SfdT §, 98 Ol Ael ol Hel 3l gdrn
%Mid—daymealﬁa@ﬁaﬁmaﬂ?mmaﬁﬁ%ﬁﬂ@%lﬁﬂ%
foT Biometric system & SEdATS gl AT 3R PDS & fow off swewr sTddTer g
aRTI qE [Ng @eget f 3t F ¥l FCl F I Sgd WAT HSROT gHAGT § U
el daex & off #SRUT aTAar @y Sifda gl

SUHTETE S, FAR & A TW@RET & FW §gd & FA TI HAT S & WHO H
RAE & Al TR R T & AAS # 175 M # gART 171a T gl 120 3
e arer g F GDP @ 5.2 WIE & TR W TI giar § 3R sHH 4.3 wde @y
Uigde AFeX F g & IUT 0.9 TRIT WHR TI Rl g1 % Tl § WHR 3 Wae @T
T I AT 9T W W B TE T TR Il & 2 & Y A §| safow s derm
ST afgw, difes e et ® ot A @) w3 BRRd e & fawg & e e
afear amelt dr 3rewsTar @t National Advisory Council dT &R &@rm aifsd
CRIsle AfAfA & fAwiel # sga 37 &1 NAC i ARl & 3efaR 35 fhl 3@ 3
T gfd fahell @1 av W ol @l 1 fomr Smar § 3R g@d BPL uRar & w1 e 76 2,
39 f6 RIeE AfAfd A% 30 ARl @ e & f 9T F &, S BPL & T W &
30 e oRE A o] T Sreen, Ig o # e wgd g

3uEHTEgeT Sff, HRA FANOT R @ & IR § AR @ AR W) AR iR ae
g8 ISR g1 $OVT & AHS H gH S TR A & 8 f3 &1 WHO & Hunger Index
7 gy Rufa Riases
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gl 78 @ & % g3 AR & ara & o1 @ g, AT Rar 1 ad F® ¢ F ogAR
P 3cuea o w8 st q 7T dr § 3R Wegel F 3cuea U g ¥ R g1 o
Rl # fhe 99R g3 RFAIRE Ve an R Siwen, Jg # e =g

3T A TG dee WA TR ST I e Ted, REm IR JowRT F oW H
AT A S T QI IS A T § AGIS B GTH A gehd FAR Fr A A
el &-

“FHET A 9 AT WET f7F W F fAv,
gl e ATEER o8 § TR & o)
e FAST o gt § YT T@ o,

Y oleT bl HARAT § 30 dT & fowe”

mmwﬂsﬁ,aaﬁﬁwmma@nﬁ;mwmqygﬁmm
Brinjal W &1 Ad § 3N 3cUlea S & T a1 WHR SAfeh ©5 &1 HGRI ofel &
FRT F F §? AR E, A F W W RAVA & @ v gg @ T R TR
TYT ATAGROT R FAT I IS, Tg 8 THR TISC | 3Jd H # Fgel agam -

“foigel dr @ & fov @fr e fraw &,
OF ST ST P Pl T W oo A R & uer &
IR Pl & 99 9o Uae fow §1

AN ST gaqT T : W, FEF GET @ S allotted time UT, T§ ABAT 22 FH
Tl AT ¢, SHH FAdd Tg & F FIW Ut F RS FEFEAT A AG ST FohaT gl
.- (SFAU) ... WA H FS HaeAT @M Bl 9 GHT FIRT §, O # @werar § &
oft aiféat @1 HRHER §1 a8 FeT WS g1 PR UH-US 9ISt A 39 22-22 fAee dRw
AT &3, O Hed & S HeEdT T AT g? A e F 3E § & ST gHOT 96T
¥ g aifs JeEeT # S YEAT §, 9% 39 Heel H @M AU, Fife & 9N 36 YR & T§
UEdd g @M S Tl .. . (SFEYTT) . . .

st RS SaEtdTe g8t @ WX, .. (SFaUE). ..

ot T gaT &) @ 7@ H 39S AT A e W@ gl Tg H overall FE W@ gl A
TR H TG I T §, FiH 8 a& F TH FAecaqol Avd g, O # wew # w@en
IEIT AR 3H GRS AT AN . (FIAUA) . .. FEIGH, §H AT §5 F GEAE SRR A
g 3R 3¢ R w=F o § A I5 q@ll 9N 2 @ § A yeaE R A R Sror
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¥ Hed H TR A8l & 9T WT &l ... (Suau) . . .
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SugaTede (MY aRF IFaR) : W RS T AGT B . . (SFAUA). . .

A el yag & 0 W, JqIP A F TG Fointroduce Fe 1 AfUSR e
Se, i A gAA $EE FAGR A Agh doT @Al §l - . . (FFAUR) - ..

sqgemedst (R aR& IEE) @ UgA §A olOT SER Sodl HACA # Wl
.. (TAUTT) . . .

A Tefta garT w6 - & B, W Tg SR &, AT sEA HH IUH protection
plrayl

3ggaTedst (A a@® 3eaY) @ &% g1 Dr. Gyan Prakash Pilania.

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, if it is considered
necessary that 1 withdraw my name, then, let him speak on Telangana. 1 am
willing for that. 1 am willing to forego, provided Telangana issue comes

up. -..(Interruptions)...

SHRI RAJIV PRATAP RUDY: Let everyone speak. But a senior Member of my

party ...(Interruptions)...

suEaTedsT (3 aR® 3FaR) : deo resolution move ERNM ... (S¥A@UE)... The

Resolution has not been moved. ...(Interruptions)... 9gd resolution move

BN, 38 a1 Ig Bl ... (SYIUR). ..

SHRI RAJIV PRATAP RUDY: 1 am here for that. 1 have to move it
-..(Interruptions)... Some Members cannot bulldoze the House. They are
planning that the Resolution is not moved. My Resolution on Telangana has
to be moved today ...(Interruptions)... The House cannot be taken for a
ride. You have given 25 minutes extra to the Congress (1) Party. There
are Members 1in the Congress (1) Party who would like to speak on
Telangana. Our senior Member is willing to forego his chance. Let anyone
speak from that side. But you cannot allow that Resolution to lapse.
Otherwise, the Chair may give me permission to move it in the next

Session.

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, we also want to speak on

Telangana. But the procedure should be followed.

sqgsmedst (A AR IaaR) : §F T oW o, IR @AY o U, oY §ET
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SQIUdT| 3T FAT GsRIBT| Dr. Gyan Prakash Pilania.

DR. GYAN PRAKASH PILANIA: Sir, 1 am grateful for your generosity for
allowing me to speak on this issue. Eloquent speakers have already

spoken, and very vital issues have been raised. Food
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security alone is not enough for human dignity because man does not live
by bread alone. He needs something more. That is the crux; that is the

philosophy behind this Resolution, and |1 am here to support it.

Overall, poverty issue is multi-dimensional. It is multi-faceted; it
is multi -pronged. And that multiplicity is the reason because of which
it has been mentioned that food security by itself is not enough. There
should be other contours along with food security, namely, water
security, shelter security, health security, sanitation security,
education security, etc. Security has so many faces, and that is what was
very eloquently brought forward by Shri N.K. Singh. Shri Mani Shankar
Aiyar referred to a statement by the late Prime Minister, Shri Rajiv
Gandhi that out of Rs.100 sent by the Centre, only Rs.15 reaches the

targeted people.

Sir, 1 was there in that meeting in Rajasthan where Shri Mani Shankar
Ailyar was present and where Shri Rajiv Gandhi made this announcement. |
was the Director General of Police at that time. Since then, much water
has flown under the bridge and, from 15 paise it has come down to ten
paise or five paise. It has certainly come down because of the failure of
the delivery mechanism and because of the in-built corruption in the
system to which a reference was made. Until and unless corruption is
rooted out, until and unless PDS, which is ailing and which has become a
cesspool of corruption, is somehow improved, the delivery system would

not be all right.

There was a reference to the plight of our farmers. Sir, 65 per cent
of our population lives on land which it either tills or where it does a
kind of labour. Sixty five per cent of our population is dependent on
land, and in our GDP they only have a 17 per cent share. So, this
scenario of 65 per cent people getting only 17 paise out of 100 paise of
the GDP must be somehow improved if we want food security. Farmers are
committing suicide; farmers® plight has to be improved. Otherwise, there

would be no food security.

As far as food is concerned, | have got a figure with me that I got
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through today"s answer to a question. According to the Directorate of
Economic Statistics, the annual production of foodgrains is 232.07 MT in
the year 2010-11 against the corresponding demand of 229.12 MT in the

country. So,
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there is a very slight leeway. If this is made compulsory, it would
ensure 35 kilos to every BPL family. At present the trouble is, we do not
know how many are there in the BPL category, what is the BPL cut-off,
what is the BPL census. On that aspect also, there are many views.
Ultimately, they say, Suresh Tendulkar®s figure of 46 per cent of the
total population has been accepted by the Planning Commission to be used
as the yardstick for this Food Security Act. But somehow, the correct
census of BPL must be done. We must know whom we want to help; we must

know their exact figure.

As far as the hunger index is concerned, much has been said about it.
Statistics have been quoted. One more thing has also been spoken about.
There is a divide in the country — the rural-urban divide, Bharat-India
divide, dark India-shining India divide! Till that divide is not somehow
bridged, the nation would not progress, nor the Food Security Bill would

come and even if it comes, it would not be successful.

With your permission, Sir, | would like to dilate on this issue of
the division of the society iIn two, very rich and very poor, very

educated and illiterate.

The National Sample Survey Organisation Report of 2008-09 released
very recently states three basic necessities of life: tap drinking water,
electricity, and sanitation. Food 1is basic, which is not mentioned
intentionally because it 1is presumed that without food a man cannot
exist. These three, together, are not available to 82 per cent of the
rural households. These are the latest statistics and it is a horrendous
scenario where 82 per cent of the rural households do not have these
three facilities simultaneously, that is, safe drinking water,
electricity connection and sanitation. More than 50 per cent of Indians
defecate in open, a horrendous sight and the whole world is surprised at
it. A survey of our one lakh households on “"basic living standards in
India® also shows that 20 per cent of our rural households do not have
access to either of these three facilities. In urban India, 67.5 per cent

of the households enjoy all the three facilities simultaneously. What a
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kind of glaring disparity, a disparity which makes people rise to
rebellion! It may be Teheran; it may be any other country; it may be
Libya. But, this is the threat which is looming large. The coverage in
urban area between 1993 and 2008-09 is increased by about 20 per cent as

compared to 12 per cent in the rural area. Just 30 per
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cent of households iIn rural area have access to tap drinking water as
compared to 74 per cent in urban areas. These facts are very obvious.
Only 11 per cent of urban households are without toilets as against 65

per cent in rural areas.

As far as health is concerned, the figures are absolutely staggering.
In the health scenario, Mr. Vice-Chairman, Sir, we have the poorest
record. Health expenditures alone without expenditure on water supply,
sanitation and nutrition was less than one per cent of GDP in 2004-05.
This has only gone up marginally to 1.09 per cent of GDP in 2008-09. And,
even now it has not reached 2 per cent. This is where our health scenario
stands. It is a matter of great concern for everyone, particularly this
House of Elders that India has one of the most privatized health care
systems in the world because public expenditure on health as a percentage
out of GDP in India is mere 1.45 per cent, less than 2 per cent, among
the lowest in the world and ahead of only four countries - Burundi,
Myanmar, Pakistan, Guinea and Leyes. The share of Government in health
spending varies from 6-7 per cent in Europe to 34 per cent in South-East
Asia. India®s spending falls below the lowest even in this range. This is
where we stand. DRUGS account for 72 per cent of the total private out-
of-pocket expense. 39 million Indians pushed into poverty from ill-health
every year. This is because of providing not enough fund for public
health. 34 per cent of rural India did not go in for treatment for
financial reasons in 2004 up from 15 per cent in 1995. In cities, the
figure was 20 per cent up from 10 per cent in 1995. These are the figures
which are exactly correct. 47 per cent of hospital admissions in rural
India and 30 per cent in urban India were financed by loans and sale of

assets.

So, this is here we stand as far health care is concerned. This has a
direct impact on maternal and child mortality. Mr. Vice-Chairman, Sir,
the globally it is estimated that an annual rate of decline of 4.4 per
cent is needed to reduce death of children under 2-3 by 2015. In India,
the rate of decline in child mortality between 1990-2008 is only 2.2 per

cent. 1 can understand if health care is that type.
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As far as education is concerned, we have the Education Minister
here. It was talked that 6 per cent of GDP would be put into education.
But, at present, it is not more than 3.78 per cent. This is the total
Budget for education. And, as far as condition of girls is concerned, |

would talk of only teenaged girls® situation, the health and social

indications.
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5.00 P.M.

Indian teen girls are most ill-fed. In terms of nutrition and
empowerment, the condition of adolescent girls in India is worse than
even those in the world"s poorest region, Sub-Saharan Africa. In India,
almost 47 per cent girls aged 11 to 9 years are underweight, 56 per cent
are anaemic. In India, 243 million adolescents are there. Out of which,
40 per cent is out of schools and 43 per cent is married before the age
of 18, out of whom, 30 per cent become teenage mothers. There are other
facets also. But, | think, time restraint won"t permit me to go ahead.
Sir, | will stop it by saying only one thing that the Food Act which is

coming up is welcome. ...(Interruptions)... It is the right thing.

SHRI RAJIV PRATAP RUDY: He is my senior Member. How does it concern

you? ...(Interruptions)...

DR. GYAN PRAKASH PILANIA: Sir, Right to Information is also a good
Act. MNREGA is a good Act. Right to Education is a good Act. But, along
with that, care for health and proper education to the right standards is
required. So, my commendation is that the proposal of Shri N.K. Singh
should be accepted. Along with food, there should be other care for
security syndrome so that human dignity is maintained. Thank you very

much, Sir. There is a pressure of a peer on me.

SHRI RAJIV PRATAP RUDY: Sir, we are ready to give all the 11 minutes
which were allotted to the Bharatiya Janata Party to the opposition to

speak. ...(Interruptions)... We are giving that time to them.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Shri Narendra Kumar Kashyap

also wants to speak on this Resolution. ...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, on Private Member"s Bills,
party-wise time is not allotted. ...(Interruptions)... There 1is no

allotment of time to a party. It is only allotment. ...(Interruptions)...
SHRI RAJIV PRATAP RUDY: Sir, you cannot do it like it.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The Private Members® Business

will continue till 5.37 p.m. ...(Interruptions)...
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SHRI RAJIV PRATAP RUDY: Sir, they are so happy. -..(Interruptions)...
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sqgemede (R aRF IaR) ;- g3 F Usde A9l oww i gend | dore
A fAde W ge M A & SER @ 6 & §l 39 A ¥ 9w gor dfw e aw
peol

SHR1 RAJIV PRATAP RUDY: Sir, they are very excited that that should
be dropped. Sir, you have promised it from the Chair. You have directed
that my Resolution has to be taken up today. Sir, it has to be taken up

today .

M Meg FAR FYT (3o} TA) : HAgleT, AU HY 30 Agcd Ol Hehod W dlelel
F1 At @ &, & e S37 I §1 # AT Heww H UewEe Al § fSeeit o &
AT AL W IS 38 T F IO A S R g1 R d § & sgcayet ardt
W H gef & GRAT §, SN W YEA@ A 3ifhd P aw § - wreew g Rem f agerda)
FhaNY, Wieh HR FATSS GR&T Fged, Weh AR FANSS & 9gd & Agea @l g
IS AR ¢ F AU gdid @ar &1 e g A e 120 w5 ¥ W AEUE g
A B, S @ HAT 75 giaAd 97 ST o i v gfdfee 3 W 39w Shaer
IEART T §

SHRI RAJIV PRATAP RUDY: Sir, senior Ministers have come to the House
to see my Resolution on Telangana. Sir, the senior Ministers are sitting

here simply because of that Resolution.

THE MINISTER OF HOME AFFAIRS (SHR1I P. CHIDAMBARAM): Sir, 1 saw my

friend very restless, so | have come here to calm him down.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND THE MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): That is a

very difficult exercise. ...(Interruptions)...

M MNeg FAR FIT : AQled, HRA H Avmant # AJaisdy @reg Hfa e
T @Rl SR A& @A Fahich H H@ F o3 W 84 M A g A T o wRa
F 67ar T T =T B

STt HRT T 67a1 TU fEmm e &, Sefe A e o Ald dFsk W ogeir Srar
¢l TR, FAN I H W WA dhed 25 A T FANOT & RER g 1 Teed §IR
9T & IJAR AR giar & 119 faspraelier et 1 @l & 969 U\ W &l 38 @ &
fow & &1 e forer drar gar €, 9% 3 & @ ¥ S fSd gr §1 sww siger
ST S Fehel € T 30T o gAR U & @Al fRE dHm W geRid g &1 qu F
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& AN IR FA IUSIA GIHT AR A §l WMCAR Seh g AGE I seh g
SAAEHAT, TEA §E IUSS HA A & H Weg I A e Yo w A F1 oA,
fooTelr, dreamerd & FAT F TR T@eF dardt & 3G H FHT - 3gErd AT S W@
gl

Hered, # 3Uh AEIH § Feol F WAl H e A g F ITed IAH K g &
ST AR S H 30 §oIR IS TUF HI HIAT & 3cug IR wHe as¢ g I & AR 30
o @ o S e fAR gl €1 HU9 20 or@ Sl A Aoy gfday areid dreanrnt &
3T F B W gl 3T BHal & d9ga 3cUGd WS el G S @ 2

FEET, IS AU F WHA Wedledd B OGN H Sgd §31 Fhe Bl A A
warehousing & F#r g1 30 o @9 ¥ 98 QU 4 & 38 9d A o9 AT sgea f
Tléﬁ?m@rmﬂﬁwarehousing@raﬂﬁaﬁrmﬁmﬁaﬁﬂg\m;ﬁm
& uelr & oo WU g1 9T AT gl & el F g Wil A g o

Heled, qY e §, # SeAde MSHAEE § diedh WA aTel §, §AR Siede #H, g3
%mﬁﬁﬁmﬁﬁmaﬁmﬁwgmamgﬁamaﬁ?dmﬁmmﬂﬁ
wgmlarﬁmmmﬁwwmﬁaﬁw,mmmwﬁ
feoqoflt &y off S % qor & THH FAER wE A gH@Ar F @y ol @ R IEE o &
At ¥ weTl gAE AE A g Rewoh H B e W oGS EAE F e & v o @
SeR ¢ & 3 RS F aic foar Smw, oife @ ISl #T UT eRT S Hh IR & v
WHR H GNA FIE A H qA H golbaaidA] a1 g1 & gl 7 366 fAv iy A
HNS FlefT TAR WIEF GI&TT H Joe HGT| HA FE o g off Roqolt i & dhaer A=
TN & FH AL TS drel §, dfed AfaA B TN TR W AR B T B

AR, FAN & # oE wey werd # wedr gam Soued, e gy Swwedr 3R
FEITE T The YaT @ AT ¥, a8 W Wed B GRRT B @ART G 7 g, FAR A
U T &1 v 9 g3 §l A 39 Al W 3H Whed F AIH § WER F T§ e
AT TEAT § R IFH A F HSROT & AT 3k ¥ 3R W gEASA H cHaeRrm
FE ARTI FART A g &, WHR F 38 W o et o geml gl 3R et
¥ AT B FY T v, s@F U @ART @l s # wmer v oow &
JTTRITHAT &
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W,W%WﬁBPLﬁmwﬁajﬁmma@m%l
.. (cgaEHT). ..

suEaTesT (o aRE FFaR) : 3T HiEed RfSGT ... (SHAURT) ... JIH TASH
LI

Ml Meg TAR FIAT : ACIR, # AfEcd & & W@ gl # N3 eral & & Hoeh a1
@R FACd F QU H gzE & Rar @Esrar §) #F & s & DA o g
. . (SFEUTT) . . .

st et gaw & - I AN dimr K g, FOw T @ gl oL .. (SEaeT). ..

DR. E.M. SUDARSANA NATCHIAPPAN: We have to allow him to speak. We are
speaking about poverty. That is more important. We have to protect the

interest of millions of people.

M Neg FAR FAT © AIRN, 30 Tohod W Tof A H HGIhAT H AT of
gs P e o gy A FelfdF I ATel G §1 Seclidel G e A & G AT o7
3H G N WA I F3 §l ek WA H FH R XA A BPL HAT 1 FATAR FET
forar amm § 3R APL e @ fawar o @€t fRar am g1 A & eiERT & fAv A @Hid
sgaEyr ¢ B A T Sea W done, gRAOT 7 ey weelt & off ftew A w1 Scurea
A AT e B FHF qase o Seak oA H FHRIT Weg HIEAT 7 g H a6 U FS
SR §SIRT e A, gelget  fdelgsd &1 Jhdel Q1 ¥ AIR, FHAC F IS TAT F Tg
mmﬁ%wmr,m%mmwmr%,wﬁmwaﬁr
3T saedr & U WHR F HfARTFT goic B cgaedr wE R F Ag AR sFRor i
ST W SR & Afgul BPL g A adeh Y@r @ A Sl e awa g S e g,
3l Reg aXeh, Hhr Il 1 AR T SeT WiRT| ARGaR, AR G H G ol Th
3R IR FEEm PDS A RI gAR & H1 dfeer RBRgeqye RiveA s@ TE A1 a g3 &
f& a1 IR fashar arT A F1 BRgsgy &, A & 97 & BRgegre & @ 3w det
a1 fSfcegaer g, @l & wiufom gt &1 S & BPL #SuRe § a1 APL HEURS § A7
3 AT S A X & A el aE A €, AR e arel Fgfead §Hg WA
e archr &1 et off 9 § oeT IO HOFR T FE A FE AgwHA T S & 4 cgaEd
W CA & H IARFHAT I ISl G H Ggd el Hemeo g E F, 36 W o
A o7 I MITRaT &1 33 off gor & o9l & Taeey & 8 W@ & forw areior a=7
# T Fegl B HAT AR I 7§ AL IR FaReT W qgd €A Gl F RIS
€l AAR, A IUH AR FAS QT g AT R @ed F §H Hehed W I 4 gU A
TE Feell el § T SHR Feld A el Fh, U H Wed oHaeAT H g Feld H
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DR. E. M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you Mr. Vice-

Chairman, Sir.

Shri N.K. Singh has moved a very important Resolution which is
attracting the national and international movements. More specifically,
he has focused on food and social security. Sir, it is very important, at
this juncture, to think about food security. When we made our
Constitution, we declared in the Preamble itself that there will be
jJjustice - social, economic and political. But, under many provisions of
the Fundamental Rights, the human rights issues are given all importance.
Not only under the provision of the Fundamental Rights but also under
other provisions of the Constitution of India, the political human
rights, social human rights, cultural human rights and civil human rights
are fully protected. But, with regard to economic human rights, article
19, etc., are focusing on the right to profession. And, before the
amendment of the Constitution regarding the Right to Property, the
property rights were also given. The framers of the Constitution never
dreamt that we will have so much of poverty, poor people have to be
protected and there should be a Fundamental Right for that purpose. The
Constitution and the Constitutional Government will look after the

people®s need, more so of food.

Sir, Shri Mani Shankar Aiyar and Shri N.K. Singh have already given a
lot of data on the poverty and how it should be addressed through various
schemes. There 1is no doubt that the Government of India, through its
various Five Year Plans, addressed various issues relating to food
security. But, at the same time, the food security is the basic thing for
any human being. Mahakavi Bharatiya declared, during the Freedom
Movement, that if one individual does not get food, we will destroy the
world. This was the declaration made through his poetry and it caught the
common man that if we get the Freedom, poverty will totally be
eradicated. But, various schemes have sincerely been implemented by the
successive Governments with the cooperation of the State Governments.
Subsequently, Shri Rajiv Gandhi has enunciated a three-tier system of

governance in the form of Panchayati Raj Institutions through the
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Constitutional amendment. Those Institutions are not given all the powers
that were guaranteed under the Constitutional Amendment. Sir, twenty-nine
powers have been given for Panchayati Raj institutions and more than
seventeen powers have been given for Nagarpalikas. But, they have not

fully transferred by the State Governments to them, because the
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right to transfer these is given for State Legislatures. But, at the same
time, various movements have taken place to address the issue and we are
having the Millennium Development Goals under which we are going to reach

certain targets to eradicate poverty as a part of democratic process.

Sir, this particular Resolution is focusing on food and also social
security. There 1is law enacted in Brazil called Food Security and
Nutrition of Brazil Decree 7272 of 25th August, 2010, for implementing
that country®s food and nutrition security law of 2006 focuses on
nutrition also. Now, whether our system of giving only rice and wheat, as
a part of the food security, through the PDS system, address this need of
nutrition. That is why the present UPA Government, under the leadership
of Dr. Manmohan Singh, and guidance of Madam Sonia Gandhi, has declared
in the Budget that other millets will also be covered under the food
security, which is a “nutrition® part of it. In the tribal areas, it used
to be the customary way to grow millets. Their food included that type of
cereals and millets. The poor men, who are living in the dry areas of
various parts of India, have been depending on these cereals and millets.
These are also very important nutritious foods. This food security should
also be given to the common man. We are not giving any sort of charity to
the common man, but we are providing it, as a part of the incentive, to
develop them as a human resource. Like education has been made a part of
the Fundamental Rights - it has, now, been implemented by the present
Government, so that the people can develop their skill and assure
themselves a better profession and earn through that - we are assuring
them health programmes so that they can have a good health, we have also
come forward with housing schemes, landless poor are getting lands, and
various other welfare schemes have been introduced; likewise, we have to
see whether the production, which is done by common man, is Tfully
addressing the food security or not. Many people are now going away from
the agricultural sector to various other service sectors. But | would
like to stress here that India, by using the huge resources that are
available here, can be the food bowl for the entire world, if there is a

proper planning. By using the huge resources, which are available in
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India, complemented by the huge resources of the various types of earth,
perennial rivers, ground water, and by focusing our GDP on developing
agriculture, we can surely be the food bowl for the entire world,
especially when other countries are going for urbanization. | am not
against urbanization. But, at the same time, our vast land can provide
both - agriculture as well as urbanization. When urbanization is alone

the criterion of development, which we are doing nowadays
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by copying the Western countries, we will end up only in poverty. The
main reason, as a layman | can say, of poverty is that we are not
protecting the interests of the millions of people, who are basically
dependent on agriculture. Also, the joint family system would protect
every individual from scarcity of food. In the villages, nobody could say
that he or she was starving because the system had been built up like
that, till the colonial Government came into picture. We were having a
system if one person is having labour, the other person would also
participate in labour, and the joint family would bring forth wealth and

would be divided equally.

But what is happening now? We are breaking the families. In the name
of urbanization, Tfamilies are moving from villages, leaving all their
assets there, to the urban areas. Slum dwellers have all kinds of
scarcities there. Mr. Singh, as a successful Finance Secretary, had done
a lot of thinking at that time also, and now, also he has made us to
think over these important aspects. We all know, Sir, how the food items
are produced and how the security is given. Basing my arguments on the
Brazilian law, 1 would like to say that food products alone are not
important; you have to also see how the food comes. Therefore, first of
all, you have to improve the condition of small farmers, middle-level
farmers and the skilled labourers who are all dependent on agriculture.
They also need to be protected. Then only, we can have adequate

production for all the people.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, 1 will take only 15 minutes

more. ...(Interruptions)...

SHRI RAJIV PRATAP RUDDY: Sir, 1 am on a point of order.

---(Interruptions). ..

DR. E.M. SUDARSANA NATCHIAPPAN: We have never seen this type of an

interruption in the history. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Just a minute. ...(Interruptions)...
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DR. E.M. SUDARSANA NATCHIAPPAN: Nobody interrupts like this, Sir

--.-(Interruptions)...
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SHRI RAJIV PRATAP RUDY: 1 am not talking to you, my friend; 1 am

addressing the Chair. ...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: 1 feel it is not proper, Sir.

---(Interruptions)...

SHRI RAJIV PRATAP RUDY : Can"t | address the Chair?

---(Interruptions)....

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please let him speak.

---(Interruptions). ..

SHRI RAJIV PRATAP RUDY: Where does he figure, Sir? 1 am talking to

the hon. Chair. ...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: No, I am not yielding. Only when 1
yield, you can talk. ...(Interruptions)... 1 am not vyielding, Sir.

---(Interruptions). ..

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Mr. Rudy, he is not yielding.

What can 1 do? ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: The House has got the display machine just to
monitor the speeches of the hon. Members. The time allotted to Congress

Party has exceeded by 33 minutes. ...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: 1 want to repeatedly say, Sir, for
Private Members® Business, there 1is no political party allotment.

---(Interruptions)...

SHRI RAJIV PRATAP RUDY: Having said that ..._(Interruptions)... What

is the purpose of having that machine? ...(Interruptions)...

DR. E. M. SUDARSANA NATCHIAPPAN: 1 want to stress it again and again
that we do not come through a whip; we come directly as Members of

Parliament.

SHRI RAJIV PRATAP RUDY: Yes, you have a right, but I am addressing
the Chair. Sir, there is a very important Resolution.

---(Interruptions)...
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DR. E.M. SUDARSANA NATCHIAPPAN: He cannot go on interrupting like

this, Sir. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, there is a very important legislation
for separate Statehood. ...(Interruptions)... I am talking to the Chair.

---(Interruptions)...
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DR. E.M. SUDARSANA NATCHIAPPAN: No, you cannot talk without my

yielding. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: You are no one to tell me.

---(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, under article 105, 1 have got

every right to speak in Parliament. ...(Interruptions)...

THE VI1CE-CHAIRMAN (SHRI TARIQ ANWAR) : Natchiappan

i
-

---(Interruptions). ..

SHRI RAJIV PRATAP RUDY: Sir, 1 am also elected to Parliament.

---(Interruptions)... 1 have just not dropped in here, my friend.

DR. E. M. SUDARSANA NATCHIAPPAN: Then, I will sit, Sir.

---(Interruptions). ..

SHRI RAJIV PRATAP RUDY: My only submission, Sir, is, this place is
for debating and taking up issues. | find that there is a reason to
believe that Resolution on Telangana, Gorkhaland and Ladakh Council is
very important. This is the second time that my name has figured just
after Mr. N.K. Singh"s Resolution. My only submission to the House is
that this issue is also causing agitation in the other House. This is an
issue which concerns the whole nation today. So, | would like this
Resolution to be brought forward. So, the hon. Member must consider the
request of his colleague in Parliament. So, | request you that the
Minister should reply. My only submission is that | may be given a minute
to position this Resolution in the House and nothing more. So, in all
these 24 hours, 365 days, | am just asking for ten seconds to move my
Resolution. That is my only request. Can"t you spare your ten seconds for
me? That is my only submission. So, give me ten seconds. So, | request

the Chair to allow me to position my Resolution.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Natchiappan ji.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, 1 was submitting that we have to
focus upon how the food production can be increased, so that the food

security can also be looked after properly. The Brazilian Government, in
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their security law, assures protection of the iInterests of the farmers,
small farmers and how their productivity can be increased. It is part and

parcel of that. That is why, |
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am just congratulating Mr. N.K. Singh for using the words “social
security® also. The words “social security® have a broader meaning.
Unless we protect the social sector which is engaged in food production,
you cannot have sufficient quantities of foodgrains available for the

people, as a part of the security.

Therefore, this is a very broad subject on which he has brought a
Resolution. It is focused upon the millennium development, it is focused
upon the poverty eradication and it is also focused upon how to address

the problem of unemployment in the rural areas.

Therefore, Sir, | feel that when we are discussing this aspect, we
have to see how the food is produced, how it is saved and how it is
distributed. Now, we cannot concentrate on the distribution part alone.
We are focusing too much on food distribution. Plenty of loopholes are
there in the food distribution. There is no doubt that that has to be
addressed. Mr. N.K. Singh has given the example of food stamps which are
given in the American system or the European system. In most of the
countries, they are giving food stamps to those people who do not have
employment as a part of social security. In Bihar also, it is
implemented. Now the hon. Finance Minister, Pranab Mukherjee, has said
that before 2012, a major part of the food distributive system will be

made by way of cash transfers. So, there is a very clear plan that has

been laid to take care of the distributive aspect.

No doubt, Sir, when we are talking about the food distribution, the
part played by the State Governments becomes very, very important. Every
State Government has to have proper coordination with the Central

Government®s aims and objectives.

Sir, as Mr. Mani Shankar Aiyar said, this system of food distribution
can be given in the hands of women self-help groups who are already
working actively in the field of distribution. They can be motivated.
Similarly, the Panchayati Raj institutions should also help in this
process. They have to see that this food material is made available in

time to all those people who are in need of it.
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Sir, here again, 1 want to stress that before colonization, the
village system was providing food security to its people as a part of its
community life. It was part of the village system. The joint family was
looking after the food requirements of the family. The whole village used

to look after the food
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needs of the artisans and other people who were in such occupations. |
can even cite an example. In the rudiments of certain villages, a
washerman used to get freshly cooked food in noon and also in the
evening. After doing the washing, when he comes back home, the society
used to give him hot food. The food security was ensured like that at

that time.

Now, we are having the noon-meal scheme for the children. It was
initiated in Tamil Nadu by Late Kamaraj when he was the Chief Minister of
Tamil Nadu. He introduced it and subsequently its scope was enlarged and
today more than 12 crore children throughout India are benefiting from
this Scheme of the Government of India, which has been enlarged more
specifically by the UPA Government. We are now providing food security to
our people sector-wise. We are giving it to our school-going children, to
the newly-born children, etc. We are providing food security to the poor
pregnant women which means the child is protected from the womb by way of
nutritious food. So, from birth itself, the child is looked after through
various programmes of the Government of India. When they go to school,
they are protected. As young persons, even up to 10th or 12th Standard,
they are protected in the school. In various places, various State
Governments are coming forward for providing food security to the poor
people, to the school going children, etc. The elderly people, the senior

citizens, are also protected by various schemes.

But, Sir, this food security has to be further ensured by adopting
various measures. We have to see that the food materials are properly
protected and the wastage is not there. There should be minimum wastage.
For doing it, Sir, what I feel is that we have to think about the whole
village structure where the food is actually cultivated. That can be
properly managed there itself. They can preserve it; they can distribute
it in their villages according to the need. Instead of taking it from far
away places which results in wastages, they should preserve it their
villages itself. Now, because warehouses are not there, no preservation
is done although huge money is spent on that. The waste food is thrown

out; it is just dumped. These things can be stopped by empowering the
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Panchayats and the villages so that they themselves can look after their
food security needs by producing and preserving their food there itself.

It this way, they also become accountable to the society. At places
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where sufficient food is not available, to that extent, it could be
distributed by the neighbouring villages. This was the system prevalent
before colonization took place. India had a very strong network between

one village and another, between one society and another.

SHRI RAJIV PRATAP RUDY: Sir, 1 would like to know why the senior

ministers are looking only at the clock.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, Mr. Rudy has been interrupting a

lot.

THE  VICE-CHAIRMAN  (SHRI TARIQ ANWAR): Please conclude, Dr.

Natchiappan.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, he has already wasted 30 minutes

of my time.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please, conclude.

SHR1I RAJIV PRATAP RUDY: Sir, an hon. Member from the Congress is
given 41 minutes extra to speak while Rajiv Pratap Rudy from the
Opposition could not be given even four seconds to present.

---(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: No, no. That cannot be done. You must

follow the procedures.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): You would be given sufficient
time, Mr. Rudy; don®"t worry. You would get sufficient time when you move

your Resolution.

SHRI RAJIV PRATAP RUDY: Sir, how can I move the Resolution? It would

lapse if | don"t move it. ..._(Interruptions)...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Let him conclude his speech.

SHRI RAJIV PRATAP RUDY: Sir, it has come after so many efforts; it

comes in a lottery. ...(Interruptions)...
DR. E.M. SUDARSANA NATCHIAPPAN: Sir, he is interrupting a lot.

SHRI RAJIV PRATAP RUDY: Sir, pardon me, but is there a design behind
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this important Bill on Telengana. ...(Interruptions)...
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THE  VICE-CHAIRMAN  (SHRI  TARIQ ANWAR): Please, Mr. Rudy.

--.-(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, 1 am just wanting to know because.
---(Interruptions)... | want to understand. Sir, this 1is an urgent

matter. The whole nation is waiting to know about it.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): We have to go by procedures.

SHRI RAJIV PRATAP RUDY: Sir, I know that my Resolution is going to
lapse. ...(Interruptions)... This is making the hon. Minister feel very

happy about it. I am very upset, Sir; | am very upset.

THE  VICE-CHAIRMAN  (SHRI TARIQ ANWAR): Please conclude, Dr.

Natchiappan.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, 1 shall conclude within five
minutes. My good friend, Mr. Rudy kept interrupting my speech; otherwise,
I would have concluded it earlier. He just wants to drag the matter. |1
feel, he is not genuine about own Resolution and that is why he wants to

bypass the procedures laid down by the House.

SHRI RAJIV PRATAP RUDY: Are you referring to me? Are you trying to

---(Interruptions). ..

DR. E.M. SUDARSANA NATCHIAPPAN: You want to take up the whole time.

---(Interruptions). ..

Sir, hon. Member, Shri N.K. Singh, has given a very clear indication
that there should be redefining of the contours of the food security

proposals.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Dr. Natchiappan, your time is
over. Hon. Members, this part of the discussion on Resolution moved by
Shri N.K. Singh would now be taken up for further discussion on the next
day allotted for Private Members® Resolution during this Session. We now

take up discussion on the Rail Budget.

SHRI RAJIV PRATAP RUDY: Sir, what happens to my Resolution? Is there

any direction on my Resolution, Sir?
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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): No.

SHRI RAJIV PRATAP RUDY: Sir, what is the fate of my Resolution on

Telengana?
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): It is over now.

SHRI RAJIV PRATAP RUDY: Sir, what happens to the great and important
Resolution on Telengana? Can | have a response on this from the Chair,

Sir?

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Now, discussion on the Railway

Budget. Shri Shreegopal Vyas.

SHRI RAJIV PRATAP RUDY: Sir, can | have a response on this from the
Chair? You said that you would increase the time-limit for this very

important Resolution.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): What can I do about it?

SHRI RAJIV PRATAP RUDY: Sir, so much effort has been made on this. It

is very unfortunate that the Chair is not responding.

THE BUDGET (RAILWAYS) 2011-12 Contd...

A shenurer s (SccdiEIe) ¢ IUEHIEHET Agled, Y ol IR A A fF et Yo
mwwmwwﬁw,mqﬁmﬁaﬁﬁﬁmgm%ﬁ?sﬁmwﬁ
el ¥ & ¥ gga R g A foar snven, swfaw g o sremdr @ 7 ¥ @ dga
& & 3 gedd B FT G I3 FHA G, H Th-al AT a6l BT AT qgar
gl YT Al B ST F SN H gAR WHR T8 $ AT N1 Sff o sgd @S
FE Al 3FH T SN T A F Ra F &, 376 @y g7 § 3R g7 o 39 aat Hr wgen
HAT e &l H Iolh IR YT FAGT F FEY H TH 91 Fgl AT g F oIS /R F
38R FE T gl FH W A § 6 Tgell IR I Adee TG ¥ Ay Hell & AT g
g Al ool g TF A 26 ARG A TH Y YT AT R FA 5o oAt A fAAATar w®
ety T FNas ST @ 2 AT, Y o) Aom ¢ F S qF mew w7
IS oAl H FARAaAst & @6y F S RFEd god A g g A T REs W
AT TEdT § R g dey A N uw Rerad §1 F A Aoy & g R 3 duifas
FIES & foT qIeT Rar SSaT? F7
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# g ded & AU Seg R e @ GO H Feod H IPRE fhaAr S w@r g7 A
HOd ATETH
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AT FA S & fAdeeT X @1 § % 26 al@ #F S 3R fomm wAm g, 3@ woar 9
gur a1 R JgH 50 a1 A AT Head F el g & T Feor e fRAr S
arel aded ¢ R 39 W 3Ra Fag & Sl ¥ vw [eg gl

AT, A S AT H TH 3T U @S TR F g H 41 F v goR el ¥
AfoF dd gt fr mfsAt F ¥ fraeh izt #F @S A= A &2 sHA IRk fo@w I R,
S 3@ a1 €1 390 @ Uh o1d H AR H A e HNT F T gl IE & @S
Al A ITAHdT AT SN THE Tl AT AT &A1 I I § AT 3YAH g T AT W L
39 I o wheET T 154 AT THEUH WA H WS I AL &1 3HF U o I HS TE
v 3orar o1, a9 ff T T O TS N F @S I FBY Suestar g g1 F Tg S
qEAT § fF 56 W WER B FE A & A T B2 FA-8 IR F ¥ g0 o ® €
IR sHF &g F9 QR

Aeled, # Sodie & AT §l 39 Soic A Hens #F wifefFas G foawon H
7§ ¥, # 5u% v uewae & §, W WA & W9 gad & W@ g oAl T wE w@s
AT G S 9 W@ E, AN A oF g 1 8§, Sl 9gd 987 Tl Coie § A ¥
#1 # Sgd OEAR & FEFH T | SededTe # TS Ilel Sedlod P FREEAT TAMAS Het
& fou # U AT F @ §l AT IFT, FEA IR A o T AR gAR Wi P
Fror o e

W,wmﬁmmiﬁﬁﬁumﬁmw—mﬁ%ﬁwww?%ﬁh
m@rmﬁﬁ%a&ﬁmmﬁ@ﬁﬂﬁwmaaﬁwﬁq@m%|RCTca$r
e & atel T FufAA § I @ AT §? FHe Adeld ¢ f6 IRCTC @ @gd daw
e 81 afg o fAem &, O e sufaat & 7@ e 3R et @ A arfr § 3R
U FiA-PlA W YeEnizar §2 ARG SR adt oS g §, O FA AR A6l &
faeg #E FRa$ g3 &2 A 7€ 7 FE W g F HA GH5W A oGleren g3;n §, W AN Ah
§ 3R SAT A St ek §1 WG IS IccR AT & R g sehsr F oo Wrog IR g @
Jeol R (W AT Swem| Sdor ast ¥ §H WA-UT & cIgEAT @ Ielgenr R 3Eh IR A+
& FA Iod W@ & IR T N o WA vHT AW @ &, F S T &Y FHA FeA &
HHT Yoo TT TG

AgIGT, H 3Uh ARIH H WHR F 9 aid & fear ¥ Id= & fov fHaea &
e §| HEled, HAAT HAl FEEAT H Al goic HINUT AT, T H 3uh Fo gt &
31T AT §l AlAANT FA FALIGAT A 3H9el Folc HINUT & IS HhAlh 7 W Fegl & foh ey
3BT, FRES, BdEde & HEHAd & A F5 IRAGST F g A T § A
arT S & SfEl MU ARG F FS ST FE, TE Seeld Scarie H digr HosfdeafFd o
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#N AT 30 fawg & gea qor 91, 39 o e § 6

495



Sedeg # & Aged &Y AT § - U § q9Ee A 3R gEd § uHad & A afade
H FHA| 5 Al F IR FH IS 3R fhd AR & §, I H AR GgHR FeAAT AR gl
Sigl T Goell—ITeTe-Ique-SHea X & I §, $HH IR H HUH S 3ck § - Heed,
# o wEw Ad opm, # Foe IHAA aw¥ U9 @ g - UIEMAT oSt A @ H
3YSUAl F AR GRS g # el oS & @ g & W & wiEa 4w
gl 3 3y ST, s At A Sh s W E, A M w g IR gw Ay A
pf o o AREd 3car JET &, O FI & 3@ WOy H ar PffEd e A, @@
I AT B

#Eled, g@d A # (IR & AT & gauge conversion # a1 1 $EF IR A
Y U ek F FET WA E -

"The gauge conversion project is not sanctioned."

#H Ig oA § 6 98T & ST & IR SHHA IeIAIAT ST S IH9h I AT I
IR 39 #Fg W & ™ "The proposal will need clearance from the Planning
Commission and approval of the Government before further action can be

taken iIn this regard."”

A e § R vk Ay S saa avt & wer o w@r R, el aw e s &
e M g1 A At faw anahr wAgEr # wE AG §, FU oA A T AU I Fed
g o Mo &l # faww e & U 39 gudag §, o 3§ o dele o fewer @mfgel
# Yo AfowAT @Afa & o Gerd g W f Sgd IR WA & SIdSE g ST HiIT
A & IR 3T AR & A T T FS FEN, SH IR A YR 91T H AR §H
AT M 9 ¥, FUA SHA ARG A HSC

AEleT, F$ GER N gl afafefedt & #FRor @ St Fo o dene IR sSer A
T 3 g3 §, IEH PROT Ih AQAl § oS AR grast B eEmisAt A g ifafadar
a@g%wmmwm,mwm,w@ﬁ,mxmﬁww
BN - EF PROT AR H g 3AF Tl & W &l 3/ Fropiar AR FFSE F AR
o s wfad & Ww El A T e § & 39 swhr F Rufa g7 o e @ A
el aren afsAt R & 3 @I F osar g% R g oar el o 3% ud 7 & FemE
3T e ¥ & TN W@ §, AN A Ao AG &, W IHY AN A §gA SAC dHens &
W Bl

496



Aeled, a9 # A @ & SN H T a1 AUS €A H oA g W@l A I
giafie FH ST &1 AT Td & Scdiaae @ 1000 freHA ¥ 3w, IwW A
A, 3R @ AU gid ¥ T W Fad TR @ ASA T gl gAN HET AA o,
TG AT of 3O Ig AT HI § 6 a5 @ o & IR A N9 Faog ad &,
AR, FHaeh, HsAT, AR, Ioledicdlid - Folhl S5 H TIE A, HH F FH T W
HY, T W 3OS ALIA F AN S F AT L

Aeled, Uh AR % Yord omse & @ & fow A grder ) w@r g1 e FeEqR
?‘fﬁiﬂﬁGﬁST%,@HMW%,WWETACC%CMS%,WWT@W
¢, gufoT 3Ed &7 q FA tH g a6 emsT 3R wd & fav A o A R wr §
HFTHIT & SRGITST F ANBU| UR AT H A0 F g AW IS 8T ¢, FEY q@l
& ol Y Sgd Aed AN IR I SR HPSHR A AFIS grasT AW W, S QA X
AR R ... 3EH O R A agd 93 fadR F FHIaAT Sg SIEN| Aeled, gl A St
& A §, §H o 3w SR Tgl A g § P oodeee # gRear ¥ Sier Svl gRear
TH U T & Sfer |l widl & T Sid g1 U amar &, 2409 3R 2410, T3,
ASARIT-alisae - sqal 3T I gRegR & Slise &1 YA G of Jg ST qU SFeAcl H
FReaR a uga # @AY gel, I A IE Fded ¥ Aged, AR AW ISUET &
¥ W o aeh Rl 3R gg et F BT @G Gear sga AREE &, @@ W
escalatoréﬁrm?ra’rag?ragﬁ%, rampﬁaﬁ%l@agaa?m%sﬂﬁﬁ—amﬁ
Al AT FAT FH Te GIAW SR TEH FRU| TR TF Ageaqul i § 3R wewr H
TR ¥ AT R ¥ R TOR, RemR 3R g Rt & R, sEaR @t s
fow, gg ol & fav 3R ARt & O 39 F7 & F7 F© ranp T4 H TUHESAT &
IR 5w AR F Y AT, F M ¥ S ¥ A AU ¥ A ¥ eH o 3@ AR
SO T N T W oFE T 1 T SRR A owww F oA ¥, o aR-wiw st §
e §, 12 A F 9 AT 9@ AT §, T8 T A T | E, A A Hraadr v F
A A H AR HYF, AT B A HT Gl H AR IRGET FAT AT §, I A
HRAFRAT & gar oom Mfw, 3@ WMH AR 3T A M Terddr dr ST IEA S
SAIGY, ZATRH, JAEH 36 o & W Mfeue §, gl W 12 7 AT A
HEIT, TR & U UH AT §, 98 Y& a8 Yod S # Imar g1 # o9 afafa & &SR
W I A T FY SAdd § T§ AR EI F AP 9F FUW IR ¥ §gd g IR
AR & Thed fAhe B, 3 oS W Tgell 8 T & o 3HA Ft gl 319 fFeraR®
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S A Slisd 82 3 AR B sE g Hufed FE ¥ AR sEd AW & U oF g 9@
gRar g el TR A E A5 qoUel s of @ o§, AR & e afy smas
fIomaqR & S @ gem, IR F U A gET Al U gl wH A A glawr gem,
3eTAT g AT HA A AR HiSARAT & W E| FH S W AR FEepifades fen
AT AMRT, Tg A IOW fAdeat §1 #Aged, H A 36 a1d & U geHawe & § &
3% FHACF A FRHAR F FeAAN d F U far 81 sl & sfagra & wistefs gior
& SR F U Jeom AT B H Ok e A Uk a1 o AEar g1 # Yord WA #
T[T o T@T €| §H AT gl SR T g1 T FAR A AR T AT §GT dlell Th Arotedl
M| 3HH Sael ART GHI Tl AT §, E9IRT TUT W @ A0 §, e IR & g g,
PUAT H IEH S AT, Tg qgA Heed H A ¥l g oGl IAC Fgl TeldT IC, FA
I IR-IX AT s & 3R sEdr AdeTor-olieTor aRd W £ MU 3T Yehe W o§
T 0 @l a% g Snwh, #F o sEdh AU e YHEHEAT A gl A IAWGRA R
Seo@ fhar &, 3@ AU A9 uwzdie & 9 §| IWUA FE hel & GIET kSR F 39
Tgd AR §l T HRACE F $T AHUFR T SN ® &1 §7 TN Ao & T Fely aww
AR To7 TWHER & 9T §1 39 IR 3R FF J0ER & of ® &, FS &l oy o
W ¢ FE Sgd IS 9§, Al FOA FEH Sedl ¥ FRUI IRATE IR TSA H
#arerdt % AT & gl A ek §l sEfAT Sel # gEe TW@eTd AT §, 8 gad AR
# 38 foa & Mo-3rfa-dg o F1 e o T AW T gl ARG, IS I FEAT -
12 H A heRlAd HIFEToFd Sl 4T H Bl §H TE <T@ W § F 0 3 UsT § SR |
3T 5T § FREE T T El I e, §H P RFhd AE §, Al W o Fo 97
g, el W Ife 39 o FREE G O o asdt & Ew ae & 9 geraw e
g9 3Ed foT # UH SodiEe # O3 FO3EdE I gl A IRTH g aRwA
IR g F Mosed Y@ PN & aX F Fgl o @1 ¢, 50 aN F g7 &5 af & I W &
W IeEd H ad & % el gh g5 AEen RS RAE & B-wdee & & @ 21
ST & FeraaT Aol arel g1 dgel dF A @ Iwd ¢ fR oRa @@ ur A FA gER-
3R #fr@ AT gsdr gl

Sggamede] (AN afie 3daR) ;A g S, I urdl @ esH el arhr g, Afe
qgcl W91 Sl Tl §1 39 Sfedr dokels A &, ot ST B

mmm@:ﬂm,wﬁwﬁﬁmgﬁmmﬁmml
.. (FEauE). ..

it sfeiurer s @ Aelew, # TEH-ar A6 3R FE A @A I N N IR e
AT gs o S A AT & e & Qm A 50 vk Bee & 3R o gl
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A Tefig vaT & : 39 BE a-da fee & 59 €, a saa diee df|

At AT AW IO WS F AR S@ gU ANl F 9N H W A A Oquwy A
¢ 9§ Tl §A ANl A g AT H M F AR F I8 T @A AT T §H W F
et R @ W AT ¥ 5G% aX F I3uw @er g, OEe v smue aegae ¥ 5|
PR F AT A § ST R A IRASAT T Tl g

#eed, # HftE @Hy ¢ ofn, #R uh gafa wigr & e eg faf@a A& #
AT FA ST @ g gl

3ygamegsy (B a@® 3aaR) - 39 f@a & a8 ¢ Ta & 39 Ava & _fga &7
@ FT graumeT T8 2l

it sfeiarer ST - Helewn, Id Ay A fem ar, o AR AT & aE o

sqgseger (o A& 3aaw) - 3mudr S oft mEEar &, g 39 JF St & g ged
g, el geol W g W@ Fhd &1 SR foeg Mg HA S AT < &)

mmmzm,mﬁaﬁwﬁMmﬁaﬁﬁwaﬂ@a@—a@
Ygare|

A W WA (FERrE) 1 W, # FUA gegEe O g ARG S ;@ A §, R
aﬁﬁmmm@wwsnwwmg,wﬁ:mma%mm
FEHA H & TAT Ao 3 Y99 A g e § R dug & 2011-12 & ¥ SolC
ger AT &1

W, gg A aF A1 & AAGT S U UigeR Yol e U HWN R e A v faQw
graffshar &1 oftheT g0 Sacle FE o IMfETT a1 % 9 HRA Yod & FUR WS e
&t afteeT dar € g3l FEd € R FE dE 1 oaole ¥, Y oIST A€ SO ¥, o #ES
& @G YO A NS Fell H AT FAE TR § G H TG a1 TS ol @ Afher
T 78 ser @ W & 3 # NET @l o A B W § sufev e ¥ ouw
SETHIT 400 7§ AT F AT AT v @ HI3 FAC AN {1 A qgd @ AT
FETST ] N I 1 T Qg dF & ol =T 89, TN HAS H TS 91 BREAT ol
el A S|

W, # fgres @ A g, 3OO0 H Fres F O SR a1d ween, FiG 57 solc H
qra$ @ &A1 AT §, Tg @A #F YOl @ geN? qU & g qAU o A Rl uw
AT N B Al 3H A W Fhadawr a frar St =aifgu? Yod & Us AR A & Haras
AT TH ERUS forgget g
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ST Y I A €, e 75 o Y A % g @ ) W A 39 o W fadw

€T fear ST
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6.00 P.M.

SRY BIEIR faswear § 6 gras @ 3@ ony et g fAedr, S @' gwer g1 W,
30 Y Solc A HFaS B T TR ol W ¢ W ¥A IS gl a¥ 1999 H wA.FLU. F
ATHART H AFAS H ITRIG Y Hal H FaH dollel & AU HFs Yod fawe woiers
faffes, w.aR. A& & wHHen & TS A ARG o1 F ogES B ¥ oaHAA
e 3R vsfafmeRRa smwal & @ W, A% gl F1 W ol & Fh| 39
FOARAT F Fog @ S dehd IR F@Hcdar Aeeh @iffe a8 39 a8 Ao @dhr 11 af &
T, ofFT 3T aF SH FORT A FS H.D. T For §, S A@Ar FE Few 1 oqw
A & T FE Y FAeT AR AFEES FogrvT gl W, q@d I MUTP Y Bl HEES e
gEdE WS AN MUTP T Ugell =ROT 2011 H G fwar S e

3ggaTede] (A aRF IHFAER) : TIT T3A S, ISR fhder THT Feem?
Mt Forg 3T : W, AT g Ade o w1 FHT ¢ e

sywaedet (o i@ awar) - A& &1 WU WA FRU, =& 6.00 T FEE
Adjourned H=T gl

st ¥ WA : SHHT qEU TWOT 2015 d&F U fRar JeT g, ofhed a§ F o s
T Folg ¥ TH §1 W, IR MUTP el 2 Q0 8iam 8, o Frasanadl & sgrer giaer &
Fhar &1 585 T e oo 12 fB3ed Y & Tl §, 800 &5 VAW &¢ Tahal &, 30
gfderd SAer I AW X Fhd ¢ 3R 9fd e 5,000 @ SEIE 3,000 AR ST HES
g, AR 30 MUTP Iotelm & W & 3R & och R W@ &l 98 dos S & Woae &,
R o, Yo Ao 50 asiRar ¥ 7EF o W@ g

T, 1995 # R & SgIv] 53 fhalAey & I TS I 3THRT ¥ & gar f&ar ar
3R Steg & 39 W ITWRT Yo MEBAT Sl S B om fr 7S, Afhd 16 T dide & 96
o, 3§ @B W 3TERET ¥ S glsar @ ¥ diael & fR & &g a3k =il
AMSA WX Sl eI g A I {1 Foll AR B0 & dra B gradi wiger Fr A o R A
el g, FElE G F §, A G CoEH AG ¥, IR coedH ¥, @ T A g IR
foor &, o fooren adh & 3R fooeh @, o wRIs a8 &1 I@ &y F 3 AW F FA § T
¥ Regrae & 3ddT darfad g gl
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T, ohel ¢l T HFAS A ASH ASA el Sl §, ofchel AMIA HT ASH gaem 4
R A W gl g8 FN 97 AEwle gid €, FN FA S AR gHa gHA A §, el
TRHEST g €, S FNUN ¥ deN ool T A AgURA g o W ogl A Fo &
SR dr. @ 2010 HEA e W AR Sl e 2010 H Yod Toch@Am W) BT @
ge3t 7 gy g5 & ool oAl A AT T AR Yed TR @ FeR A el B owedr 7
Tl g¢ &1 A ol FeA F ks A G, WY, Yo FAAeH A ogw I’ LA &
=izl

W, # FERISg ¥ I g IR A g & @y FEar § B 5@ W goe A 10 3
FERTSCAfAAT 1 oRRT & 3HTaT $© gy A o §| HERISE H TAGAT § AR 3T
50 auf & 30 Tsg F Yord &1 [{Ear #Agsr 18 wfaed & g ¥ g1 I8 R_ear *iwor o
#r 982 fhelleier Yo o & Sz & I FHiwoT Ted FRUNA & B3 fGar s ar
FERTSE H YoId & faFdAR #7 3igren 3R AgRISE & ¥od & Hido s¥aeR # wd Al SAer
gl UST # OINEA-RES, IWEA,  SE-WRe-IRAd-dee-gde-JeT 30§ H 520
foreefiey 1 ®@ gF &1 F Tl F\ A 2011 dF W e A, dAfhd B A ¢, AT
T @elt A e 99§l S W 1500 I3 FUT H @Al gl gl

W, AFIS-HMAR, FFT F Ig AT Regraa H Aagras fdsmr 81 g0 ant w
ol 27 A T §1 FE T ol &, AT g0 W Hhr RefAAr gl et g1 3
SR & fh SS9 gHieel g & Ugl $H AW A STl S A geel SAT| FHihoT Yo
AR & S el ALY YoId Fl GAdd-UgT & 70 Feadey AR & GgAOT F FHA AL
Yo o g & fomm €, Afd 98 w1 anh aw o A gam gl

W, AAC S & Th VOl SR H § AR A SR A gl AGRISE F Brpel H
700 AIMEIC H YR Telic @l HI Uellel Gelel H @6 3eoT §, Afhed gohiohad & T 81 389
ggel Y YT F @ Uiy vefiel F Gwom A oA, Afehed 3 dw S HH G AL g R
W, & T &M ol T8 TAGETS VAl §H oRIaT &, 98 (& TRl & R @ ol
HTTHHATT HT FIA STAT Ugalel & YA 1 3T #HAT St & JfdshaAvriRal I Jhiel 1
JRE I NI dF FEA I W @ A & AU Wicaea & 96T 9w W A g1 s6w A
ar HAl H AT Folrhl H ¥ Sl & fRAR A8 iR d@e w1 e, o 15 mesd A
g Ig dle f ToElfa ¥, Afhd sHE TJHE Yod H geT| SHE uREHA e & Yo
P @t arell & dic FAGT off & A Jwdr, dfed Yaa & FAdT FHe g & faw
W & gy ¥ Awe Swelt| g 1 Yod geRd & R W ar ol @ @ 3w g,
F AT §, FHA 8 SrT-Usdel FEA AT
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W, (@ &l F A 7 YT 7 A W AR & @y e R g oaw A
HERISg & a1 AT &1 H QA H AT FAT gl Yo o7 A TR i A g @ R
g O 9T i g1 aqy Aol A wuely &l @ graffsar fee @i, ofea e o
3Ach R T ST WY gl 8l

# wF BT W ST N AqEar § oAy wd # Fopdw, s aren, camedd,
Gl & ual W Repedc g @1 81 5 ual & v oemster 3500 wA=REAT 1 Repede gar
g1 g1 RepeAc IH Sgd ARG 1 A 37 9 & v BEwer eaw A F&d Afar
gl 3 ffoere fheaw ¥ & gt &1 6 fme & 500 #iex alsar usar & 3Rk Afeansit
400 #ex Sl Usal &1 F6T & SeRel AR A FoEor St ¥ A A H IR w1 B 7@
RS NaafPys 1 s A8 &, Fe A B Az o 4G o § S BR-8R ug §, 3™
Sotoh fow o1l ufthar A Wor sasT] 30 ST 5 tH AT @eTT o Fgr R 9 9
FAR T 3l TsA @ G §l §H dgd HA A A ¢l .. (cHauE) ...

suweameet (o aif@ ea) @ 3OH U qAT Ao 3R IO HT ¥ SIET §HT
e &1 U 9t # fSder §HT O, IEQ ST THY IUS Ar =r g1 S s 3muhr
FHET §, 9 A#N S oA g afw

st g9 U : W, §F

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The House stands adjourned till

11 a.m. on Monday, the 7th March, 2011.

The House then adjourned at six minutes past six of the clock

till eleven of the clock on Monday, the 7th March, 2011.
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